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BEFORE THE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE BENCH
AT CHENNAI

ORIGINAL APPLICATION NO. 40 OF 2022
IN THE MATTER OF:

P.Eswara Rao

Slo. Nageswara Rao.

R/o Vooderu, Anakapalli M,
Vishakapatnam Dist,

AP-531032 Mobile No. 9908865846

Mail: advsravanggmail.com ....Applicant
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1. Union of India Rep. by its Secretary
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Indira Paryavaran Bhavan New Delhi-110003
Mail: secy-moef@nic.in

Phone: 011 24695262,24695265.
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Rep. by its Member Secretary
D.No0.33-26-14 D/2, Near Sunrise

Hospital, Pushpa Hotel center,
Chalamavari Street,Kasturibaipet, Vijayawada-520010

membersecy@appcb.gov.in, Ph.08662463202.

3. State of Andhra Pradesh
Rep. By its Chief Secretary.
Secretariat Velagapudi Guntur District, AP-522503

Mail: cs@ap.gov.in, Ph: 08632444461.

4. State of Andhra Pradesh

Rep. by its Director of Mines Department
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Mail:membersecy@appch.gov.in, Ph.08662463202

(N

1 of Andhra |Prades!
Ibicihimpatnam, Viayawada



6. Environmental Engincer A.P. Pollution Control Board,
Regional Office, Madhavadhara, VUDA Layout, Beside
RTO Office, Visakhapatnam - 530018,

Tel: 08912755356, rovsp-ce l@appcb.gov.in

7. District Collector and Magistrate
Visakhapatnam

Collector Office, Krishna Nagar,
Maharani Peta, Visakhapatnam,
Andhra Pradesh 530002

Mail: collector_vspm@ap.gov.in

Ph: 08912563121

8. Superintendent of Police
Visakhapatnam, AP, 530043

Mail: dsp dsblavspr.appolice.gov.in
Mobile No. 9440796100

9. Deputy Director (Mine & Geology)
D/o 2-2/4D/15, MIG-108 MVP Colony,
Sector-6, Visakhapatnam,

Andhra Pradesh-530017

Mobile No: 910068813, 9100688821
Mail: ddmgvsp@yahoo.com

10. Navyuga Engineering Company
Rep. by its Managing Director
48-9-17, Dwarakanagar,
Vishakhapatnam-530 016

Mobile: 8912754602

Mail: necvizagi@wnavayuga.com

11. M/s Madhava Projects Ltd

Rep. by its Managing Director

D.No.18-9-18/29/1, Ratnaveni Complex, Dwaraka Nagar,

Visakhapatnam District. Mobile & Mail: NA, ... Respondents

o

Divector of M
(¢

2 bral

wada.



e

e e —

COUNTER AFFIDAVIT FILED BY 4™ RESPONDENTS

I, V.G.Venkata Reddy, S/o. Subba Reddy, Aged about 56 years, Oce:
Director of Mines and Geology, Andhra Pradesh do hereby solemnly and

sincerely affirm and make oath and state as follows:

1. It is respectfully submitted that I am the 4th respondent herein and [
am filing this counter on behalf of the 3t4, & & 9th Respondents herein

and as such I am well acquainted with the facts of the case.

2. This respondent denies each and averment made in the affidavit filed
in support of the application as false and incorrect except those that

are specifically admitted herein in this counter affidavit.

3. With regard averments made in paragraph 1 of the affidavit is denied
as false. It is submitted that originally 04 quarry leases are granted
other than the respondents in Sy.No.211 of Vooderu Village,
Anakapalli Mandal & District (Erstwhile Visakhapatnam District).
Later the 04 leases were transferred infavour of the respondents.
Originally the quarry lease operations commenced in the year 1996 by
the respondents. As per the records no complaints on health hazards,
air & water pollution and blasting received by the office of the Asst.

Director of Mines and Geology, Anakapalli since 1996, except from the
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Sl
No.

o

petitioner, The initial date of the grant of the quarry leases pertaing 1o
the respondents 100 & 111 are detailed below for kind perusal
Mining actlvity

started as per work
order

|

“ Name of the lease holder / Extent in

Company Hectares

SV

; M/s Navayuga Engineering Co. Ltd

' (10™ respondent) 1.00 31-01-2017
Lessee 1D:0321060392

LR
|
|
|
|

M/s.Madhava Projects
(11" respondent) 5.00 12.02.2016
Lessee 1D:0321120405

M/s.Madhava Projects
(11" respondent) 4.00 29.01.2000
Lessee 1D:0321000386

M/s.Madhava Projects
(11" respondent) 2.00 17.05.2000
Lessee ID:0321110377

w

M/s.Madhava Projects
(11t respondent) 2.00 17.05.2000
Lessee ID:0321070381

M/s.Madhava Projects
(111 respondent) 4.50 05-05-2009
Lessee [D:0321080402

M/s.Madhava Projects
(11th respondent) 3.00 26.06.1996
Lessee ID:0321110379

M/s.Madhava Projects (11t
respondent) 3.00 26.06.1996
Lessee [D:0321110378

9

' M/s.Madhava Projects
(11" respondent) 3.00 17.05.2000
Lessee 1D:0321110380

10

| M/s.Madhava Projects
(11" respondent) 4.65 29.01.2000
Lessee 11):0321000385

irec:
G“-v! e Pro
brahimpainam, Vijayawada



4. With regard averments made in paragraph 2 of the affidavit is denied

as false. It is submitted that as per the Minerals (Other than Atomic
and Hydro Carbons Energy Minerals) Concession Rules, 2016 the

definition of illegal mining is stated in rule 2(c) of M.C.Rules, 2016

that “illegal _mining” means any_reconnaissance or prospecting or

mining operation undertaken by any person or a company in any area

without holding a mineral concession as required under sub-section (1)

of section 4:

Explanation: -

For the purpose of this clause, - (a) violation of any rules, other
than the rules made under section 23C, within the mining lease area
by a holder of a mining lease shall not include illegal mining; and (b)
Any area granted under a mineral concession shall be considered as
an area held with lawful authority by the holder of such mineral
concession, while determining the extent of illegal mining. As per the
sub section (1) of Section 4 of the Mines and Minerals (Development &

Regulation) Act, 1957 that “No person shall undertake any

reconnaissance, prospecting or mining operations in any area, except

under and _in _accordance with the terms and__conditions of a

reconnaissance permit or of a prospecting license or, as the case may

be, a_mining lease, granted under this Act _and the rules made

thereunder.”
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It is submitted that, the mining / quarrying activitics under taken by
the 101 and 11t respondents in Sy.No.211 of Vooderu village,
Anakapalli Mandal are not comes under purview of illegal mining. But
certain violations are noticed during their quarrying activity, which
shall not include illegal mining as alleged by the Petitioner. It is fact
that, the Asst. Director of Mines and Geology, Anakapalli has already
stopped issuing of dispatch permits for the leases not having statutory
Environmental Clearances / Permissions prior to stopping notice
issued by the 6t respondent vide Lr.No.8136/PCB/RO-VSP/2021,

dated:17.07.2021.

It is submitted that the Asst. Director of Mines and Geology,
Anakapalli has issued notice vide Letter No.392/MDL/2021,
dt:02.09.2021 (copy enclosed as Annexure-I for kind perusal)
requested the 10% & 11t respondents to stop the quarry and crusher
operations until further orders from the APPCB, Visakhapatnam. The
Asst. Director of Mines and Geology has stopped issuing dispatch
permits to all the quarry leases including 10" & 11 respondents
quarries prior to the receipt of stopping dispatch permits letter from

the 6 respondent.




7.

It is submitted that, the Asst. Dircctor of Mines and Geology,
Anakapalli vide Letter No.830/Vg/2005, dt:27.10.2021 & 10.11.2021
(copy enclosed as Annexure-II for kind perusal) requested the
Tahsildar, Anakapalli, the Station House Officer, Anakapalli and the
Station House Officer, Rural Police Station, Anakapalli to keep
constant vigil on the quarry lease and MDL units to avoid quarry and
crusher activities of 10" and 11% respondents. Further, vide Letter
No0.1907/RTI/2005, dt:04.12.2021 (copy enclosed as Annexure-III for
kind perusal) requested Dy. Engineer, Electrical Department to
disconnect the power supply to the crusher of the 10t and 11t

respondent.

It is respectfully submit that, the 11t respondent has obtained
Environmental Clearance(EC) from SEIAA vide order No.SEIAA/AP/
VSP/MIN/02/2020/1726/175.26/172.16, dt:12.01.2022 (copy
enclosed as Annexure-IV for kind perusal) which is having validity of
(05) years in respect of the quarry lease over an extent of 4.65
Hectares in Sy.No.211 of Vooderu Village, Anakapalli Mandal &
District (Erstwhile Visakhapatnam District). Further, the 11th
respondent has obtained Consent for Establishment (CFE) & Consent
for Operation (CFO) from the 6" respondent and requested the Asst.
Director of Mines and Geology, Anakapalli to issue dispatch permits.
Accordingly, the Asst. Director of Mines and Geology, Anakapalli has
started issued dispatch permits from 27.01.2022 to the 11t

NI\~
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respondent duly collecting requisite seigniorage fee and DMF, MERIT,
IT and other Taxes, since the respondent company is having

Ionvironmental Clearances.

C 1t is submitted that the Asst. Director of Mines and Geology,

Anakapalli vide Letter No.1430/Q/2005, dated:08.03.2022 (copy
enclosed as Annexure-V for kind perusal) requested all the lease
holders not to continue / start any quarrying operations until
obtaining the statutory provisions such as Environmental Clearance,
Consent for Establishment (CFE) & Consent for Operation (CFO) from
State Environmental Impact Assessment Authority (SEIAA), Ministry
of Environment, Forest and Climate Change (MoEF&CC) as per
applicability of their quarry leases and submit the same to this office
for taking further necessary action. Further, the Asst. Director of
Mines and Geology, Anakapalli dt:17.05.2022 has issued notice to the
(09) leases of the 10t and 11t respondents as they are not having
statutory permissions. Further directed the 10% and 11t respondents
not to continuc / start any quarrying operations until obtain the
statutory provisions of Environmental Clearance, CFE & valid CFO

from SEIAA / MoEF&CC (copy enclosed as Annexure-VI for kind

perusal).

U



10.

It is submitted that one quarry lease was granted infavour of

10" respondent and nine quarry leases were granted infavour of 11th

respondent in Sy.No.211 of Vooderu Village, Anakapalli Mandal,

Anakapalli District and the details are submitted hereunder:

i Lease Period since

; Exten original grant or

| }‘Iame holf d th‘/’ tin | transferred formother K

No. | gase iy Hects lease holder to the I maris
ompany . petitioner company

{ From To

} Originally the quarry lease granted in

‘ the name of Smt. K.Rajani for the
period from 02.05.2016 to 01.05.2026.

M/s Navayuga
) 5 Later it was transferred to M/s
Engineering Co.
Led Navayuga Engineering Co. Ltd and the
t
1 1.00 31-01-2017 01-05-2026 | lease commenced from 31.01.2017.
(10t respondent)
Grant order and Work Orders are
| Lessee

‘ enclosed as Annexure-VII-A.

| ID:0321060392 o

' (The lease tenure of the original grantee

} SmtK.Rajani is from 02.02.2016 to

{ 30.01.2017)

1 Originally the quarry lease was granted
in the name of Sri V.V. Krishnam Raju
for the period from 17.09.2012 to
16.09.2022. Later it was transferred to

| M/s Madhava M/s Madhava Projects on 12.02.2016.

Projects Further the present lessee has filed
2 | (11" respondent) 5.00 | 12.02.2016 16-09-2022 | renewal application within stipulated
| Lessee period as per provisions of rules. Grant

1 1D:0321120405 order and Work Orders are enclosed

; as Annexure-VII-B,

(The lease tenure of the original grantee
Sri V.V. Krishnam Raju is from
17.09.2012 to 11.02.2016)

\J“\(
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M/s.Madhava
Projects

(11™ respondent)
Lessee
1D:0321000386

4.00

29.01.2000

28-01-2030

Originally the quarry lease was granted |

in the name of NM/s Sri Pasa

Engineering Company for the pernod

from 29.01.2000 to 28.01.2015. Later |

the name of the company changed as
M/s Madhava Projects on 04.03.20006.
Further it was renewed for a further
period of 15 years i.e. upto 28.01.2030.
Grant order and Work Orders are

enclosed as Annexure-VII-C.

M/s.Madhava
Projects

(11th respondent)
Lessee
1D:0321110377

2.00

17.05.2000

11-06-2021

Originally the quarry lease was granted
in the name of Sri G.Sudhakar for the
period from 12.06.1996 to 11.06.2006.
Later it was transferred to Smt.
K.Satyasri on 26.07.1996. Again it was
transferred to M/s Sri Pasa Engineering
17.05.2000. Later
name of the company changed as M/s
Madhava 04.03.2006.

Further the quarry lease was renewed

Company on the

projects on
for a further period of 15 years i.e. upto

11.06.2021.

commenced

Hence lease
17.05.2000.
filed

renewal application within stipulated

original
from
Subsequently the lessee has
period as per provisions of rules. Grant
order and Work Orders are enclosed
as Annexure-VII-D,

(1.The

grantee  Sri

lease tenure of the original

G.Sudhakar 1is

12.06.1996 to 25.07.1996,

from

2. Tenure of the first transferee i1s from

26.07.1996 to 16.05.2000)

M/s.Madhava
Projects

(11%h respondent)

2.00

17.05.2000

03.01.2022

10

Originally the quarry lease was granted

in the name of Sri K.ALL.Krishna

Mohan for the period from 0-4.01,10997




Lessee

1D:0321070381

10 03.01.2007, Later it was transferrecd
Lo

M/s Madhava Projects on 17,05.2000.
Ifurther the lease was renewed for a
further period of 15 years and the lcase
was executed on 05.05.2009 with a
03.01.2022.

lessee  has filed

lease period upto
Subsequently  the
renewal application within stipulated
period as per provisions of rules. Grant
order and Work Orders are enclosed
as Annexure-VII-E.

(The lease tenure of the original grantee
Sri K.M.L.Krishna Mohan is

04.01.1997 to 16.05.2000)

from

M/s.Madhava

The lease commenced from 05.05.2009.

Projects Work Order is enclosed as Annexure-
| 6 (11t respondent) 4.50 05-05-2009 04-05-2024 | VII-F
: Lessee
| ID:0321080402
Originally the quarry lease was granted
in the name of M/s Sri Pasa
Engineering Company for the period
from 26.06.1996 to 25.06.2011. Later
name of the company has been
M/s.Madhava changed as M/s Madhava Projects on
Projects 04.03.2006. Hence original lease
7 (11" respondent) 3.00 26.06.1996 25-06-2026 | commenced from 26.06.1996. Further

Lessee
1D:0321110379

11

the lease was renewed for a further
period of 15 years and the lease was
with a lease

been executed

period
from  26.06.2011 to
25.06.2026. Grant order and Work
Order are enclosed as Annexure-VII-

G.

commencing

npali



M/s.Madhava
Projects (L1th
respondent)

Lessee
ID:0321110378

3.00

26.06.1996

25-06-2026

Originally the quarry lé;'n-.';f:iv};(;%;ﬁ;?mntf:d
in the name of M/s Sri Pasa
Engineering Company for the period
from 26.06.1996 to 25.06.2011. Later
name of the company has been
changed as M/s Madhava Projects on
04.03.2006. Hence original lease
commenced from 26.06.1996. Further
the lease was renewed for a further
period of 15 years and the lease has
been executed with a lease period
commencing from 26.06.2011 to
25.06.2026. Grant order and Work
Orders are enclosed as Annexure-VII-
H.

M/s.Madhava
Projects

(11* respondent)
Lessec
1D:0321110380

3.00

17.05.2000

19-09-2026

Originally the quarry lease was granted
in the name of M/s Navayuga
Engineering Company for the period
from 20.09.1996 to 19.09.2011.

Later it was transferred to M/s Sri Pasa
Engineering company and executed on
17.05.2000. Further name of the
company has been changed as M/s
Madhava Projects on 04.03.2006.
Further the lease was renewed for a
further period of 15 years i.e., upto
19.09.2026. Grant order and Work
Orders are enclosed as Annexure-VII-
I.

(The lease tenure of the original grantee
M/s Navayuga Engineering Company is
from 20.09.1996 to 16.05.2000)

12




10

M/s.Madhava
Projects

(11 respondent)
Lessee
1D:0321000385

4.65

29.01.2000 28-01-2030

Originally lease pranted in the name of
M/s Sri Pasa Iongineering Company for
the  period  from  29,01.2000 o
28.01.20165. Later name of the
company has been changed as M/s
Madhava Projects on 04.03.2000.

Hence original lease commenced from
29.01.2000.
renewed for a further period of 15 years

i.e., upto 28.01.2030. Grant order and

Further, the lease was

Work Orders are

Annexure-VII-J.

Further, it is respectfully submitted that, the Petitioner
contention is that, the respondents while filing application before
SEIAA, they have shown the quarry leased area as 4.65 Hectares only,
whereas the area of mining is much higher than the leased area. In
this connection it is to submit that, the 11% respondent has been
granted quarry lease for 4.65 Hectares in Sy.No.211 of Vooderu
Village, Anakapalli Mandal (as shown in the above table at the
S1.No.10). Apart from this the respondent has also been granted
another eight (08) quarry leases and the details are already mentioned
in the above table at Sl.No.2 to 9. The 11t respondent have filed
applications before SEIAA for obtaining Environmental Clearances for
all his quarry leases and the quarry lease for 4.650 Hectares is one of

them. The details of acknowledgement vide proposal no are tabulated

below for kind perusal.

A~
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Name of the lease holder /

Company Proposal no.
M/s Navayuga Engineering

\ Co. Ltd IA/AP/MIN/72810/2018,
(10t respondent) Dt: 08.02.2018
Lessee [D:0321060392
M/s Madhava Projects ]

2 (11th respondent) ?(%2/£12é7§768/2018’
Lessee ID:0321120405 o
M/s.Madhava Projects

3 (11™ respondent) I[;L\/.%Z/g/‘[?ll;(/)32767/2018,
Lessee 1D:0321000386 ey
M/s.Madhava Project

{5 Madhava,Projects IA/AP/MIN/72702/2018,

B (11th respondent) Dt: 05.02.2018
Lessee 1D:0321110377 .t
M/s.Madhava Projects 1A/AP/MIN/72735/2018,

5 (11th respondent) Dt: 06.02.2018
Lessee ID:0321070381 R

' M/s.Madhava Projects IA/AP/MIN/72770/2018,

6 (11t respondent) Dt: 07.02.2018
Lessee 1D:0321080402 T
M/s.Madhava Projects 1A/AP/MIN/72736/2018,

7 | (11% respondent) Dt: 06.02.2018
Lessee 1D:0321110379 T
M/s.Madhava Projects 1A/AP/MIN/72737 /2018,

8 | (11* respondent) Dt: 08.02.2018
Lessee 1D:0321110378 T
M /s.Madhava Projects IA/AP/MIN/72769/2018,

9 (11% respondent) Dt: 08.02.2018
Lessee 1D:0321110380 '

Copies of acknowledgment enclosed as Annexure-VIII for kind
perusal. Hence, the contention of the petition is not correct and far away

from the truth.

14



12. It is submitted that, the Director of Mines and Geology,
Ibrahimpatnam constituted the technical team constituted with the
Royalty Inspectors, O/o. Asst. Director of Mines and Geology, Regional
Vigilance Squad, Ongole and Surveyors of O/o. ADM&G, Tekkali &
Srikakulam headed by Asst. Director of Mines and Geology, (RVS)
Ongole to inspect and survey the quarry leased areas of 10% & 11th
respondents. Accordingly, a team has been conducted survey and
inspection over the all leases of 10th & 11th respondents from
14.07.2021 to 17.07.2021 and noticed certain violations and

submitted their reports.

13. It is respectfully submitted that, the quantities mentioned by
the Applicant in the original application is not related to the quarry
leased area of 4.65 Hectares. It was related to the quarry leased area
of 11t respondent over an extent of 4.50 Hectares. Hence, the

contention of the petition is not correct.

14. It is respectfully submitted that the Government of India,
Ministry of Environmental and Forest issued EIA notification S.0O No.
1533, dt. 14.09.2006, which stated that mining leases (major
minerals) larger than 5 hectares should only be undertaken after
obtaining prior environmental clearance from the competent

authority. (Copy enclosed as Annexure-IX).

A~
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15. [t is submitted that the following the EIA notification, the
Government of Andhra Pradesh started granting mining leases and
made it mandatory for grantees (o submit prior environmental
clearance (1£C), Consent for Establishment (CFE), and Consent for
Operation (CFO) obtained from the competent authority before the

grant of the mining lease deed.

16. It is submitted that the Ministry of Mines, Government of India,
issued a notification vide S.0. No. 423(E), dt. 10.02.2015, declaring 31
major minerals as minor minerals. Consequently, the Government of
Andhra Pradesh issued amendments to the Andhra Pradesh Minor
Mineral Concession Rules, 1966, through G.0.Ms No. 34, Industries &
Commerce (M.II) Department, dt. 14.03.2016, and G.O.Ms No. 56,
Industries & Commerce (M.II) Department, dt. 30.04.2016. (copies
enclosed for kind perusal as Annexure X & XI). These amendments
delegated powers to the Director of Mines and Geology for the grant
and regulation of mineral concessions for all minor minerals,

including the 31 minerals.

17. It is submitted that the One of the key requirements for
obtaining environmental clearance is an approved mining plan.
However, prior to G.O.Ms No. 56, Industries & Commerce (M.II)
Department, dt. 30.04.2016 (copy enclosed as Annexure-XII for kind

perusal), the procedure for preparing an Approved Mining Plan for
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road metal, building stone, and other minor minerals like gravel and

lime kankar was not in place.

18. It is submitted that the amendments issued vide G.O.Ms No. 56
made it mandatory for leaseholders to submit an Approved Mining
Plan, Environmental Clearance (EC), Consent for Establishment
(CFE), and Consent for Operation (CFO) before granting leases for all

minerals, including the 31 minerals declared as minor minerals.

19. It is submitted that the several quarry leases, including those of
respondents 10 and 11, were granted before 30.04.2016, and some
leases date back to before 2012. These leases have been in operation
for a long time without Mining Plans for road metal, building stone,
and other minor minerals. However, to obtain Environmental
Clearance, an Approved Mining Plan is a key document. After
issuance of these amendments, all lease holders are required to get

mining plan as well as Environmental Clearance.

20. It is submitted that the notification issued by the Ministry of
Environment, Forest and Climate Change (MOEF & CC) vide S.0.No.
804(E), dated 14.03.2017, (Copy is enclosed as Annexure-XIII), it is
important to note that the notification introduces a procedure to be
followed for projects or activities that are in violation as of the date of

the said notification. One of the key provisions outlined in the

NOUN
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notihcation is the requirement for project proponents to submit a
bank guarantee equivalent to the amount specified in the remediation
plan and natural Community Resource augmentation plan to the

State Pollution Control Board.

21. It is submitted that the quantification of the guarantee amount
is recommended by the Expert Appraisal Committee and finalized by
the Regulatory authority. The bank guarantee is to be deposited prior
to the grant of Environmental Clearance and will be released after the
successful implementation of the remediation plan and natural
Community  Resource  augmentation plan, following the
recommendations of the Regional Office of the Ministry, Expert

Appraisal Committee, and approval of the Regulatory authority.

22. It is submitted that the Ministry of Environment & Forests,
Government of India, through its notification S.0.No.1030(E), dated
08.03.2018 (copy enclosed as Annexure-XIV for kind perusal),
amended the previous notification S.0.804(E), dated 14.03.2017. This
amendment was made in the interest of public welfare by dispensing
with the requirement of public notices inviting objcctiohs and
sugpestions in violation cases. This amendment aims to streamline
the environmental clearance process, eliminating potential delayvs

caused by objection procedures,

SURWRRL
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23. [t is submitted that based on the information provided above, it

is evident that the Ministry of Environment & Forests, Government of
India, and the State Environment Impact Assessment Authority
(SEIAA) in Andhra Pradesh have made changes to the procedure and
process of obtaining Environmental Clearance for violation cases over
time. This has resulted in ambiguity and uncertainty for leaseholders
who are involved in violation cases, as there is a lack of a
standardized method of procedure and application process for
obtaining Environmental Clearance in such cases with the Ministry of
Environment & Forests (MoEF) and SEIAA. This inconsistency in the
procedures and processes can create challenges and difficulties for

leaseholders seeking Environmental Clearance in violation cases.

It is submitted that the 2nd  Respondent, vide Letter
No.6/SEIAA/AP/EC/Mines/2015, dt:01.11.2018 (copy enclosed as
Annexure-XV for kind perusal), clarified that mining projects that did
not require environmental clearance under the EIA Notification, 1994,
could continue operating without obtaining environmental clearance
until the mining lease fell due for renewal. However, any increase in
lease area or production would necessitate prior environmental
clearance. Furthermore, projects operating without any environmental
clearance would need to obtain environmental clearance at the time of

lease renewal, even without any increase in lease area or production.

A —
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As such, mining leases for both Major Minerals and Minor Minerals
with an area of less than 5.00 hectares that were granted and already
in existence prior to 18.05.2012 are eligible to continue their mining
operations. The circular states that these mining leases can continue
their activities without the need for additional permissions or
clearances from the MoEF, as long as they comply with the existing

laws and regulations related to mining operations.

25. It is submitted that the MoEF&CC, Gol, New Delhi vide
Lr.dt.10.08.2017 has clarified that “no mining lease shall operate
without prior EC and all such mines (including less than 5 Ha) which
were in operation before 15.01.2016 are required to stop their mining
activity and apply to MoEF & CC at Central Level / State Environment
Impact Assessment Agency at State Level / District Environment
Impact Assessment Agency at District level for seeking EC. The mine
leases which continue to operate without obtaining EC after
15.01.2016 shall be considered as violation cases and the same shall
be dealt in accordance with the violation Policy under Environmental
Impact Assessment Notification, 2006 as amended vide Circular
No.APPCB/CFE/Mining projects/HO/2022, dt:25.07.2022 from the
Andhra Pradesh Pollution Control Board, Vijayawada (copy enclosed

as Annexure-XVI [or kind perusal).
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206. It is submitted that the Hon’ble NGT, Southern Zone, Chennai

vide order dt.30.06.2020 while disposing the O.A.No.136 of 2017 had

issued the following directions:

The applications which are pending as on 31.03.2016 for

Environment Clearance have to be treated as normal

applications and not violation applications and the authorities
are directed to dispose of those applications in accordance with
law.

ii. The persons who have not filed applications on or before
31.03.2016 and filed thereafter, can be treated as violation
applications and the MoEF&CC / SEIAA is directed to dispose of
those applications as violation cases in accordance with law.

iii. It is also made clear that all mining leases, either major or

minor, even less than 5 hectares area, has to apply and get

Environment Clearance as per the amended EIA Notification

dated 15.01.2016. This will apply to the existing mining leases

as well. The points are answered accordingly.

iv. iv.62. Point No.4:-
The application is disposed of as follows:

The applicant is not entitled to get a declaration to quash Circular dated

3.4.2017 as prayed for but can be clarified as detailed as per direction

I -

No.(ii) onwards.
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ii.

iii.

The applications which are pending as on 31.03.2016 for Environment
Clearance have to be treated as normal applications and not violation
applications and the authorities are directed to dispose of thosc
applications in accordance with law. The persons who have not filed
applications on or before 31.03.2016 and filed thereafter can be treated
as violation applications and the MoEF&CC / SEIAA is directed to
dispose of those applications as violation cases in accordance with law.

It is also made clear that all mining leases, either major or minor,
even less than 5 hectares area, has to apply and get Environment
Clearance as per the amended EIA Notification dated 15.01.2016.
This will apply to the existing mining leases as well. Without
obtaining necessary Environment Clearance irrespective of area, no

mining, both minor/major, shall be permitted to operate.

27. It is submitted that the 10th and 11th respondents obtained dispatch

permits since inception and the details are tabulated in accordance to
quantities to be taken for calculating violation amounts as per the
MoEF&CC, Gol, New Delhi vide Letter dt:10.08.2017 (cutoff date taken
as 15.01.2016) and as per G.0.Ms.No.56, dt:30.04.2016 (cutoff date

taken as 30.04.2016). The details statement is enclosed as Annexure-

XVII.

A e

22



28. It is submitted that, the Asst. Director of Mines and Geology,
Anakapalli has already ceased issuing dispatch permits to the quarry
leases held by the 10% and 11t Respondents, except for one quarry
lease with an extent of 4.65 Hectares that possesses all the necessary
statutory permissions. This decision to stop issuing dispatch permits
indicates a proactive measure taken by the Assistant Director to
enforce compliance with the regulations and prevent unauthorized
quarrying activities in the region. These actions indicate that the
department was taking measures to address any illegal activities and

ensure compliance with the regulations.

29. With regard to averments made in paragraphs 6 to 11 of the
affidavit the same is denied as false. It is submitted that that the 6th
Respondent vide Letter No.8136/PCB/RO-VSP/2021,
dated:17.07.2021, has requested the Asst. Director of Mines and
Geology, Anakapalli not to issue dispatch permits for the quarry
leases who do not possess CFE & valid CFO for the leases having
extent less than 5.00 Hectares granted before 18.05.2012 and
Environmental Clearance, CFE & valid CFO from the competent
authorities for the leases having extent more than 5.00 Hectares and

less than 5.00 Hectares granted after 18.05.2012.

-
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30. It is respectfully submitted that the Asst. Director of Mines and
Geology, Anakapalli has taken several actions regarding the quarry

and crusher units operated by the 10th and 11th respondents.

Stopping issuance of dispatch permits: The Assistant Director of

Mines and Geology, Anakapalli, has stopped issuing dispatch permits for
leases that do not have the necessary statutory Environmental Clearance
(EC) permissions. This action was initiated through a letter dated
17.07.2021 (Lr.No.8136/PCB/RO-VSP/2021). Dispatch permits were only
issued until the middle of the year 2020. The details of stopping of dispatch

permits to the respondents are tabulated below for kind perusal.

Date of stopping
Sl. | Name of the lease holder Present status as
for issued of
No. / Company ] . on 20.06.2023
dispatch permits

M/s Navayuga

Engineering Co. Ltd .
1 4.04.2021 Non-working
(10% respondent)

Lessee ID:0321060392

condition.

M/s Madhava Projects
2 (11t respondent) 07.07.2020
Lessee 1D:0321120405

Non-working

condition.

M/s.Madhava Projects

Non-working
3 (11% respondent) 04.06.2021

condition.
Lessee 1D:0321000386
M/s.Madhava Projects Non-working
4 18.07.2020 o
(11t respondent) condition.




Request for constant vigilance: The Assistant Director of Mines and

Geology, Anakapalli, sent letters dated 27.10.2021 and 10.11.2021 (Letter
N0.830/Vg/2005) to the Tahsildar, Anakapalli, and the Station House
Officers of both Anakapalli and Rural Police Stations, Anakapalli. These
letters requested them to maintain constant vigilance on the quarry leases
and the units operated by the 10th and 11th respondents, in order to prevent

any unauthorized quarrying or crusher activities.

Power supply disconnection: Through Letter No.1907/RTI/2005,

dated: 04.12.2021, the Asst. Director of Mines and Geology, Anakapalli
requested the Deputy Engineer of the Electrical Department to disconnect

the power supply to the crusher units owned by the 10th and 11t

respondents.

31. With regard to averments made in paragraph 12 & 13 of the
affidavit the same is denied as false. It is submitted that the 7%
Respondent has the licensing authority for issue of license form in LE-
3 that license to possess for use, for agricultural purpose or in small
quarry, explosives not exceeding 25 Kg of Class 1 or 2 or 3 and 1500
numbers detonators; and 1500 meters of detonating fuse or safety
fuse at any one time in a magazine. Further submitted that as per
envisaged under rule 112 of Explosive Rules, 2008, the 7th

Respondent shall renewal the license for a maximum period of five

Ja -
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Lessee 1D:0321110377

M/s.Madhava Projects

Non-working

S (1 1™ respondent) 29.08.2020
condition.
Lessee 1D:0321070381
M/s.Madhava Projects ;
Non-working
§) (11" respondent) 09.06.2021 -
condition.
Lessee 1D:0321080402
M/s.Madhava Projects )
Non-working
7 (11" respondent) 26.09.2020 =
condition.
Lessee ID:0321110379
M/s.Madhava Projects )
Non-working
8 (11th respondent) 25.06.2021 .
condition.
Lessee ID:0321110378
M/s.Madhava Projects _
Non-working
9 (11t respondent) 08.10.2020 o
condition.
Lessee ID:0321110380
Notice to stop quarry and crusher operations: The Asst. Director of
Mines and Geology, Anakapalli, issued a notice through Letter

No0.392/MDL/2021 dated:02.09.2021 to the 10t and 11t respondents to

halt the operations of their quarry and crusher units until further orders are

received from the Andhra

Visakhapatnam.

Pradesh Pollution Control
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vears ending on the 31st March. Accordingly, the 7t Respondent
granted renewal of License to the 11" Respondent based on reports
from the Superintendent of Police, Visakhapatnam, District Fire

Officer, Visakhapatnam and Revenue Divisional Officer, Anakapalli.

32. It is submitted that the 11t Respondent have made agreement
with M/s Dwaraka Enterprises whom having license LE-3 to possess
for use, explosives of class 1, 2, 3, 4, 5, 6 or 7 in a Magazine valid
upto 31.03.2026 issued by Deputy Chief Controller of Explosives,

Visakhapatnam, Petroleum & Explosives Safety Organization (PESO).

33. It is submitted that in this connection it is submitted that as
per the conditions at S1.No.16 stated that the licensee of the magazine
shall submit at the end of every quarter a return in form RE-7 to the
District Magistrate and District Superintendent or commissioner of
police in whose jurisdiction of the Magazine is situated in the
proforma prescribed from time to time so as to reach the above

authorities by 10t day of the succeeding quarter.

34. Further it is submitted that the local police monitor the blasting
activity in the quarry leases. The Station House Officer of the
concerned police station verifies the blasting conducted by the quarry

lease holder and signs in the registers. The blasting license holder

\ \ Vit
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has to file returns attested by police to the PESO for continuation of
supply of explosives. I any violations noticed in_this regard they may be
referred for cancellation of renewal ol explosive license to the competent

authorities.

The Department of Mines & Geology does not have jurisdiction over

the blasting activity conducted by the quarry lease holders / other than

lease holders. The Department is not empowered to take any cohesive

action against the quarry lease holders / other than lease holders for

conducting high intensity blasting and other blasting related issues.

35. Further it is submitted that the Asst. Director of Mines and
Geology, Anakapalli has already stopped for issuance of dispatch
permits to the quarry leases held by the 10% & 11%" Respondents
except the quarry lease over an extent of 4.65 in Sy.No.211 of Vooderu

Village, Anakapalli Mandal which is having all statutory permissions.

36. With regard to averments made in paragraph 14 of the affidavit
the same is denied as false. It is submitted that the Director of Mines
and Geology, Ibrahimpatnam constituted technical team constituted
with the Royalty Inspectors, O/o. Asst. Director of Mines and Geology,

Regional Vigilance Squad, Ongole and Surveyors of O/o. ADM&G,

\ A -
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Tekkali & Srikakulam headed by Asst. Director of Mines and Geology,
(RVS) Ongole to inspeet and survey the quarry leased arcas of 10t &
11™ respondents.  Accordingly, a team has been conducted survey
and inspection over the all leases of 10t & 11t respondents from

14.07.2021 to 17.07.2021 and noticed certain violations and

submitted their reports.

37. Accordingly, the Asst. Director of Mines and Geology, Anakapalli
issued show cause notices to the 10t & 11t Respondents with a
request to show cause why action should not be taken for discrepancy
noticed in the quantities as on date of inspection conducted by the

Inspection Team.

38. It 1s submitted that in response to the show cause notice, the
10th & 11t Respondent has submitted replies on 07.04.2022
requested that to seek material if any basing on which the allegations
is made to be sent to it for giving more elaborate answer to the

allegations.

e
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39. It is submitted that the Asst. Director of Mines and Geology,
Anakapalli while furnishing requisite documents as requested by the
10t & 11t Respondent and directed them to submit explanation to
the show cause notice with documentary evidences duly justifying the

allegations.

40. [t is submitted that the respondents 10 & 11 has filed
representation before the Hon’ble Minister for Mines stating that no
prior notices were issued to attend the inspection and all the
inspections were carryout without their presence and pre-determined
manner, hence they requested to set aside the show cause notices

issued by the ADM&G, Anakapalli.

41. Further it is respectfully submitted that, the Hon’ble Minister
for Energy, Forest Environment Science & Technology, Mines &
Geology, Govt. of A.P. vide Ref. No.01/MP/2022-23, dt.27.04.2022
endorsed the copy of the representation of M/s Madhava Projects, Mg.
Ptr: Sri Chinta Sridhar and directed to re-verify the quarry lease area
and submit the report immediately (Copy is enclosed as Annexure-

XVIII for kind perusal)
oo+
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42, It is submitted that the re-survey for the eight leases held by
M/s Madhava Projects, Mg. Ptr: Sri Chinta Sridhar completed and
report awaited from the technical staff. For the remaining leases, the
re-survey is under process. After completion of the task necessary

steps will be taken as per the re-survey reports.

43. It is submitted that, the Asst. Director of Mines and Geology,
Anakapalli has issued notices dated 17.05.2022 to the 10t & 11t
respondents for the (09) leases held by them who are not having
statutory permissions and directed not to continue / start any
quarrying operations until obtain the statutory clearances of
Environmental Clearance, CFE & valid CFO from MoEF& CC / SEIAA

/ CFE and valid CFO as per applicability of their quarry lease.

44. With regard to averments made in paragraph 15 to 19 of the

affidavit is not related to this respondent and hence there are no

remarks.

453. With regard to averments made in paragraph 20 of the affidavit
the same is denied as false. It is submitted that the Government vide
G.0.Ms.No.36, Inds. & Comm (M.II) Department, dated:14.03.2016
established District Mineral Foundations in 13 Districts of the State in

accordance to District Mineral Foundation Trust Rules, 2016 in

-
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exercise of the powers conferred by sub section (4) of section 15,
sections 15A and 21 read with scction 9B of the Mines and Minerals
(Development and Regulation) Act, 1957 as amended by the
Amendment Act, 2015, the Government of Andhra Pradesh hereby
makes the following rules for the establishment of Distl“ict Mineral
Foundations, the manner of working and receipt of contributions
thereto, in all mineral bearing districts, for the interest and benefit of
persons and areas affected by mining related operations and for

purposes connected therewith.

46. It is submitted that the Asst. Director of Mines and Geology,
Anakapalli is collecting District Mineral Fund from the 10th & 11th
Respondents @ 30% on the Seigniorage Fee paid for permits obtaining
Road Metal and Building Stone. The details of DMF collected from the
10th & 11th Respondents since 2016 i.e. from the date of issue of
G.0.Ms.No.36, Inds. & Comm (M.I[) Department, dated:14.03.2016

are submitted below.

Sl Name of the lease holder / DMF collected @ 30%

No. Company in Rs.

M /s Navz Engineering Co. Ltd
1 /s Navayuga Engineering 4,13,101

(Lessee ID:0321060392)

M
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M/s.Madhava Projects
(Lessee 1D:0321120405)

ro

9,88,470

M/s.Madhava Projects B
3 14,96,881
(Lessee ID:0321000386)

M/s. Madhava Pli'()jCClS
g 4,58,325
(Lessee ID:0321060377)

M/s.Madhava Projects
S 6,44,604
(Lessee ID:0321070381)

M/s.Madhava Projects
6 19,02,931
(Lessee ID:0321080402)

M/s.Madhava Projects 97,23.600
(Lessee ID:0321110379)

~l

M/s.Madhava Projects 7,68,242
(Lessee ID:0321110380)

M/s.Madhava Projects
9 7,87,500
(Lessee ID:032111378)

M/s.Madhava Projects
10 1,03,88,813

(Lessee ID:0321000385)

Total 2,75,72,467

47. With regard to averments made in paragraph 20 of the affidavit
the same is denicd as false. It is submitted that the Mines and
Geology Department has taken affective steps from time to time on the
Petitions received from the ecither from Public or through from
Collector and District Magistrate for resolving the issues and

conducting field inspection if necessary with the meager stalff.
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49.

50.

With regard to averments made in paragraph 22(A) of the
affidavit in grounds is not related to this respondent and hence there

are no remarks.

With regard to averments made in paragraph 22(B) of the
affidavit in grounds is denied as false. It is submitted that the Mines
and Geology Department has taken prompt action from time to time
on and issued Show Cause notices to the 10th & 11t Respondents as
per the violations noticed by the Department officials. Subsequently
the respondents 10 & 11 has filed representation before the Hon’ble
Minister for Mines and the Hon’ble Minister directed to re-verify the
quarry lease area and submit the report immediately. Accordingly,
the re-survey for the eight leases held by M/s Madhava Projects, Mg.
Ptr: Sri Chinta Sridhar completed and report awaited from the
technical staff. For the remaining leases, the re-survey is under
process. After completion of the task necessary steps will be taken as

per the re-survey reports.

With regard to averments made in paragraph 22(C to H),of the
affidavit in grounds is not related to this respondent and hence there

are no remarks.
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S1. With regard o averments made in paragraph 23(i) of the
aflidavit in grounds is denied as [alse. It is submitted that this
Hon'ble National Green Tribunal Chennai have issued interim order
dated 31.03.2022 while constituting Joint Committee of the officials
pertains to Ministry ol Environment, Forest and Climate Change,
State  Level Environment Impact Assessment Authority, Andhra
Pradesh Pollution Control Board, Mines and Geology Department and
District Collector directed to observe certain points on mining activity
of the 10™ and 11t Respondents in Sy.No.211, Vooderu Village,
Anakapalli Mandal, Anakapalli District and submit comprehensive
report in the matter. Further, the Director of Mines and Geology,
Ibrahimpatnam vides Procd.No.5718507/D3-2/2022, date:
07.04.2022 issued orders appointing the Dy. Director of Mines and
Geology, Visakhapatnam as a Nodal officer to the NGT Committee.
Further, it is respectfully submitted that, the Joint Inspection team
has conducted for detailed field inspection in the presence of the

Petitioner on 17.05.2022 and submitted report.

52. With regard to averments made in paragraph 23 (ii) & (iii),of
the affidavit in grounds is not related to this respondent and hence

there are no remarks.
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S3. With regard to averments made in paragraph 23(iv), of the
affidavit in grounds is denied as false. It is submitted that the Asst.
Director of Mines and Geology, Anakapalli issued show cause notices

to the lessee companies i.e., the 10t & 11th Respondents.

54. It is submitted that this 10t &I11th Respondents filed
representation before the Hon’ble Minister for Mines for re-survey of
the quarry leased areas. Accordingly, the Hon’ble Minister for Energy,
Forest Environment Science & Technology, Mines & Geology, Govt. of
A.P. vide Ref. No.01/MP/2022-23, dt.27.04.2022 directed to re-verify

the quarry lease area and submit the report immediately.

SS. It is submitted in obedience to the orders of the Hon’ble Minister
the re-survey of the leases taken up and completed for the eight leases
held by M/s Madhava Projects, Mg. Ptr: Sri Chinta Sridhar and report
awaited from the technical staff. For the remaining leases, the re-
survey is under process. After completion of the task necessary steps

will be taken as per the re-survey reports.

56. With regard to averments made in paragraph 23(v), of the
affidavit in grounds is denied as false. It is respectfully submitted
that, the Department is already collection District Mineral Fund on
Sg.fee remitted by the 10" and 11" Respondents and collected an

amount of Rs.2,75,72,467/- so for.

I
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With regard to averments made in paragraph 23(vii), of the
alfidavit in grounds is denied as false. it is respectfully submitted that,

the Department of Mines & Geology does not have jurisdiction over

the blasting activity conducted by the quarry lease holders / other

than lease holders. The Department is not empowered to take any

cohesive action against the quarry lease holders / other than lease

holders for conducting high intensity blasting and other blasting

related issues.

38. With regard to averments made in paragraph 23 Viii of the
affidavit in grounds is not related to this respondent and hence there

are no remarks.

59. It is submitted that the Asst. Director of Mines and Geology,
Anakapalli has already ceased issuing dispatch permits to the quarry
leases held by the 10th and 11th Respondents, except for one quarry
lease with an extent of 4.65 hectares that possesses all the necessary

statutory permissions.

60. It is submitted that this decision to stop issuing dispatch
permits indicates a proactive measure taken by the Assistant Director
to enforce compliance with the regulations and prevent unauthorized
quarrying activities in the region. These actions indicate that the

department was taking measures to address any illegal activities and
4 y £
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61. [t is submitted that during a joint inspection conducted by the
NGT team members on 18.05.2022, the District Collector directed the
Asst. Director of Mines and Geology, Anakapalli to install CCTV
camerasThe purpose of installing these cameras is to monitor
quarrying operations in real time. The aim is to prevent further
allegations from the petitioner and to curb any quarrying activities
that are being conducted without proper statutory permissions. This
directive from the District Collector was given in order to ensure better
monitoring and compliance with the regulations regarding quarrying

operations (Copy enclosed as Annexure-XIX

62. It is submitted that this respondent craves leave of this Hon’ble
Tribunal to raise additional counter in the course of proceedings, if

required.

\)\)\—-

{rector of Mines & (rec .'1’1"\’
Govt. of Andhra Pradesh
ihrahimpatnam, \v‘ii.!y.m'ad:\.
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In the above circumstances, it is humbly prayed that this Hon’ble
Tribunal may be pleased to dismiss the above ORIGINAL APPLICATION
NO. 40 OF 2022 and pass such further or other orders, as this Hon’ble

Tribunal may deem fit and proper in the facts and circumstances of the

case and thus render justice.

Solemnly affirmed Vijayawada BEFORE ME
Andhra Pradesh on

this the day of July 2023

and signed his name in my presence Advocate
/

VERIFICATION

[, V.G. Venkata Reddy, S/o. Subba Reddy, Aged about 56 years, Occ:
Director of Mines and Geology, Andhra Pradesh, do hereby verify and stated
that the contents stated in the above paras are true and correct to the best

of my knowledge belief and information.

Verified on this the day of July 2023 at Vijayawada

\M\J\ -
DEPONENT

sy of Mines &
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ANNEXURE-I
GZ*/ERNMENT OF ANDHRA PRADESH

DES ARTMENT OF MINES AND GEOLOGY

. " o .
= bl Y « I . .

Letter No.3¢2/MDL/ 7521 Date: £2.09.2021
o fiv dhava Proje<ts |
P. Prakash Kinnar, M.sc , J. M/s, Madhava Proje=ts, nad.
4+ st Director -f Mines and Gec'.Qy, prop: CSridhar, 5/° Vi:;egwr:ralcx
Anakanalli. 48-9‘18’29”; Ratr ven OmpcEz, . .
Dwaraka Nagar,
Visakhapatnam.

' g Co. Lid.,
- a3 Navayuid Engineer g
‘ :.).'No,48-;-17, Dwar 1Kanagar,
visakhapatnam Disuict.

S Sub:- Mines and Quarries — Office of the Asst. Director ofv Mlgsmaggnf::m:
Anakzpalli - Complaint filed by Sri P. Eswara Rao Voo :' P g
Anak:nalli ar-al, Visaknapatnam District . a.gainstM /1 avayae
Engir.éerin.‘ ..ompany and M/s. Madhava Project, In Sy. c;_ e o
“fillage, {2 vapalli Mandal of Visakhapainam District — --.-'MReaarding
iekter Yor e cessary action - Stop quarry ! zrusher operapu. : - Reg .

Ref:- Lr.No.14%;/PCB/RO-V5P/2021, dt.2&.:‘-3.2f2'1_1 from the Er» neer‘A.P.P.C.B.,
Visakb apatazm. . - .

vin o e
~dverrng to th2 subjew civea, wherein the ceference i:ited_.“ll':-, Ervvironmental
Zagineer, APPCS, Ve aneir*m hos forwarded a latter to take nepeésa-*y action against
. quarry leases of Wys. havtJga -bngineering Zemz.nv and M/ Ii‘fnadhava Proiecy, in
Sy.No.21i of Vooderu Viltanz, An_a!c_‘.‘:r.-:.lli Mandal of Vlsakh_apatqam Distric. and requested
L 2nsure no Quamysvj op:rations are carryout in the aboire___'.mlﬁlng units urcil to obtain
EC, CFO & CFE of thc Poaid and a"lsb”!-eqqested not to lssus,,psg:qﬂts) works.orders:to the
above said urits. : ¢ ; _

Hence, . reguost y..' o 5mi')' the quarry and crusher units operar . ns until further
orders taken f.om the =2 T8, Visakhapatna. -

Yours fal~ully,
vl 0.1,
{ y - & »
nsot Bt st ! ' 8
- ‘5 -:a- ‘;c'
= Anatagan, e
Cony submitted to t.1e Deu- Direcior of Mines and Gealogy, Visakhapat: am for

wiomaton, favour of
Copv to concerned file.
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Lr-No. 830/\rg/200s,
dt.1®.11.2021

'T‘— )m

G. SuLa Rabu., M To

Asst, Din_-.-:,.,"')f "n?:es and G The Station 1ouse Officer,

Anakapalli S ology, Rural police station
Anakapalll.

S,

Sub:- V'g"aﬂCE_- office .f the Asst. Di:e~tor of Mines anc 3eology, Anakapalli-
the Station Hou: office, Anakapalli Rural- In resoect of the quarries
anc crushers of M/s.Navayuga Engg. Compan; and M/s Madhava
Engincering I ojects, Vooderu village, Anakapazlli Mandal,
Visak!.apatnar: Uistrict - Inforrnation - Submitted - Regarding.

Ref:- i, Letter No. :- dater "!il from the Sub Inspector o' Police, Anakapalli

Rural, *.ra<apalli.

2. Lr.No.. 4G7/PCB/RO-VSP/2021, dt.28.08.2021 fror: the Engineer
A.P.P....5., Visukhapatnam.

3. This o tice _r.rM>.392/MDL/2021,dt.02.09.2021.

4. This cffice .~ 40.830/vg/2005,dt.27.10.2021.

X %k &

I invite kind &:icotion to the subject and references cited, wherein the
.aference 1% cited, thc Statiz.1 House Oti:ze, Anakapalli, *.ural Police Station,
Anakanalli has iniorr: that tc furnish the infcrmation in respect of quarry leases
and MDL units of M/s Madhava Engineering Projects and M/s llavayuga Engineering
ccmpany. Vooderu village, Anakapali Mandal, Visakhapatnar~ District have been
running ‘their tusiness withc:.c having valid license and also ncroaching into the

side of lands of unauthurized.

recnrds, the Dz.u> Director of Mines and Gevlogy,

bee- granted the following quar'y leases in favour of
nd the

1) As per tir:; offic.

. Viezkhapatnam h: ve
M/s.Madhava F:uects and M/s Navayuga Engineering Company a

same was erwcuied hy this office.

1T T ;__e";e perio;> ) R .
|- f the ; S — —_ Cxteitin | Sy. 0, -
zlo “J:I:Lee o rineral | t o m T Hect res | No. v'.ge Mandal Staw:s
1 '24/51-;2?4“5"3 Mol 0 o01-15 | 260030 1 465 | 211 Working
roject g
I | | Some I B
i - Ruoed | .
h Melal, . S —— ‘
2 gr/os,erz‘z: ava Buing 29-01-.5 | 2¢-01-30 1.00 211 Working
] Stene ' _
e e e T R(l ll ' , l— —
M/s.Machava | Mela, g0 5 ) 110621 200 211 o
3 | projects Buildir-» | | Warking |
L' | _ Stonc N e . Voaderu | Anakapall, |
s ' Road | | = e
| i S |
wavayuga | Metal 0y g 1 01-05-26 100|211
4 él jineerinig Builging | i) ! I Woi ng ‘
Ce It Stone | _ -
S S
c | M/>,Madhava Metal, 01 40, 01-03-22 200 211 .
T rrects bulldig Woi*ing |
I I S
‘ Rcad i ——
| lmsMadhava | Mol g | 040524 45 | 211 |
- & project” Bui.trg | Work:
‘ l Sione | | l J ) Orklng |
d e ——_— “- = A - |
Contd, 3~~~ .
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2 N Q’o;o

E | »
lessee Mineral xtent In | Sy,

———

M/s.Madhava | Road Metal, X R I

————

M/s.Madhava | Road Metal,

From To Hectares | No. | Village Mandal SE’D

Projects Btsaél;ir;g 20-09-11 | 19-09-26 | 3.00 211 working

M/S_Madhava | Road Metal,

Projects Building 26-06-11 | 25-06-26 3.00 211 Working
Stone Vooderu | Anakapalli

R

Projects Bullding | 26-06-11 | 25-06-26 | 3.00 | 211 Working
R Stone R
s N

yaga | Road Metal,

Engineering Building | 31-01-17 | 01-05-26 | 1.00 211 Working
comean“ Stone i

- —eep T anexURed
#7% Sl | Name of the _ l-ease period [ T

‘ Further, the Deputy Director of Mines and Geology, Visakhapatnam has
Issued MDL registration vide MDL No. MDL0103000882 and the MDL will be inforce

upto.15.06.2041 and also issued MDL registration of M/s Nava yuga EngineeringCo~%av3:

2) The details of quarry leases are mentioned in the above table. Further,
the both companies of M/s Madhava Projects, and M/s Navavuga
Engineering company, having Blasting license vide No. 14/2012 vaiid
upto31.12.2019. The both companies are not having Rig blasting.

3) As per instructions of the Director of Mines and Geology, Ibrahimpatnam,
the Regional vigilance squad has taken up survey and inspections of
above subject areas vide memo No.1/DMG-Desk/2021,dt.09.07.2021 ana
the awaited the reports.

4) As per this office records, the both companies of M/s Madhava Projects
and M/s Navayuga Engineering company are not submitted E.C., CFO and
CFE obtained from concerned Department.

Through . the reference 2" cited, the Enviccnmental Engineer, APPCB,
Visakhapatnam has forwarded a letter to take necessary action against quarry
leases of M/s. Navayuga Engineering Company and M/s.Madhava Project, in
Sy.No.211 of Vooderu Village, Anakapalli Mandal of Visakhapatnam District and
requested to ensure no quarrying operations are carryout in the above mining units
until to obtain EC, CFO & CFE of the Board and also requested not to issue permits /
works orders to the above said units.

r Issued stoppage notic
In the reference 3" cited, this office has Issi PPage nolice to M/s.
Navayuga Engineering Company and M/s. Madhava Project, in Sy.No.211 of
Vooderu Village, Anakapalll Mandal of Visakhapatnam District to stop the quarry
and crusher units operations untll further orders taken from the APPCB,

Visakhapatnam.

ffice has requested to th .
Through the reference 4" cited, this © q 0 the Tahsildar,
Anakapalli agd Station House Officer, Ana"&p:l':'crfRfar'? to keep constant vigil on
the above said quarry and MDL units to avo | eerlr? aC'Y and Crusher activities on
the quarry lease held by M/s. Navayuga E”QA“aka 9‘“ Ompany and M/s. Madhava
Project, In Sy.No.211 of Vooderu Village, Anakapaili Mandal of Visakhapatnam

District,

mation.
This is submitted for Infor Yours faithfully,

cor uun M B
o\ As%t‘.mQIrecptor of Mines and Geology,
AN (g _Anakapalli.
%:Dv Submitted to the Director of Mines and Geology: :/t:s:::wr:ggttg'an;%}&
PY Submitted to the Director of Mines and Geology:

3

r of information.
r favour of informatjon

oY) 2

\
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GOVERNMENT OF ANDHRA PRADESH AN NEXURE-II

DEPARTMENT OF MINES AND GEOLOGY

A }' v .
q,,gu!;) g
Letter om:zarto.zon
- .

: To:
G. Sunil Babu, M.sc., 1. The Tahslidar,

Asst. Director of Mines and Geology, Anakapalll Mandel
Anakapalll, Visakhapatnam Dis

2. The Station Housé Officer, .
Anakapalll

9!', y
Sub:- MINE - . Director of Mines and Geology, Anakapal '
. I S AND QUARRIES 0/0 Asst Di " ' li

- Complaint filed by Sri P. Esward . :
Mandal?Visakhapam:m District against M/s. Navayuga Engineering Company

and M/s. Madhava Project, in sy.No0.211 of Vooderu Village, f\nakapalli Mandal
of Visakhapatnam District = [nimation — Requested - Regarding.

Ref:- 1) Lr.No.14ﬁ7,fPCB/Ro-VSP12021, dt.28.08.2021 from the Engineer A.P.P.C.B.,
Visakhapatnam. .'
2) Complai?ut filed by Sri P. Eswara Rao Vooderu Panchayath, Anakapalli
3) This office letter No.382/MDL/2021, dt.02.09.2021 addressed a letters to
M/s. Navayuga Engineering Company and M/s. Mzdhava Project.

ok

[ invite attention to the subject and reference cited, wherein the reference 1* cited,
the Environmental Engineer, APPCB, Visakhapatnzin has forwarded a letter ta this office to
rake necessary action against the quarry lesses of M/s. Madhava Project, in Sy.No.211 of
Vooderu Village, Anakapalll Mandal of Visakhapatnam District and requested to 2nsure no
quarrying operations are carryout in the above mining units until to obtain EC, CFO & CFE of
the Board and also requested not to issue permits / works orders to the above said units.

In the reference 2" cited, made a complaint Sri P. Eswara Rao action against quarry
leases of M/s. Navayuga Engineering Company and M/s.Madhava Project, in Sy.No.211 of
Vooderu Village, Anakapalli Mandal of Visakhapatnam District and requested to ensure no
quarrying operations are carryout in the above quarry and crusher units and also requested
should not to issue permits / works orders to the above said units,

Through the reference 3" cited, this office has already Issued notices to

M/s. Navayuga Engineering Company and M/s. Madhava Project should stop the quarry and
crusher units operations untll further orders taken from the APPCB Visakhapatnam and the
same nwlice was received by hand Supervisor of M/s. Madhava Projet.

Further, the technical staff of this offlce has !nspected the M.neral Dealer Licence Unit
| Crushers of 4/s. Navayuga Englneering Compariy and M/s. Madhava Project on 22.09.2021
at the time of inspection they were not stopped the quarry and Crusher operations.

In view of the above ' request the Tahslldar, Anakapalll to kee
p constant vigil un the
above sald quarry and MDL nits to avold such quarry and Crushe:' activities on tl?e ﬁuam‘

lease held by M/, Navayuga Engineering Com
N pany and M/s. Madhava P a
of Vooderu Village, Anakapalll Mandal of Visakhapatnam District. Toject. in Sy.o2id

Yours faithfully,
C::i\. 2 _SLLM-\}\ \JB::J-U. .
o Asst. Director of Mines and Geology,

Copy submitted X . b 22H wl L:";lr}-!lwpalll.
information. to the Deputy Director of Mines and Geology, Vlsa'.('."iapatnam for favour of

Co
PY submitted to the :venue Divisioral Offcx, Anakapalll for fav: ar of informatica.

-4

-/

P 9&—‘ \“\'?.\

el R ramQrannar
Scanned with CamScanner



e e e

ANNEXURE-III

oG VAT PEoyAw
AR Hlatn nrﬂd')ru
ol 08,
2. DS e, 0.5 . aary® d3yeryed 9085,
R RoCruSD. Aves ety drndy 7o Jexded P08
odsw0). v3edd.
I Dopr 1907/e06.8.5/2005, 38. 0Y .12.2021

Daabor-  NIrC D, Seo 2005 - 3 PRI T s 03

\“LL : RDEEOR e - OO
» -Qg’ 0: 1) APPC B.visaukhapatnam 70 & dowb 1467 DD Uss
Uﬂ' < HIby2021 . 36 28 .08. 21
oM 2) & oA Op 356.02.09.202)
B 3). & ojuaby O 38 27.10.2021.

*"‘:-"'g i “ 4) @ P.ongdoy =¢ Sa 36.24.11.2021
5)’:" 70 ! Sesoreanl) dw 38 3.11.2020

. %Y l‘-\\.:-‘ LA -9 06) oh'OOé o< ou\u.)ﬁé :Juébé ODaJ'é D6 .

wIsod e S 360212 20 i

-

012 Zwrds AWD0eD 25 Ards oEr & oM uabaw Aol
uoggdiil‘ur5ab Soé‘é‘a&ﬁ. dredw) o Tl U006 B O STERIVM
arod FEf, ook AdwLA 7oxR00h SobAL Dowodod sBL BRVED
Tt Séﬂ.}w BIGEDRO.

033 Ards AWN00D . & STIVALIVE D Boc Sobbv:pg)
fowoBod . '8 DAL WO ghofl D FAFRodoc 3D BasuBaam
sirigrb. vRsTOR. 200010 Hayd D 8 0ISDY 3708 Gnew Bowg I,

D Qo :)g%anumo..-oa Ards 04 o § P, PP

ARG Ers), O 2005 oo 8¢ dowd 211 eddy mrass oS0y t:'t:.
G ArEDd g-sg 2000 ddadud #02Bh LdNuL 2o Qoc

AADAVG DO DGk W gaet bam-..:aa 0% . voddwd S0 e, o =

D€ RoRT Dedipiss 330 oD T80 308 o s . $QG0

. C Stmm Dod

O2 Jods) DoLTESD  DATLTCRI Bu.;wa*lw

053 Rrds oo Do Fode B 8o Sotsbess, s
DHeIEN & TR DESS'IO BAMD & FTILALADAZ, 023065 957088, ot
Sodnd 80ar, usns. wasrol 305 OV 30 Augan gy ::D-x'.a- g

Hh

5 .

Scanned with CamScanner



ANNEXURE-III

BV V6 d ArDS o ©RRot vy udbid .-Dug!aé adary uaRb.
OISVR T D Bochy LouHus Daxd HOVT Jewipdu D I 00660
SO, RS 2026 ub & b b B33 30 08 BowoBoDR DA TOD
PoRLOBDVR/T & STHLOLA/L HDLOIT b

TP DCOJTTIT B8 DDHHGDAG DA D Jod LoDIVD
Vwowododd TH gHgH DS AGHT DRELIW LoD PR S0330c0d o
DO BTG 32000 Secdd

G2 Hodab
1 . 38,3 o
aébﬁat::nm. A NorOSILD
- (455260 0CID BPASYTR.
wIsOl.
260 SO Holwd RomrouHw (e N0 AFACT. mptrobyo 08
OB,
aad S Jone e doorosw Aen 0D drdsyre. dTPOLY0 o083
PD2ONSDD.

Scanned with CamScanner



. ANNEXURE-II

woaga 8ogay
ocd Ao bbﬂn ""ﬂ%"n
2. mbd m. h&-h . a'“. ud "w
oL M'Ubl.n AW anﬁ Al ' .
. ooty adrag . wbob APEPICL
BATDY, AR aus.aé ey ubob
U i)

O Bowy 190748.0,0/2005, 38.30.11.202)

QDo DANCE LY Spo 205 - 3PS TD ow B9
RArCEAL ARG 0D,
Rego:- 13 P.osgg oy 0 O 30.24.11.2021.
2) & sUjEaY da 34.02.09.2021
3). & woguaisp Op 36.27.10.2021.
= oy TO

D Jhen AneRdod Ards | :rsrri P.@30
mda-q,eago 200533;::- Rd Soeb 211 i PV, wdTDY dotued
o mm&wwwm g 3¢’ a-or_goo:’n:’
B& s SHFIVO meunnb:o:bon:moammé‘ DG I

amaa.aomaua 0 dws) ES ndquaumm
-y 'da-&oesa-oi ¢-ro-5manmod I o DTS |

Sarcrdan Boain) &.
3:.;:}.:;; aama.o-mumoémg&auqab
Soff'S ' . DradL)o O wlriddo P Socd sodduh dowoded . Ty

Z 206ckn wDd S BXRERAD.
o 3:5:’“ W.:smmamd D Do SobAud
2owodol . s°b0 Daen 2000 gaoh a0 §adrnococs 0D SoLdLNIA™
oxriogb, BATOR. Du0ad Ra® 275 ool el rod daw DoDEINO,

mody  awrudwr o008 I3) o0 DArLILD Arde
Aded Db F60 Daaur ARG NP Ar v 2005°28 0D
aw@mw&éﬁ&mumwwmum
gagy Doryd DO Hocd Djd 000" JWPAL Dabds 1) dlws), wardeawr
o aogu SROFAMLedUD 00D Focuo.

o0l gadab
BODOLERR0, : B. 5 A cnnas
R Rodruw
. éaly Wﬂl"ﬂ.
wvard.
ol Fbod Jae DiTrubuw N SN0 BrAdrD. Byirediye 08
CRUIA
LO® FHUR JOLD 6L REGULW AW WK ArdyTY. draveye 04
R AW Camnnad with PamCasnnar
7 . wL ~ramCeanner

Scanned with CamScanner




File No.APPCB-11033/4/2022-TEC-EC-APPCB

ANNEXURE-IV

State I.evel Environment Impact Assessment Authorit
Andhra Pradesh

Ministry of Environment, Forests & Climate Change
Government of India

D.No0.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre, Chalamavari

Street, Kasturibaipet, Vijayawada-520010.

SEIAA

Order No. SEIAA/AP/VSP/MIN/02/2020/1726/175.26/172.16

REGD.POST WITH ACK.DUE

12/01/2022

Sub: SEIAA, A.P. — 4.65 Ha Road Metal & Building Stone Mine of M/s. Madhava
Projects at Sy.No: 211, Vooderu Village, Anakapalli Mandal, Visakhapatnam

District, Andhra Pradesh - Environmental Clearance — Issued - Reg.

II.

This has reference to your application submitted through online on 02.01.2022
(SIA/AP/MIN/70744/2020), seeking Environmental Clearance for the proposed mine
of 4.65 Ha Road Metal & Building Stone mine at Sy. No. 211, Vooderu Village,
Anakapalli Mandal, Visakhapatnam District, Andhra Pradesh in favour of
M/s.Madhava Projects. It was reported that the nearest human habitation viz.,
Bowluvada (V) exists at a distance of about 0.91 Km from the mine lease area. It was
noted that the capital investment of the project is Rs.65.0 Lakhs and capacity of the

project is as follows:

Mining of Road Metal & Building Stone — 170706 m®/Annum in 4.65 Ha.

following two aspects are noted.
The location of the mine is as follows:

As seen from the Mining plan approved by the competent Government Authority the

SL.LNo

Latitude

Longitude

1.

17°44'44.70787"N

082°58'36.17805"E

17°44'45.11259"N

082°58'36.80103"E

17°44'44.06530"N

082°58'39.21217"E

17°44'33.60443"N

082°58'33.42897"E

17°44'35.64520"N

082°58'27.76071"E

17°44'38.05702"N

082°58'29.58155"E

17°44'40.07197"N

082°58'31.10278"E

17°44'40.46105"N

082°58'31.80891"E

el i e B B e d B

17°44'40.03148"N

082°58'32.48900"E

=
©

17°44'40.56773"N

082°58'35.83648"E

=
=

17°44'42.89967"N

082°58'33.67444"E

ii. It is an open cast semi-mechanized mine. Life of Mine is 5.26 Years. The total mine

This proposal has been referred to SEAC, A.P along with all the documents submitted by the

lease area is 4.65 Ha.
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File No.APPCB-11033/4/2022-TEC-EC-APPCB

ANNEXURE-IV

proponent for their appraisal and for their specific recommendations on EC aspect. The
proposal has been examined and processed in accordance with EIA Notification, 2006 and its
amendments thereof. The State Level Expert Appraisal Committee (SEAC) examined the
application, in its meeting held on 04.01.2022. The proposed project is for mining of Road
metal & Building stone in an area of 4.65 Ha. with a proposed production quantity of Road
metal & Building stone — 1,70,706 m3/annum with a condition that the total production
during a scheme should be limited to the approved quantity as per Mining scheme/ plan. The
proposed project falls under Item No. 1(a) of the schedule of the EIA Notification 2006 and
its amendments thereof - (i). Mining of minerals (<100 ha of mining lease area in respect of
non-coal mine lease). The proponent and their consultant SV Enviro Labs & Consultants have
attended the meeting. The Committee noted that as per cluster letter issued Asst. Director of
Mines & Geology, Anakapalli, vide Lr. No. : 1430/Q/2005-16, dated: 01.02.2020 there are
twenty six existing quarry lease within the radius of 500 mtrs area. The project falls under B2
category as per the MoEFCC Notification No. S.0.2269(E),dated 1st July, 2016. TOR was
issued on 23.12.2021. The proponent volunteered to allocate funds at least 10% of the project
cost for providing amenities to the local school / PHCs and development of village roads in
the Vooderu Village as a part of Corporate Social Responsibility (CSR) activity. The
Committee after examining the project proposals, presentations, MOEF&CC’ Notifications &
OMs, Final EIA, detailed deliberations, recommended for issue of Environmental Clearance
for Road metal & Building stone — 1,70,706 m3/annum. The committee in the appraisal report
clearly stated that they have approved the approved Mining Plan, Form-I/II, PFR/DPR and
EMP for compliance by the proponent. The State Level Environment Impact Assessment
Authority (SEIAA), in its meeting held on 12.01.2022 examined the proposal and the
recommendations of SEAC and decided to accept SEAC recommendations aforesaid for strict
compliance by the proponent and to issue EC. The SEIAA, A.P hereby accords
Environmental Clearance to the project as mentioned at Para No. I under the provisions of
the EIA Notification 2006 and its subsequent amendments issued under Environment
(Protection) Act, 1986 subject to implementation of the following specific and general
conditions:

Part A. Special Conditions:

The proposal shall not attract the following Acts & Rules:

. Forest Act 1980,

. Wild life (Protection) Act,1972;

CRZ Notification, 2011;

. The Eco sensitive areas as notified under Environment (Protection) Act,1986;

. Critically polluted areas as notified by CPCB
and also shall not harm live stocks and human beings and disturb their activities.

ii. The total production during a scheme should be limited to the approved quantity as per
Mining scheme/ plan.

. The proponent volunteered to allocate funds at least 10% of the project cost for
providing amenities to the local school / PHCs and development of village roads in the
Vooderu Village as a part of Corporate Social Responsibility (CSR) activity.

iv.The project proponent shall maintain the setback distance 7.5 meters buffer zone all

around the mine lease area for greenbelt development and other conditions are to be
fulfilled.

v. The avenue plantation with tall plants of at least 1.5m height for 1 km length of the

approach road on either side of the road is to be developed and maintained. Entire

greenbelt should be developed in the first year itself.

D O N T oL
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File No.APPCB-11033/4/2022-TEC-EC-APPCB

ANNEXURE-IV

vi. The proponent is advised to ensure safety to animal and public life.

Part B. Specific Conditions:
1. Air Pollution:-

i. Suitable drilling & cutting method shall be adopted to control dust emissions, as per
approved mining plan

ii.  The proponent shall comply with the mining methodology mentioned in approved
mining plan and Form1.

iii.  Greenbelt shall be developed along the boundary of mining lease area and also in
back filled and reclaimed areas with tall growing native species in consultation with
the local DFO/Agriculture Department. The proponent of mine shall carry mining
operations in such a manner so as to cause least damage to the flora of the mining
area and nearby areas. He shall take immediate measures for planting in the same
area or any other area selected by authorities not less than twice the number of trees
going to be felled by mining operations. He shall also take measures for restoration
of other flora /fauna if damaged by mining operations. In case any felling or
damage to fauna and flora is involved, prior permission shall be taken from the
concerned regulatory authority, by the proponent, without which mining shall not
be taken up.

iv.  Effective safe guard measures such as regular water sprinkling shall be carried out
in critical areas prone to air pollution and having high levels of SPM and RSPM
such as haul road, loading and unloading point and transfer points. It shall be
ensured that the ambient air quality parameters conform to the norms prescribed by
the Central Pollution Control Board in this regard. Prior concurrence of regulatory
Authority must be obtained by the proponent.

V.  The proponent of mine shall carry air quality monitoring in the core zone as well as
buffer zone for RSPM and Noise levels. Location of monitoring stations should be
decided based on the metrological data topographical features and environmentally
and ecologically sensitive targets and frequency of monitoring should be
undertaken in consultation with Andhra Pradesh Pollution Control Board. The data
so recorded should be regularly submitted to the Ministry including its Regional
office located at Chennai and the Andhra Pradesh Pollution Control Board/Central
Pollution Control Board once in six months. Prior concurrence of regulatory
Authority must be obtained by the proponent.

vi. The proponent shall construct graded roads connecting the mining area to the
nearby roads to avoid dust nuisance due to vehicular movements. Prior concurrence
of regulatory Authority must be obtained by the proponent.

vii. The proponent shall take precautions against noise arising out of mining operations
and shall be abated or controlled at the source so as to keep it within the permissible
limits notified under Environmental (Protection) Act, 1986 / Noise Pollution
(Regulations & Control) Rules, 2010 by implementing the following noise control
measures.

O Proper and regular maintenance of vehicles and other equipment.
O The proponent shall ensure that there shall be no excessive noise,
while taking up mining activity.

10



File No.APPCB-11033/4/2022-TEC-EC-APPCB

ANNEXURE-IV

O The workers employed shall be provided with protection equipment
and earmuffs etc.

O Speed of trucks entering or leaving the mine is to be limited to
moderate speed of 25 kmph to prevent undue noise from empty
trucks.

viii. Whenever any damage to public buildings or monuments is apprehended due to
their proximity to the mining lease area, scientific investigations shall be carried out
by the holder of mining lease so as to keep the ground vibrations caused by blasting
operations within safe limit. In such cases, Prior concurrence of concerned
Regulatory Authority must be obtained by the proponent, without which, mining
shall not be taken up.

iX. The proponent shall not take-up mining activity unless he obtains the safety
clearance certificate from the Govt. competent authority.

2) Water Pollution:-

I As per records the source of water is Bore well. Total water requirement is 8.5
KLD. Out of that 2.5 KLD is used for Wet Jacket Drilling Method (Gunny Bag);
3.0 KLD is used for Dust suppression; 2.0 KLD is used for Development of
Greenbelt & 1.0 KLD is used for Domestic purposes.

il.  Garland drain and Siltation ponds of appropriate size should be constructed for the
working pit to arrest flow of silt and sediment. The water so collected should be
utilized for watering the mine area, roads, green belt development etc. The drains
should be regularly desilted, particularly after monsoon, and maintained properly.
Prior concurrence of Regulatory Authority concerned shall be taken for this activity
before taking up mining.

iii.  The proponent of the mine shall take all possible precautions to prevent or reduce
the discharge of toxic and objectionable liquid effluents from mine, workshop,
tailing ponds into surface bodies, ground water aquifier and useable lands to a
minimum. The effluents shall be suitably treated, if required, to conform to the
general standards notified under Environmental (Protection) Act, 1986. Prior
concurrence of Regulatory Authority concerned shall be taken for this activity
before taking up mining.

iv.  Monitoring of ground water level and quality should be carried out quarterly by the
project proponent in and around the project area in consultation with State Ground
Water Department/Central Ground Water Authority and data thus collected shall be
submitted regularly to the MoE&F and its Regional Office Vijayawada, CGWA,
and the Regional Director, Central Ground Water Board, Hyderabad. If at any
stage, it is observed that the ground water table is getting depleted due to the mining
activity, necessary correction measures shall be carried out in consultation with
concerned Regulatory Authority.

V.  Suitable conservation measures to augment groundwater resources in the area shall
be planned and implemented in consultation with Regional Director, CGWB,
Southern Region, Hyderabad. Suitable measures should be taken for rainwater
harvesting in consultation with concerned Regulatory Authority.
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vi.  Permission from the competent authority should be obtained for drawl of ground
water, if any, required for this project.

3) Solid Waste :-

i. Topsoil: Wherever top soil exists and is to be excavated for mining operations,
remove it separately and the top soil so removed shall be utilized for restoration or
rehabilitation of the land, which is no longer required for mine operations or for
stabilizing or landscaping the external dumps. Whenever the top soil cannot be
utilized concurrently, it shall be stored separately for future use. Prior concurrence
of Regulatory Authority must be taken for this activity.

ii.  Overburden: The proponent of mine shall take steps so that the overburden, waste
rock, rejects and fines generated during mining operations shall be stored in
separate dumps preferably on impervious grounds. The waste rock, overburden etc.
shall be backfilled into the mine excavations so as to restore the land to its original
use as far as possible. In the case of non feasibility of back filling, the waste dump
shall be suitably terraced and stabilizes through the vegetation. The proponent shall
maintain proper angle of repose to ensure stability to the dump. Prior concurrence
of Regulatory Authority must be taken for this activity.

iii.  The proponent of the mine shall construct required number of retaining walls to
provide stability to the dumps. Dimensions of the retaining walls shall be based on
the rainfall data. Prior concurrence of Regulatory Authority must be taken for this
activity.

iv.  The proponent of mines shall construct required number of garland drains to arrest
mineral particles being carried away as runoff during rainy seasons around the
dump yards. Dimensions of the garland rains shall be based on rainfall data. Prior
concurrence of Regulatory Authority must be taken for this activity.

V.  The proponent of the mine shall undertake phased restoration, reclamation and
rehabilitation of the lands affected by the mining operations and shall complete this
work before the conclusion of such operations and the abandonment of the mine.
This activity shall be taken up under the guidance of Appropriate Regulatory
Authority, by the proponent, to ensure that environment is protected.

vi. The proponent will be squarely responsible for proper implementation of solid
waste management plan, prevention of air pollution, water pollution, and any other
kind of pollution/health hazard.

Part C. General Conditions:

i.  This order is valid a period of 5.26 Years or the expiry date of mine lease or
land lease period issued by the Government of A.P., whichever is earlier.

ii.  'While giving CFE/CFO, the APPCB is to kindly ensure compliance of guidelines
issued in G.O RT No 239 dt 16.04.2020 and Memo. No/ covid-19/2020/HMFW dt
18.04.2020 issued by Medical, Health and Family welfare department, Government
of AP and the Ministry of Home Affairs order No 40-3/2020/DM-DA dt 15.04.2020
scrupulously.
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iii. The proponent shall scrupulously follow any conditions stipulated by Revenue
department/ Panchayat Raj/ Municipal administration/local self government bodies
(Gram panchayat/Gram secretariat) in ensuring safety to human and animal life. The
APPCB to ensure the same while according CFE/CFO. The APPCB to ensure the
same while according CFE/CFO.

iv. Proponent shall ensure that there is no disturbance to flora and fauna. Serenity of
nature must be protected at any cost.

V. In respect of government land for mining, the responsibility fixed on AD mines to
check whether necessary clearances from revenue department are obtained.

Vvi. In case of patta land while granting mine lease ADMG should verify the land lease
documents.

vii. In respect of forest land given in lease for mining, the proponent shall scrupulously
adhere to the mining conditions stipulated by the forest department, Government of
Andhra Pradesh.

viii. Any change in mining plan/ production/ mining methodology the proponent shall
apply afresh EC.

iX. While taking up mining activity the proponent shall meticulously follow approved
mining plan/Form-1/EMP.

X. Once in an year proponent shall conduct impact analysis on environment by reputed
institute recognized by Director General, Mines and Safety.

Xi. “Consent for Establishment” & “Consent for Operation” shall be obtained from
Andhra Pradesh Pollution Control Board under Air and Water Act and effectively
comply with all the conditions stipulated thereof.

Xii. No change in mining technology and scope of working should be made without prior
approval of the SEIAA, A.P. No further expansion or modifications in the mine shall
be carried out without prior approval of the SEIAA, AP/ MoE&F, Gol, New Delhi,
as applicable.

Xiii. Personnel working in dusty areas shall be provided by the proponent with protective
respiratory devices and they should wear, and they should also be provided with
adequate training and information on safety and health aspects. Prior instructions and
guidance of Regulatory authority shall be taken for this activity.

Xiv.The project proponent shall ensure that no natural watercourse and/or water
resources shall be obstructed due to any mining operations. Necessary safeguard
measures to protect the first order streams, if any, originating from the mine lease
shall be taken.

XV. Occupational health surveillance program of the workers should be undertaken
periodically to observe any contractions due to exposure to dust and take corrective
measures, if needed. Prior instructions and guidance of Regulatory authority shall be
taken for this activity.
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XVi. A separate environmental management cell with suitable qualified personnel should
be set-up under the control of a Senior Executive, who will report directly to the
Head of the Organization.

XVii The funds earmarked for environmental protection measures (Capital cost Rs.3.5
Lakhs and Recurring cost Rs.2.8 Lakhs/annum) should be kept in separate
account and should not be diverted for other purpose. Year wise expenditure should
be reported to the Ministry and its Regional Office located at Vijayawada.

XVii At least 2% of the total project cost shall be allocated for Corporate Environment

I. Responsibility (CER) and item-wise details along with time bound action plan shall
be prepared in accordance to the MoEF&CC’s office Memorandum No.F.No.22-
65/2017-1A.111, dated.01.05.2018 and submit to the SEIAA, A.P and Ministry’s
Regional Office, Vijayawada.

Xix. Officials from the Regional Office of MOEF&CC, Vijayawada / The SEIAA, Andhra
Pradesh through the Andhra Pradesh Pollution Control Board, who would be
monitoring the implementation of environmental safeguards should be given full co-
operation, facilities and documents/data by the project proponents during their
inspection. A complete set of all the documents shall be submitted to the CCF,
Regional Office to MoEF&CC, Vijayawada.

XX. The project proponent shall submit six monthly reports on the status of compliance
of the stipulated environmental clearance conditions including results of monitored
data (both in hard copies as well as by e-mail) to the Ministry of Environment &
Forests, its Regional Office, Vijayawada, SEIAA, A.P., Zonal Office of Central
Pollution Control Board, Bangalore, District Collector and A.P. Pollution Control
Board. The proponent shall upload the status of compliance of the environmental
clearance conditions including results of monitored data on their websites and shall
update the same periodically.

XXi.Post Environment Clearance Monitoring: It shall be mandatory for the project
manager to submit half yearly compliance reports in respect of the stipulated prior

EC terms and conditions in hard and soft copy to SEIAA on 15 June and
15t December of each calendar year. (Refer 10(i) and 10(ii) of S.O. 1533(E) of

Ministry of Environment and Forests Notification, New Delhi, dt 14t September,
2006.)

xXii The APPCB shall monitor the EC conditions stipulated by SEIAA as per GO MS No
120 dated 01.11.2018 of EFS&T Dept., and ensure the compliance.

XXii The proponent shall obtain prior permissions and continued guidance from regulatory
I. authorities for all the above conditions wherever it is required.

xxi All safety norms as stipulated in various laws and statutes shall be scrupulously
V. followed by the proponent. PCB shall ensure compliance to the conditions stipulated
by SEIAA.

XXVThe Proponent shall follow G.O. Ms 107 dated 30.07.2016 of Industries &
Commerce (Mines-II) Department wherever applicable.
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XXV Consent for Establishment” shall be obtained from Andhra Pradesh Pollution Control
I. . Board under Air and Water Act before the start of any activity /construction work at
site.

XXV The project proponent shall submit the copies of the environmental clearance to the

ii.  Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
offices of the Government who in turn has to display the same for 30 days from the
date of receipt.

XXV The environmental statement for each financial year ending 31% March in Form-V as

- mandated is to be submitted by the project proponent to the A.P. Pollution Control
Board as prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of the company along with the status of
compliance of environmental clearance conditions and shall also be sent to the
Regional office of the Ministry of Environment and Forests, Vijayawada by e-mail.

XXl The project authorities should advertise at least in two local newspapers widely

X. circulated, one of which shall be in the vernacular language of the locality concerned,
within 7 days of the issue of the clearance letter informing that the project has been
accorded environmental clearance and a copy of the clearance letter is available with
the State Pollution Control Board and SEIAA, A.P.

XXXThe proponent shall obtain all other mandatory clearances from respective
departments before taking-up the mining activity.

XXX Any appeal against this Environmental Clearance shall lie with the National Green
I. . Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of
the National Green Tribunal Act, 2010.’

XXX Concealing the factual data or submission of false fabricated data and failure to

Il. comply with any of the conditions mentioned above may result in withdrawal of this
clearance and attract action under the provisions of Environment (Protection) Act,
1986.

XxXXThe SEIAA may revoke or suspend the order, if implementation of any of the above
Ill. - conditions is not satisfactory. The SEIAA reserves the right to alter/modify the above
conditions or stipulate any further condition in the interest of environment protection.

XXXSEIAA also reserves the right to cancel the EC issued at anytime, if EC has been
IV. obtained by the proponent through suppression of any information or furnishing false
information.

XXX The above conditions will be enforced inter-alia, under the provisions of the Water
V. (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of

Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability
Insurance Act, 1991 along with their amendments and rules.

Special Secretary To
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Govt
MEMBER SECRETARY, MEMBER, CHAIRMAN,
SEIAA, A.P. SEIAA, A.P. SEIAA, A.P.
To

M/s Madhava Projects, Managing Partner,

Sri C. Sridhar, D.No.4-9-18/29/1,

Ratnaveni Complex, Dwarakanagar,
Visakhapatnam District, Andhra Pradesh— 530016,
Ph.No. 9290585248

Copy to:

. The Chairman, SEAC, A.P. for kind information.

. The Member Secretary, APPCB for kind information.

. The EE, RO: Visakhapatnam, APPCB for information.

. The Regional Officer, MoEF&CC, Gol, Vijayawada for kind information.

. The Secretary, MoOEF&CC, Gol New Delhi for kind information.

. Monitoring cell, MoEF&CC, Gol, New Delhi for kind information.

. The District Collector, Visakhapatnam District, Andhra Pradesh for kind information.

NOoO U, WN

Signed by Dr P V

Chalapathi Rao

Date: 12-01-2022 18:34:39 1 6
Reason: Approved



ANNEXURE-IV

ANDHRA PRADESH POLLUTION CONTROL BOARD
ZONAL OFFICE :: VISAKHAPATNAM

D.No.39-33-20/4/1,Madhavadhara Vuda Colony, Visakhapatnam - 530018.
Ph :0891-2719380

WO
ANDHRA PRADESH

-
S\ 1] 4
1/

RED CATEGORY

CONSENT ORDER FOR ESTABLISHMENT
Order No.84804 /APPCB/Z0-VSP/VSP/CFE/2022
Sub:

Date: 27.01.2022

APPCB - ZO - VSP - CONSENT FOR ESTABLISHMENT (CFE) - 4.65 Ha Road
Metal & Building Stone Mine of M/s. Madhava Projects, Sy.No: 211, Vooderu
Village, Anakapalli Mandal, Visakhapatnam District - Consent for
Establishment of the Board under Section 25 of Water (Prevention and Control of
Pollution) Act, 1974 and under Section 21 of Air (Prevention and Control of
Pollution) Act, 1981 - Issued - Reg.

Ref: 1) E.C Order No. SEIAA/AP/VSP/MIN/02/2020/1726/175.26/172.16, dt:
12.01.2022.

2) CFE application received at Regional Office, Visakhapatnam on 19.01.2022
through OCMMS.

3) R.O’s inspection report received at Z0O, Visakhapatnam on 22.01.2022.

4) CFE committee meeting held on 24.01.2022 at APPCB, Z0, Visakhapatnam.

%k %k %

1. M/s. Madhava Projects has submitted an application to the Board vide ref. 1st cited,
seeking Consent for Establishment (CFE) to carryout semi mechanized open cast
mining to excavate the following mineral with installed capacities as mentioned below,

with a proposed project cost of Rs.65.0 Lakhs. (Rupees sixty five lakhs only).

S. No. Name of the Products Capacity
Mining of Road metal & Building 3
1. Stone in 4.65 Ha,, 1,70,706 m3/annum

2. As per the application and Environmental Clearance (EC), the above mining activity is
211, Vooderu Village, Mandal,

Visakhapatnam District at the following geo co-ordinates in an area of 4.65 Ha.

to be carried out at Sy.No: Anakapalli

S.No Latitude (N) Longitude (E)

1. 17°44'44.70787"N 82°58'36.17805"E
2. 17°44'45.11259"N 82°58'36.80103"E
3. 17°44'44.06530"N 82°58'39.21217"E
4. 17°44'33.60443"N 82°58'33.42897"E
5. 17°44'35.64520"N 82°58'27.76071"E
6. 17°44'38.05702"N 82°58'29.58155"E
7. 17°44'40.07197"N 82°58'31.10278"E
8. 17°44'40.46105"N 82°58'31.80891"E
9. 17°44'40.03148"N 82°58'32.48900"E
10. 17°44'40.56773"N 82°58'35.83648"E
11. 17°44'42.89967"N 82°58'33.67444"E

Page 1 of 5
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3. The above site was inspected by the Asst. Environmental Engineer, A.P Pollution
Control Board, Regional Office, Visakhapatnam on 21.01.2022 and found that the mine
is surrounded by East: Road metal quarry; West: Road metal quarry; North: Road
metal quarry & South: Road metal quarry. Dibbapalem village is at a distance of 225m
towards North-West from the boundary of the mine lease area.

4. The Board, after careful scrutiny of the application, verification report of Regional
Officer, Visakhapatnam and recommendation of the CFE Committee, hereby issue
CONSENT FOR ESTABLISHMENT to the mine, under Section 25 of Water (Prevention
and Control of Pollution) Act, 1974 and under Section 21 of Air (Prevention and
Control of Pollution) Act, 1981 and the rules made there under. This Order is issued to
mine the mineral mentioned at para (I) only.

5. This Consent Order issued is subject to the conditions mentioned in Schedule 'A' and
Schedule 'B'.

6. This order is issued from pollution control point of view only. Zoning and other
regulations are not considered.

7. This order is valid for a period of 5.26 Years or the expiry date of mine lease or

land lease period issued by the Government of A.P., whichever is earlier.
. Digitally signed by
RaJendra Rajendra Reddy Thuraka

Reddy Thuraka Pate: 202201.27

16:41:33 +05'30'
JOINT CHIEF ENVIRONMENTAL ENGINEER

Encl: Schedules “A & B”.

To

M/s. Madhava Projects,

Sy.No: 211,

Vooderu Village, Anakapalli Mandal,
Visakhapatnam District.

- Copy to Environmental Engineer, AP Pollution Control Board, Regional Office,
Visakhapatnam for information and necessary action.

Page 2 of 5
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SCHEDULE - A

Progress on implementation of the project shall be reported to the concerned Regional
Office, A.P. Pollution Control Board once in six months.

Separate energy meters shall be provided for water consumption and air pollution
control equipments to record energy consumed.

. The proponent shall obtain Consents for Operation from APPCB, as required under sec.
25/26 of the Water (P&C of P) Act, 1974 and under sec.21/22 of the Air (P&C of P) Act,
1981 and its Amendments thereof before commencement of the activity, including trial
production.

Notwithstanding anything contained in this conditional letter or consent, the Board
hereby reserves its right and power under Sec.27 (2) of Water (Prevention & Control of
Pollution) Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution) Act,
1981 to review any or all the conditions imposed herein and to make such alternation
as deemed fit and stipulate any additional conditions by the Board.

. The Consent of the Board shall be exhibited in the factory premises at a conspicuous
place for the information of the inspection officers of different departments.
Compensation is to be paid for any environmental damage caused by it, as fixed by the
Collector and District Magistrate as civil liability.

. The Rules and Regulations notified by Ministry of Law and Justice, Government of India,
regarding the Public Liability Insurance At, 1991 shall be followed.

If the proponent is aggrieved by this order made by A.P. Pollution Control Board under
Sec. 25 of Water (Prevention & Control of Pollution) Act’ 1974 and Sec. 21 of Air
(Prevention & Control of Pollution) Act’ 1981 he may within 30 days from the date on
receipt of the order prefer an appeal before concerned Authority.

SCHEDULE - B

SPECIAL CONDITIONS:

. The mining unit shall adopt suitable mining methods as per approved mining plan & DMG
approval.

Suitable blasting method shall be adopted to control dust emissions as per DMG approved
mining plan.

. The regulations for danger zone (500m) prescribed by Directorate General of Mines Safety
also have to be complied compulsorily and necessary measures should be taken to
minimize the impact on Environment.

Garland drain and siltation ponds of appropriate size should be constructed for the
working pit to arrest flow of silt and sediment.

. The proponent shall construct retention wall around the dump and also construct garland
drain to arrest mined particles being carried away as run off during rainy season around
the dump yard.

WATER:

6. The source of water is bore well and the maximum permitted water consumption shall

not exceed the following quantities.

S. No. Purpose Quantity
1. Dust suppression 3.0 Kilo Liters/Day
2. Greenbelt development 2.0 Kilo Liters/Day
3. Domestic 1.0 Kilo Liters/Day
4. Wet Jacket Drilling 2.5 Kilo Liters/Day
Total | 8.5 Kilo Liters/Day

7. The maximum waste water generation (KLD) shall not exceed the following:

S. No. Purpose Quantity
1. Domestic 0.8 Kilo Liters/Day
Total 0.8 Kilo Liters/Day
S. No. Wastewater generation Mode of disposal
1. Domestic: 0.8 Kilo Liters/Day Septic tank.
Page 3 of 5
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AIR:

0.

10.

11.

12.

13.

The mining activity shall not exceed the following Ambient Air Quality standards
measured at the periphery of activity - SOz - 80 pg/m3, NOx - 80 ug/m3, PMz5 - 60 pg/ms3,
PM1o - 100pg/m3,

Noise levels: Day time (6 AM to 10 PM) - 75 dB (A),
Night time (10 PM to 6 AM) - 70 dB (A).

The proponent shall provide dust suppression measures like water spraying
arrangements on haul roads, loading & unloading areas and material handing areas.

The air pollution control equipment like water sprinklers shall be installed along with the
commissioning of the activity.

The proponent shall establish one AAQ monitoring station at the periphery of the mine
area in the wind prone direction and submit the analysis reports to Regional Office,
APPCB, Visakhapatnam regularly.

The mining activity shall take measures to comply with the provisions laid down under
Noise pollution (Regulation and Control) Amendment Rules, 2010 dt.11.01.2010 issued
by MoE&F, Gol to control the noise to the prescribed levels.

The mining activity shall take appropriate measures to ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified by
MoE&F, Gol on 18.11.20009.

GENERAL CONDITIONS:

14.

15.

16.

17.

18.

19.
20.

21.

22.
23.

24,

25.

26.

27.

The proponent shall ensure compliance of guidelines issued in G.0. Rt.No.239,
dt.16.04.2020 and Memo No. covid-19/2020/HMFW, dt.18.04.2020 issued by Medical,
health and Family welfare department, Government of AP and the Ministry of Home
Affairs order No.40-3/2020/DM-DA, dt.15.04.2020 scrupulously.

The proponent shall scrupulously follow any conditions stipulated by Revenue
department/Panchayat Raj/Municipal administration/Local self government bodies
(Gram Panchayat/Gram secretariat) in ensuring safety to human and animal life.

The proponent shall construct retention wall around the dump and also construct
garland drain to arrest mined particles being carried away as run off during rainy
season around the dump yard.

The proponent shall scrupulously comply with conditions stipulated by the SEIAA,
MoEF&CC, AP, Gol, Vijayawada in the Environmental Clearance order dated:
12.01.2022.

The proponent shall develop greenbelt wherever possible in buffer zone area. Greenbelt
development shall be started along with the construction activity.

The mining shall be carried out as per the approved mine plan.

The proponent shall store the mine rejects and overburden within the earmarked mine
lease area as per the approved mine plan.

The proponent shall adopt fugitive dust control measures such as water sprinkling near
loading areas, on haul roads etc.

The proponent shall utilize the top soil for green belt development.

The proponent shall control the Noise levels to acceptable limits (CPCB standards)
during excavation in the mining area.

The proponent shall maintain a setback distance of 7.5 mts buffer zone all around the
mine lease area for development of greenbelt with tall growing trees.

The fugitive emissions from all sources shall be controlled regularly.

The proponent shall take necessary measures for control of air pollution which would
be generated during excavation and transportation of the mined material as committed
in the EMP / approved mine plan.

The proponent shall not operate the mine without obtaining CFO of the Board.
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28. The proponent shall ensure that there shall not be any change in the process
technology, source & composition of raw materials and scope of working without prior
approval from the Board.

29. Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

30. The order is issued without prejudice to the rights and contentions of this Board in any
court of law.

31. The Board reserves its right to modify above conditions or stipulate any additional
conditions including revocation of this order in the interest of environment protection.
. Digitally signed by
Rajendra Rajendra Reddy Thuraka
) y
Date: 2022.01.27
REddy Th ura ka 16:41:45 +05'30'
JOINT CHIEF ENVIRONMENTAL ENGINEER
To
M/s. Madhava Projects,
Sy.No: 211,
Vooderu Village, Anakapalli Mandal,
Visakhapatnam District..
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—— ANDHRA PRADESH POLLUTION CONTROL BOARD
- ZONAL OFFICE :: VISAKHAPATNAM
*iv\’:‘ :‘.: D.No.39-33-20/4/1,Madhavadhara Vuda Colony, Visakhapatnam - 530018.
a1/ Ph:0891-2719380
RED CATEGORY
CONSENT ORDER

CONSENT is hereby granted for Operation under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of
Pollution) Act 1981 and amendments thereof and the rules and orders made there under
(hereinafter referred to as 'the Acts’, ‘the Rules’) to:

4.65 Ha Road Metal & Building Stone Mine of M/s. Madhava Projects,
Sy.No: 211,

Vooderu Village, Anakapalli Mandal,

Visakhapatnam District.

(Hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant to
discharge the effluents from the outlets and the quantity of emissions per hour from the
chimneys as detailed below:

i) Outlets for discharge of effluents:

Outlet Outlet Max Daily . .
No. Description Discharge rointofDisposal
1 Domestic 0.8 Kilo Liters/Day Septic tank.
ii) Emissions from chimneys:
Chimney - M Quantity of Emissions at
No. Description of Cmmif""’ peak flow (m?/hr)

This consent order is valid for the following products along with quantities indicated only:

S. No. Name of the Products Capacity

Mining of Road metal & Building
Stone over an extent of 4.65 Ha.,

1. 1,70,706 m3/annum

This order is subject to the provisions of ‘the Acts’ and the Rules’ and orders made
thereunder and further subject to the terms and conditions incorporated in the schedule A
& B enclosed to this order.

This Consent order shall be valid for a period ending with the 31.01.2023

. Digitally signed by
Rajendra .Rajendra Reddy Thuraka
R e d _Date: 2022.02.24
dy Th u ra ka 16:12:48 +05'30'
. JOINT CHIEF ENVIRONMENTAL ENGINEER
(V]
M/s. Madhava Projects,
Sy.No: 211,
Vooderu Village, Anakapalli Mandal,
Visakhapatnam District.

Copy to the EE, RO, Visakhapatnam for information and necessary action.
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SCHEDULE -A )

+ Any up-set condition in any activity of the Mining unit, which may reigltézélrzcrjzzzg
violation of standards stipulated in this order shall be informed to this b t;) brin
intimation to the Collector and District Magistrate and take immediate action 8
down the discharge / emission below the limits. ioned

- The Mining unit should carryout analysis of air emissions for the parameters mentione
in this order on quarterly basis and submit to the Board. .

+ All the rules & regulations notified by Ministry of Law and Justice, Goverpment affindia
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

4. The Mining Unit should put up two sign boards (6x4 ft. each) at publicly visible places at

the main gate indicating the products, effluent discharge standards, air emission

standards, hazardous waste Quantities and validity of CFO and exhibit the CFO order at
a prominent place in the factory premises.

5. Notwithstanding anything contained in this consent order, the Board hereby reserves
the right and powers to review / revoke any and/or all the conditions imposed herein

above and to make such variations as deemed fit for the purpose of the Acts by the
Board.

6. The Mining Unit shall submit Environment statement in Form V before 30th September
eévery year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof.

7. The Mining Unit should make applications through Online for renewal of Consent
(under Water and Air Acts) and Authorization under HWM Rules at least 120 days

should not let out the premises / lend / sell / transfer their industrial premises without
obtaining prior permission of the State Pollution Control Board.

8. Any person aggrieved by an order made by the State Board under Section 25, Section
26, Section 27 of Water Act, 1974 or Sactinm 21722 of Air Act, 1981 may within thirty
days from the date on which the order inicated to him, prefer an appeal as per
Andhra Pradesh Water Rules, 1976 ¢ Rules 1982, to Appellate authority
constituted under Section 28 of the Wit revention and Control of Pollution) Act,
1974 and Section 31 of the Air(Prevention and Control of Pollution) Act, 1981.

SCHEDULE - B

SPECIAL CONDITIONS:

1. The mining unit shall start mining activity only after complying with CFE conditions as
per commitment given in the undertaking letter dated 29.01.2022.

2. The mining unit shall submit the compliance status along with photographic evidences
within 2 months,

3. The mining unit shall carryout mining activity within the respective boundaries only, as
mentioned in EC Order dated 12.01.2022 and in CFE order dated 27.01.2022.

4. The mining unit shall adopt suitable mining methods as per approved mining plan &
DMG approval.

5. Suitable blasting method shall be adopted to control dust emissions as per DMG
approved mining plan.

6. The regulations for danger zone (500m) prescribed by Directorate General of Mines
Safety also have to be complied compulsorily and necessary measures should be taken
to minimize the impact on Environment.

7. Blasting timings shall be maintained along with the safety/cautionary measures to be
taken by the lease holder before blasting as per rules applicable.

8. Greenbelt shall be developed along the village roads.
9. Frequency of water sprinkling on the nearby village roads shall be increased.
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WATER:

10. The source of water being bore well. The following is the permitted water consumption:

| S.No. Purpose Quantity

L.__| Dust suppression 3.0 Kilo Liters/Day |

2. | Greenbelt development | 2.0 Kilo Liters/Day

3. | Domestic 1.0 Kilo Liters/Day
|4 [Wet Jacket Drilling 2.5 Kilo Liters/Day
L Total | 8.5 Kilo Liters/Day

Separate meters with necessary pipe-line shall be maintained for assessing the
quantity of water used for each of the purposes mentioned above.
AlR:

11. The industry shall ensure compliance of the National Ambient Air quality standards

notified by MoE&F, Gol vide notification GSR 826(E), dt.16.11.2009 at the boundary of
the premises during regular operation.

12. The industry shall take measures to comply with the provisions laid down um'ier N((j)iks)e
pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010 issued by
MOoE&F, Gol to control the noise to the prescribed levels.

GENERAL CONDITIONS:

13. The mining unit shall construct and maintain retention wall around the dump and also

construct garland drain to arrest mined particles being carried away as run off during
rainy season around the dump yard.

14. Garland drain and siltation ponds of adequate size should be constructed for working
pit to arrest flow of silt and sediment. )

15.The Mining unit shall provide water sprinklers for wetting the roads and at dust
generating sources to control fugitive dust emissions.

16. Greenbelt shall be developed at possible areas around the boundary.

17.The mining unit shall ensure compliance of guidelines issued in G.O. Rt.No.239,
dt.16.04.2020 and Memo No. Covid-19/2020/HMFW, dt.18.04.2020 issued by Medical,

health and Family welfare department, & rnment of AP and the Ministry of Home
Affairs order No. 40-3/2020/DM-D4, 1. ».44.2020 scrupulously.

18. The mining unit shall scrupulously fulloww any conditions stipulated by Revenue
department/Panchayat Raj/Municipat administration/Local self government bodies
(Gram Panchayat/Gram secretariat) in ensuring safety to human and animal life.

19.The Mining Unit shall maintain the following records and the same shall be made
available to the inspecting officers of the Board:

a. Daily production details.

b. Log Books for pollution control systems.
c. Solid waste generated and disposed.

d. Inspection book.

20.The Mining unit shall not increase the capacity beyond the permitted capacity
mentioned in this order, without obtaining CFE/CFO of the Board.

21.The Mining Unit shall scrupulously comply with conditions stipulated by the SEIAA,
MoEF&CC, in the Environmental Clearance order dated: 12.01.2022.

22.The Mining unit shall not cause ground water pollution in and around the Mining unit
premises.

23. All the waste material should be accommodated within the Mining Lease Area.

24. All mining products and rejects, irrespective of size and quality, should be hauled
within the mine lease area.

25.Dumping of overburden, if done, should use the retreating pyramid bench formation

with concurrent, physical and biological reclamation. Dum
. rent, p . ps should be contoured and
provided with relief control and stabilized. Dump tops should be compacted, leveled
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and be properly drained. The overburden shall not be disposed outside the mine lease
area under any circumstances.

26. Suitable tree species should be planted on either side of the haul roads.

. ; \
27. Drills should be water-jacketed. Local exhaust ventilatlon_systems should be installed at
dust generation points and the dust is led to a dust collection system.

28.The mine rejects shall be disposed scientifically in the earmarked area as per the
mining plan.

29. Fugitive emissions from all the sources shall be controlled regularly.

30. The Mining unit shall establish one Ambient Air Quality monitoring st%\tiop and monitor
the critical parameters maintained in Schedule - ‘B’ as per CPCB guidelines and shall
submit monthly reports to Regional Office and Zonal Office regularly.

31. Mining shall be carried out as per approved Mining plan.

32.The Mining unit shall submit a compliance report on CFO conditions for every 6 months
as on 01+ January and 01t July of every year at Regional Office and Zonal Office.

Digitally signed by

Rajendra Rajendra Reddy Thuraka
Date: 2022.02.24
REddy Th ura ka 16:12:59 +05'30'
JOINT CHIEF ENVIRONMENTAL ENGINEER
To
M/s. Madhava Projects,
Sy.No: 211,
Vooderu Village, Anakapalli Mandal,
Visakhapatnam District..
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ANNEXURE-IV

—_— ANDHRA PRADESH POLLUTION CONTROL BOARD
ZONAL OFFICE::VISAKHAPATNAM

ARDHA A PR EH

Mm D.No.39-33-20/4/1,Madhavadhara Vuda Colony, Visakhapatnam - 530018.
|l 712719380
Lr No : 8404/APPCB/7Z0-VSP/VSP/CTO/2023 Dt: 10.01.2023

Sub:- APPCB - ZO - VSP - CTO (Renewal) application - 4.65 Ha Road Metal &
Building Stone Mine of M/s. Madhava Projects, Sy.No: 211, Vooderu
Village, Anakapalli Mandal, Visakhapatnam District - Recommendations of
the CTO Committee - Issue of CTO to the mining unit upto 31.01.2024 after
compliance of the certain conditions and submission of proof of compliance
along with photographic evidences and after payment of fee of Rs.4,21,165/--
Reg.

Ref:- 1. CTO application received at Regional Office, Visakhapatnam through Single
desk Portal on 16.12.2022.
2. RO’sinspection report received at ZO, Visakhapatnam on 28.10.2022.
3. CTO Committee meeting held on 07.01.2023.

k3k kk kk

M/s. Madhava Projects submitted application CTO (Renewal) applications vide reference
1st cited. The Environmental Engineer, Regional Office, Visakhapatnam submitted the
verification report vide reference 2md cited.

The CTO (renewal) application of the mining unit and report of the EE-RO, Visakhapatnam
were placed before the CTO Committee in its meeting held on 07.01.2023. The Committee
noted from the RO report that:

1. The CTO was applied for Mining of Road metal & building stone 170706 m3/ Annum in
an extent of 4.65 Ha.

2. The industry obtained CTO on 24.02.2022 to produce Mining of Road metal & building
stone 170706 m3/ Annum which was expired on 31.01.2023.

3. The proponent obtained Environmental Clearance from SEIAA vide order dt:
12.01.2022 for Mining of Mining of Road metal & building stone - 1,70,706 m3/Annum
in 4.65 Ha.

4. The proponent has obtained approved Mining plan from Department of Mines and
Geology, Govt. of A.P, vide Lr.No.1911/MP- AKP/2017, dt.20.01.2018.

5. The proponent obtained grant order from the deputy Director, Department of mines &
Geology, Visakhapatnam for the period from 28.01.2015 to 27.01.2030 vide order
N0.3003/Q2A/2015,dt:08.01.2016.

6. The unit obtained work order from the Department of mines & Geology, Visakhapatnam
on 22.03.2016 for a period of 20 years from 29.01.2015 to 28.01.2030.

7. Itis road metal quarry and no dumps were observed at the time of inspection.

The unit has not constructed garland drain and siltation pond at active mining area.

The unit is carrying out water sprinkling for wetting of roads through truck mounted

tanker to control fugitive emissions

10. Dibbapalem village is at a distance of 225m towards North-West from the boundary of
the mine leasear.

11. The mining unit has to pay balance consent fee of Rs. 4,21,165/- for a period upto
31.01.2024.

O ©

After discussion, the Committee recommended to issue CTO for a period upto 31.01.2024
after compliance of the following conditions and submission of proof of compliance along

with photographic evidences and payment of balance consent fee of R&sflydhilpé Not Verified
Digitally S‘lgn,ed. }

1. Garland drain and siltation ponds of appropriate size should bentarrsjeudgeHetoly the
working pit to arrest flow of silt and sediment. Dhuraka s 13:03:45
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ANNEXURE-IV

2. The mining unit shall construct retention wall around the dump and also construct
garland drain to arrest mined particles being carried away as run off during rainy
season around the dump yard.

The Board after careful examination of the application of the mining unit, report of the EE,
RO, Visakhapatnam & recommendation of the CTO Committee, hereby decided to issue CTO
to the mining unit up to 31.01.2024 after compliance of the above CTO order conditions
and submission of proof of compliance along with photographic evidences and after
payment of the balance fee of Rs.4,21,165/-.

In view of the above, you are hereby directed to comply with the above and submit
compliance report so as to issue CTO order.

It is informed that operation of the mine without having valid consents of the Board is
violation of Section 25/26 of Water Act and Section 21/22 of Air Act which is punishable
under section 44 of the Water (Prevention and Control of Pollution) Act, 1974 and under
section 37 of the Air (Prevention and Control of Pollution) Act, 1981.

JOINT CHIEF ENVIRONMENTAL ENGINEER

To

M/s. Madhava Projects,

Sy.No: 211,

Vooderu Village, Anakapalli Mandal,
Visakhapatnam District.

Copy to the Environmental Engineer, RO, Visakhapatnam for information and
directed to pursue the mining unit for compliance.

SignatuE}N Verified
Digitally Slgn,ed.

Name: Rajendyé Reddy
Thuraka
Date: 10-Ja 23 13:03:45

Pa;Zf 2



ANNEXURE-V
GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES AN GEOLOGY

From To ] f
T.Subbarayudu, M.Sc., All the lease holders o

Asst. Geologist & Anakapalll Jurisdiction

Asst. Director of Mines & Geology(FAC),

Anakapalli.

Lr. No.1430 2005, Dated: .03.2022
Sir
’ Sub:, MINES & MINERALS - O/o Asst. Director of Mines & Geology,

) Anakapalli = Quarry lease for Road Metal, Building Stone, Gra\{el, -
Colour Granite & Laterite and other minerals - To stop quarrying
operations until to obtain statutory permissions form the corr'ipetent
authority who do not having the same - Requested - Regarding.

Ref: Lr.No.8136/PCB/RO-VSP/2021, Dated:17.07.2021 from
Environmental Engineer, Andhra Pradesh Pollution Control Board,

Regional Office, Visakhapatnam.
* kX X

Attention is drawn to the subject and reference cited and informed that the
Environmental Engineer, Andhra Pradesh Pollution Control Board, Regional Office,
Visakhapatnam informed that the Member Secretary, SEIAA, Andhra Pradesh has
issued clarification on requirement of prior environmental clearance for the mine
leases of major and minor minerals having extent less than 5.0 ha vide -
Lr.No.6/SEIAA/AP/EC/Mines/2015, dt:01.11.2018 if such mining projects which do
not require Environmental Clearance shall obtain 18.05.2012 compared to the lease
area / production prior to 18.05.2012.

Further informed that it once again requested to initiate necessary action
against defaulting mining units and also not to issue permits /work orders to those
e mining units which are not having CFE and valid CFO of the APPCB irrespective of
date of lease issued and extent of mine lease duly considering the applicability of
Environmental clearance. Further informed that please not that the issue of
permits / work orders to the mines which are not having Environmental clearance
from the MOEF&CC as per the applicabllity as per the SEIAA letter dated: .
01.11.2018 and CFE & valid CFO of APPCB Is violation and the Department of Mines
and Geology will held responsible in such case as the Issue is before Hon'ble NGT
and Hon’ble Supreme Court,

In this connection all the |ease holders is here by informed the dispatch
Permits are not issued for the quarry leases who do not possess CFE & valid CFQ
for the leases having extent less than 5.00 ha granted befare 18.05.2012 and
Environmental Clearance, CFE & valid CFO from the competent authorities for the

leases havin.g extent more than 5,00 Hectares and less than 5.00 Hectares after
granted after 18.05.2012,
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., .

In view of the above all the lease holders Is here by requested not to
continue / start any quarrying operations until obtain the statutory provisions of
Environmental Clearance, CFE & valid CFO from MoEF&CC / SEIAA / CFE and valid
CFO as per applicability of your quarry lease and submit the same to this office for
taking further necessary action in the matter. Failing which necessary action will be
initiated in accordance with the provisions of APMMC Rules, 1966.

Yours faithfully,
'S D
Asst. Director of MTés eology(FAC),
Anakapalli

Copy submitted to the Collector & District Magistrate, Visakhapatnam District for
favour of information.

Copy submitted to the Director of Mines & Geology, Ibrahimpatnam for favour of
information.

Copy submitted to the Dy. Director of Mines & Geology, Visakhapatnam for favour
of information. »

Copy to the Asst. Director of Mines & Geology, District Vigilance Squad,
Visakhapatnam for information and necessary action.
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ANNEXURE-VI

GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES & GEOLOGY

Office of the
Asst. Director of Mines & Geology,
Anakapalli.

Notice No0:2621/Q/2004 Date:17-05-2022

Sub:- Mines & Quarries - Quarry lease held by M/s Madhava Projects, Mg.
Ptr:Sri C.Sridhar for Road Metal and Building Stone over an extent of 4.50
Hectares in Sy.No.211 of Vooderu Village, Anakapalli Mandal,
Visakhapatnam District - To stop Quarrying operations - Notice - Issued -
Regarding.

Ref: This office Letter No.1430/Q/2005, dated:08.03.2022.

%k %k k

Adverting to the subject cited. It is to inform that statutory clearances like
Environmental Clearance, Consent for Establishment and Operation, Appointment of
Mines Manger and Blaster from the concerned regulatory authorities before to conduct

quarrying operations in the subject area.

Through the reference cited, this office has requested all the lease holders not to
continue / start any quarrying operations until obtain the statutory provisions of
Environmental Clearance, CFE & valid CFO from MoEF&CC / SEIAA / CFE and valid CFO
as per applicability of your quarry lease and submit the same to this office for taking
further necessary action in the matter. Failing which necessary action will be initiated in
accordance with the provisions of APMMC Rules, 1966. Further the then Asst. Director
of Mines and Geology has already stopped issuing of dispatch permits since 09.06.2021

to the quarry leases is not having valid statutory permissions.

In view of the above you are hereby once again requested not to start any
quarrying operations until submission of statutory clearances from the concerned
authorities, failing which necessary action will be initiated in accordance to provisions of

Andhra Pradesh Minor Mineral Concession Rules, 1966.

'S a /
Address of the Lessee | -=-P= A
Asst. Director of Mings & Geology (FAC),
M/s Madhava Projects, Anakapalli

Prop: Sri C. Sridhar,
48-9-18/29/1, Ratnaveni Complex,
Dwaraka Nagar, Visakhapatnam.

Copy submitted to the Director of Mines & Geology, Ibrahimpatnam for favour of
information.

Copy Submitted to the District Collector and Magistrate, Anakapalli for favour of
information.

Copy Submitted to the District Collector and Magistrate, Visakhapatnam for favour of
information.

Copy submitted to the Dy. Director of Mines & Geology, Visakhapatnam for favour of
information.

Copy to the Tahsildar, Anakapalli information and necessary action in the matter.
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES & GEOLOGY

Office of the
Asst. Director of Mines & Geology,
Anakapalli.

Notice No:1102/Q/2011 Date:17-05-2022

Sub:- Mines & Quarries - Quarry lease held by M/s Madhava Projects, Mg.
Ptr:Sri C.Sridhar for Road Metal and Building Stone over an extent of 3.00
Hectares in Sy.No.211 of Vooderu Village, Anakapalli Mandal,
Visakhapatnam District - To stop Quarrying operations - Notice - Issued -
Regarding.

Ref: This office Letter No.1430/Q/2005, dated:08.03.2022.

%k %k k

Adverting to the subject cited. It is to inform that statutory clearances like
Environmental Clearance, Consent for Establishment and Operation, Appointment of
Mines Manger and Blaster from the concerned regulatory authorities before to conduct

quarrying operations in the subject area.

Through the reference cited, this office has requested all the lease holders not to
continue / start any quarrying operations until obtain the statutory provisions of
Environmental Clearance, CFE & valid CFO from MoEF&CC / SEIAA / CFE and valid CFO
as per applicability of your quarry lease and submit the same to this office for taking
further necessary action in the matter. Failing which necessary action will be initiated in
accordance with the provisions of APMMC Rules, 1966. Further the then Asst. Director
of Mines and Geology has already stopped issuing of dispatch permits since 25.06.2021

to the quarry leases is not having valid statutory permissions.

In view of the above you are hereby once again requested not to start any
quarrying operations until submission of statutory clearances from the concerned
authorities, failing which necessary action will be initiated in accordance to provisions of

Andhra Pradesh Minor Mineral Concession Rules, 1966.

I /
Address of the Lessee | <= (?Q'Rf/)w
Asst. Director of Mines & Geology (FAC),
M/s Madhava Projects, Anakapalli

Prop: Sri C. Sridhar,
48-9-18/29/1, Ratnaveni Complex,
Dwaraka Nagar, Visakhapatnam.

Copy submitted to the Director of Mines & Geology, Ibrahimpatnam for favour of
information.

Copy Submitted to the District Collector and Magistrate, Anakapalli for favour of
information.

Copy Submitted to the District Collector and Magistrate, Visakhapatnam for favour of
information.

Copy submitted to the Dy. Director of Mines & Geology, Visakhapatnam for favour of
information.

Copy to the Tahsildar, Anakapalli information and necessary action in the matter.
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES & GEOLOGY

Office of the
Asst. Director of Mines & Geology,
Anakapalli.

Notice No:1101/Q/2011 Date:17-05-2022

Sub:- Mines & Quarries — Quarry lease held by M/s Madhava Projects, Mg. Ptr
Sri C. Sridhar for Road Metal and Building Stone over an extent of 3.00
Hectares in Sy.No.211 of Vooderu Village, Anakapalli Mandal,
Visakhapatnam District - To stop Quarrying operations - Notice - Issued -
Regarding.

Ref: This office Letter No.1430/Q/2005, dated:08.03.2022.

%k %k k

Adverting to the subject cited. It is to inform that statutory clearances like
Environmental Clearance, Consent for Establishment and Operation, Appointment of
Mines Manger and Blaster from the concerned regulatory authorities before to conduct

quarrying operations in the subject area.

Through the reference cited, this office has requested all the lease holders not to
continue / start any quarrying operations until obtain the statutory provisions of
Environmental Clearance, CFE & valid CFO from MoEF&CC / SEIAA / CFE and valid CFO
as per applicability of your quarry lease and submit the same to this office for taking
further necessary action in the matter. Failing which necessary action will be initiated in
accordance with the provisions of APMMC Rules, 1966. Further the then Asst. Director
of Mines and Geology has already stopped issuing of dispatch permits since 26.09.2020

to the quarry leases is not having valid statutory permissions.

In view of the above you are hereby once again requested not to start any
quarrying operations until submission of statutory clearances from the concerned
authorities, failing which necessary action will be initiated in accordance to provisions of

Andhra Pradesh Minor Mineral Concession Rules, 1966.

g
Address of the Lessee (_\1 <= A~
Asst. Director of Mings & Geology (FAC),
M/s Madhava Projects, Anakapalli

Prop: Sri C. Sridhar,
48-9-18/29/1, Ratnaveni Complex,
Dwaraka Nagar, Visakhapatnam.

Copy submitted to the Director of Mines & Geology, Ibrahimpatnam for favour of
information.

Copy Submitted to the District Collector and Magistrate, Anakapalli for favour of
information.

Copy Submitted to the District Collector and Magistrate, Visakhapatnam for favour of
information.

Copy submitted to the Dy. Director of Mines & Geology, Visakhapatnam for favour of
information.

Copy to the Tahsildar, Anakapalli information and necessary action in the matter.

32



ANNEXURE-VI

GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES & GEOLOGY

Office of the
Asst. Director of Mines & Geology,
Anakapalli.

Notice No0:603/Q/2006 Date:17-05-2022

Sub:- Mines & Quarries - Quarry lease held by M/s Madhava Projects, Mg. Ptr
Sri C. Sridhar for Road Metal and Building Stone over an extent of 2.00
Hectares in Sy.No.211 of Vooderu Village, Anakapalli Mandal,
Visakhapatnam District - To stop Quarrying operations - Notice - Issued -
Regarding.

Ref: This office Letter No.1430/Q/2005, dated:08.03.2022.

%k %k k

Adverting to the subject cited. It is to inform that statutory clearances like
Environmental Clearance, Consent for Establishment and Operation, Appointment of
Mines Manger and Blaster from the concerned regulatory authorities before to conduct

quarrying operations in the subject area.

Through the reference cited, this office has requested all the lease holders not to
continue / start any quarrying operations until obtain the statutory provisions of
Environmental Clearance, CFE & valid CFO from MoEF&CC / SEIAA / CFE and valid CFO
as per applicability of your quarry lease and submit the same to this office for taking
further necessary action in the matter. Failing which necessary action will be initiated in
accordance with the provisions of APMMC Rules, 1966. Further the then Asst. Director
of Mines and Geology has already stopped issuing of dispatch permits since 18.07.2020

to the quarry leases is not having valid statutory permissions.

In view of the above you are hereby once again requested not to start any
quarrying operations until submission of statutory clearances from the concerned
authorities, failing which necessary action will be initiated in accordance to provisions of

Andhra Pradesh Minor Mineral Concession Rules, 1966.

Address of the Lessee

M/s Madhava Projects,

Prop: Sri C. Sridhar, N\ < R A
48-9-18/29/1, Ratnaveni Complex, _’ ]
Anakapalli

Copy submitted to the Director of Mines & Geology, Ibrahimpatnam for favour of
information.

Copy Submitted to the District Collector and Magistrate, Anakapalli for favour of
information.

Copy Submitted to the District Collector and Magistrate, Visakhapatnam for favour of
information.

Copy submitted to the Dy. Director of Mines & Geology, Visakhapatnam for favour of
information.

Copy to the Tahsildar, Anakapalli information and necessary action in the matter.
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES & GEOLOGY

Office of the
Asst. Director of Mines & Geology,
Anakapalli.

Notice No:3846/Q/2016 Date:17-05-2022

Sub:- Mines & Quarries — Quarry lease held by M/s. Navayuga Engineering Co.
Ltd for Road Metal and Building Stone over an extent of 1.00 Hectare in
Sy.No.211 of Vooderu Village, Anakapalli Mandal, Visakhapatnam District
- To stop Quarrying operations - Notice - Issued - Regarding.

Ref: This office Letter No.1430/Q/2005, dated:08.03.2022.

%k %k k

Adverting to the subject cited. It is to inform that statutory clearances like
Environmental Clearance, Consent for Establishment and Operation, Appointment of
Mines Manger and Blaster from the concerned regulatory authorities before to conduct

quarrying operations in the subject area.

Through the reference cited, this office has requested all the lease holders not to
continue / start any quarrying operations until obtain the statutory provisions of
Environmental Clearance, CFE & valid CFO from MoEF&CC / SEIAA / CFE and valid CFO
as per applicability of your quarry lease and submit the same to this office for taking
further necessary action in the matter. Failing which necessary action will be initiated in
accordance with the provisions of APMMC Rules, 1966. Further the then Asst. Director
of Mines and Geology has already stopped issuing of dispatch permits since 04.04.2021

to the quarry leases is not having valid statutory permissions.

In view of the above you are hereby once again requested not to start any
quarrying operations until submission of statutory clearances from the concerned
authorities, failing which necessary action will be initiated in accordance to provisions of

Andhra Pradesh Minor Mineral Concession Rules, 1966.

Address of the Lessee T < v A
Asst. Director of Mings & Geology (FAC),
M/s. Navayuga Engineering Co. Ltd Anakaballi

Rep. by Sri D. Sombabu,
48-9-18/29/1, Ratnaveni Complex,
Dwaraka Nagar, Visakhapatnam.

Copy submitted to the Director of Mines & Geology, Ibrahimpatnam for favour of
information.

Copy Submitted to the District Collector and Magistrate, Anakapalli for favour of
information.

Copy Submitted to the District Collector and Magistrate, Visakhapatnam for favour of
information.

Copy submitted to the Dy. Director of Mines & Geology, Visakhapatnam for favour of
information.

Copy to the Tahsildar, Anakapalli information and necessary action in the matter.
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES & GEOLOGY

Office of the
Asst. Director of Mines & Geology,
Anakapalli.

Notice No0:6561/Q/2015 Date:17-05-2022

Sub:- Mines & Quarries - Quarry lease held by M/s Madhava Projects, Mg.
Ptr:Sri C.Sridhar for Road Metal and Building Stone over an extent of 5.00
Hectares in Sy.No.211 of Vooderu Village, Anakapalli Mandal,
Visakhapatnam District - To stop Quarrying operations - Notice - Issued -
Regarding.

Ref: This office Letter No.1430/Q/2005, dated:08.03.2022.

%k %k k

Adverting to the subject cited. It is to inform that statutory clearances like
Environmental Clearance, Consent for Establishment and Operation, Appointment of
Mines Manger and Blaster from the concerned regulatory authorities before to conduct

quarrying operations in the subject area.

Through the reference cited, this office has requested all the lease holders not to
continue / start any quarrying operations until obtain the statutory provisions of
Environmental Clearance, CFE & valid CFO from MoEF&CC / SEIAA / CFE and valid CFO
as per applicability of your quarry lease and submit the same to this office for taking
further necessary action in the matter. Failing which necessary action will be initiated in
accordance with the provisions of APMMC Rules, 1966. Further the then Asst. Director
of Mines and Geology has already stopped issuing of dispatch permits since 07.07.2020

to the quarry leases is not having valid statutory permissions.

In view of the above you are hereby once again requested not to start any
quarrying operations until submission of statutory clearances from the concerned
authorities, failing which necessary action will be initiated in accordance to provisions of

Andhra Pradesh Minor Mineral Concession Rules, 1966.

'S /
Address of the Lessee | -<- R A~
Asst. Director of Mings & Geology (FAC),
M/s Madhava Projects, Anakapalli

Prop: Sri C. Sridhar,
48-9-18/29/1, Ratnaveni Complex,
Dwaraka Nagar, Visakhapatnam.

Copy submitted to the Director of Mines & Geology, Ibrahimpatnam for favour of
information.

Copy Submitted to the District Collector and Magistrate, Anakapalli for favour of
information.

Copy Submitted to the District Collector and Magistrate, Visakhapatnam for favour of
information.

Copy submitted to the Dy. Director of Mines & Geology, Visakhapatnam for favour of
information.

Copy to the Tahsildar, Anakapalli information and necessary action in the matter.
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ANNEXURE-VI

GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES & GEOLOGY

Office of the
Asst. Director of Mines & Geology,
Anakapalli.

Notice No0:6452/Q/2014 Date.17-05-2022

Sub:- Mines & Quarries - Quarry lease held by M/s Madhava Projects, Mg.
Ptr:Sri C.Sridhar for Road Metal and Building Stone over an extent of 4.00
Hectares in Sy.No.211 of Vooderu Village, Anakapalli Mandal,
Visakhapatnam District - To stop Quarrying operations - Notice - Issued -
Regarding.

Ref: This office Letter No.1430/Q/2005, dated:08.03.2022.

%k %k k

Adverting to the subject cited. It is to inform that statutory clearances like
Environmental Clearance, Consent for Establishment and Operation, Appointment of
Mines Manger and Blaster from the concerned regulatory authorities before to conduct

quarrying operations in the subject area.

Through the reference cited, this office has requested all the lease holders not to
continue / start any quarrying operations until obtain the statutory provisions of
Environmental Clearance, CFE & valid CFO from MoEF&CC / SEIAA / CFE and valid CFO
as per applicability of your quarry lease and submit the same to this office for taking
further necessary action in the matter. Failing which necessary action will be initiated in
accordance with the provisions of APMMC Rules, 1966. Further the then Asst. Director
of Mines and Geology has already stopped issuing of dispatch permits since 04.06.2021

to the quarry leases is not having valid statutory permissions.

In view of the above you are hereby once again requested not to start any
quarrying operations until submission of statutory clearances from the concerned
authorities, failing which necessary action will be initiated in accordance to provisions of

Andhra Pradesh Minor Mineral Concession Rules, 1966.

4
Address of the Lessee /_\1 LR A~
Asst. Director of Minb s & Geology (FAQ),
M/s Madhava Projects, Anakapalli

Prop: Sri C. Sridhar,
48-9-18/29/1, Ratnaveni Complex,
Dwaraka Nagar, Visakhapatnam.

Copy submitted to the Director of Mines & Geology, Ibrahimpatnam for favour of
information.

Copy Submitted to the District Collector and Magistrate, Anakapalli for favour of
information.

Copy Submitted to the District Collector and Magistrate, Visakhapatnam for favour of
information.

Copy submitted to the Dy. Director of Mines & Geology, Visakhapatnam for favour of
information.

Copy to the Tahsildar, Anakapalli information and necessary action in the matter.
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ANNEXURE-VI

GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES & GEOLOGY

Office of the
Asst. Director of Mines & Geology,
Anakapalli.

Notice No:3830/Q/2006 Date:17-05-2022

Sub:- Mines & Quarries - Quarry lease held by M/s Madhava Projects, Mg.
Ptr:Sri C.Sridhar for Road Metal and Building Stone over an extent of 2.00
Hectares in Sy.No.211 of Vooderu Village, Anakapalli Mandal,
Visakhapatnam District - To stop Quarrying operations - Notice - Issued -
Regarding.

Ref: This office Letter No.1430/Q/2005, dated:08.03.2022.

%k %k k

Adverting to the subject cited. It is to inform that statutory clearances like
Environmental Clearance, Consent for Establishment and Operation, Appointment of
Mines Manger and Blaster from the concerned regulatory authorities before to conduct

quarrying operations in the subject area.

Through the reference cited, this office has requested all the lease holders not to
continue / start any quarrying operations until obtain the statutory provisions of
Environmental Clearance, CFE & valid CFO from MoEF&CC / SEIAA / CFE and valid CFO
as per applicability of your quarry lease and submit the same to this office for taking
further necessary action in the matter. Failing which necessary action will be initiated in
accordance with the provisions of APMMC Rules, 1966. Further the then Asst. Director
of Mines and Geology has already stopped issuing of dispatch permits since 29.08.2020

to the quarry leases is not having valid statutory permissions.

In view of the above you are hereby once again requested not to start any
quarrying operations until submission of statutory clearances from the concerned
authorities, failing which necessary action will be initiated in accordance to provisions of

Andhra Pradesh Minor Mineral Concession Rules, 1966.

Address of the Lessee (_\ 'j.[)
Asst. Dlrector of Mines) & Geology (FAC),
M/s Madhava Projects, Anakapalli

Prop: Sri C. Sridhar,
48-9-18/29/1, Ratnaveni Complex,
Dwaraka Nagar, Visakhapatnam.

Copy submitted to the Director of Mines & Geology, Ibrahimpatnam for favour of
information.

Copy Submitted to the District Collector and Magistrate, Anakapalli for favour of
information.

Copy Submitted to the District Collector and Magistrate, Visakhapatnam for favour of
information.

Copy submitted to the Dy. Director of Mines & Geology, Visakhapatnam for favour of
information.

Copy to the Tahsildar, Anakapalli information and necessary action in the matter.
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REOLOGY, VISAKHAPATNAM (£ g

{ JROCEEDINGS OF THE DEPU :
P DY. DIRECTOR) RS

(PRESENT: SRI N.F

k ' § 1
" eedings N0:4886/Q2A/ 2016 Dated: 08.12.2016 i
_ |
sub: Mines & Quarries - Quarry YegRS etal and Building Stone over an ?
‘extent of 1,00 Hect. in Sy.NO. of Vooderu Village, Anakapalli Mandal,
Visakhapatnam District held by Smt. Korupulll Rajani -Transfer in favour of
M/s. Navayuga Engineering Co. Ltd , Rep. By Sri Duvvuri Sombabu - p
Grant Orders-Issued-Reg.

Ref: 1. Proceedings No. 1756/Q2A/09 dated 10.6.2016 of the Dy. Director of Mines and 8
Geology, Visakhapatnam in favour of Smt. K.Rajanl.
Rc No. 300/2004/E, dated 02.07.2004 of M.R.O, Anakapalll
Proceedings No . 8003/Q2/2004, dt. 7.2.2006 of the Dy. Director of Mines and .
Geology, Visakhapatnam in favour of Smt. K.Rajani. '
4. Proceedings No . 8003/Q2/2004, dt. 2.8.2007 of the Dy. Director of Mines and
Geology, Visakhapatnam in favour of Smt. K.Rajani.
_ 5. Affidavit Letter dated: 14.10.2016 from Smt. K.Rajani Transferor.
6. Affidavit Letter dated: 14.10.2016 from M/s.Navayuga Engineering Co.
Ltd, Transferee.
7. Transfer proposals submitted by the Asst. Director of Mines and Geology,
Anakapalli in N.F. No. 3846/Q/2016, dated: 02.12.2016.

w N

ORDER:-

" In the reference 1% cited, the subject area was granted a Quarry Lease for Road Metal &

3 Building Stone in favour of Smt. K.Rajani in in Sy.No. 211 of Vooderu Village, Anakapalli Mandal,
\: Visakhapatnam District over an extent of 1.00 Hectares for a period of 10 years, The same executed

by the Asst. Director of Mines and Geology, Visakhapatnam vide Procd. No. 352/Q/2016, dated

31.8.2016 , hence the 1% renewal of lease period commenced from 02.05.2016 and the lease was
inforce upto 01.05.2026.

Through the reference 2" cited, the Mandal Revenue Officer, Anakapalli have accorded “No

Objection Certificate” as per revenue records available in his office in Sy.No. 211 is classified as
“Konda Poramboke”,

The Asst. Director of Mines and Geology, Anakapalli in reference 39 cited, the
Lessee/Transferor Smt.K.Rajani in a notarized affidavit has stated that, due to some personnel and
financial problems, she was unable to look after for running of the quarry lease operations of the
subject leased area. Thus, it has been decided to transfer the subject lease in favour of the

transferee  M/s. Navayuga Engineering Co. Ltd , Rep. By Sri D.Sombabu for the unexpired portion
of the lease period valid upto 01.05.2026.

The Asst. Director of Mines and Geology, Anakapalli in reference 4™ cited, the transferee
M/s. Navayuga Engineering Co. Ltd , Rep. By Sri D.Sombabu in a notarized affidavit has stated that
she is willing to take the quarry lease held by Smt. K.Rajani over an extent of 1.00 Hectares for
Road Metal & Building Stone to run the quarsying operations effectively and hence decided to get
the quarry on transfer from M/s. Navayuga Engineering Co. Ltd , Rep. By Sri D.Sombabu for the
unexpired lease period upto 01.05.2026 and also stated that, they will abide by for payment of any
Mineral Revenue dues raised in respect of the quarry fease in future. Both the lessee/Transferor &
The transferee in notarized affidavits have stated that, there is No speculation is involved in the said
transfer except the expenditure incurred by the lessee during his tenure i.e. of Rs. 50,000/-.

The Asst. Director of Mines and Geology, Anakapalli has stated that, the Technical Assistant
& Surveyor of his office have inspected and surveyed the subject area on 19.11.2016 and stated
that , the quarry lease area is located at a distance of 2 Km from Chodavaram — Anakapalli R&B
road, it can be approachable in all seasons. Geologically, the leased area is a big hillock and the
rock available in this‘area is charnokite group of rocks which belongs to Archean age of Eastern
Ghat formations. It is useful for civil constructions and other allied purpose and also reported that
tat:'ee ;essee has obtained dispatch permits for a quantity of 27,584 cum of road metal from the leased

The Surveyor of his office has verified lease boundaries in the presence of both the
transferor and transferee and stated that, the boundaries are verified with. reference to adjacent
leases boyndary aII. round the leased area of Smt K.Rajani. Accordingly boundaries are found intact
and working are within leased area as shown in the surveyed plan and the surveyor requested to
the, lease holder to maintain the boundary pillars in future and irregular workings are existing the
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. Anakapalli i
I/ the ADM&G, palli is requested to obtain v.
e Cansferee before execution of the quarry Ieaalllddrgjcc from both the transferor

Asst. Director of Mij
7. The ines and Geology, An e di
- Ep'irof‘menul Clearances with pre-re uigi{'e akapalli is directed to obtain
vide Circular Memo No. 911 q s from Competent authori
Ceology, Hyderabad éover/n ':4:0:4; :at:d 21.02.2015 of the Director oft:di::arsoug:
A - ' nt of Andhra Prad an
.Tn:ent:::d in S(.::).141(E), E15.01,2016 of the MOEF, Got. o Procedures
. i ’ .
. Geo-codrdina:esoro?\f ::\re:ei:rigltzy'bAnakap?"i shall be directed to record the
execution of the lease deed. oundaries over the subject area before

Note: The quarry lease sanctioned is liable for i

_ : cancellation should it be fi i
grpss\y mequu_table or was made under a mistakg of Ctour;d that‘ o
misrepresentation or fraud or in excess of authority. ‘z oowine e

Encl: ( Appendi i ceold
: ppendix ) &Dy. Directoy/of Mines and Geology,
Visakhapatnam.

1. M/s. Navayuga Engineering Co. Ltd,
Rep. By Sri Duvvuri Sombabu
S/o. D.Venkata sastri, d.no. 48-9-17,
dwarakanagar, Visakhapatnam
Both the transferor and transferee are
requested to approach the Asst. Director

i 2. smt.Koripulli Rajani,

&-\ : W/o. Sri K.Madhu Krishna, of Mines & Geology, Anakapalli ~ and
\ D.No. 1-116-11/1, flat no. 44, sector -12 execute the transfer lease deed.

b MVP colony, Visakhapatnam

A Pin . 530017.

Copy/fogether with ROE is sent to the Asst. Director of Mines and Geology, Anakapalli with a
request to take further action in the matter duly obtaining a notarized affidavit from the
Grantee with regard to the Assets as per the instructions of the DM&G, Hyd., contained in
Memo No. 24212/PPC.2/98, dt.17-9-98 if the lessee is having stock yard or Unit and before
execution of the quarry lease deed. Further the ADM&G is requested to send quarry lease

deed & work order immediately after quarry lease execution.
logy, Hyderabad for favour of kind information.

Copy submitted to the Director of Mines & Geo

Copy submitted to the Zonal Joint Director of Mines and Geology, Visakhapatnam for favour of kind
information.

Copy submitted to t
information.

he Asst. Director of Mines and Geology, (VIG), Visakhapatnam for favour of kind
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B,

EXURE-VII-A
GOVERNMENT OF ANDHRA PRADESH ANN

PROCEEDINGS OF THE ASST.DIRECTOR QOF MINES AND GEOLOGY, ANAKAPALLI
(Present: Ch. Suryachandra Rao, M.Sc.,(Tech), Assistant Director.) .

Proce.No0.3846/Q/2016 Date: 31.01.2017.

Sub:  Mines and Quarries — Quarry Lease held by Smt. Koripulli Rajani for Road Metal
and Building Stone over an extent of 1.00 Heet. in Sy.No.211, Vooderu Village,
Anakapalli Mandal, Visakhapatnam  District  transferred in favour of
M/s. Nuvnyuga Enginccring Co.Ltd., Rep. By Sri Duvvuri Sombabu for the

;mexpircd upto 01-05-202¢ - Execution of Transfer Lease Deed - Work Orders -
ssued,

Ref: 1. Progs.No.4886/Q2A/16.d
Geology, Visakhapatnam,

2. Letter dated 31.0] 2017 of Ms. Navayuga Engineering Co.Ltd.
ORDER: o

ated 08.12.2016 of the Dy. Director of Mines and

In accordance with the orders issued vide proceedings 1*
accorded for transferee of the Quarry Lease previously held by Ms. Navayuga Engineering
Co.Ltd.. Rep. By Sri Duvvuri Sombabu to work the quarry operations over an extent of 1.00 Hect.
for Road Metal and Building Stone in Sy.No. 211, Vooderu Village, Anakapalli Mandal,
Visakhapatnam District for the unexpired period upto 01-05-2026, subject to the satisfaction of
AP.M.M.C. Rules, 1966 and fulfillment of ¢conditions specified in the annexure appended to the

sanction orders and also laid down in the original lease deed executed by M/s. Navayuga
Engineering Co.I.td.. Rep. By Sri Duvvuri Sombaby,

cited, sanction is hereby

The Transferee/Lessee should maintain all the records and accounts in the forms prescribed
by the Government. The lessee should submit quarterly returns in Form-C to the Deputy Director
of Mines and Geology. Visakhapatnam and Assistant Director of Mines and Geology, Anakapalli
not later than 7" day of every quarter to which they relate, The Transferee/Lessee is also directed
to obtain dispatch permits under Rule 34 of A.P.Minor Mineral Concession Rules, 1966 from the
Assistant Director of Mines and Geology, Anakapalli. No explosives should be used by the lessee

for the purpose of quarrying without having any proper blasting licence issued from the competent
authority.

Asst, Diauw&&ogy,
&/ <apalli.
To

M/s. Navayuga Engineering Co.Ltd.,
Rep. By Sri Duvvuri Sombabu,

S/o D.Venkata Sastri,1Dr.No.48-9-] 7,
Dwarakanagar,

Visakhapatnam District,

Copy to Transferor: Smt. Kori
District for information,
Copy submitted to the Director of Mines and Geology,

Copy submitted to the Zonal Joint Director of Mines
information.

Copy submitted 10 the D
information,

Copy to the Assistant
Copy to the Tahsildar,

pulli Rajani, Voodery Village, Anakapallj Mandal, Visakhapatnam
Hyderabad for favour of info

rmation,
and Geology, Visakhap

atnam for fayour of
y. Director of Mines and Geology, Visakhapulnnm for favour of
Director of Mines and Geology (Vigil

ance), Visukhapa!nnm for
. - » ~ . l
Anakapalli for favour of information i

rmation.
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‘v\_& ,v" \y& ""—'—w\"".[;t '\“
~uf D‘ﬂo.g N
v (( o PROCEEDINGS OF THE . . SH S\ Date 22 =)
ey (PRESENT: SRI'N, EOLOGY, VISAKMAPATNAM
f \ | DY. DIRECTOR) “~.*

Proceedings No: 3649/Q2A/2015

Sub:  Mines & Quarries - Quarry lea®™

5.00 H e
ectares In Sy.No. 211 of V806deru Village, Akakapalli Mandal, Visakhapatnam

District held by Sri V.V.Kri : j
Grant Orders-Issued-Reg. shna Babu TrW -

Ref: . i
1. Proceedings No. 501/Q2/07, dated 18.08.2012 of the Dy. Director of Mines and

Etle)qlogy, Visakhapatnam in favour of Sri V.V.Krishna Babu.
A.ff is Np. 523/2007/E, dated 25.09.2007 of the Tahsildar, Anakapalli.
A ﬁ_‘da"!t Letter dated: 20.07.2015 from Sri V.V.Krishna Babu, Transferor.
ad ;gz;gt Letter da|ted: 21.07.2015 from M/s Madhava Projects, Transferee.
r proposals submitted by the ADM&G i

it T Y , Anakapalli in N.F. No. 6561/Q/2015,
gDL Registration certificate of M/s Madhava Projects, Mg. P: Sri C.Sridhar.

.0.Ms No.100, dated 31.10.2015 of Industries and Commerce (M.I) Department.

X X X

nhwn

No

ORDER:-

In the reference 1% cited, the subject area was i i i i

! 4 granted in favour of Sri V.V.Krishna Babu in Sy.No.
2(121_ oc;fo\;(i%deru Vlll%?e, Akakapalli Mandal, Visakhapatnam District over an extent of 5.00 Hectares }Ior a
peri years. The same executed by the Asst. Director of Mines and Geol Anakapalli vide Procd. No.
399/Q/07, dated 17.09.2012 and the lease was inforce upto 16.09.2022. o = .

.The j’ahsildar, Anakapalli has been issued No Objection Certificate for grant of Quarry Lease
A)ﬂjﬁmvely in favour Sri V.V.Krishna Babu vide reference 2™ cited.

/ The Asst. Direptor of Mines and Geology, Anakapalli in reference 4% cited, the Lessee/Transferor
§< V.V.Krjshna Babu in a notarized affidavit has stated that, due to some technical problems and various
o}y asons/At has been decided to transfer the subject lease in favour of the transferee M/s Madhava Projects for

pired portion of the lease period valid upto 16.09.2022.

The Asst. Director of Mines and Geology, Anakapalli in reference 5 cited, the transferee M/s Madhava
~ Projects in a notarized affidavit has stated that he is willing to take the quarry lease held by Sri V.V.Krishna
Babu over an extent of 5.00 Hect for Road Metal and Building Stone to run the quarrying operations
effectively and hence decided to get the quarry on transfer from Sri V.V.Krishna Babu for the unexpired lease
period upto 16.09.2022 and also stated that, they will abide for payment of any Mineral Revenue dues raised
in respect of the quarry lease in future. Both the lessee/Transferor & The transferee in notarized affidavits
f have stated that, there is No_speculation is involved in the said transfer except the expenditure incurred by f
the lessee during his tenure i.e. of Rs. 1 50,000/ i
%/\) ? ""’/L i

The Asst. Director of Mines and Geology, Anakapalli stated that, the Royalty Inspector & Surveyor of
his office have inspected and surveyed the subject area on 12.08.2015. As per inspection report that, the
leased area is a part of hilly terrain and geographically it consists of Charnokite suit of rocks which belongs to
Eastern Ghat formation of Archean age and the rock available is useful for crushing, constructions and other

allied civil purposes.

The Asst. Director of Mines & Geology, Anakapalli has informed that, as per the survey report the
Surveyor have verified the lease boundary marks in presence of both the transferee and transferor and
noticed that the boundary marks of the leased area on ground tallied with the boundaries mentioned in the. :
executed sketch and all the workings are within the leased area. The Lessee/Transferor so far dispatched a!
quantity of 6996 M3 duly paying Seigniorage fee in advance since inception of the quarry lease. Both'
transferor and transferee also satisfied and submitted consent letters for verification and inspection of

transfer of Quarry Lease area.

Through the reference 6" cited, the applicant i.e. M/s Madhava Projects, Mg.P: Sri C.Sridhar having
Mineral Dealer Licence Certificate vide MDL No. 06/VSP/2011-12, dated 16.06.2011 to 15.06.2016 for Road

Metal.

The Asst. Director of Mines and Geology, Anakapalli has informed that as per his office records, there
are no Quarry Leases existing in the name of the transferor except the subject Quarry Lease. The Minera
Revenue has been uploaded online (Mee-seva) and the lease holder is taking dispatch permits through online
regularly. Hence as on the date, the transferor is not having any Mineral Revenue Arrears payable to the

Government.

Further, the Asst. Director of Mines and Geology, Anakapalli has informed that as per his office records

e ansferee M/s Madhava Projects is having eight Quarry Leases is exi57d in Sy.No. 211 o

at pre! L - onli
Vooderu Village, Anakapalli Mandal, Visakhapatnam District. The Mineral Revenue has been uploadedd o ;::
as on date,

(Meeseva) and the lease holder has been obtaining permits through online regularly. Hence
transferee is not having any Mineral Revenue Arrears payable to the Government.
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e 19166& drcumstances stated above, sanction is hereby permission accorded for transfer of
N the circu '

QUarW
held by Sri V.V.Krishna Babu for Road Metal and Building Stone over an exten; of 5,
Lease held by Sri v.v,

s Qg

ecta ood [ khapatnam District in favour o
Village, Akakapalli Mandal, \.ﬁsa :

:II s Mr::n::v?:::ie?c':si fg: ttv\e u:r:xpiredg period of the Lease l.e., upto 16.09.2022 subject to the

. i Act, 1957 ang th
satisfaction of the APMMC Rules, 1966 and all applicable provisions of the l:ICSLT e{ngrf‘Z) ali,to il Oef
M.C. Rules, 1960 ang conditions laid down in the original lease deed ex
appendix enclosed to thi order,

time being in force whose knowleg
b) j

0) That the area i found
future,

d) Tha

e) That the

should Pay the followi amounts €xecution of u; :

3. Dead Ren: Rs. 50,000, p:rg hector perbe:?:r:um‘iam " Quay Lease feed: J
) b. Selgniorage feeRs, 75/- per M2 of Road Meta| and Building Stone,
i C Land As&ment: Rs. 25/. Per hector, Per annym ’

d. Security it: A sum Equivalent to One year Advance Dead Rent,

2. The drantee shoyig ex the lease deed before th i
ays from the date of these Orders,
f

Note; The transfer of quary lease Sanctioned js liable for a@n
inequitable or was )

Cellation should it pe found that it was grossly
| Made under 5 Mistake of fact or owing Misrepresentation or fraud or jp €xcess of
authority,
Encl ( Appendix )
@)y Director¢f Mires ang Geology
. Visakhapatnam.
[¢}
1 Sri V.V.Krishna Baby,
S/0 Venka

C/o M.Prabhakar, "
&335‘573&3“’ 2PProach the Asst.  Directoy of Mi
Vlsakhapatnam - 530 017,

2. M Madhava proj 3
D.No. 48-9—18/29/1, _ ‘
Ratnavenij Complex,
A Dwarakanagar, :
i - 16. ‘
/Copy togt\e,t'thrkh:ifhatggrEn is sent to the ADM&G, Analta_palli with a request to ke further action j
’ obtaining a notarized affidavit from the

IF the lessee is having stock yard o Unit and before
ecution of the quarry lease’ deed. Further the ADMRG i deed & work order
exi ' |
. edi after uallyleaSEQ(ewhOI'- - A inf ation, .
504 ;Tbmml:;e?‘; the D?m ok gfe(;"l?gyns’ :ny(;jea Geobdbav‘ foiﬁfa kh;osz'wqanrg :‘2( favog‘:';f kind informatian.
- i Zonal Joint Director i 2
Toanv suhmitted to the 4
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oS | ' ANNEXURE-VII-B

. GOVERNMENT O1F ANEAIRA PRADESIH
“pROCEIDINGS OF VIEASS EDIRECTOR OF MINES AND GEOLOGY, ANAKAPALLL
(Present; Ch, Suryachandr Rao, M Se.(Tech), Anslstant Director.)

— \ IR
proce.NO.OSO/QI201 Dite: ] 2202.2016.

qub:  Mines and Quarrles — Quarry Lense held by Sri V.V Krishna Babu for Road Metal
and Building Stone over an extent of 5.00 Heet, in Sy.No.211, Vooderu Village,
Anakapalli - Mandal,  Visakhapotnom — District transferred  in  favour of
M/s Madhava Projects for the unexpired upto 16,09.2022 - Eixecution of T'ransfer
Ieose Deed ~ Work Orders « 1ssued.

‘ ""“"33“6 1. Progs.No.3649/Q2A/1S, dated 21.01,2016 of the Dy. Director of Mines and
P yCcHE Geology, Visakhapatnom,
{2 Letter dated 12.02.2016 of M/s Madhava Projects.

.......

In accordance with the orders issued vide procecdings 1" cited, sanction is hereby
accorded to M/s Madhava Projects to work the quarry operations over an extent of 5.00 Hect. for
Road Metal and Building Stone in Sy.No.211 of Vooderu Village, Anakapalli Mandal,
Visakhapatnam District for the unexpired period upto 16.09.2022 in respect of the Quarry Lease
previously held by Sri V.V.Krishna Babu, subject to the satisfaction of APMM.C. Rules, 1966
and fulfillment of special conditions specified in the annexure appended to the sanction orders and
also laid down in the original lease deed exccuted by M/s Madhava Projects.

The Transferee/Lessee should maintain all the records and accounts in the forms prescribed
by the Government, The lessee should submit quarterly returns in Form-C to the Deputy Director
of Mines and Geology, Visakhapatnam and Assistant Director of Mines and Geology, Anakapalli
not later than 7" day of every quarter 10 which they relate. The Transferee/Lessee is also directed
{0 obtain dispatch permits under Rule 34 of A.P.Minor Mineral Concession Rules, 1966 from the
Assistant Director of Mines and Geology, Anakapalli. No explosives should be used by the lessee
for the purpose of quarrying without having any proper blasting licence issued from the competent

authority.

Asst. Director of jines cology,

P

M/s Madhava Projects,
D.No.48-09-18/29/1,

Ratnaveni Complex,
Dwarakanagar, Visakhapatnam.

Copy to Transferor: Sri V.V Krishna Babu, S/o Venkateswarlu, C/o M .Prabhakar, D.No.4-41-17/1,

Peda Watair, Visakhapatnam-17 for information.

Copy submitted to the Dircctor of Mines and Geblogy, Hyderabad for favour of information.

Copy submitted to the District Collector, Visakhapatnam for favour of information.

Copy submitted to the Zonal Joint Director of Mines and Geology, Visakhapatnam for favour of
information.

Copy submitted to the Dy. Director of Mines and Geology, Visakhapatnam for favour of
information.

Copy to the Assistant Director of Mines and Geology (Vigilance), Visakhapatnam for information.
Copy to the Tahsildar, Anakapalli for favour of information,
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E;OVERNMENT OF ANDHRA PRADESH YN INTETE
PROCEEDINGS OF THE DEPUTY DIRECTOR OF MINES AND GEOLOGY, VISAKHAPATN
(PRESENT: Sri N.Ranga Rao, M.Sc., Tech., Deputy Director)

; proceedings No: 3006/Q2A/ 2015 Dated: 10.12.2015.

Sub:  Mines and Quarries - 1% Renewal of Quarry Lease for Road Metal and Building
Stone over an extent of 4.00 Hectares in Sy.No. 211 of Vooderu Village, (
Anakapalli Mandal, Visakhapatnam District for a period of 15 years — Grant Orders —
Issued in favour of M/s Madhava Projects, Mg.Ptr: Sri C.Sridhar - Reg.

Ref: 1. Renewal Quarry lease application dt.24.10.2014 filed by M/s Madhava Projects, -
Mg.Ptr: Sri C.Sridhar.
2. Rc No. 125/99/E, dt: 27.03.1999 of the Mandal Revenue Officer, Anakapalli.
3. Proceedings No.3702/Q/98, dt.03.11.1999 of the Dy. Director of Mines and

A Geology, Visakhapatnam
’ ‘ " b ' 4. Proceedings 1168/Q2/2000, dated 04.03.2006 of the Dy. Director of Mines and
';'1}‘ ) Geology, Visakhapatnam
ﬂ" . 5. Proposals submitted by the Asst. Director of Mines and Geology, Anakapalli under
m single file system in File No. 6452/Q/2014, dated 03.11.2013 received on
o | 09.11.2015.

6. G.0.Ms.No. 100, dated 31.10.2015 from the Ind., & Comm (M.I) Department.

ORDER:- '
)4

In the reference 1% cited, M/s Madhava Projects, Mg.Ptr: Sri C.Sridhar has filed a renewal Quarry
application for grant of 1% renewal of Quarry Lease for Road Metal and Building Stone over an

d-%t of 4.00 Hectares in Sy.No. 211 of Vooderu Village, Anakapalli Mandal, Visakhapatnam District for
her period of 15 years and the said application has been received by the Asst. Director of Mines and

Win
logy, Anakapalli on 28.10.2014.

In the reference 2™ cited, the Asst. Director of Mines and Geology, Anakapalli has informed that,

¥ . The Mandal Revenue Officer, Anakapalli vide Rc. No. 125/99/E, dt: 27.03.1999 issued No Objection
. Certificate for grant of Quarry Lease in Sy.No. 211 of Vooderu Village over an extent of 6.00 Hectares in

favour of “M/s Sri Pasa Engineering Company”.

_ As per previous office records, this office was granted a quarry lease for Road Metal and Building
Stone in favour of M/s Sri Pasa Engineering Company for a period of 15 years by this office vide

' reference 3" cited and the same was executed by the ADM&G, Visakhapatnam vide Proceedings No.
3702/Q/98, dt.29.01.2000 and the lease will be inforce upto 28.01.2015.

Through the reference 4% cited, the Dy. Director of Mines and Geology, Visakhapatnam have
issued orders for the name changing of the firm j.e. M/s Sri Pasa Engineering Company
converted into M/s Madhava Projects after representation made by partners vide letter No.
261/MVR/2005-06, dated 24.02.2006. Due to re-constitution of the firm with the same partners
under changed name of M/s Madhava Projects.

. In the reference 5" cited, the Asst. Director of Mines and Geology, Anakapalli have been {
submitted proposals for grant of 1%t renewal of Quarry Lease for Road Metal and Building Stone stating
that the Royalty Inspector & Surveyor of his office in presence of representative of the applicant Co. has /
inspected the area on 02.06.2015 and reported that geologically, the rock available in this area is ‘)

\-charnokite group of rocks which belongs to Archean age of Eastern Ghat formations. This rock is hard and i

. compact with medium grained. It is useful for Civil Constructions and other allied purposes.

The Asst. Director of Mines and Geology, Anakapalli has informed that the surveyor of his office
. had verified the existing boundaries and informed that irregular workings exist within the leased area and
"' the boundaries are intact with refetence to the existing lease boundaries. Further, the Surveyor has
" reported that at the time Survey 90 Cums of quarried material stock available in the leased area.

The Asst. Director of Mines and Geology, Anakapalli informed that as per their office records the
lease holder M/s Madhava Projects, Mg.Ptr: Sri C.Sridhar has dispatched Quantity of 147764 Cum for the
period from 1999-2000 to 2014-2015 and duly paying seigniorage fee in advance since inception of the
Quarry Lease in the subject area. )

The Asst. Director of Mines and Geology, Anakapalli has informed that as per his office records, the

renewal applicant is having eight quarry leases existing in his office jurisdiction. Since, the lease files have

. been uploaded online (Mee-seva) and the lease holder is taking dispatch permits through online regularly.

Hence as on the date, the renewal applicant is not having any Mineral Revenue Arrears payable to the
Government and submitted Mineral Dues Clearance Certificate (MDCC) Valid upto 31.03.2016.

Contd.
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4
(3 i Mines and Geol ) :
e Finally, the Asst. D:ret:tr ggnolfor Road Metal and Building Stone over an extent of 4_001;’. , 2
ease applic@ isakhapatnam District in favor of M/s'h';_' &
Mar. o,

A ’. " renewal of quarry | (i Mandal, Vis
eru vi”age’ Anakapa Of 15 years W.e.f- 29-012015 under Ru[e 17('0

. Anakapalli has recommendead '%NN,E-)Q‘JRE‘V”-C

I8 sy.No. 211 of Vooderu ri
i | 18 ptr: Sri c.srighar for a further pe€ conditions stipulated under APMMC Rules 1966 <

d projects, MO-" 1 b culfillment of the , .
APMMC Rules 1966 subject g:/ethe state Government from time to time.

g any conditions will be im
. st wal of quarry lease for Road Metal and By; i
o i the above circumstances, 1% renewd ase { i
, : ) 1?1 vrleel;N 0:anted in favour of M/s Madhava Pro;ect_s, Mg.Ptr._ Sri C.Sridhar over an extent &
i stone is hereby 9 "211 of Vooderu village, Anakapalli Mandal, Visakhapatnam District for a perioq
) and Rules 31(xiv) of A‘P-M,M.i

3(2) read with Rule 9(1

4.00 Hectares in Sy.No.
ns in the appendix enclosed to this

g f 15 years w.e.f. 20.01.2015 under Rule 1 ; 9
1 gules, )1966 subject to satisfaction and fulfiliment of the special conditio

/)
. order.
| cancellation without any notice should it be found:

asi Judicial Proceedings or orders subsisting or
her applicable rule or law for

& Further, the orders issued are liable for
T a) That the orders are in contravention of any Judicial or Quasi J
e cupervening or that the grant orders issued are in contravention of any otl
! the time being in force whose knowledge is not available at the time of grant. _

to the lives of men and animals and damaging the

o

il , _

o b) That the quarry operations are found endangenng

A public or Private Properties by using explosives unauthorized where upon the loss will be estimated and

recovered.
¢) That the area is found fit for quarrying Granite useful in granite cutting and poli

time in future.
d) That the grant and enjoyment of the lease is in violation of any statute laid down by Central or State

Government and if any objections are raised thereon by any competent authority at any time.

e) That the operations are resulting in serious pollution affecting the health and the well-being of the local

inhabitants and it is not in the public interest to allow the Lease to continue.
f) That the operations are in violation of any provisions under Mines Act. 1952 and Metaliferous Mines

b Regulations, 1961 and wherever necessary the lessee shall obtain issi isi
X permissions under relev
of Law pertaining to safety and welfare of the persons employed. ARSI

shing industries at any

 resent gc]hr:dsmczfo:ag gzgzr::ﬂaiﬁaéo:ﬂ:gsgg Re\f/enue will be collected as mentioned below as per the
[ isi i i
' Fable to pay the revised rates accordingly. ns from time to time by the Government and the lessee is

1. e grantee should pa wi mo
y the following amoun i ry
m:' ia;:f : sfk : oy e i g m rtasn :ifore execution of the Quarry Lease deed:
. Se‘ iorage fee Rs. 75/- per M> of Road M ; d Building Sto
eta i
¢ Land Assessment: Rs. 25/- per hector, per an:I::'L uikimp Siqne

d. Securi it i
The arantee Zﬁgﬂfét'eﬁem E;u“;alent to one year Advance Dead Rent.
within 90 (winéy) days fro e lease deed before the Asst.Director of Mi
ys from the date of these orders ines and Geology concerned

3. The Seigniofa f t h minor minera
: ~ ge fee or D 'c T on
i ead Ren whi i i
ermment "lay vary the rates of Seg f - T n ()1
1g. ee, Dead Rent etC., at the tlme du Ing the SUbSta ce

Hir | the |ease " \
' period. Th
assessmey e lessee sho ;
nts what so-e uld pay and discharge all the enhanced
ed taxes, rents, rates,

* Note: i
e quarry lease sanct;ler being charged from time to time
m

oo Or was made und oned is liable for ca
. e . Oor can i .
r a mistake of fact of 0Wincellathn should it be found that it w i
g to misrepresentation or fradd or in 3 grossly inequitable
xcess of authority.

e ; Lo Encl: (APPendix)

S o To )
| i M/s Madh . ) ; Dy. Di
4 MO.P: i aC\-lgrinr?Jer' @—y rector’of Mines and Geology
‘ i B.No' B3y, Visakhapatnam. ;
ek Warakanagar. s The grantee ;
'Z Visakhapatfian, _ gfeh;ines a"disG::I‘ue sted t approach the N
g ! e - )
1 PY together w; Within 90 days fr ‘Anakapalli for exe sst. Director
. matter erdwm\ " from the date of this Cution of lease
j"l" instructionuslyoobta'"in. Sent to g, order,

LB | . f a H ADM
‘_‘ | : ravlng stock yg:s DM&G,nc::anzed a &
2 Co €quested to send or Uﬂlt an - €on

" &OPY supm;
1 Co, Y sub ItT.Ed to the Dire. Ie35e d
1 inf Mitted to Cto f M
L1 . OrMatjgn, e Zona| Jun.es an
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GOVERN
~ DEPARTMENT OF MINES AND GEOLOGY ANNEXUREVIF
proceedings of the Asst. Director of Mines and Geology, Anakapalli

(Present: Sri Ch.Suryachandra Rao, M.Sc., (Tech)., Assistant Director.)
Procd.No.6452/Q/14

ANDHRA PRADESH

Dated: 02.03.2016.

Sub: Mines and Quarries — 1" Renewal Quarry Lease for Road Metal and Building Stone

over an extent of 4.00 Hect. in Sy.No.211 of Vooderu Village, Anakapalli Mandal
Visakhapatnam District for further period of 15 years — Grante
M/s Madhavava Projects Mg Ptr.
Orders — Issued — Reg.

d in favour of
Sri C.Sridhar - Execution of Lease Deed - Work

Ref: 1. 1% Renewal Quarry Application of M/s Madhavava Projects Mg. Ptr. Sri
C.Sridhar

Dated 28.10.2014.

2 Procd. No.3006/Q2A/15, dated 10.12.2015 of the Dy. Director of Mines and
Geology, Visakhapatnam.

3. Letters Dt: 02.03.2016 of M/s Madhavava Projects Mg. Ptr. Sri C.Sridhar

-00000-
ORDER:

ORDL R

Through the reference 1% cited, M/s Madhava Projects Mg. Ptr. Sri C.Sridhar has filed an
application for grant of 1% Renewal of Quarry Lease for Road Metal and Building Stone over an
extent of 4.00 Hect. in SyNo.211 of Vooderu Village, Anakapalli Mandal, Visakhapatnam
District for further period of 15 years.

In the reference 2™ cited, the Dy. Director of Mines and Geology, Visakhapatnam has
granted 1% renewal of Quarry Lease for Road Metal and Building Stone over an extent of 4.00
Hect. in Sy.No.211 of Vooderu Village, Anakapalli Mandal, Visakhapatnam District for further
period of 15 years in favour of M/s Madhava Projects Mg. Ptr. Sri C.Sridhar. The Dy.Director of
Mines and Geology, Visakhapatnam has directed the grantee to execute the lease deed within
90 days from the date of grant order.

In the reference 39 cited, the lessee has submitted all the statutory documents and requested

to execute the 1* renewal lease deed. The lease deed has been executed in this office
on 02.03.2016.

In view of the above circumstances, M/s Madhava Projects Mg. Pir. Sri C.Sridhar is hereby
permitted to commence quarry operations for Road Metal and Building Stone over an extent of 4.00
Hect. in Sy.No.211 of Vooderu Village, Anakapalli Mandal, Visakhapatnam District for further
period of 15 years with effect from 29.01.2015 to 28.01.2030 subject to the provisions contained in
the APMM.C. Rules,1966 and fulfillment of special conditions specified in the Annexure
appended to the grant order, executive instructions and amendments thereon from time to time.

The lessee should maintain all the records and accounts in the forms as
Government. The lessee should submit the quarterly returns in Form ‘C
authorities. No explosives should be used by the lessee for conducting
without obtaining proper explosive license from the competent authority.

Ms“ﬁm&ﬁ&mﬁnd Geology,
(”‘7/ akapalli.
To
M/s Madhava Projects

Mg. Ptr. Sri C Sridhar,
D.No.48-9-17, Dwarakanagar,
Visakhapatnam District.

prescribed by the
to the concerned
Quarry Lease operations

Copy submi?ted 1o the Director of Mines and Geology, Hyderabad for favour of in ‘ormation.
Copy Submitted to the Zonal Joint Director of Mines and Geology, Visakhapatnam for favour of

information.

Copy Submitted to the Dy. Director of Mines and Geology, Visakhapatnam alo ith thy

Y anse ook ap ng with the copy of
Copy Submitted to

; the Asst. Director of Mines and Geology (Vigilance), Visakhapatnam for

on.
Copy v the Thasildar, Anakapalli Manafa?nlomaﬁon.
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GOVERNMENT O

DEPARTMENT OF A :’Rz\l)l';SII A
Iraveed e A o ' v SLOLOGY _
' Proc eecings ol the Asst | hrector of Mines and ( ‘p(),(l 3 NNEXURE-VII-D

resent: XY Analk s
(Present: Dr.S.V.Ramana Rao. M.Sc. Ph.D PGDMC &), A 1l_qk.lqpnl|_,
: &), Assist

ant Direc
Procd No.603/O)/06 Director,
. Daled:
Quh: Mines and Ouarries - 1" 5 U5 2009

Renewal of Ouarry [

M i (narry | eace for ¢

DWkIv UV 1 A < &N AT ! 'ad Metal i

\,/.“u xl \.\l aii calent 0f 2.00 ey 5y.N0.211 of Voodery \"(‘ L Buitding

Mandal Visakhapatnam Iistnet tor turther penod ot 15 vea i, Anhapal
ars - o

of M's Madhava Project ~Grranited 4y |

jects - Execution of Lease D =V
£ase Deed - Work © vour
ch. Ld \Y (7.]{ ’.)Tden;

Iegnad

» '. “ . .
Ref" 1.1 Renewal of (l\mn-y ‘\]‘P‘!Cﬂhﬂn ‘}aled 06.03 2006 of S
P LI .

Auhorzed Sresstory-of Ms Madilava Project :
i i 4 i JECis, .
2 Procd. No.4939/Q2A/06, dated 18.02.2009 of Dv(. m G“Pm" E”TJ ¢
Geology, Visakhapatnam. ' of Mines and
3. Letier DU 05.03.2009 of Sri D.Sombabu, Authorized bi
b ~
M/s Madhava Proects. gnatory of

.

-00Q00-

ORDER:
ORDER: ‘fu;«é G.
9 oA . ( w 4 o oy
,a.ﬁ- Through the reference 1% cited, M/s Madhava Projects has filed an application for gr
< . iy S/_, pplication for ovant of
1 renewal of Quarry Leasc for Road Meial and Building Sione over an extent of 2.60 Heciyi
Sv.No.211 ot Vooderu Village. Anakapall Mandal. Visakhapatnam District tor turt‘t:er pcr::)’:.gz
15 ycars.

In the reference 2™ cited, the Dy. Director of Mines and Geology, Visakhapatnam has
granled (he 1% renewal of Quarty Lease for Road Metal and Building Sione over ;:n c:\u;u m
2.00 Hects. 1n Sv.No.211 ot Vooderu Village. Anakapaili Mandal. Visakhapatmam District for
further period of 15 Yoars in favour of M's  fadhava Projects. The Dy.Dircctor of Mincs and
Geology, Visakhapainam has directed he granice 10 exXecuic lhe lease deed within the stipulated
period of Y0 days from the date of grant order.

In the reference 9 cited the applicant has arhmitted all ¢tatutory documents and paid
securily depusit and yrequesied 1 exsiuic (e Tease deed.  The icase deed has been exeouted 0day

1.c. on 05.05.2009.

In view ot the above circumstances. 1o favour ot M/s Madhava Projects Is hereby
permitted to commence quarTy operations for Poad Metal and Building Stone OVer extent of 2.00
Hect. in Sv.No.211 of Vooderu viliage, Anakapaili Mvandal, Visakhapainam District for further
period ot 15 vears trom ]2.()6.2006 to 11.06:2021 subiect to the provisions contamed i the
AP MM.C.Rules, 1966 and fulfillment of special conditions specificd in the Anncxure appended
10 the grant order.

I'he lessee should maintain all the records and accounis m the torms preseribed bV the
Government. The lessee chould submit the quarterly retums in Form ‘C" 0 the concerned
authoritics. No expiosives shouid be used by the lessee for conducting Quarry Lease operanons
without obtaining proper explosive license trom the competent authority. )S

o

Assistant l)lm'lur& :
V/ Analapeli
AeR

1o

M'’s Madhava Profects.

Mg, Ptr S5 C. Sridhar,

1. NO.48-9-1829/1, Kamaveni LOmpIes.
Dwarakanagar,

Vigalhapatnam.

Copv submtted to the Director of Mines and Geology. Hyderabad lor favour ol mlurm.uhrf‘”‘v .
Copy Submitted to the 7onal Joint Director of fines and Geology, Visakhapatnam along ™
copv ol Quaity Lease decd. v &
'opv Submitted to the Dv.Director of Mines and Geology, Visakhapamam along with the Y
(uarry Leasc deed. » \goz“
L opy 10 the Asst. Director of Manes and Geology (Vigilance) Visa Lhapatnam 10T ml»\"\*“‘;ﬁ"{(‘l
Capy to the 1 ahsiidar. Anakapalh for information. &N A\

| RS
48 ™o
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PRADESH s
VERNMENT OF ANDHRA SAKHAPRTAM
PROCEEDINGS OF THE DEGIgJTY DIRECTOR OF MINES AND GEOLOGY, VI

ES AND GEOLDGY -
DY. DIRECTOR OF MIN
: K.C.L. NARASIMHA REDDY, M.Sc.,
\‘QPRESENT N Date: 18-02-2009.
Proceedings No. 4939/Q2A/2006 S o |
d Metal and Bu
: - 1% Renewal of Quarry Lease for Roa l
. gﬂ\i’:t:sa:n:xg\;:r;e;.oot hectares In Sy.No. 211 of Vooderu Village, Anakapalll Mandal,

- Issued In |
Visakhapatnam District for further period of 15 years - Grant Orders - Issu /
favour of M/s Madhava Projects - Reg.

Ref: 1. 1% Renewal Quarry lease application dt. 01-03-2006 filed by Sri C. Sridhar, Mg.P. of
M/s Madhava Projects

/ 2. Proposals submitted by the Asst. Director of Mines and Geology, Anakapalll under

Cv [ M single file system in File No: 603/Q/2006, dt. 05-02-2009 recelved on 06-02-2009.

(Y\‘%. Lr. No. 212/Q/2003, dt. 05-02-2009 from the Asst. Director of Mines and Geology,

&\' nakapalli recelved on 12-02-2009.
> %/q &
ORDER ,)/Q\

In the reference 1%t cited, Sri C. Sridhar, Managing Partner of M/s Madhava Projects has filed
Quarry Lease application for grant of 1% renewal of Quarry Lease for Road Metal and Bullding Stone
over an extent of 2.000 hectares in Sy.No. 211 of Voodery Village, Anakapalll Mandal, Visakhapatnam

District for further period of 15 Yyears and the said application has been recelved by the Asst. Director
of Mines and Geology, Anakapalli on 06-03-2006.

In the reference 2™ cited, the Asst. Director of Mines and Geology,
proposals for grant of 15t renewal of Quarry Lease for Road Metal and Buildi
Asst. Geologist of his office has inspected the area on 30-01-2009 and reported that leased area
situated at a distance of 6 Kms away from Anakapalli Town and the area |s approachable in al|
seasons, Physlographlcally, the applied area Is a hillock and geologically it conslsts of Charnockite Suit
of Rocks which belongs to Eastern Ghat Formations of Archaean Age. The avallable rock can be used
for crushing and civil construction purpose and other allied civil purposes. M/s Madhava Projects Is

working the quarry Systematically as a workman like manner and there is enough material In the
arry to work for further period of lease.

Anakapalll has submitted
ng Stone stating that the

N regard to survey, it is stated that the Surveyor of his office has surveyed the area on 30-
01v2009. The Surveyor has reported that he has verified the boundaries of the leased area on ground
¥ the presence of Sri Sultan, the represgntative of Sri C. Sridhar, who

Y has accepted the surveyed area and given his consent. The surveyor has requested the

ntative of the lessee to maintain boundary pillars of the leased area and the applicant has

mised that they will maintain boundary pillars in future. The Surveyor has taken measurements
or the broken up area and depicted on separate sketch.

Is Mg.P. of M/s Madhava
Prefects. The Surveyor has surveyed the’ leased area of 2.000 hectares of the Company in the
u{(&genc of the representative of the lessee company. Sri D. Somababu, the GpL holder of the
comgg
.

The Tahsildar, Anakapalli vide L.Dis.No. 804/2007/E, dated 19-10-2007 has furnished No
Objection Certificate in favour of M/s Madhava Projects stating that as per the revenue records the
rea belongs to Sy.No. 211 of Vooder Village and classified as “Konda Poramboke”. Further itis
eported that there are no residential area near by the area and no objection for grant of quarry lease
for Road Metal and Building Stone over an extent of 2.000 hectares in Sy.No. 211 of Vooderu Village,
Anakapalli Mandal, Visakhapatnam District.

The Asst. Director of Mines and Geology, Anakapalli has further submitted that as per his
;@records, the area proposed for renewal of quarry lease was originally granted In favour of Srl G.

kar by the Dy. Director of Mines and Geology, Visakhapatnam vide Procd. No. 646/Q/1996, dt.

qy\J\os. 6.1996. The lease deed was executed by the lessee 'In the O/o Asst. Director of Mines and

Geology, Visakhapatnam on 12-06-199¢ vide Procedgs No. 451/Q/1996 dt.12.06.1996
was inforce upto 11-06-2006. The said lease was transferred by the Dy, Director
Geology, Visakhapatnam in favour of Smt. K. Satya Sree vide Procd. No. 646/Q2/96, dt. 17-07-199¢
The transfer lease deed was executed by the transferee, Smt. K, Satya Sree,
Director of Mines and Geology, Visakhapatnam on 26-07-1996 for the unexpired perlod of the lease
i.e., upto 11-06-2006. Subsequently the said lease was transferred In favour of M/s, Sreepasa
Engineering Company by the Dy. Director df Mines and Geology, Visakhapatnam vide his Procq, No.
451/Q/96, dt. 31-03-2000 and the transfer lease deed was executed by the Asst. Director of Mines
‘and Geology, Visakhapatnam on 17-05-2000 for the unexpired period of the lease |.e,, upto 11-06-
2006. Subsequently, M/s. Sreepasa Engineering Company has changed its name as M/s. Madhava
Projects vide Procedgs. No.646/Q/96 dt.04.03.2006 of the Dy.Director of Mines and Geology,
Visakhapatnam.

and the lease

The Asst. Director of Mines and Geology, Anakapalll further submitted that the applicant ,
lessee, M/s Madhava Projects has filed application for 1% renewal of quarry lease on 06-03-2005 in
his office before 90 days of expiry of lease. Further it is sr‘-epurted that his office |s lssu|ng d|5Datch
permits to the lessee, M/s Madhava Projects after filing 1* renewal application as per G,0.Ms. N
Industries & Commerce (M.II) Department, dt. 02-01-2004. The details of despatch Permits opey - 2"
by the lease Smt, K, Satya Sree and M/s. Madhava Projects on the quarry lease for Road Metal ned
Building Stone shown below:- angd
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)

| Name of the lessee
' Year(s) Quantity of despatch Amoufits
permits_(in M? ;gﬁ
1996-97 948 23,700/-
Smt. K. Satya Sree 1997-98 1,200 30,068/-
(26-7-06 to 16-5-00) £998-99 1,800 43.069/-
1999-2000 3,900 97,500/-
2000-01 2,671 83,310/-
2001-02 j 6,600 2,17,800/-
2002-03 ’ 3,300 1,08,900/-
M/s. Sri Pasa Engg. 2003-04 10,050 3,31,650/-
Co. 2004-05 9,498 3,66,210/-
(17-05-00 to 31-01- 2005-06 2,450 1,08,000/-
09) 2006-07 4,800 2,16,000/-
2007-08 7,800 3,51,000/-
2008-09 8,600 9,87,000/-
- (upto 31-1-09)
Total 63,617 23,66,207/-

records M/s. Madhava Projects, are having 7 No. of quarry leases including t
for renewal covering an extent of 21.650 hectares in Sy.No. 211 of Vooderu Village,
Mandal, Visakhapatnam District. Further totally 25 No. of q
number and the area of 2.000 hectares now recommended in
renewal of quarry lease is not overlapping with
cited, the Asst. Director of Mines and Geology,
leases held by the company and the Mineral Revenu

The Asst. Director of Mines and Geology, Anakapalli has submitted that as per his office

any existing

he quarry now proposed

Anakapalli

uarry leases are existing in the survey
favour of M/s. Madhava Projects for 1%
leased area. Through the reference 3"
Anakapalli has submitted the status of the 7 quarry
e dues position as detailed below:

S.No. Extent - Lease Period M.R. Dues Remarks
(in Hects.) position as on
From To 31-3-2008
(in Rs.)
6)) @ ©) @ ; O G)
1. 2.000 ' | 12-06-96 11-06-2006 No Dues
2. 3.000 | 26-06-96 25-06-2011 245 Paid Rs. 300/- vide Ch.
B -~ (Interest) No. 15273, dt. 24-10-08
3. 3.000 26-06-96 25-06-2011 720 Paid Rs. 750/- vide Ch. No.
- B (Interest) 14817, dt. 21-10-08
4 3.000 20-09-96 19-09-2011 1570 Paid Rs.1600/- vide Ch.
_ _ (Interest) No. 18578, dt. 21-10-08
5. 2.000 '04-01-97 03-01-2007 914 Paid Rs.950/- vide Ch. No.
_ (Interest) 15274, dt. 24-10-08
6 4.650 29-01-00 28-01-2015 No Dues No Dues
7 4.000 29-01-00 28-01-2015 10 Paid Rs.50/- vide Ch. No.
(Interest) 15272, dt. 24-10-08

Further the Asst. Director of Mines and Geology, Anakapalli stated that the lessee, M/s.
Madhava Projects are not having any outstanding mineral revenue dues payable to the Government.

Finally the Assistant Director Mines and Geology, Anakapalll has recommended for grant of 1%
Renewal of quarry lease for Road Metal and Building Stone for 2.000 Hects., in Sy.No. 211 of Vooderu
Village, Anakapalli Mandal, Visakhapatnam District for further period of 15 years In favour of M/s.
Madhava Projects with effect from 12-06-2006 subject to satisfaction of A.P.M.M.C.Rules, 1966 and
the latest amendments thereon from time to time. ’

In view of the above circumstances, 1* renewal of quarry lease for Road Metal and Buildi
Stone is hereby granted in favour of M/s. Madhava Projects for an extent of 2.000 Hects., in ;y.NI:S
211 of Vooderu Village, Anakapalli Mandal, Visakhapatnam District for further period of 15 y'ears w.e.f.
12.06.2006 under Rule 13(2) read with Rule 9(1) and Rule 31(xiv) of the A.P.M.M.C. Rules, 1966
S e the sabj :tCttl:n and“fulﬂllment of the special conditions In the appendix enclosed ’to this
order and al30 subje compliance of all applicable provisions under the M
the M.C. Rules, 1960. : &M (DAR) Act, 1957 and

Further, the orders Issued are liable for cancellation without any notice should it be found,

a) that the grant orders are In contravention of any Judicial or Quasi Judiclal Proceedings or
orders subsisting or supervening or that the grant orders Issued are in contravention of any
other applicable rule or law for the time being in force whose knowledge is not available at the
time of grant.

b) that the quarry operations are found endangering to the lives of men and animals and

damaging the Public or Private Properties by using explosiv he
loss will be estimated and recovered. 9 &P es unauthorisedly where upon ¢
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o)
d)

e)

ANNEXURE-VII-D
that the area is found fit for quarryi{\g Granite useful in granite cutting and polishing industries
at any time in future. . )
that Zhe grant and enjoyment of the lease is in violation of any statute Ialéio nso;:;nt;y iﬁnt'.'al
or State Government and if any objections are raised thereon by any p authority
at any time. ] L
that Zhe operations are resulting in serious pollution affecting the Iflealteht:r::g rftf;ﬁuvzell being of
the local inhabitants and it is not in the public interest to allow l:he iaci o and f‘;lemliferous
that the operations are in violation of any provisions under Mines : t.)t O Insions. Under
Mines Regulations, 1961 and wherever necessary the lessee shall obtain plo n
relevant provisions of Law pertaining to safety and welfare of the persons employ

In respect of the area granted, Mineral revenue will be collected as mentioned below as per

the present schedule of rates which are liable for revisions from time to time by the Government and
the lessee is liable to pay the revised rates accordingly.

Note: The quarry lease sanctioned is liable for cancellation

Dead Rent: Rs. 25, 000/- per hector per annum.

Seigniorage fee Rs. 45/- per M3 of Road Metal and Building Stone.
Land Assessment: Rs. 25/- per hector, per annum.

Security Deposit: A sum Equivalent to one year Advance Dead Rent.

swnNE

should it be found that it was grossly
inequitable or was made under a mistake of fact or owing to misrepresentation or fraud or in

excess of authority. )
DY. DIRECTOR OF MINES AND GEGLOGY

VISAKHAPATNAM.
Encl: ( Appendix ) V

To

M/s. Madhava Projects

Sri C. Sridhar, Managing Partner

D.No. 48-9-18/29/1, Ratnaveni Complex,
Dwarakanagar, Visakhapatnam.

The grantee is requested to approach the Asst. Director of Mines and Geology, Anakapalli for
execution of lease deed within 90 days from the date of this order.

COPY submitted to the Director of Mines and Geology, Hyderabad for favour of information.

information.

COPY submitted to the Zonal Joint Director of Mines and Geology, Visakhapatnam for favour of

OPY to the Asst. Director of Mines and Geology, Anakapalli alongwith record of enquiry. He is

requested to execute lease deed within the stipulated period on collecti
: on of advan
alongwith surface rent / land revenue which ever is high and deposition of Security Depo:ft dead rent

COPY to the Tahsildar, Anakapalll Mandal for information.

7
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ANNEXURE-VII-E

GOVERNMENT OF ANDHRA PRADESH
PROCEEDINGS OF THE DEPUTY DIRECTOR OF MINES AND GEOLOGY, VISAKHAPATNAM
( PRESENT: SRI K.C.L. NARASIMHA REDDY, M.SC., DY. DIRECTOR OF MINES AND GEOLOGY )

Proceedings No. 3135/Q2A/2006 Date:18-02-2009.

Sub: Mines and Quarries - 1% Renewal of Quarry Lease for Road Metal and Building Stone
over an extent of 2.000 hectares in Sy.No. 211 of Vooderu Village, Anakapalli Mandal,
Visakhapatnam District for further period of 15 years - Grant Orders - Issued in
favour of M/s Madhava Projects - Reg.

Ref: 1. 1% renewal Quarry lease application dt. 15-09-2006 filed by Sri C. Sridhar,
Mg.P. of M/s Madhava Projects.

2. Proposals submitted by the Asst. Director of Mines and Geology, Anakapalli under
single file system in File No: 3830/Q/2006, dt. 05-02-2009 received on 06-02-2009.

3. Lr. No. 212/Q/2003, dt. 05-02-2009 from the Asst. Director of Mines and Geology,
Anakapalli received on 12-02-2009.

In the reference 1% cited, Sri C. Sridhar, Managing Partner of M/s Madhava Projects has filed
Quarry Lease application for grant of 1% renewal of Quarry Lease for Road Metal and Building Stone
over an extent of 2.000 hectares in Sy.No. 211 of Vooderu Village, Anakapalli Mandal, Visakhapatnam
District for further period of 15 years and the said application has been received by the Asst. Director
of Mines and Geology, Anakapalli on 28-09-2006.

In the reference 2™ cited, the Asst. Director of Mines and Geology, Anakapalli has submitted
proposals for grant of 1% renewal of Quarry Lease for Road Metal and Building Stone stating that the
Asst. Geologist of his office has inspected the area on
30-01-2009 and reported that leased area is situated at a distance of 6 Kms away from Anakapalli
Town and the area is approachable in all seasons. Physiographically, the applied area is a hillock and
geologically it consists of Charnockite Suit of Rocks which belongs to Eastern Ghat Formations of
Arcehan Age. Further it is reported that electrical lines are existing in the renewal applied area and a
Stone crusher run by M/s. Madhava Projects existing in the renewal applied area. The available rock
can be used for crushing and civil construction purpose and other allied civil purposes. M/s Madhava
Projects are working the quarry systematically as a workman like manner and there is enough
material in the quarry to work for further period of lease.

In regard to survey, it is stated that the Surveyor of his office has surveyed the leased area on
30-01-2009. The Surveyor has reported that he has verified the boundaries of the leased area on
ground in the presence of Sri Sultan, the representative of Sri C. Sridhar, who is Mngp. of M/s
Madhava Projects. The Surveyor has surveyed the leased area of 2.000 hectares of the Company in
the presence of the representative of the lessee company. Sri D. Somababu, the GPL holder of the
company has accepted the surveyed area and given his consent. The surveyor has requested the
representative of the lessee to maintain boundary pillars of the leased area and the applicant has
promised that they will maintain boundary pillars in future. The Surveyor has taken measurements
for the broken up area and depicted on separate sketch.

The Tahsildar, Anakapalli vide L.Dis.No. 805/2007/E, dated 19-10-2007 has furnished No
Objection Certificate in favour of M/s Madhava Projects stating that as per the revenue records the
area belongs to Sy.No. 211 of Vooder Village and classified as "Konda Poramboke”. Further it is
reported that there are no residential area near by the area and no objection for grant of quarry lease
for Road Metal and Building Stone over an extent of 2.000 hectares in Sy.No. 211 of Vooderu Village,
Anakapalli Mandal, Visakhapatnam District.

The Asst. Director of Mines and Geology, Anakapalli has submitted that as per his office
records the area proposed for renewal of quarry lease was originally granted in favour of Sri K.M.L.
Krishna Mohan by the Dy. Director of Mines and Geology, Visakhapatnam vide Procd.
No.1687/Q2/1996 dt.06.07.1996. The lease deed was executed by the lessee in the O/o Asst. Director
of Mines and Geology, Visakhapatnam on 04-01-1997 and the lease was inforce upto 03-01-2007 vide
Procedgs No.1636/Q/1996 dt.04.01.1997. The said lease was transferred by the Dy. Director of Mines
and Geology, Visakhapatnam in favour of M/s. Madhava Projects vide Procd. No. 1636/Q2/96, dt. 31-
03-2000. The transfer lease deed was executed by the transferee M/s. Madhava Projects, Mngp. Sri C.
Sridhar, in the office of the Asst. Director of Mines and Geology, Visakhapatnam on 17-05-2000 for
the unexpired period of the lease.i.e., upto 03-01-2007.

The Asst. Director of Mines and Geology, Anakapalli further submitted that the applicant /
lessee, M/s Madhava Projects, Mg, Ptr. Sri C. Sridhar has filed application for 1% renewal of quarry
lease on 28-09-2006 in his office before 90 days of expiry of the lease. Further it is reported that his
office is issuing dispatch permits to the lessee, M/s Madhava Projects, after filing renewal application
as per G.O.Ms.No. 2, Industries & Commerce (M.II) Department, dt. 02-01-2004. The details of
despatch permits obtained by the lease on the quarry lease for Road Metal are as follows:
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b) that the guarry operations are found endangering to the lives of men and animals anc
damaging the Public or Private Properties by using explosives unauthorisedly where upon the:
loss will be estimated and recovered.

c) that the area is found fit for quarrying Granite useful in granite cutting and polishing industries:
at any time in future.

d) that the grant and enjoyment of the lease is in violation of any statute laid down by Centra
or State Government and if any objections are raised thereon by any competent authority
at any time.

e) that the operations are resulting in serious pollution affecting the health and the well-being of
the local inhabitants and it is not in the public interest to allow the Lease to continue.

f) that the operations are in violation of any provisions under Mines Act. 1952 and Metaliferous.
Mines Regulations, 1961 and wherever necessary the lessee shall obtain permissions under
relevant provisions of Law pertaining to safety and welfare of the persons employed

In respect of the area granted, Mineral revenue will be collected as mentioned below as per
the present schedule of rates which are liable for revisions from time to time by the Government anc
the lessee is liable to pay the revised rates accordingly.

Dead Rent: Rs. 25, 000/- per hector per annum.

Seigniorage fee Rs. 45/- per M? of Road Metal and Building Stone.
Land Assessment: Rs. 25/- per hector, per annum.

Security Deposit: A sum Equivalent to one year Advance Dead Rent.

rPwne

Note: The quarry lease sanctioned is liable for cancellation should it be found that it was grossly
inequitable or was made under a mistake of fact or owing to misrepresentation or fraud or in
excess of authority.

DY. DIRECTOR OF MINES AND GEOLOGY

5/ VISAKHAPATNAM.
Encl: ( Appendix )

To

M/s. Madhava Projects

Sri C. Sridhar, Managing Partner

D.No. 48-9-18/29/1, Ratnaveni Complex,
Dwarakanagar, Visakhapatnam.

The grantee is requested to approach the Asst. Director of Mines and Geology, Anakapalli for
execution of lease deed within 90 days from the date of this order.

COPY submitted to the Director of Mines and Geology, Hyderabad for favour of information.

COPY submitted to the Zonal Joint Director of Mines and Geology, Visakhapatnam for favour of
information.

COPY to the Asst. Director of Mines and Geology, Anakapalli alongwith record of enquiry. He is
requested to execute lease deed within the stipulated period on collection of advance dead rent
alongwith surface rent / land revenue which ever is high and deposition of Security Deposit.

COPY to the Tahsildar, Anakapalli Mandal for information.
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GOVERNMENT OF ANDHRA PRADESH  ANNEXURE-VII-E
DEPARTMENT OF MINES AND GEOLOGY

Proceedings of the Asst. Director of Mines and Geology, Anakapalli
(Present: Dr.S.V.Ramana Rao, M.Sc.,Ph.D.PGDMC&J, Assistant Director.)

Procd.No.3830/Q/06 Dated: 05.05.2009.

Sub: Mines and Quarries — 1% Renewal of Quarry Lease for Road Metal and Building
Stone over an extent of 2.00 Hects. in Sy:No.211 of Vooderu Village, Anakapalli
Mandal Visakhapatnam District for further period of 15 years — Granted in favour
of M/s Madhava Projects - Execution of Lease Deed — Work Orders — Issued —
Reg.

Ref: 1. 1% Renewal of Quarry Application dated 28.09.2006 of M/s Madhava Projects

(Previously M/s Sri Pasa Engineering Company).
2 Procd. No.3135/Q2A/06, dated 18.02.2009 of Dy. Director of Mines and
Geology, Visakhapatnam.
3. Letter Dt: 05.05.2009 of Sri D.Sombabu, Authorized Signatory of
M/s Madhava Projects.
-00000-
ORDER:

Through the reference 1% cited, M/s Madhava Projects (Previously M/s Sri Pasa
Engineering Company) has filed an application for grant of 1% renewal of Quarry Lease for
Road Metal and Building Stone over an extent of 2.00 Hects. in Sy.No.211 of Vooderu Vil
Anakapalli Mandal, Visakhapatnam District for further period of 15 years. h%%p

In the reference 2™ cited, the Dy. Director of Mines and Geology, Visakhapatnam has,
granted the 1% renewal of Quarry Lease for Road Metal and Building Stone over an extent of
2.00 Hects. in Sy.No.211 of Vooderu Village, Anakapalli Mandal, Visakhapatnam District for
further period of 15 Years in favour of M/s Madhava Projects. The Dy.Director of Mines and
Geology, Visakhapatnam has directed the grantee to execute the lease deed within the stipulated
period.of 90 days from the date of grant order.

In the reference 3 cited the applicant has submitted all statutory documents and paid
security deposit and requested to execute the lease deed. The lease deed has been executed today
i.e. on 05.05.2009.

In view of the above circumstances, in favour of M/s Madhava Projects is hereby
permitted to commence quarry operations for Road Metal and Building Stone over extent of
2.000 Hect. in Sy.No.211 of Vooderu Village, Anakapalli Mandal, Visakhapatnam District for
further period of 15 years from 04.01.2007 to 03.01.2022 subject to the provisions contained in
the A.P.M.M.C.Rules,1966 and fulfillment of special conditions specified in the Annexure

appended to the grant order.

The lessee should maintain all the records and accounts in the forms prescribed by the
Government. The lessee should submit the quarterly returns in Form ‘C” to the concemned
authorities. No explosives should be used by the lessee for conducting Quarry Lease operations
without obtaining proper explosive license from the competent authority.

.S—V' ]P-Q—-L«u—-u-_.ﬂ--n-o ;

Assistant Director of Mines and Geology

’) Aﬂﬂkﬂpﬂﬂi .
To

M/s Madhava Projects,

Mg. Ptr: Sri C. Sridhar,
D.No.48-9-18/29/1, Ratnaveni Complex,
Dwarakanagar, Visakhapatnam.

Copy submitted to the Director of Mines and Geology, Hyderabad for favour of information.
Copy Submitted to the Zonal Joint Director of Mines and Geology, Visakhapatnam along with the
‘copy of Quarry Lease deed.

Copy Submitted to the Dy.Director of Mines and Geology, Visakhapatnam along with the copy of
Quarry Lease deed.

Copy to the Asst. Director of Mines and Geology (Vigilance) Visakhapatnam for information.
Copy to the Tahsildar, Anakapalli for infglz@'on.
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ANNEXURE-VII-F

dhava Projects

The Assistant Director
Department of Mines and Geology
Anakapalli

Dear Sir,

Qub: Mines & Quarries —Quarry Lease granted for Road Metal and Building ston€
over  an extent of 4.50 Hectares in Sy.No 211 Vooderu Village, Anakapalli
Mandal, Visakhapatnam District T favor of M/s Madhava Projects, for a period of
15 years- Produce the Challans and documents for execution of Quarry lease
deed-Reg vide proceeding No 4018/Q2/2004. dated 17.03.2009 of the Deputy
Director of Mines and Geology. Anakapalli.

We are here with enclosing the following challans and documents for grant order for
execution of quarry lease deed.

1) Dead Rent for Rs 112500/- vide challan No 444 dated 06-04-2009 M
2) Land Assessment for Rsl 150/-vide challan no 443 dated06.04.2009
3) CessonL.A for Rs 450/- vide challan No 441 dated 06.04.2009
%}W 4) Security Deposit for Rsl 12500/- vide 6 N.S Nos61EE 281742 to 281752 of Rs
\ ‘ 10000/- each, 2 nos 69CC 330275 to 332076 of Rs 1000/- and no 29BB 380757.
\ of Rs 500/-

(\\/{) Non Judicial Stamp Paper for Rs 18000/- and Rs 100/-.

Q 6) Form G3
lg\@\ ) Surveyed Sketches

8) Three Passport Size Photos
9) Income tax on advance dead rent for Rs.2623/- dated 06-04-2009
We request your good selves to kindly execute the quarry lease and do the need full

Thanking You
sYours truly,
For Madhava Projects

%MN\/ .

D.Sombabu

(Authorized Signatory)

# 48-9-18/29/1 Ratnaveni Complex, Dwa
; ' ) rakanagar, Vi
el - +91-891-2700308, 6635665, 664%6; Faxg. +91'Zz:h§§jt7”am - 530016
i ot 362, 27480
' 85
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SRI1Y-N:
nes 3
| pua jlding S one over an
ling® No. 237 6/Q _ st wal of Quarry lease for Ro a]ffl nillr:iﬁl‘:\ 7 V';snkhnpamact:\s
sub: vlines and Quarries ~ 1 .Renc g % Ay e g, Mf vgm_ 5 and quhavn potr
e e h('mar?lg y);ars _ Grant Orders ~ 1ssued in 1
District for a peri® o
Limited Reg. "
i Madhava projects
Pl o fle d Gi:ology apalli on 5111201
0. 1101/Q/201L

Quarry e a.pt_ Director of Mines
- esandGeolOSYvAn pat

. Jication for grant of
ed an app o sy.No. o1 of

ORDER: o
I the reference 1% cited, M/s- Mzdha\;a Prc’]e::::I L:JDmt s ! ’
i i o . - .
g R:;d Me[%;ﬁ;fmi Dtic;:‘lct for a period of 15 years and the said applicatio?
-\ fan :

received by the Asst. Director of Mines and GeologY: Anakapalli 0%
i i f Mines and Geology

In the reference® o™ cited, the Asst. Director © e o g

for grant of I* Renewal of Quarty
deru which is g8 kms ,
sed renewed ared is

officc has inspec

2 distance of about one o e appros ched by 2 motorabk track. The pfOPO,' : _

M/s Madhava Projects- The leased area 18 2 hillock with an
i - cal lines passing towards Stone

leased area | As PET

the leased area- The

;i\h{r? locate

Wic observation of the area, it is noticed that, ston€ crus!

?ecrrical line erected for the needs O i it only. Geologically, the Coas

rocks of Archacan to Recent ages. lar Shield and is

sub-divided in to four blocks. The Eastern

Coastal parts of Andhra Pradesh. The Visakhapatnam district forms a part of E

litho units of the Eastern Ghat Super group such s i i - atite. The Khondalite

Khondalite (QuanZ’Eeldspar«Gamct'Si]limaDitefGraphite gneiss),

Quastzite which occur as imperisistent bands within the Khondalite. The Charnokite group

intermediate and. basic varicties. The Migmatie group consists various rock Cypes including Leptynite,
artzo Felspathic mobilisates and

porphyroblastic Granitoid Gneiss, Gamct—Bioﬁtenypchthene greiss, Qu

other ass.ociated hybrid rocks. Basic Charnokites are exposed in a" isolated hillock in this area. Generally

Charnokites range in their composition from acidic to ultrabasic varieries. They are made up of Hypersthene
sm and they are

Blue Quartz and Grey Feldspar. Theses rocks belongs to Granulite facies of metamorphi

rmed due to palingnetic fusion of and metamorphism. These rocks represents the Pre-

expected to have been fo
The Charnokites of this area are Melanocratic (dark color),

cambrian basement of Easternghat province.
crystalline. Size of the grains ranges from very coarse to coarse grained Anhedral to subhedral porphyrit
yritic

rea = th

Quarry
village,

ihas submitted pmposals
of his

the Asst. Geologist
ards South west side
from the nearby

group represented by

for cutting and polishing.

Eurther, the area has been Surv . )
eyed by his office S
reported th: corifi ) urveyor on OL11.2 that his offi
tagjede“,;ha;g;(}:as d\;n CIflflCd la_se boundaries and noticed that the bound(llrli andfr:gorted. ¢ his office has
granted to the leaseull:olde:s ?l:—“ﬂond in the executed sketch and all the wo‘;?no : ké? i e o gmi ond
Rules 1960 for grant of I* P;ene\irya_]hsxh‘; Qu::r;v {Jmseﬂdngs of leased area as stipulntcgsi:r[e{uv;: 31 (xti:§ 1f APMMC
and noticed as follows: °

Further. The lease holder

) 2] d -

syst uring the t .

S;ﬂmf!!:;:caﬂ.y ani e);t:;;:ted Road Metal in this :::I;OE ].mCS:s: Pm°d£as conducted quarrying o perations

in front of leased [(31- ]abo;soy,fl;)g m, compressors, loaders, trippers etc. iﬁ removal of the overburden and
r making required mbywmmeg;hbs:‘ddﬂww space

quary.
o7 i
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‘nt oL /v

A  has informed that as Per s oz, mmendec

) Anaka
¢ Directorof mddGb:ologyﬁnd Bulding 3t piserict.  Initially this ot sed 1€
Fuﬂhﬂ-‘hc i‘;sa'QumY Lease for R;;li MandﬂL Visakhﬂpamam oad Metal and Building Stone myy, nd
chis office has gran® Anzka

' SCEO]IR i tnam distri ;|
Survey No. 2 of Vooderu Village, edaQumYm pathm dal. Vis akhapa nam i

1 has g'ant i 5 d \']d s th
96, de24-06-% Village, : was executed vide th
Proceedings No 235(?(/)8 lHeCtarcs in Sy.No o \[l;o;it;“emd of 15 Years. The legggdeéimpmy has changed i«
; i Pasa 3 .
favor of the lessee M/s St Pasa Engg Cgm' Subsequentl)'. M/s 51'103 2006 of this office. Hence the leasc
office Proceedings No 1615/Q/96.. du.2 ings NO 2356/Q2/96, dr 04.05. 1 of lease will be in force up to
name as M/s Madhava Projects vide and expired by 25-06-2011 and the Pe(‘)rs}l duly paying an amount of Rs:3

gzrg?z;;m;;n:;ﬂ' the e b dlspiBChjr: The year Wise details of production, dispatches
06.2011, o

8,80.23 8/- towards advance Seign.Fee for last

amounts paid by the lease holder are as follows: dinRs "
S e Production in M° Dispatches in M Amount paid 1n
No 5,700 188,100
) 200203 5700 T 550,638
2 2003-04 16,686 :
3 2004-05 18,900 18,900 742,500
) 2005-06] 6,000 6,000 270,000
5 2006-07 11,100 11100 499,500
6 2007-08 2700 2,700 121,500
7 2008-09 59| 12,592 409,500
8 20000 13,920 13,920 305,900
9 ] 2010-11 7,452 7452 372,600
10 __2onnf 8,400 8400 420,000
Total 1,03,450 103,450 38,80,238]
Further

(including subject Q.L.). existing in the name of Jease ho]
der
SI Location of the Quarry Mineral & \E\Il’enod
No .
- Extentin Hect  [Fi, -
1 M/s Madhava Projects 2.00 7121%‘61—2006 o
2 |M/sMadhava Projects 3.00 26-06-1996 o201
3 |M/s Madhava Projects 3.00 2606195 25-06-2011
4 M/s MadhavaiProjcct:s 3.00 20-09-155¢€ 125'06—201]
5 M/s Madhava Projects 2.00 104-01-2007 o200
6 [M/s Madhava Projects 465 25013000 Toe o 2022
7 |M/s Madhava Projects 4.00 29-01-2000 58'01'2015
8 M/s Madhava Projects 4.50 05-05-2008 03:815'2200125 3
Further, the Asst. Director of Mines and Geology, Anakapalli :
’ ) palli has submirr, :
Assessments for the above existing leases have been finalized for the year 201(),2;‘31&“‘\t he Mme.ral Revenue

follows: talls of payments are ag
SL. A
Name of the Co. FileNo, |DucAmounti = Date | Amount T by ‘
No. inRs. paid | !
Owards
M/s Madhava Projects 21/Q/03 46/- 20639)  22.10.11 200/ Interest '
2 | M/s Madhava Projects 201/Q/03 534/- 20638|  22.10.11 600/-| Interes
M/s Madhava Projects 262i/Q/04 98/- 20640( 221011 200/-}  Interest

Finally the Asst. Director of Mines and Geology, Anakapalli has recommended for grant of Quarry Lease
for Road Metal and Building Stone over an extent of 3000 hectare in Sy.No. 211 of Vooderu Village, Anakapalli
Mandal, Visakhapatnam District for a period of 15 years in favour of M/s. Madhava Projects subject to
satisfaction of terms and conditions laid down in the AP.MM.C. Rules, 1966.
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.3 ANNEXURE-VII-G
d Metal and Building Stone

Jease for Ro2 o

e e y Rﬁncwal\‘f“ ¥ gufir:r:kapalli Mandal, Visakhapatnam District 15
ooderu Village, f 26.06.2011 under Rule

ditions in the

iy >3 r In view of the abov .,
. g a 3,000 hectare in Sy.No. 2l o . ‘
1 ][a\vour of M/s. Madhava Projects for 2 p;nfc;(]i[.cl)lf lin );cil;sth\z es Peda] -
3 jec he satisfaction an illm pe
s lla%‘les;d]cgf Sns(;llzjlzgts:ﬁaj[ccet to f all applicablc prowsnons under the M&M
ro this ordc d

d the M.C. Rules, 1960.

héreby recommended in
compliance 0

13(2) of the AP

appendix enclosed

(D&R) Act. 1957 an
uld it be found,

udicial Proceedings or orders

without any notice sho
her apph'cable rule

_]udicial or Quasi ]

ention of any ot
¢ time of grant.

animals and damaging the
loss will be estimated

Further, the orders issued are liable for cancellation

travention of any
ued are in contraVv

are in con
not available at th

or that the grant orders iss

That the grant orders
force whose knowledge is

subsisting or supervening
or law for the time being in

a)

That the quarry operations are found endar'lgering to the v
public or Private Properties by using explosives unauthoriz

and recovered.
That the arca is found fit for quarrying Granite useful in grani

time in future.

b)
te cutting and polishing industries at any

n of any statute laid down by Central or State

authority atany time.
being of the local

d)  That the grant and enj the lease is in violatio
Government and if any objections are raised thereon by any competent
tion affecting the health and the well

resulting in serious pollu
the public interest to allow the Lease to continue.

oyment of

e) That the operations arc
inhabitants and it is not in
9 and Metaliferous Mines

under Mines Act. 195
provisions

That the operations are in violation of any provisions
wherever necessary the lessee shall obtain permissions under relevant

Regulations, 1961 and
afety and welfare of the persons employed.

of [aw pertaining to s
In respect of the area granted, Mineral revenue will be collected as mention
schedule of rates which are liable for revisions from time to time by the Government and the les
pay the revised rates accordingly.
Dead Rent: Rs. 27,500/~ per hector per annum.
per M? of Gravel.

5.
g. Seigniorage fee Rs. 50/~ per M? of Building Stone and Rs. 22/-
g

ed below as per the present
see is liable to

Land Assessment: Rs. 25/- per hector, per annum.
Security Deposit: A sum Equivalent to one year Advance Dead Rent.

The quarry lease sanctioned is liable for cancellation should it be found that it was grossly inequitable or

NOtEZ

. U — p ~N o/
Dy. Director of Mines and Geology (I/C)

Encl  (Appendix) Visakhapatnam.

To

Ms. Madhava Projects Limi | The grantee is requested t

Mg Ptr. Sri Csridhan, — Director of Mines and Géo‘i:g) r\c/?s(;}llﬁe Amssatm' f
D.No:48-9-18/29/1, execution of lease deed within 90 days frP;a ar dc;r f
Ratnaveni Complex, this order. ys from the date o
Dwarkanagar,

Visakhapatnam District. b

COPY submi i i
ubmitted to the Director of Mines and Geology, Hyderabad for favour of information.

cor itted to the Zonal Joi i
Joint Director of Min )
PY ; ) esand G akha
to the Asst. Director of Mines and Geology, Anakapaﬁlc') l:lgo):{gv\j:ith re?:aoll::ndacl)? . fa.vourl_c;f information.
enquiry. He is requested to

execute lmsc deed Withl'n t.h i i

revenue whichever is high and depositi
siti i i
COPY to the Tahsildar, Anakapalli oy o
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ANNEXURE-VII-G
GOVERNMENT OF ANDHWR::ESH v
DEPARTMENT OF MINES AND G LOG '
PROCEEDINGS OF THE ASST. DIRECTOR OF MINES & GEOLOGY: ANAKAPALLI
(Present: Sri A.Sreenivas Kumar, msc., Asst. Director)

- 21-03-2012
Progs.No: 1101/Q/2011 _ Dated: 21

Sub:- Mines & Quarries — 1¢ renewal of Quony Lease for Road Metal & Building
Stone over an extent 300 Hectare in Sy.No:211 of Vooc_ieru \flllage&
Anakapali  Mondal, Visakhapatnom District - Gronted in favour O

M/s Madhava Projects Mg. Pir: Sii C. sridhar - Lease Deed Executed —
Work Order - Issued.

1.  Progs.N0:2356/Q2/1996, di: 24-12-2011 of the Deputy Director of Mines

and Geology, Visakhapatnam.
2. Lefter dated 21-03-2012 from M/s Madhava Projects. )

---------

In the reference 1% cited the Deputy Director of Mines & Geology, Visakhapatnam
hos Granted 1¢ renewal of Quany Lease for Road metal & Building Stone over an extent of

3.00 Hectare in Sy.No:211 of Vooderu village, Anakapalli Mandal, Visakhapatnam District for
a further period of 15 years in favour of M/s Madhava Projecits.

The Grantee, M/s Madhava Projects vide reference 2™ cited has furnished the
required documents for Execution of Lease Deed. As the Grantee attended this office along
with required documents for execution within stipulated period under Rule 13(2) and Rule 15
of APMMC Rules, 1966 the Lease Deed in Form - ‘G’ is hereby Executed on

21-03-2012.  Hence the Lease period commenced from 26-06-2011 and will be in force
uplo 25-06-2026.

In the light of the circumstances staled above, M/s Madhava Projects is hereby
Permitted fo Conduct the Quanrying Operations in the subject quany with effect from
26-06-2011 to 25-06-2026 subject to the safisfaction of terms, Covenants & conditions laid in

Form ~ ‘G’ & Rule 31 of APMMC Rules 1966.
Asst, Wecm%%ogy,

Anakapailli.
To

M/s Madhava Projects,

Mg. Pir: Sri C.Sridhor,
D.No.48-9-18/29/1, Ratnavenl Complex,
Dwarakanagoar, Visakhapatnam.

Copy

Submitted to fhe Director of Mines & Geology, Hyderabad for favor of information. .
Submitied fo the Zonal Joint Direclor of Mines & Geology, Visakhapatnam for favor of information.
Submitted fo the Dy.Director of Mines & Geology, Visakhapatnam for favor of information.

To the Asst.Director of Mines & Geology, (Vigilance), Visakhopatnom for information.
To the Tohsildar, Anakapalli Mandal, Visakhapatnam District for information. '
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\ ¢ e S
"‘&Y G | Sub:  Mines and Quarries - 1* Renewal of Quarry lease for Road Metal and Building Stone over

R PROCEEDINGS OF THE DEPUTY DIRECTOR OF MINES AND G
v (PRESENT: SRI Y.N.R.V.PRASAD, M.Sc.(Tech) DY. DIRECTOR OF MINES
LY

GY,

LO

ALV
i

(N-C

‘

procr ¥ings No. 2355/Q2/1996
=Y

extent of 3.000 hectare in Sy.No. 211 of Vooderu Village, Anakapalli Mandal, Visakhapat.narrif
District for a period of 15 years — Grant Orders - Issued in favour of M/s. Madhava Projects i

Limited - Reg,

Ref: 1 Renewal of Quarry Lease application filed by M/s. Madhava Projects Limited, dt.16.11.2011, b

received by the Asst. Director of Mines and Geology, Anakapalli on 21.11.2011.
Proposals of the Asst. Director of Mines and Geology, Anakapalli, in File No. 1102/Q/2011, 4

dt. 09.03.2011.

(]

e

ORDER:-

In the reference 1" cited, M/s. Madhava Projects Limired has filed an application for grant of Renewal of '
Quarry Lease for Road Metal and Building Stone over an extent of 3.000 Hectare in Sy.No. 211 of Vooderu
Village, Anakapalli Mandal, Visakhapatnam District for a period of 15 years and the said application has been
received by the Asst. Director of Mines and Geology, Anakapalli on 21.11.2011.

In the reference 2 cited, the Asst. Director of Mines and Geology, Anakapalli has submitted proposals
[or grant of 1" Renewal of Quarry Lease for Road Metal and Building Stone stating that the Asst. Geologist of his
office has inspected the area on 01.11.2011 and reported that the leased area is situated towards South west side

\ﬁ\!
%

group represented by Khondalite (Quanz—Fcldspar'Ga.met—Sillimamvte,
Quartzite which occur as imperisistent bands within the Khondalite, The
intermediate and basic varicties. The Mj tie i i ;
Pc;rphyroblastic Granitoid Gneiss, Gamet—%ﬁte—m&ﬁ;s;g:: i o ing Py
other associated hybrid rocks. Basic Charnokites are ¢ sed i i - in thi

Charnokites range in their composition from acidic to um:gcl:az:::iizlaﬁd filock in chis area Generally.n
Blue Quartz and Grey Feldspar. Theses rocks belongs to Granulite f,
cxpected to have been formed duc to palingnetic fusion of aga‘memmorphlsm

cambrian basement of Easternghat province. The Charnokites of this area are Mel
crystalline. Size of the grains ranges from very coarse to coarse grained Anhed ¥
texture are the characteristic feature. The trend of the strike is NE-SW. As the ar
joints and fractures in theses rock formations, they are rendered to useless for the p

for cutting and polishing,

Further, the area has been Surveyed by his office Surveyor on 01.11.2011 ang is offi
reported that, he has verified Jease boundaries and noticed t}Zt the boundaries of I;T;::e;h:::i,omcchas
tallied with the boundaries mentioned in the executed sketch and all the workings are wirhin the 1 ;sf;ound
granted to the lease holder. They have verified workings of leased area as stipulated in Rule 31 (xiv) of AP e
Rules 1960 for grant of 1 Renewal of the Quarry Lease and noticed as follows: MM

quarry.
6 1 Scanned with CamScanner
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1l By a0 S0 a0 _— E VI

i ( e and Geology- Anakflpi'ilh has informed th a P’?‘NNEXUREéxmL ‘

L SR - cgor Of Mines ral and Building Stone over an ¢ Mhis g \QJ’ >

F““hﬂly Quan—y Lea'g . Mandal' V].Sakhapa ct. [ninal » ) i y"‘»‘:' & ;

e s g e palli, ¥ L ease for Road Metal angp, ¥ 1 5

o of Voodets YU (o ha granted 8 QU alli Mandal Vi, 71 O

survey No. 2 6/Q19%, 424069 1o u Village, Anakap Wk hapatn,
PfOC gsNO [ms- 0 2 Od of15 Years. The lease dﬁed Was L:).(.LU[t‘iA'v

nggcompany forapt'-’ﬂ dy' M/S SIl Pasa Engg C\'?T{'l;‘u]w hds *h“l","

i chucn . .
e mﬁ:; No 1615/Q/96, dr 26’06',1.9::5 33 7356/Q2/96, d: 04.03.2006 of this olfice. Hene |

office Proc < vide P dth iod of lease will be i, f. .
dhava Projects V! red .06-2011 and the pert _ oree
lessgghaSObtain a details of pIOdUCﬁOU, dispatghb &

26.06.201L Further, the :
88023 8- towards advance Seign.Fee for last 10

' amounts paid by the lease holder are as follows: —
; = . AP ntpaidinRs |
; St Year \ "Production in M DlSPatChesmM Amou & p e
No = 188,100
[ 1] 2002-03 5,700 5,700 ~550.638
7] 200304 ] 16,686 16,686 Tt
T 6,000 6,000 - 20,000
(51 00607 1100 11,100 499,500
Lf; | 2007 2700 2,700] 121,500
l_s 1 %0:0839 5% 12,592 409,500
i —0 . y Y
% S won— 1?-‘9‘20 ) 13,920 305,900
1 w2 — 4% 372,600
o Tod e B S 8,400] 420,000
Furtrr e 103450 103455
holding ¢ ASSt Director of Mines — - 38,80,238
and The lesse i et I2.U0VEY o, 1) of g O COLO8Y: Anakapall by N

submitring required Qa5

s Asgy, “
Assessinents for the abovﬂ:;:t? o

31.03.2011 and nogiced ¢
that, (. . ]
the lessee is not hay; € applicy ve
follows: e Mmﬂd R&‘W:um b hay fted (3
n ues 01029 up e Mine, R
3] (V] eVe_nu
. 200 A
eur & n
T M Maha et date
: . as

Finally the Agsy 1

) U Digee .

for Roag Metal ang “uudl;::;lu of Mj
l

Mandal, Vgt )
:‘[l‘lt apatnap, lelrtc;c;u vrcr EXteny o 3 VA
s ang condijoy,, Imd‘d‘l;hcrlod of 1y
w
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MMC Rules, 1966 su
Josed to this order and
1957 and the M.C. Rules, 1960.

the orders issued

a)« That the grant orderf
; - subsisting or supervening
!  or law for the time being in

o

That the quarry operations
Ppublic or Private Properties
and recovered.

That the area is found fit for quarryin,

time in future.

b)

<)

d)  That the grant and enj
Government and if any objections are
That the operations arc resulting
inhabitants and it is not in the pu

Thar the operations are in violation of
Regulations, 1961 and wherever necessary
Law pertaining to safety and welfare of the

In respect of the area granted, Mineral
schedule of rates which are liable for revisions
pay the revised rates accordingly.

Seigniorage fee Rs. 50/-
Land Assessment: Rs. 25/-
Security Deposit: A sum Equiv

Pl S

stances, 1" Renewal of 2
in Sy.No. 211 of Vooderu Village,

s. Madhava Projects
bject to the satisfaction and

also subject to compliance O

are liable for cancellation without an

are in contravention of any

r that the grant orders issue
force whose knowledge is not

are found endan,
by using explosives

g Granite useful in granite cutting

oyment of the lease
raised

in serious pollutio
blic interest to allow the

any provisions under Mines
the Jessee shall obtain permissions under relev

Dead Rent: Rs. 27,500/- per hector per annum.
per M? of Building Stone and Rs. 22/-
per hector, per annum.

alent to one year Advance Dead Rent.

ANNEXURE-VII-f
Building Stoné
apa District i
26.06.2011 under Rule
.1 conditions in the
ns under the M&M

3o
r Road M(’—tal and

quarry lease fo
Anakapalli Mandal, Vi
of 15 years W-&

liment of the 8
f all applicable provisio

for a period

y notice should it be found,
Judicial or QuasiJudicial
d are in contraven
vailable at the rime of grant.

men and animals
the loss

s or orders

vion of any other applicable rule

gering to the Lives of and damagi‘ng the
will be estimated

unauthorized where upon

and polishing industries at any

statute laid down by Central or State

is in violation of any
ty atany time.

thereon by any competent authori

n affecting the health and the well-
Lease to continue-

Act. 1952 and Metaliferous Mines
ant provisions of

being of the local

persons employed.

revenue will be collected as mentioned below as per the present -
from time to time by the Government

and the: lessee is liable to.

per M° of Gravel.

Note; The quarry lease sanf:cioned is liable for cancellation should it be found that it was grossly inequitable or
was made under a mistake of fact or owing to misrepresentation or fraud orin excess of authority

Encl:  (Appendix)

To

M/s. Madhava Projects Limited
Mg, Pur, Sri C.Sridhar, '
D.No:48-9-18/29/1,

Ratnaveni Complex,
Dwarkanagar,

Visakhapatnam District.

3
Y~ oo P

Dy. Director of Mines and Geol I/C ' 8
Visakhapatnam, °gy (UC) g

The grantee is requested to

' . approach the Asst.

Director of Mines and Geology, Visakhapats:am for
execution of lease deed within 90 days fro

ehecution ays from the date of

-

COPY submitted to the Di
irector of Mines and Geolo
gy, Hyderabad for favour of i
information.

COP i
\‘egsubmmed to the Zonal Joint Director of Mines and Geology,

PY to the Asst. Direct i
; or of Min
exccute lease deed within the stipul?tzgieGricg(liocgJ}l;‘

Visakhapatnam f i
o patnam for favour of inf i
conilgi%aﬂi along with record of enquiry. He is :;.: uo:i

n of advance dead rent along with surface m: t/ lartg

revenue whichever is high and depositi
s iti i i
COPY to the Tahsildar, Anakapaﬁi Maggﬁffz:‘;;lgmg;sm
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ANNEXURE-VII-H

GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY

S OF THE ASST. DIRECTOR OF MINES & GEOLOGY: A

Asst. Director)

NAKAPALL

: B i :
EEDIN
P ROCA (Present: Sti A.Sreenivas Kumar, msc.
: VNO' 1102/Q/2011 Dated: 21 -03-2012

Mines & Quarries — 1¢ renewal of Quarry Leasé for Road Metal & Bt:uIdung
Stone over an extent 3.00 Hectare in Sy.No:211 of Vooc.:ieru Vullcge;
Anckapalii  Mandal, Visakhapatnam District - Granted in fovourdo
M/s Madhava Projects Mg. Pir: sri C. Sridhar - Leasé Deed Executed -

work Order — Issued.

1. Progs.N0:2355/Q2/1996, dt: 24-12-2011 of the Deputy Director of Mines
and Geology, Visakhapatnam.
2. Letter dated 21-03-2012 from M/s Madhava Projects.

In the reference 1¢ cited the Deputy Director of Mines & Geology. Visakhapatnam
has Granted 1t renewal of Quarry Lease for Road metal & Building Stone overan extent of
3.00 Hectare in Sy.No:211 of vooderu village., Anakapalli Mandal, Visakhapatnam District for
a further period of 15 years in favour of M/s Madhava Projects. .

{
The Grantee, M/s Madhava Projects vide reference ond cited has furnished the
required documents for Execution of Lease Deed. As the Grantee attended this office along
with required documents for execution within stipulated period under Rule 13(2) and Rule 15
of APMMC Rules, 1966 the Lease Deed in Form - ‘G’ is hereby Executed on
21.03-2012. Hence the Lease period commenced from 26-06-2011 and will be in force

upto 25-06-2026.

In the light of the circumstances stated above, M/s Madhava Projects is hereby
Permilted to Conduct the Quarrying Operations in the subject quarry with effect from
26-056-2011 to 25-06-2026 subject to the satisfaction of terms, Covenants & conditions laid in
Form - ‘G’ & Rule 31 of APMMC Rules 1966.

Asst. Director of Mines & Geology,

To Anakapalli.

M/s Madhava Projects,

Mg. Pir: Sri C.Sridhar,

D.No.48-9-18/29/1, Rainaveni Complex,
Dwarakanagar, Visakhapatnam.

Copy

Submitted fo the-Director of Mines & Geology, Hyderabad for favor of informati
mation.

Submitted to the Zonal Joint Direct

I or of Mines & Geol

Submitted to th ; eology, Visakha m

Spmiied o the Dy.Director of Mines & Geology, Visakhapat Patnam for favor of information.
sst.Director of Mines & Geology, nam for favor of information

. S (Vigilance), Vi
To the Tahsildar, Anakapalli Mandal, Visokhopatnc)m I;I‘:ikrlhcc:‘:grt?n%n fOr'I]nformqﬁon_
mation,
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4 ;l IEIEXURE—VII—I
GOVERNMENT OF ) 4 y 1 J
. PROCEEDINGS OF : OF ANDHRA PRADESH '\ o] R RS
TISENT SRy Y'Nl 2'5}:;2”'- THE DEPUTY DIRECTOR OF MINES ANl?I(tl-(h{x'Y-v | 4
s TRV PRASAD, M Sc (Tech) DY. DIRECTOR OF MINES A&hMmAw ;
1 LR AL -'L-:!lm!- No I’il‘-ﬂlQ:Anw(‘ ARGE))
. _ Date: 24.12.2011
Sub Mines and Quarri "
! nd Luarries = 1% Renewal of Quarry lease for Road Met
: . ad Metal and i e
i l‘-"‘“‘“_““f_ 1000 hectare in Sy No. 211 of Vooderu Village, Anakapalli M?:ﬁ:llm\«gstzr;c atnam
; District for a period of 15 years = Grant Orders - Issued in favour of M/s M &M i
Limited  Reg s Madhava Projects
Rel

Renewal of Quarry Lease application filed by My
dUI6 112010, received by the Asst. Director of Mlncr cology, Ay Proects Limited

: ls of xt and Geology, Anakapalli on 21112011
raposals of the 1 Y - g r/ ) " ,
A ?‘Rn‘ﬁ ‘:m he Asst. Director of Mines and ¢ cology, Anakapalli, in File Ne 3065/Q/201

Y

ane

ORDIR.

' the reference 1 ciced, M/s. Madhava Projects Limited has fi
" Lease for Road Meral and Building Stone over an extent of 3.000 Hectare in Sy No 211 of Vooderu

“Maee, Anakapalli Mandal, Visakhapatnam District for a period of 15 years and the said application has been
cenved by the Asst. Director of Mines and Geology, Anakapalli on 21.11.2011.

led an application for grant of Renewal of

In th:‘ reference 2™ cited, the Asst. Director of Mines and Geology, Anakapalli has submitted proposals
for grant of 1" Renewal of Quarry Lease for Road Metal and Building Stone stating that the Asst. Geologist of his
office has inspected the arca on 06.09.2011 and reported that the leased area is situated at a distance of 1 K Ms
South West of Vooderu Village of Anakapalli Mandal and it is located left side of the road from Anakapalli
¢ hodavaram BT Road at about 0.50 K.Mts. and it is approachable in all seasons. The leased area is a big

7)ok with an elevation of about 150 meters from the ground level. The Electrical lines passing towards Stone
mnchers located opposite to the quarry leases with a distance of about 100 meters from the leased arca As per
“iysical observation of the area, it is noticed that, stone crushing units ic. M/s Madhava Projects are located
\Wl he leased area: The electrical line erected for the needs of their stone crushing unit only.  Geologjcally.
‘oastal Zone exposes rocks of Archaean to Recent ages. Andhra Pradesh forms the Northern part of Indian
Qfdninsular Shicld and is sub divided in to four blocks. The Eastern Ghat Mobile Belt (EGMRB) onc of the four
Hoss passes through Coastal parts of Andhra Pradesh. The Visakhapatnam district forms a part of FGMB
i all charactenstic litho units of the Eastern Ghat Super group such as Khondalite, Charnokite and
vetite The Khondalite group represented by Khondalite (Quartz- Feldspar-Garnet-Sillimanite-Graphite
cnciss) Cale Granulite and Quarntzite which occur as imperisistent bands within the Khondalite. The
nokate group consists of acid, intermediate and basic varicties. The Migmatie group consists various rock
tvpes including Leptynite, Porphyroblastic Granitoid Gneiss, Garnet-Biotite Hypersthene gneiss, Quartzo
Felspathic mobulisates and other associated hybrid rocks. Basic Charnokites are exposed in an isolared hillock
in this area. Generally Chamokites range in their composition from acidic to ultrabasic varieties. They are made
ur of Hypersthene, Blue Quartz and Grey Feldspar. Theses rocks belongs to Granulite facies of metamorphism
ind they are expected to have been formed due to palingnetic fusion of and metamorphism. These rocks
represents the Pre cambrian basement of Easternghat province. The Charnokites of this area are Melanocratic
(ark color), crystalline. Size of the grains ranges from very coarse to coarse grained Anhedral to subhedral
porphynite texrure are the charactenistic feature. As the area affected with innumerable joints and fractures in
tewes ook formavions, they are rendered to useless for the production of sizable blocks for cutting and
polishing These rocks which are affected with innumerable joints and fractures may also be used after crushing
111t vanous sizes for constructional purpose, railway ballast, road metal in other various engineering works cte

Further. the area has been Surveyed by his office Surveyor on 01.11.2011 and reported that his atfice has
reported that, he has verified lease boundaries and noticed that the boundarics of the leased area on ground
tallsed wirh the boundaries mentioned in the executed sketch and. all the workings are within the leased area
pranted to the lease holder  The authorized signatory has signed on the sketch  This office surveyor has
recorded the Geo Coordinates of the demarcated area. The demarcated area is located in Survey of India Topo
Sheet Mo 65K/4

F' No {» Fast Longitude North Latitude

| #2759 1192 1744 49 14

R R T TT T _ rAvOsT |
N J o BrS AW 17" 44 4050°

. wswaw | irMee ]

Further, the Asst Director of Mines and Geology, Anakapalll has informed that, nitially l‘h“ office vide
Proceedings No 1508/Q2A/96, dt 24061996 has granted a Qu.um: Lease for Road Mt‘fﬁl and !':_mldlng Stone
mineral over an extent of 3000 Hectares in Sy No 211 of vouderu Village, Anakapalli Mandal, \l-'ukhapnlnam
Puatrict in favor of M/s Navauga Engineering Company Lad for a period of 15 Y_r'"‘ "‘t‘. lease deed wils
erccuted vade this office Proceedings Nol19350/Q/96, di. 20091996, Hence the lease period commenced from
y 131996 and expired by 1900 2011 | urther, this office has accorded permission tor transfer of quarry lease in
c.n-.-ur o M Sr Pasa Fnagineening Co Mg Pr Sn Sridhar for the unexpired period upto 19.09.201) vide
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l"roc..'\'o.lSSOIQ,’IQ‘)G. dated 31.03.2000. The said transfer quarry lease was c.\'l.‘CLl[L‘d [nr_ lllTL;) 550 O 56
upto 19.09.2011 in the office of the Asst. Director of Mines and Geology, Visakhapatnam \'I,L_:j [rt‘ll‘lti n ¢ of -\-.:nu
dated 17.05.2000. Subsequently, M/s Sri Pasa Engincering Co Mg.Ptr: Sri Sridh‘.;r h;l.-s_ :tppln url ¢ i:i f‘.-.u{\ .&;.h.h
from M/s Sri Pasa Enginecring Co. to M/s Madhava Projects. Basing on the this office pr“['*‘l:'.‘ ) tp siects vide
accorded permission for change of name from M/s Sri Pasa Engineering Co. to M/s M'“i 2va }{‘J o Asst
Proc.No.1502/Q/96, dated 04.03.2006 and the peirod of lease will be in force up to 20.00.2011. As T'” fhl
Director of Mines and Geology, Anakapalli office records, at present there are cight Quarry Leases existing (n Hc
name of lease holder (including subject Q.1.)

. Mincral & [ ease Period
SI No Location of the Quarry Extent in Hect From o
T Ws Madhava Projects 3,00 1062006 106 2021
2 M/s Madhava Projects 3.00 26-06-1996 25-06-2011
3 M/s Madhava Projects 3.00 26.06-1996 25 06 2011 |
4 Ms Madhava Projects 3.00 20-09-1996 19-09 2011 |
5 M/s Madhava Projects 2.00 04-01 2007 03012022 |
6 M/s Madhava Projects 4.65 29-01-2000 28-01 2015
7 \/s Madhava Projects 4.00 29-01-2000 28-01 2015
8 M/s Madhava Projects 4.50 05-05-2008 04 05 2024

The Asst. Director of Mines and Geology, Anakapalli has further informed that the Lessee during lease
penod has dispatched a quantity of 121,386 M’ duly paying an amount of Rs:37,07.850/ towards advance
Scign Fee. The year wise details of production, dispatches & amounts paid by the lease holder are as follow's

Total Quantity
\ . roduction and Total amount paid
SLNo. | Name of the lessce Year (s) dcls)‘.patchcs permits towards S.F. I;%.s
issued M’

1 1996-1997 0 45,000
2 1997-1998 1,800 90.000
3 1998-1999 3,600 82,300
4 M/s Navayuga 1999-2000 15,600 3,862,500
5 Engineering Co. 2000-2001 9,900 3.66.900
6 Ld. 2001-2002 8,388 267,900
7 2002-2003 4,200 1,38,750
8 M/s Sri Pasa 2003-2004 15,300 55,300
9 Engineering Co. 2004-2005 4,200 168,600
10 and 2005-2006 6,300 2,53.200
1l 2006-2007 11,400 5,20,500
12 M/s Madhava 2007-2008 6,000 2,64,000/
13 Projects 2008-2009 17,208 2,0L,000]
14 2009-2010 5,138 2,54,000!
15 2010-2011 7,452 3,72,500
16 2011-2012 4,900 245,000

Total 1,21,386 37,07,850

Further, the Asst. Director of Mines and Geology, Anakapalli has submitted that, the applicant is
holding 2 stone crusher in survey no. 211 of Vooderu Village, Anakapalli Mandal, Visakhapatnam District and
the Mineral Revenue Assessments for the above existing leases have been finalized for the year 2010 2011 up to
the period ending 31.03.2011 and noticed that, the applicant is having following dues payable up to 31032011
Hence as on date the lessee is not having Mineral Revenue arrears payable to the Government.  The details of
payments are as follows

E.L Name of the Co. File No Due Agx:unt 1 chNo. Date AI;:::N Paid towards T‘
1| M/s Madhava Projects | 21/Q/03 46/- 20639] 221011 200 Interest |
2 | M/s Madhava Projects | 201/Q/03 534/ 20638 221011 600 Interest |

M/s Madhava Projects | 2621/Q/04 98/ 20040 22100 2007 Tnterest |

Finally the Asst. Director of Mines and Geology, Anakapalli has recommended for grant of Quarry e e
for Road Metal and Building Stone over an extent of 3.000 hectare in Sy No. 211 ol Vooderu Village, Anakapally
Mandal, Visakhapatnam District for a period of 15 years in favour of M/s. Madbava Projects subject 1o
satisfaction of terms and conditions laid down in the AP.MM C. Rules, 1960

In view of the above circumstances, 1* Renewal of a quarry lease for Road Metal and Building Stone
over an extent of 3.000 hectare in Sy No. 211 of Vooderu Village, Anakapalli Mandal, Visakhapatnam District 15
hereby recommended in favour of M/s. Madhava Projects for a period of 15 years wiel 2009201 under Rule
13(2) of the APMMC Rules, 1966 subject to the satisfaction and fulfillment of the special conditions in the
appendix enclosed to this order and also subject to compliance of all applicable provisions under the Mec\y
(D&R) Act. 1957 and the M.C. Rules, 1960.

Scanned with CamScanner



7 } ANNEXURE-VII-I

aresid , Auer the orders issued are liable for cancellation without any notice should it be found,

That the grant orders are in contravention of any Judicial or Quast Judicial Proceedings o orders
ﬂt:‘.wsicrmg or supervening or that the grant orders issucd are in contravention of any othey applicable ru),
or law for the time being in force whose knowledge is not available at the time of grant

b)  That the quarry operations are found endangering to the lives of men and animals and damaging the
Public or Private Properties by using explosives unauthorized where upon the loss will be entimated

and recovered

c) I'hat the arca is found fit for quarrying Granite useful in granite cutting and polishing industries ar any

nime in fburure

d)  That the grant and enjoyment of the lease is in violation of any statute laid down by Central or State
Government and if any objections are raised thereon by any competent authority at any time

That the operations are resulting in serious pollution affecting the health and the well-being of the local
inhabitants and it is not in the public interest to allow the Lease to continue

o)

N That the operations are in violation of any provisions under Mines Act. 1952 and Metaliferous Mines
Regulations, 1961 and wherever necessary the lessee shall obtain permissions under relevant provisions
of Law pertaining to safety and welfare of the persons employed.

In respect of the area granted, Mineral revenue will be collected as mentioned below as per the present
schedule of rates which are liable for revisions from time to time by the Government and the lessee is liable to

pav the revised rates accordingly.

9. Dead Rent: Rs. 27.500/- per hector per annum.

10. Seigniorage fee Rs. 50/- per M’ of Building Stone and Rs. 22/ per M of Gravel.
11 Land Assessment: Rs. 25/- per hector, per annum.

12 Secunty Deposit: A sum Equivalent to one year Advance Dead Rent.

Note: The quarry lease sanctioned is liable for cancellation should it be found that it was grossly inequitable or
was madce under a mistake of fact or owing to misrepresentation or fraud or in excess of authority

Yo 6. P~ __
Dy. Director of Mines and Geology (1/C)

Visakhapatnam.
Encl ( Appendix )
1“
M - Madhava Projects Limited The grantec is requested to approach the Asst
Mg Prr. Sti C.Sridhar, ' Director of Mines and Geology, Visakhapatnam for
D No48.9 18/29/1, execution of lease deed within 90 days from the date of
this order

Ratnaveni Complex,
Dwarkanagar,
Visakhapatnam District
(:( PY submitted to the Director of Mines and Geology, Hyderabad lor favour of information
( :()I'\_': submtted to the Zonal Joint Director of Mines and Geology, Visakhapatnam for lavcﬁr of info

2TV 1o the Asst. Director of Mines and Geology, Anakapalli along with record of enquiry. He is mun“-':l
exceute lease deed within the stipulated period, on collection of advance dead rent along wlt-h surf. ‘“’qll‘f-"“ d
revenue whichever is high and deposition of Security Deposit. SIS
COPY to the Tahsildar, Anakapalli Mandal for information.
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ANNEXURE-VII-I
GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY
PROCEEDINGS OF THE ASST. DIRECTOR OF MINES & GEOLOGY; ANAKAPALLI
(Present: Strl A.Sreenivas Kumar, mse. Asst, Director)

Progs.No: 3065/Q/2011 Dated: 21-03-2012

Sub:-  Mines & Quarres - 1" renewal of Quarry Lease for Road Melal & Building
Sione over an exient 3.00 Heclare in Sy.No:211 of Vooderu Vilage,
Anakapalli  Mandal, Visakhapalnam District - Granted in favour of
M/s Madhava Projects Mg. Pir: $rl C. Sridhar - Lease Deed Executed -

Work Order - Issued.

Progs.No:1508/Q2A/1996, dt 24-12-2011 of the Depuly Direclor of

Mines and Geology. Visakhapatnam.
2. LeMer dated 21-03-2012 from M/s Madhava Projects.

R

In the reference 1% cited the Deputy Director of Mines & Geology, Visakhapatnam
has Granted 1* renewal of Quarry Lease for Road metal & Building Stone over an extent of
3.00 Hectare in Sy.No:211 of Vooderu village, Anckapalli Mandal, Visakhapatnam District for
a further period of 15 years in favour of M/s Madhava Projects.

The Grantee. M/s Madhava Projects vide reference 2¢ cited has furnished the
required documents for Execution of Lease Deed. As the Grantee attended this office along
with required documents for execution within stipulated period under Rule 13(2) and Rule 15
of APMMC Rules, 1966 ihe Lease Deed in Form - 'G' is hereby Executed on
21-03-2012. Hence the Lease period commenced from 20-09-2011 and will be in force

upto 19-09-2026.

In the light of the circumstances stated above, M/s Madhava Projects is hereby
Permitted to Conduct the Quarrying Operations in the subject quarry with effect from 20-
09-2011 to 19-09-2026 subject to the satisfaction of terms, Covenants & conditions laid in
Form - ‘G’ & Rule 31 of APMMC Rules 1966.

Asst. Director ofMines & Geology.
e Anakapalli.

M/s Madhava Projects,

Mg. Pir: $rl C.Sridhar,
D.No.48-9-18/29/1, Ratnaveni Comex,
Dwarakanagar, Visakhapatnam,

Copy
g:jgrmn:::gg :g ::e g)irecltor pl Mines & Geolpgy. Hyderabad for favor of information.
submitted to fhg Dontc)’irjm,n : D]"Gc_lor of Mines & Geology, Visakhapatnam for favor of information.
sl Dilectmy' f hﬁc or of Mines & qulogy. Visakhapatnam for favor ol information.
L i Tchs'ildcu : ok nes & Geology, (Vigilance), Visakhapalnam for information.
- Anakopall Mandal, Visokhopatnam Distric! for information.
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GOVERNMENT 0 RADESH o OREVIH
DEPARTMENT OF EOLOGY
Proceedings of the Asst. Director of Mines and Geology, Anakapalli
. (Present: Sri Ch.Suryachandra Rao, M.Sc., (Tech)., Assistant Director.)
Procd.No.6451/Q/14

Dated: 22.03.2016.

Sub:  Mines and Quarries - 1" Renewal Quarry Lease for Road Metal and Building Stone
over an extent of 4.65 Hect. in Sy.No.211 of Vooderu Village, Anakapalli Mandal
Visakhapatnam District for further period of 15 years — Granted in favour of
M/s Madhavava Projects Mg. Ptr. Sri C.Sridhar - Execution of Lease Deed = Work
Orders — Issued — Reg.

Ref: 1. 1™ Renewal Quarry Application of M/s Madhavava Projects Managing Partner
Sri C.Sridhar Dated 28.10.2014.
2 Procd. No.3003/Q2A/15, dated 08.01.2016 of the Dy. Director of Mines and
Geology, Visakhapatnam.
3. Letters Dt: 22.03.2016 of M/s Madhavava Projects Mg. Ptr. Sri C.Sridhar

-00000-
ORDER:

Through the reference 1™ cited, M/s Madhava Projects Mg. Ptr. Sri C.Sridhar has filed an
application for grant of 1" Renewal of Quarry Lease for Road Metal and Building Stone over an
extent of 4.65 Hect. in Sy.No.211 of Vooderu Village, Anakapalli Mandal, Visakhapatnam
District for further period of 15 years.

In the reference 2™ cited, the Dy. Director of Mines and Geology, Visakhapatnam has
granted 1* renewal of Quarry Lease for Road Metal and Building Stone over an extent of 4.65
Hect. in Sy.No.211 of Vooderu Village, Anakapalli Mandal, Visakhapatnam District for further
period of 15 years in favour of M/s Madhava Projects Mg. Ptr. Sri C.Sridhar. The Dy.Director of
Mines and Geology, Visakhapatnam has directed the grantee to execute the lease deed within
90 days from the date of grant order.

In the reference 3™ cited, the lessee has submitted all the statutory documents and requested
to execute the 1% renewal lease deed. The lease deed has been executed in this office
on 22.03.2016.

In view of the above circumstances, M/s Madhava Projects Mg. Ptr. Sri C.Sridhar is hereby
permitted to commence quarry operations for Road Metal and Building Stone over an extent of 4.65
Hect. in Sy.No.211 of Vooderu Village, Anakapalli Mandal, Visakhapatnam District for further
period of 15 years with effect from 29.01.2015 to 28.01.2030 subject to the provisions contained in
the AP.MM.C. Rules,1966 and fulfillment of special conditions specified in the Annexure
appended to the grant order, executive instructions and amendments thereon from time to time.

The lessee should maintain all the records and accounts in the forms as prescribed by the
Government. The lessee should submit the quarterly returns in Form ‘C’ to the concerned
authorities. No explosives should be used by the lessee for conducting Quarry Lease operations
without obtaining proper explosive license from the competent authority.

MSWW and Geology,
ﬂﬂ/ nakapalli.

To

s Madhava Projects
Mg. Pir. Sri C.Sridhar,
D.No.48-9-17, Dwarakanagar,
Visakhapatnam District.

Copy submitted to the Director of Mines and Geology, Hyderabad for favour of information.

Copy Submitted to the Zonal Joint Director of Mines and Geology, Visakhapatnam for favour of
information.

Copy Submitted to the Dy. Director of Mines and Geology, Visakhapatnam along with the copy of
Quarry Lease deed. .

Copy Submitted to the Asst. Director of Mines and Geology (Vigilance), Visakhapatnam for
information.

Copy to the Thasildar, Anakapalli Mandal for information.
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f Proceedings No: 3003/Q24/2015

PR ED
(PRESENT: s

Dated: 08.01.2016.

Sub:  Mines ang Quarries - 1%y 31 of Quarry Lease for Road Metal and Building
Stone over an extent of 4,65 Hectares I Sy.No. 211 of Vooderu Village, Anakapall
Mandal, Visakhapatnam District for a period of 15 years - Grant Orders — Issued in
favour of M/s Madhava Projects, Mg.Ptr: Sri C.Sridhar - Reg.

Ref: 1. Renewal Quarry lease application dt.24.10.2014 filed by M/s Madhava Projects,

Mg.Ptr: Sri C.Sridhar.,

2. RcNo. 126/99/E, dt: 27.03.1999 from the Mandal Revenue Officer, Anakapalli.

3. Proceedings No.3701/Q/98, dt.03.11.1999 of the Dy. Director of Mines and
Geology, Visakhapatnam.

4. Proceedings 1167/Q2/2000, dated 04.03.2006 of the Dy. Director of Mines and
Geology, Visakhapatnam

5. Proposals submitted by the Asst. Director of Mines and Geology, Anakapalll under
single file system in File No. 6451/Q/2014, dated 04.11.2015 received on
09.11.2015.

6. G.0.Ms.No. 100, dated 31.10.2015 from the Ind., & Comm (M.I) Department.

ORDER:-

In the reference 1% cited, M/s Madhava Projects, Mg.Ptr: Sri C.Sridhar has filed a renewal Quarry
Lease application for grant of 1% renewal of Quarry Lease for Road Metal and Building Stone over an
extent of 4.65 Hectares in Sy.No. 211 of Vooderu Village, Anakapalli Mandal, Visakhapatnam District for
further period of 15 years and the said application has been received by the Asst. Director of Mines and
Geology, Anakapalli on 28.10,2014.

In the reference 2™ cited, the Asst. Director of Mines and Geology, Anakapalli has informed that,
The Mandal Revenue Officer, Anakapalli vide Rc No. 126/99/E, dt: 27.03.1999 issued No Objection
Certificate for grant of Quarry Lease in Sy.No. 211 of Voodera Village in favour of the applicant "M/s
Madhava Projects, Mg.Ptr: Sri C.Sridhar”,

As per previous office records, this office was granted a quarry lease for Road Metal and Building
Stone in favour of M/s Madhava Projects, Mg.Ptr; Sri C.Sridhar for a period of 15 years by this office vide
reference 3" cited and the same was executed by the ADM&G, Visakhapatnam vide Proceedings No.
3701/Q/98, dt.29.01.2000 and the lease will be inforce upto 28.01.2015,

Through the reference 4™ cited, the Dy. Director of Mines and Geology, Visakhapatnam have
issued orders for the name changing of the firm i.e. M/s Sri Pasa Engineering Company converted into
M/s Madhava Projects after representation made by partners vide letter No. 262!MVR]2005-06, dated
24.02.2006. Due to re-constitution of the firm with the same partners under changed name of M/s

Madhava Projects.

In the reference 3" cited, the Asst. Director of Mines and Geology, Anakapalli has submitted
proposals for grant of 1* renewal of Quarry Lease for Road Metal and Building Stone stating that the
Royalty Inspector & Surveyor of his office in presence of representative of the applicant Co. has inspected
the area on 02.06.2015 and reported that geologically, the rock available in this area jg charnckite group
of rocks which belongs to Archean age of Eastern Ghat formations. This rock is hard and compact with
medium grained. It is useful for Civil Constructions and other allied purposes,

The Asst. Director of Mines and Geology, Anakapalli has informed that the surveyor of his office
had verified the existing boundaries and informed that irregular workings exist within the leased area and
the boundaries are intact with reference to the existing lease boundaries, Further, the Surveyor has
reported that at the time survey 120 Cums of quarried material stock available in the leased area,

The Asst. Director of Mines and Geology, Anakapalli informed that as per their office records the
lease holder M/s Madhava Projects, Mg.Ptr: Sri C.Sridhar has dispatched Quantity of 142012 Cum for the
period from 1999-2000 to 2014-2015 and duly Paying seigniorage fee in advance since inception of the
Quarry Lease in the subject area.

The Asst. Director of Mines and Geology, Anakapalli has informed that as per his office records, the
renewal applicant is having eight quarry leases existing in his office jurisdiction, Since, the lease files have
been uploaded online (Mee-seva) and the lease hoider is taking dispatch permits through online regularly.
Hence as on the date, the renewal applicant is not having any Mineral Revenue Arrears payable to the
Government and submitted Mineral Dues Clearance Certificate (MDCC) Valid upto 31.03.2016.

Cont..
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Finally, the Asst. Director of Mines and Geology, Anakapalli has recommended for garr%:’-
renewal of quarry lease application for Road Metal and Building Stone over an extent of 4.65 Hectz. s in
Sy.No. 211 of Vooderu Village, Anakapalli Mandal, Visakhapatnam District in favor of M/s Madi ava
Projects, Mg.Ptr: Sri C.Srdhar for a further period of 15 years w.e.f. 29.01.2015 under Rule 13(2) of
APMMC Rules 1966 subject to the fulfillment of the conditions stipulated under APMMC Rules 1966 and if
any conditions will be imposed by the state Government from time to time.

In view of the above circumstances, 1% renewal of quarry lease for Road Metal and Building Stone
is hereby granted in favour of M/s Madhava Projects, Mg.Ptr: Sri C.Sridhar over an extent of 4.65
Hectares in Sy.No. 211 of Vooderu Village, Anakapalli Mandal, Visakhapatnam District for a period of
15 years w.e.f. 29.01.2015 under Rule 13(2) read with Rule 9(1) and Rules 31(xiv) of A.P.M.M.C. Rules,
1966 subject to satisfaction and fulfillment of the spedial conditions in the appendix endosed to this order.

Further, the orders issued are liable for cancellation without any notice should it be found:

@) That the orders are in contravention of any Judidal or Quasi Judicial Proceedings or orders subsisting or
supervening or that the grant orders issued are in contravention of any other applicable rule or law for
the time being in force whose knowledge is not available at the time of grant.

b) mmammammmmmmmmwsdmmmmmm&e
mammwuﬁmmummm&emﬂmmw

0) ;h:‘theﬁ:ureaBhundﬁtfmquanying&anﬂnmefulhgmnﬂnuﬁﬁrga:ﬂpﬁshhgmiesam

in future.

d) 'I'I'latmegrantand@joymentofmeIeaseisilvioiaﬁonofanyslamtelaiidambycatralarState
Govuwnentandifanyob}ecﬁmsammsedﬂmbyawmpewnauuwatwﬁm.

e) Thatﬂteoperatbnsarersulﬁnginseriouspdluﬁonaffecﬁngmehealﬂlammewel-beﬁ-ngufthenal
inhabitants and it is not in the public interest to allow the Lease to continue.

f) ThattheoperaﬁonsareinviolationofanyprovisionsunderMine;Act.19523ndﬂetaﬂ’emslhes
Regulations, l%lammmnecmwunksseesmllobmmpemmmmm
ofLawpertahingmsafetyardweffareofthepermempbyeﬂ.

hrspeddﬂehansfm&iama,ﬂinaa!ﬂmmwmbemﬂedndasmbdmmpam
mmammMmmmmmmﬁmwmmmm lessee is
liable to pay the revised rates accordingly.

1. mmmmmmmmmemammmm:
a. Dead Rent: Rs. 50,000/~ per hector per annum.
b. Seimioragefeeks.ﬁl-perﬂ’nfknadhdalandmﬂdmgsmne.
C Land Assessment: Rs. 25/- per hector, per annum.
d. Security Deposit: A sum Equivalent to one year Advance Dead Rent.

2. Tregmnmesmmexecmaﬂehasedeedbefuemmwmdﬁmm@ogym
within 90 (Ninety) days from the date of these orders.

3. mesagnbmgefeeubeadReanhidmisﬁghe—stalbeassessedmuemm
dispatches or consumed from the demised land every year.

9, ﬂ;eGovammtmyvawmemtsofSeig.fee,DeadRmtetc.,atmetimdrng‘ substance
the lease period. Thelesseesfoubpayarddisdwgealmeenhawmdm;'emﬁ,rd:,
assessments what so-ever being charged from time to time. ’

Note: mwmmsmmmm:mmuutmmmm
awasnadeuﬁeaniﬂatedfadummmm, orgn: excess of authority.

——
End: (Appendix) a_Dv-mrea-(of and Geology,
Visakhapatnam.
To
M/s Madhava Projects, The grantee is requested to approach the Asst. Director
;gmi:::-‘}u ’ of Mines and Geology, Anakapalli for execution of lease
: A deed within 90 from the date of thi
: ' days this order.
visakhapatnam .

/@ywmn&bmmumwwﬂ\ammmmmmmmn
matter duly obtaining a notarized affidavit from the Grantee with regard to the Assets as per the
instructions of the DM&G, Hyd., contained in Memo No. 24212/PPC.2/98, dt.17-9-98 f the lessee i
having stock yard or Unit and before execution of the quarry lease deed. Further the ADMAG is
mmmmmmammmmmmm,

Director of Mines and Geology, Hyderabad for favour of information.
%aﬁwmgﬂmmmmdﬁsmwm, Visakhapatnam for favour of

information.
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Gritais Acknowledgement Slip for TOR application ANNEXURE-VIII

l l Gma" N ' Madhava Projects <madhavapro]ectss@gmail.com>

Ackpov!lledgement Slip fof TOR applii;:'a‘t‘I;hi

monitorlng-oc@nlc.lﬁ ;monitoring-ec@nic in> WBJ Feb7,2018 2t 5:31 AM
To: s.kumar1958@gov.in, madhavaprojects6@gmail.com

Cc: rb.lal@nic.in, amit.vashishtha@nic.in, m.knight@gov.in, monitoring-ec@nic.in, khush.singh@gov.in

Acknowledgement Slip for TOR

This is to acknowledge that the proposal has been successfully uploaded on the
hall be examined in the Ministry to ensure that

portal of the Ministry. The proposal s

required information has been submitted. An email will be sent for seeking additional
information , if any, within 5 working days. Once verified, an acceptance letter shall be
issued to the project proponent .

Following should be mentioned in further correspondence

- |IAJAP/MIN/72770/2018

2. Category of the Proposal Non-Coal Mining
: 1(a) Mining of minerals

3. Project/Activity applied for
. M/s. Madhava Projects, Road Metal and
4. Name of the proposal ! Building Stone Quarry - 4.50 Hects.

5. Date of submission for TOR : 07 Feb 2018
6. Name of the Project proponent along with contact details

1. Proposal No.

a) Name of the proponent - M/S MADHAVA PROJECTS
b) Mobile No. - 9848712729

c) State - Andhra Pradesh

d) District : Visakhapatnam

e) Pincode : 531032

.comlmalll?uI?Z&IkwaSﬁ 24a0&jsver=YY-up63cTQl.en &view=pt&msg=1616d910555ec0
" 10&search=inbox4&si
iml=1616d9105
11
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Gmau-Aemmog.mm Slip for TOR application ANNEXURE-VIII

_ /.A' | Gma" Madhava Projects <madhavaprojects6@gmail.com>

Ackrllt.q\y»lgdgrement Slip for TOR abp'llcatiohv

monitoring-ec@n :
To: stTma Ic.in <monitoring-ec@nic.in> Wed, Feb 7, 2018 at 4:55 AM
Cc: ,b u@':g;’a@g?"-m. madhampplmGG@gmall.mm

- F0.lal@nic.in, amit.vashishtha@nic.in, m.knight@gov.in, monitoring-ec@nic.in, khush.singh@gov.in

Acknowledgement Slip for TOR

This is to acknowledge that the proposal has been successfully uploaded on the
portal of the Ministry. The proposal shall be examined in the Ministry to ensure that
required information has been submitted. An email will be sent for seeking additional
information , if any, within 5 working days. Once verified, an acceptance letter shall be
issued to the project proponent .

Following should be mentioned in further correspondence

1. Proposal No. : IAJAP/MIN/72769/2018
2. Category of the Proposal  : Non-Coal Mining
3. Project/Activity applied for : 1(a) Mining of minerals

M/s. Madhava Projects, Road Metal and

4. Name of the proposal : Building Stone Quarry - 3.00 Hects.,
Proceedings No. 3065

5. Date of submission for TOR : 07 Feb 2018
6. Name of the Project proponent along with contact details

a) Name of the proponent : M/S MADHAVA PROJECTS

b) Mobile No. : 9848712729

c) State : Andhra Pradesh
d) District : Visakhapatnam
@) Pincode : 531032

hm,.:,,,,...,;Lgo¢;¢o.ocn'r\lmtlll‘t‘ul=2a|lk-01856124<ltldnjsv0rﬂYY-quQt:.TQl.on.&vlow-pw-ms;gm816«17011219c2fd&search=inbox&siml=1616d701 12.. 11
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/2322, 11:14 AM

Welcome to PARIVESH

ANNEXURE-VIII

S.No | Proposal Details Location Important Dates Category Company/Proponent | Type * Attac
. of
project
' Proposal  IA/AP/MIN/72810/2018  State Andhra Date of 08 Non- M/S NAVAY UZA New o
No Pradesh Submission : Feb  Coal ENC’;‘EEQ'N
Mining CO. LTD,,
File No To be assigned District : Visakhapatnam for TOR 2018 PFR
Proposal  M/s Navayuga Tehsil Anakapalle -
Name Engineering Co. Ltd,, -
Road Metal & [ f_'.g
Building Stone \Zs
Quarry - 1.0Ha.
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Gmail - Acknowiédgement Slip for TOR application

) /M Gmail

Ackﬁpwledgement SIIp for TOR arm;lircatlron

monitoring-ec@nic.in <monitoring-ec@nic.in>

(T:c:: ?bkl“ma" 958@gov.in, madhavaprojects6@gmail.com
: rb.lal@nic.in, amit.vashishtha@nic.in, m.knight@gov.in, moni

ANNEXURE-VIII

Madhava Projects <madhavaprojects6@gmail.com>

Tue, Feb 6, 2018 at 10:05 PM

toring-ec@nic.in, khush.singh@gov.in

Acknowledgement Slip for TOR

This is to acknowledge that the

portal of the Ministry. The proposa

required information h

information , if any, within 5 working

issued to the project proponent .

proposal has been successfully uploaded on the
| shall be examined in the Ministry to ensure that
as been submitted. An email will be sent for seeking additional
days. Once verified, an acceptance letter shall be

Following should be mentioned in further correspondence

1. Proposal No.
2. Category of the Proposal
3. Project/Activity applied for

4. Name of the proposal

- IAJAP/MIN/72768/2018
: Non-Coal Mining
: 1(a) Mining of minerals

M/s. Madhava Projects, Road Metal and

: Building Stone Quarry - 5.00 Hects.

5. Date of submission for TOR : 06 Feb 2018
6. Name of the Project proponent along with contact details

a) Name of the proponent
b) Mobile No.

c) State

d) District

e) Pincode

- M/S MADHAVA PROJECTS
: 9848712729

: Andhra Pradesh

: Visakhapatnam

: 531032
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) / Gmall - Adfng‘rmdqon'wm Slip for TOR application

ANNEXURE-VIII
Gmall

N Madhava Projects <madhavaprojectsé@gmail.com>
Acknowled.
1 ~rr,esSag“:"'edQelmmt Slip for TOR application

'“Onlto.-j; - - S— - e
To: 8.y g 2¢@nlc.In <monitoring-ec@nic.in> 44 PM
Ce. Umar1958@goy.in, madhavaprojectsé@gmail.com addad adill ot

C. rb.lal
@nlc.ln, amit.vashishtha@nic.in, m.knight@gov.in, monitoring-ec@nic.in, khush.singh@gov.in
Acknowledgement Slip for TOR

This is to acknowledge that the proposal has been successfully uploaded on the
portal of the Ministry. The proposal shall be examined in the Ministry to ensure that
required information has been submitted. An email will be sent for seeking additional
information , if any, within 5 working days. Once verified, an acceptance letter shall be
issued to the project proponent .

Following should be mentioned in further correspondence

1. Proposal No. : INAP/MIN/72767/2018
2. Category of the Proposal  : Non-Coal Mining
3. Project/Activity applied for : 1(a) Mining of minerals

. M/s. Madhava Projects, Road Metal and
" Building Stone Quarry -4.00 Hects.

5. Date of submission for TOR : 06 Feb 2018
6. Name of the Project proponent along with contact detalls

4. Name of the proposal

a) Name of the proponent : M/S MADHAVA PROJECTS
b) Mobile No. : 9848712729

c) State : Andhra Pradesh

d) District : Visakhapatnam

@) Pincode : 631032

rch=inbox&th=1616be57d3227 1b6&simi=1616be57d32...  1/1
i=28k=01856124a08jsver=YY-upB9cTQl .en.&view=ptiseal
google.com/mall/?u

6
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2812018 Gmail - Acnriowledgement Slip for TOR application

/,.,a | ANNEXURE-VIII
' ' Gma|| Madhava Projects <madhavaprojectsé@gmail.com>
Acknowledgement Slip for TOR application —

1 message
monltoﬂng-oc@nlc.lr; :;or;ltoﬂ;g-e;@niclm - | | Tue, Feb 6, 2018 at 6:39 AM

20:_ s.kumar1958@gov.in, madhavaprojectsé@gmail.com
C: rb.lal@nic.in, amit.vashishtha@nic.in, m.knight@gov.in, monitoring-ec@nic.in, khush.singh@gov.in

Acknowledgement Slip for TOR

This is to acknowledge that the proposal has been successfully uploaded on the
portal of the Ministry. The proposal shall be examined in the Ministry to ensure that
required information has been submitted. An email will be sent for seeking additional
information , if any, within 5 working days. Once verified, an acceptance letter shall be

issued to the project proponent .
Following should be mentioned in further correspondence

1. Proposal No. : INAP/MIN/72735/2018

2. Category of the Proposal  : Non-Coal Mining

3. Project/Activity applied for : 1(a) Mining of minerals
M/s. Madhava Projects, Road Metal and

4. Name of the proposal - Building Stone Quarry 2.0 Hects., Proceedings
No. 3830

5. Date of submission for TOR : 06 Feb 2018

6. Name of the Project proponent along with contact details

a) Name of the proponent : M/S MADHAVA PROJECTS
b) Mobile No. : 9848712729

c) State : Andhra Pradesh

d) District : Visakhapatnam

e) Pincode : 5631032

_Mpcdhnﬂ"aw~w“/m“mk'°m”1mllvor'RldemNrEl.en.&vhw-pt&senrch=Inbox&(h=161683963460d449&siml= 16168a96ade... 1/1

(&4

Scanned with CamScanner



_ Wmdwu]cz&lk%ﬂ1ZMOG}BVOFRIdefn?%en.&view=pt&search=inbox&m=16 16360059065639&simi=18163600590
+ s itenail qoODI®!

-
et e e il 48 D

Gmail - Acknowledgement Slip for TOR application

o~ ANNEXURE-VIII
< \Jmall Madhava Projects <madhavaprojects6@gmail.com>
Acknowle . T R
e nowledgement Slip for TOR application
monwnd:;é;] o -

: c.In <mo itori

To: sk <monitoring-ec@nic.in>

Cc: rb;T@?:f ?:@99""“' madhavaprojectsé@gmail.com
-In, amit.vashishtha@pnic.in, m.knight@gov.in, monitoring-ec@nic.in, khush.singh@gov.in

Mon, Feb 5, 2018 at 6:01 AM

Acknowledgement Slip for TOR

This is to acknowledge that the proposal has been successfully uploaded on the
portal of the Ministry. The proposal shall be examined in the Ministry to ensure that
required information has been submitted. An email will be sent for seeking additional

!nfomlation , if any, within 5 working days. Once verified, an acceptance letter shall be
issued to the project proponent .

Following should be mentioned in further correspondence

1. Proposal No. : IAJAP/MIN/T2702/2018
2. Category of the Proposal Non-Coal Mining
3. Project/Activity applied for : 1(a) Mining of minerals

_ M/s Madhava Projects, Road Metal & Building
4. Name of the proposal  Stone Quarry - 2.0Ha. (Pr.N0.603)

5. Date of submission for TOR : 05 Feb 2018
6. Name of the Project proponent along with contact details

a) Name of the proponent : M/S MADHAVA PROJECTS
b) Mobile No. : 9848712729

c) State : Andhra Pradesh

d) District : Visakhapatnam

e) Pincode : 531032

m
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| o ANNEXURE-VII
™M Gmai

Madhava Projects <madhavaprojectsé@gmall.com>

A
“MMOdgcm.m Slip for TOR application

Wm <monitoring-ec@nic.in> Tue, Feb 6, 2018 at 8:10 AM
Co m““‘ e ‘9?“5@90“!\‘ madhavaprojects6@gmall.com

, amit.vaghishtha@nic.in, m knight@gov.in, monitoring-ac@nic.in, khush.singh@gov.in
Acknowledgement Slip for TOR

This is to acknowledge that the proposal has been successfully uploaded on the
portal of the Ministry. The proposal shall be examined in the Ministry to ensure that
required information has been submitted. An email will be sent for seeking additional

infommlion , it any, within § working days. Once verified, an acceptance letter shall be
issued to the project propanent .

Following should be mentioned in further correspondence

1. Proposal No. 1 IAVAP/MIN/T2737/2018
2. Category of the Proposal  : Non-Coal Mining
3. Project/Activity applied for : 1(a) Mining of minerals

Ms. Madhava Projects, Road Metal and
4. Name of the proposal : Bullding Stone Quarry 3.00 Hects., Proceedings
No. 1101

8. Date of submission for TOR : 06 Feb 2018
6. Name of the Project proponent along with contact detalls

a) Name of the proponent : M/S MADHAVA PROJECTS

b) Mobile No. 19848712729 -
c) State : Andhra Pradesh

d) District : Visakhapatnam

e) Pincode 1 531032

on.&vi =16168fcce18bb03 18search=inbox&simi=16168fcce |
MiWRldem?dlﬁa en.8view=pt&msg
miw,w.mmdm&
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g " Gmail - Acknowledgement Siip for TOR application
ANNEXURE-VIII

M Gmall Madhava Projects <madhavaprojects6@gmail.com>

Acknowledgement Slip for TOR application
monitoring-ec@nic.in <monitoring-ec@nic.in> | o
To: s kumar1958@gov.in, madhavaprojectsé@gmail.com

Cc: rb.lal@nic.in, amit.vashishtha@nic.in, m.knight@gov.in, monitoring-ec@nic.in, khush.singh@gov.in

Acknowledgement Slip for TOR

This is to acknowledge that the proposal has been successfully uploaded on the
portal of the Ministry. The proposal shall be examined in the Ministry to ensure that
required information has been submitted. An email will be sent for seeking additional
information , if any, within 5 working days. Once verified, an acceptance letter shall be
issued to the project proponent .

Following should be mentioned in further correspondence

1. Proposal No. : IAJAP/MIN/72736/2018
2. Category of the Proposal  : Non-Coal Mining
3. Project/Activity applied for : 1(a) Mining of minerals

M/s. Madhava Projects, Road Metal and
4. Name of the proposal - Building Stone Quarry 3.00 Hects., Proceedings
No. 603

5. Date of submission for TOR : 06 Feb 2018
6. Name of the Project proponent along with contact details

a) Name of the proponent - M/'S MADHAVA PROJECTS
b) Mobile No. : 9848712729

c) State : Andhra Pradesh

d) District : Visakhapatnam

@) Pincode : 531032
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ANNEXURE-IX

(Published in the Gazette of India, Extraordinary, Part-1I, and Section 3, Sub-section (ii)
MINISTRY OF ENVIRONMENT AND FORESTS

New Delhi 14™ September, 2006

Notification

S.0. 1533 Whereas, a draft notification under sub-rule (3) of Rule 5 of the
Environment (Protection) Rules, 1986 for imposing certain restrictions and prohibitions on
new projects or activities, or on the expansion or modernization of existing projects or
activities based on their potential environmental impacts as indicated in the Schedule to the
notification, being undertaken in any part of India', unless prior environmental clearance has
been accorded in accordance with the objectives of National Environment Policy as approved
by the Union Cabinet on 18" May, 2006 and the procedure specified in the notification, by
the Central Government or the State or Union territory Level Environment Impact
Assessment Authority (SEIAA), to be constituted by the Central Government in consultation
with the State Government or the Union territory Administration concerned under sub-section
(3) of section 3 of the Environment (Protection) Act, 1986 for the purpose of this notification,
was published in the Gazette of India ,Extraordinary, Part II, section 3, sub-section (ii) vide
number S.0. 1324 (E) dated the 15" September ,2005 inviting objections and suggestions from
all persons likely to be affected thereby within a period of sixty days from the date on which
copies of Gazette containing the said notification were made available to the public;

And whereas, copies of the said notification were made available to the public on 15"
September, 2005;

And whereas, all objections and suggestions received in response to the above
mentioned draft notification have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause  (d)
of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 and in supersession of
the notification number S.0. 60 (E) dated the 27™ January, 1994, except in respect of things
done or omitted to be done before such supersession, the Central Government hereby directs
that on and from the date of its publication the required construction of new projects or
activities or the expansion or modernization of existing projects or activities listed in the
Schedule to this notification entailing capacity addition with change in process and or
technology shall be undertaken in any part of India only after the prior environmental
clearance from the Central Government or as the case may be, by the State Level Environment
Impact Assessment Authority, duly constituted by the Central Government under sub-section
(3) of section 3 of the said Act, in accordance with the procedure specified hereinafter in this
notification.

ncludes the territorial waters



ANNEXURE-IX

2. Requirements of prior Environmental Clearance (EC):- The following projects or
activities shall require prior environmental clearance from the concerned regulatory authority,
which shall hereinafter referred to be as the Central Government in the Ministry of
Environment and Forests for matters falling under Category ‘A’ in the Schedule and at State
level the State Environment Impact Assessment Authority (SEIAA) for matters falling under
Category ‘B’ in the said Schedule, before any construction work, or preparation of land by the
project management except for securing the land, is started on the project or activity:

@) All new projects or activities listed in the Schedule to this notification;

(i1) Expansion and modernization of existing projects or activities listed in the Schedule to
this notification with addition of capacity beyond the limits specified for the concerned sector,
that is, projects or activities which cross the threshold limits given in the Schedule, after
expansion or modernization;

(iii)) Any change in product - mix in an existing manufacturing unit included in Schedule
beyond the specified range.

3. State Level Environment Impact Assessment Authority:- (1) A State Level
Environment Impact Assessment Authority hereinafter referred to as the SEIAA shall be
constituted by the Central Government under sub-section (3) of section 3 of the Environment
(Protection) Act, 1986 comprising of three Members including a Chairman and a Member —
Secretary to be nominated by the State Government or the Union territory Administration
concerned.

2) The Member-Secretary shall be a serving officer of the concerned State Government or
Union territory administration familiar with environmental laws.

3) The other two Members shall be either a professional or expert fulfilling the eligibility
criteria given in Appendix VI to this notification.

@) One of the specified Members in sub-paragraph (3) above who is an expert in the
Environmental Impact Assessment process shall be the Chairman of the SEIAA.

5) The State Government or Union territory Administration shall forward the names of the
Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central
Government and the Central Government shall constitute the SEIAA as an authority for
the purposes of this notification within thirty days of the date of receipt of the names.

(6) The non-official Member and the Chairman shall have a fixed term of three years (from
the date of the publication of the notification by the Central Government constituting the
authority).

@) All decisions of the SEIAA shall be unanimous and taken in a meeting.

4. Categorization of projects and activities:-

@) All projects and activities are broadly categorized in to two categories - Category A and

Category B, based on the spatial extent of potential impacts and potential impacts on human
health and natural and man made resources.
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ANNEXURE-IX

(i)  All projects or activities included as Category ‘A’ in the Schedule, including expansion
and modernization of existing projects or activities and change in product mix, shall require prior
environmental clearance from the Central Government in the Ministry of Environment and
Forests (MoEF) on the recommendations of an Expert Appraisal Committee (EAC) to be
constituted by the Central Government for the purposes of this notification;

(iii))  All projects or activities included as Category ‘B’ in the Schedule, including expansion
and modernization of existing projects or activities as specified in sub paragraph (ii) of paragraph
2, or change in product mix as specified in sub paragraph (iii) of paragraph 2, but excluding
those which fulfill the General Conditions (GC) stipulated in the Schedule, will require prior
environmental clearance from the State/Union territory Environment Impact Assessment
Authority (SEIAA). The SEIAA shall base its decision on the recommendations of a State or
Union territory level Expert Appraisal Committee (SEAC) as to be constituted for in this
notification. In the absence of a duly constituted SEIAA or SEAC, a Category ‘B’ project shall
be treated as a Category ‘A’ project;

5. Screening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at the Central Government and SEACs
(hereinafter referred to as the (EAC) and (SEAC) at the State or the Union territory level shall
screen, scope and appraise projects or activities in Category ‘A’ and Category ‘B’ respectively.
EAC and SEAC’s shall meet at least once every month.

(a)  The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or
the Union territory level shall be constituted by the Central Government in consultation with the
concerned State Government or the Union territory Administration with identical composition;

(b) The Central Government may, with the prior concurrence of the concerned State
Governments or the Union territory Administrations, constitutes one SEAC for more than one
State or Union territory for reasons of administrative convenience and cost;

(¢)  The EAC and SEAC shall be reconstituted after every three years;

(d) The authorised members of the EAC and SEAC, concerned, may inspect any site(s)
connected with the project or activity in respect of which the prior environmental clearance is
sought, for the purposes of screening or scoping or appraisal, with prior notice of at least seven
days to the applicant, who shall provide necessary facilities for the inspection;

(e) The EAC and SEACs shall function on the principle of collective responsibility. The
Chairperson shall endeavour to reach a consensus in each case, and if consensus cannot be
reached, the view of the majority shall prevail.

6. Application for Prior Environmental Clearance (EC):-

An application seeking prior environmental clearance in all cases shall be made in the
prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in
Appendix II, after the identification of prospective site(s) for the project and/or activities to
which the application relates, before commencing any construction activity, or preparation of
land, at the site by the applicant. The applicant shall furnish, along with the application, a copy
of the pre-feasibility project report except that, in case of construction projects or activities (item
8 of the Schedule) in addition to Form 1 and the Supplementary Form 1A, a copy of the
conceptual plan shall be provided, instead of the pre-feasibility report.
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7. Stages in the Prior Environmental Clearance (EC) Process for New Projects:-

7(i) The environmental clearance process for new projects will comprise of a maximum of four
stages, all of which may not apply to particular cases as set forth below in this notification. These
four stages in sequential order are:-

Stage (1) Screening (Only for Category ‘B’ projects and activities)
Stage (2) Scoping

Stage (3) Public Consultation

Stage (4) Appraisal

I. Stage (1) - Screening:

In case of Category ‘B’ projects or activities, this stage will entail the scrutiny of an
application seeking prior environmental clearance made in Form 1 by the concerned State level
Expert Appraisal Committee (SEAC) for determining whether or not the project or activity
requires further environmental studies for preparation of an Environmental Impact Assessment
(EIA) for its appraisal prior to the grant of environmental clearance depending up on the nature
and location specificity of the project . The projects requiring an Environmental Impact
Assessment report shall be termed Category ‘B1’ and remaining projects shall be termed
Category ‘B2’ and will not require an Environment Impact Assessment report. For categorization
of projects into B1 or B2 except item 8 (b), the Ministry of Environment and Forests shall issue
appropriate guidelines from time to time.

II. Stage (2) - Scoping:

(6] “Scoping”: refers to the process by which the Expert Appraisal Committee in the case of
Category ‘A’ projects or activities, and State level Expert Appraisal Committee in the case of
Category ‘B1’ projects or activities, including applications for expansion and/or modernization
and/or change in product mix of existing projects or activities, determine detailed and
comprehensive Terms Of Reference (TOR) addressing all relevant environmental concerns for
the preparation of an Environment Impact Assessment (EIA) Report in respect of the project or
activity for which prior environmental clearance is sought. The Expert Appraisal Committee or
State level Expert Appraisal Committee concerned shall determine the Terms of Reference on
the basis of the information furnished in the prescribed application Form1/Form 1A including
Terns of Reference proposed by the applicant, a site visit by a sub- group of Expert Appraisal
Committee or State level Expert Appraisal Committee concerned only if considered necessary by
the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned, Terms
of Reference suggested by the applicant if furnished and other information that may be available
with the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned. All
projects and activities listed as Category ‘B’ in Item 8 of the Schedule
(Construction/Township/Commercial Complexes /Housing) shall not require Scoping and will be
appraised on the basis of Form 1/ Form 1A and the conceptual plan.

(i1) The Terms of Reference (TOR) shall be conveyed to the applicant by the Expert
Appraisal Committee or State Level Expert Appraisal Committee as concerned within sixty days
of the receipt of Form 1. In the case of Category A Hydroelectric projects Item 1(c) (i) of the
Schedule the Terms of Reference shall be conveyed along with the clearance for pre-construction
activities .If the Terms of Reference are not finalized and conveyed to the applicant within sixty
days of the receipt of Form 1, the Terms of Reference suggested by the applicant shall be
deemed as the final Terms of Reference approved for the EIA studies. The approved Terms of
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Reference shall be displayed on the website of the Ministry of Environment and Forests and the
concerned State Level Environment Impact Assessment Authority.

(iii) Applications for prior environmental clearance may be rejected by the regulatory
authority concerned on the recommendation of the EAC or SEAC concerned at this stage itself.
In case of such rejection, the decision together with reasons for the same shall be communicated
to the applicant in writing within sixty days of the receipt of the application.

II1. Stage (3) - Public Consultation:

(i) “Public Consultation” refers to the process by which the concerns of local affected persons
and others who have plausible stake in the environmental impacts of the project or activity are
ascertained with a view to taking into account all the material concerns in the project or activity
design as appropriate. All Category ‘A’ and Category B1 projects or activities shall undertake
Public Consultation, except the following:-

(a) modernization of irrigation projects (item 1(c) (ii) of the Schedule).

(b) all projects or activities located within industrial estates or parks (item 7(c)
of the Schedule) approved by the concerned authorities, and which are not
disallowed in such approvals.

(©) expansion of Roads and Highways (item 7 (f) of the Schedule) which do not
involve any further acquisition of land.

(d) all Building /Construction projects/Area Development projects and Townships
(item 8).

(e) all Category ‘B2’ projects and activities.

® all projects or activities concerning national defence and security or
involving other strategic considerations as determined by the Central
Government.

(i)  The Public Consultation shall ordinarily have two components comprising of:-

(a) a public hearing at the site or in its close proximity- district wise, to be carried out in the
manner prescribed in Appendix IV, for ascertaining concerns of local affected persons;

(b)  obtain responses in writing from other concerned persons having a plausible stake in the
environmental aspects of the project or activity.

(ii1) the public hearing at, or in close proximity to, the site(s) in all cases shall be conducted
by the State Pollution Control Board (SPCB) or the Union territory Pollution Control Committee
(UTPCC) concerned in the specified manner and forward the proceedings to the regulatory
authority concerned within 45(forty five ) of a request to the effect from the applicant.

@iv) in case the State Pollution Control Board or the Union territory Pollution Control
Committee concerned does not undertake and complete the public hearing within the specified
period, and/or does not convey the proceedings of the public hearing within the prescribed period
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directly to the regulatory authority concerned as above, the regulatory authority shall engage
another public agency or authority which is not subordinate to the regulatory authority, to
complete the process within a further period of forty five days,.

(v)  If the public agency or authority nominated under the sub paragraph (iii) above reports to
the regulatory authority concerned that owing to the local situation, it is not possible to conduct
the public hearing in a manner which will enable the views of the concerned local persons to be
freely expressed, it shall report the facts in detail to the concerned regulatory authority, which
may, after due consideration of the report and other reliable information that it may have, decide
that the public consultation in the case need not include the public hearing.

(vi)  For obtaining responses in writing from other concerned persons having a plausible stake
in the environmental aspects of the project or activity, the concerned regulatory authority and the
State Pollution Control Board (SPCB) or the Union territory Pollution Control Committee
(UTPCC) shall invite responses from such concerned persons by placing on their website the
Summary EIA report prepared in the format given in Appendix IIIA by the applicant along with
a copy of the application in the prescribed form , within seven days of the receipt of a written
request for arranging the public hearing . Confidential information including non-disclosable or
legally privileged information involving Intellectual Property Right, source specified in the
application shall not be placed on the web site. The regulatory authority concerned may also use
other appropriate media for ensuring wide publicity about the project or activity. The regulatory
authority shall, however, make available on a written request from any concerned person the
Draft EIA report for inspection at a notified place during normal office hours till the date of the
public hearing. All the responses received as part of this public consultation process shall be
forwarded to the applicant through the quickest available means.

(vii)  After completion of the public consultation, the applicant shall address all the material
environmental concerns expressed during this process, and make appropriate changes in the draft
EIA and EMP. The final EIA report, so prepared, shall be submitted by the applicant to the
concerned regulatory authority for appraisal. The applicant may alternatively submit a
supplementary report to draft EIA and EMP addressing all the concerns expressed during the
public consultation.

IV. Stage (4) - Appraisal:

(i)  Appraisal means the detailed scrutiny by the Expert Appraisal Committee or State Level
Expert Appraisal Committee of the application and other documents like the Final EIA report,
outcome of the public consultations including public hearing proceedings, submitted by the
applicant to the regulatory authority concerned for grant of environmental clearance. This
appraisal shall be made by Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned in a transparent manner in a proceeding to which the applicant shall be
invited for furnishing necessary clarifications in person or through an authorized representative.
On conclusion of this proceeding, the Expert Appraisal Committee or State Level Expert
Appraisal Committee concerned shall make categorical recommendations to the regulatory
authority concerned either for grant of prior environmental clearance on stipulated terms and
conditions, or rejection of the application for prior environmental clearance, together with
reasons for the same.

(i1) The appraisal of all projects or activities which are not required to undergo public

consultation, or submit an Environment Impact Assessment report, shall be carried out on the
basis of the prescribed application Form 1 and Form 1A as applicable, any other relevant
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validated information available and the site visit wherever the same is considered as necessary by
the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned.

(iii)) The appraisal of an application be shall be completed by the Expert Appraisal Committee
or State Level Expert Appraisal Committee concerned within sixty days of the receipt of the final
Environment Impact Assessment report and other documents or the receipt of Form 1 and Form
1 A, where public consultation is not necessary and the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee shall be placed before the
competent authority for a final decision within the next fifteen days .The prescribed procedure
for appraisal is given in Appendix V ;

7(ii). Prior Environmental Clearance (EC) process for Expansion or Modernization or
Change of product mix in existing projects:

All applications seeking prior environmental clearance for expansion with increase in the
production capacity beyond the capacity for which prior environmental clearance has been
granted under this notification or with increase in either lease area or production capacity in the
case of mining projects or for the modernization of an existing unit with increase in the total
production capacity beyond the threshold limit prescribed in the Schedule to this notification
through change in process and or technology or involving a change in the product —mix shall be
made in Form I and they shall be considered by the concerned Expert Appraisal Committee or
State Level Expert Appraisal Committee within sixty days, who will decide on the due diligence
necessary including preparation of EIA and public consultations and the application shall be
appraised accordingly for grant of environmental clearance.

8.Grant or Rejection of Prior Environmental Clearance (EC):

(6] The regulatory authority shall consider the recommendations of the EAC or SEAC
concerned and convey its decision to the applicant within forty five days of the receipt of the
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned or in other words within one hundred and five days of the receipt of the
final Environment Impact Assessment Report, and where Environment Impact Assessment is not
required, within one hundred and five days of the receipt of the complete application with
requisite documents, except as provided below.

(i1) The regulatory authority shall normally accept the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee concerned. In cases where it
disagrees with the recommendations of the Expert Appraisal Committee or State Level Expert
Appraisal Committee concerned, the regulatory authority shall request reconsideration by the
Expert Appraisal Committee or State Level Expert Appraisal Committee concerned within forty
five days of the receipt of the recommendations of the Expert Appraisal Committee or State
Level Expert Appraisal Committee concerned while stating the reasons for the disagreement. An
intimation of this decision shall be simultaneously conveyed to the applicant. The Expert
Appraisal Committee or State Level Expert Appraisal Committee concerned, in turn, shall
consider the observations of the regulatory authority and furnish its views on the same within a
further period of sixty days. The decision of the regulatory authority after considering the views
of the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned shall
be final and conveyed to the applicant by the regulatory authority concerned within the next
thirty days.

(iii))  In the event that the decision of the regulatory authority is not communicated to the
applicant within the period specified in sub-paragraphs (i) or (ii) above, as applicable, the
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applicant may proceed as if the environment clearance sought for has been granted or denied by
the regulatory authority in terms of the final recommendations of the Expert Appraisal
Committee or State Level Expert Appraisal Committee concerned.

(iv)  On expiry of the period specified for decision by the regulatory authority under paragraph
(i) and (ii) above, as applicable, the decision of the regulatory authority, and the final
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned shall be public documents.

(v) Clearances from other regulatory bodies or authorities shall not be required prior to receipt
of applications for prior environmental clearance of projects or activities, or screening, or
scoping, or appraisal, or decision by the regulatory authority concerned, unless any of these is
sequentially dependent on such clearance either due to a requirement of law, or for necessary
technical reasons.

(vi) Deliberate concealment and/or submission of false or misleading information or data
which is material to screening or scoping or appraisal or decision on the application shall make
the application liable for rejection, and cancellation of prior environmental clearance granted on
that basis. Rejection of an application or cancellation of a prior environmental clearance already
granted, on such ground, shall be decided by the regulatory authority, after giving a personal
hearing to the applicant, and following the principles of natural justice.

9. Validity of Environmental Clearance (EC):

The “Validity of Environmental Clearance” is meant the period from which a prior
environmental clearance is granted by the regulatory authority, or may be presumed by the
applicant to have been granted under sub paragraph (iv) of paragraph 7 above, to the start of
production operations by the project or activity, or completion of all construction operations in
case of construction projects (item 8 of the Schedule), to which the application for prior
environmental clearance refers. The prior environmental clearance granted for a project or
activity shall be valid for a period of ten years in the case of River Valley projects (item 1(c) of
the Schedule), project life as estimated by Expert Appraisal Committee or State Level Expert
Appraisal Committee subject to a maximum of thirty years for mining projects and five years in
the case of all other projects and activities. However, in the case of Area Development projects
and Townships [item 8(b)], the validity period shall be limited only to such activities as may be
the responsibility of the applicant as a developer. This period of validity may be extended by the
regulatory authority concerned by a maximum period of five years provided an application is
made to the regulatory authority by the applicant  within the validity period, together with an
updated Form 1, and Supplementary Form 1A, for Construction projects or activities (item 8 of
the Schedule). In this regard the regulatory authority may also consult the Expert Appraisal
Committee or State Level Expert Appraisal Committee as the case may be.

10. Post Environmental Clearance Monitoring:

(6] It shall be mandatory for the project management to submit half-yearly compliance reports
in respect of the stipulated prior environmental clearance terms and conditions in hard and soft
copies to the regulatory authority concerned, on 1** June and 1* December of each calendar year.

(i1) All such compliance reports submitted by the project management shall be public
documents. Copies of the same shall be given to any person on application to the concerned
regulatory authority. The latest such compliance report shall also be displayed on the web site of

the concerned regulatory authority.
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11. Transferability of Environmental Clearance (EC):

A prior environmental clearance granted for a specific project or activity to an applicant
may be transferred during its validity to another legal person entitled to undertake the project or
activity on application by the transferor, or by the transferee with a written “no objection” by the
transferor, to, and by the regulatory authority concerned, on the same terms and conditions under
which the prior environmental clearance was initially granted, and for the same validity period.
No reference to the Expert Appraisal Committee or State Level Expert Appraisal Committee
concerned is necessary in such cases.

12. Operation of EIA Notification, 1994, till disposal of pending cases:

From the date of final publication of this notification the Environment Impact
Assessment (EIA) notification number S.0.60 (E) dated 27™ ) anuary, 1994 is hereby superseded,
except in suppression of the things done or omitted to be done before such suppression to the
extent that in case of all or some types of applications made for prior environmental clearance
and pending on the date of final publication of this notification, the Central Government may
relax any one or all provisions of this notification except the list of the projects or activities
requiring prior environmental clearance in Schedule I , or continue operation of some or all
provisions of the said notification, for a period not exceeding one year from the date of issue of
this notification.

[No. J-11013/56/2004-1IA-1I (I)]

(R.CHANDRAMOHAN)
JOINT SECRETARY TO THE GOVERNMENT OF INDIA
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SCHEDULE

(See paragraph 2 and 7)

ANNEXURE-IX

LIST OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE

Category with threshold limit

Conditions if any

Project or Activity
A B
1 Mining, extraction of natural resources and power generation (for a specified
production capacity)
1) 2) 3) 4) &)
1(a) | Mining of minerals | > 50 ha. of mining lease area <50 ha General Condition
> 5 ha .of mining| shall apply
Asbestos mining irrespective of | lease area. Note
mining area Mineral  prospecting
(not involving
drilling) are exempted
provided the
concession areas
have got previous
clearance for physical
survey
1(b) Offshore and | All projects Note
onshore oil and gas Exploration ~ Surveys
exploration, (not involving drilling)
development & are exempted provided
production the concession areas
have got previous
clearance for physical
survey
1(c) River Valley | (i) > 50 MW hydroelectric| (i) < 50 MW > 25 |General Condition shall
projects power generation; MW hydroelectric |apply
(i) = 10,000 ha. of culturable| power generation;
command area (i) < 10,000 ha. of
culturable command
area
1(d) Thermal ~ Power| > 500 MW (coal/lignite/naphta | < 500 MW |General Condition shall
Plants & gas based); (coal/lignite/naptha & |apply
> 50 MW (Pet coke diesel and | gas based);
all other fuels -) <50 MW
> 5SMW (Pet coke

,diesel and all other
fuels )
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@) 2) 3 C)) )
1(e) Nuclear power | All projects -
projects and
processing of
nuclear fuel
2 Primary Processing
2(a) Coal washeries > 1 million ton/annum | <lmillion ton/annum |General Condition  shall
throughput of coal throughput of coal apply
(If located within mining
area the proposal shall be
appraised together with the
imining proposal)
2 (b) Mineral > (0.1million ton/annum | < O.1million ton/annum |General Condition shall
beneficiation mineral throughput mineral throughput apply
(Mining  proposal  with

Mineral beneficiation shall
be appraised together for
grant of clearance)
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3 Materials Production
@ 2 (&) “ (6))
3(a) Metallurgical a)Primary
industries (ferrous | metallurgical industry
& non ferrous)
All projects
b) Sponge iron
manufacturing Sponge iron |General Condition shall
>200TPD manufacturing apply for Sponge iron
<200TPD manufacturing
c)Secondary
metallurgical Secondary  metallurgical
processing industry processing industry
All toxic and heavy | i.)All toxic
metal producing units | andheavymetal producing
> 20,000 tonnes | units
/annum <20,000 tonnes
/annum
R ii.)All other
non —toxic
secondary  metallurgical
processing industries
>5000 tonnes/annum
3(b) Cement plants > 1.0 million | <1.0 million |General Condition shall
tonnes/annum tonnes/annum production |apply

production capacity

capacity. All Stand alone
grinding units
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4 Materials Processing
@) 2) 3 “ (6))
4(a) Petroleum refining | All projects - -
industry
4(b) Coke oven plants | >2,50,000 <2,50,000 & -
tonnes/annum 225,000 tonnes/annum
4(c) Asbestos  milling| All projects - -
and asbestos based
products
4(d) Chlor-alkali >300 TPD production| <300 TPD  production|Specific ~Condition shall
industry capacityor ~a  unit| capacity apply
located out side the|and located within a
notified industrial area/| notified industrial area/| No new Mercury Cell
estate estate based plants will be
permitted and existing
units converting to
membrane cell technology
are exempted from this
Notification
4(e) Soda ash Industry | All projects - -
4(f) Leather/skin/hide | New projects outside| All new or expansion of| Specific condition shall
processing the industrial area or| projects located within a| apply
industry expansion of existing| notified industrial area/
units out side the| estate
industrial area
5 Manufacturing/Fabrication
5(a) Chemical All projects - -
fertilizers
5(b) Pesticides industry| All units producing| - -
and pesticide | technical grade
specific pesticides
intermediates
(excluding
formulations)
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@)

2

(&)

@

(6]

5(c)

Petro-chemical
complexes
(industries  based
on processing of
petroleum
fractions & natural
gas and/or
reforming to
aromatics)

All projects

S(d)

Manmade  fibres
manufacturing

Rayon

Others

General
apply

Condition

shall

5(e)

Petrochemical

based processing
(processes  other
than cracking &
reformation  and
not covered under
the complexes)

Located out side the
notified industrial area/
estate

Located in a notified
industrial area/ estate

Specific
apply

Condition

shall

5(6)

Synthetic organic
chemicals industry
(dyes &  dye
intermediates; bulk
drugs and
intermediates
excluding
formulations;
synthetic rubbers;
basic organic
chemicals, other
synthetic ~ organic
chemicals and
chemical
intermediates)

drug

Located out side the
notified industrial area/
estate

Located in a notified
industrial area/ estate

Specific
apply

Condition

shall

5(g)

Distilleries

(1)All Molasses based
distilleries

(ii) All Cane juice/
non-molasses based
distilleries 230 KLLD

All  Cane  juice/non-
molasses based distilleries

<30 KLD

General
apply

Condition

shall

5(h)

Integrated
industry

paint

All projects

General
apply

Condition

shall
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@)

2

(&)

@

(6]

53i)

Pulp &  paper
industry excluding
manufacturing of
paper from waste
paper and
manufacture of
paper from ready
pulp with out
bleaching

Pulp
and

manufacturing

Pulp& Paper
manufacturing industry

Paper manufacturing
industry  without pulp
manufacturing

General
apply

Condition

shall

S(3)

Sugar Industry

> 5000 tcd cane crushing
capacity

General
apply

Condition

shall

5(k)

Induction/arc
furnaces/cupola
furnaces 5TPH or
more

All projects

General
apply

Condition

shall

Service Sectors

6(a)

Oil & gas
transportation pipe
line (crude and
refinery/
petrochemical
products), passing
through  national
parks
/sanctuaries/coral
reefs /ecologically
sensitive areas
including LNG
Terminal

All projects
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@) 2) 3 4 3)
6(b) Isolated storage &/ - All projects General Condition shall
handling of apply
hazardous
chemicals (As per
threshold planning
quantity indicated
in column 3 of
schedule 2 & 3 of
MSIHC Rules
1989 amended
2000)
7 Physical Infrastructure including Environmental Services
7(a) Air ports All projects - -
7(b) All ship breaking| All projects - -
yards including
ship breaking units
7(c) Industrial estates/| If at least one industry | -Industrial estates housing |Special condition shall apply
parks/ complexes/| in the proposed | at least one Category B
areas, export | industrial estate falls| industry and area <500| Note:
processing Zones| under the Category A, | ha. Industrial Estate of area
(EPZs), Special | entire industrial area below 500 ha. and not
Economic Zones| shall be treated as housing any industry of
(SEZs),  Biotech | Category A, category A or B does not
Parks, Leather | irrespective of the area. require clearance.
Complexes.
Industrial estates with
area greater than 500
ha. and housing at least | Industrial estates of area>
one Category B| 500 ha. and not housing
industry. any industry belonging to
Category A or B.
7(d) Common All integrated facilities | All facilities having land |General = Condition shall
hazardous  waste | having incineration | fill only apply
treatment, storage | &landfill or
and disposal | incineration alone

facilities (TSDFs)
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@) ) 3 C)) 3)
7(e) Ports, Harbours | > 5 million TPA of| < 5 million TPA of cargo|General Condition shall
cargo handling | handling capacity and/or | apply
capacity (excluding | ports/ harbours >10,000
fishing harbours) TPA of fish handling
capacity
7(f) Highways i) New National High| i) New State High ways; |General Condition shall
ways; and and apply
ii) Expansion of | ii) Expansion of National
National High ways|/ State Highways greater
greater than 30 KM, |than 30 km involving
involving  additional | additional right of way
right of way greater| greater than 20m
than 20m involving | involving land
land acquisition and| acquisition.
passing through more
than one State.
7(g) Aerial ropeways All projects General Condition shall
apply
7(h) Common All projects General Condition  shall
Effluent apply
Treatment Plants
(CETPs)
7() Common All projects General Condition  shall
Municipal Solid apply

Waste
Management
Facility
(CMSWMEF)

97




ANNEXURE-IX

M 2 ) | ) | 5

8 Building /Construction projects/Area Development projects and Townships

8(a) Building and >20000 sq.mtrs and #(built up area for covered
Construction <1,50,000 sq.mtrs. of| construction; in the case of
projects built-up area# facilities open to the sky, it

will be the activity area )

8(b) Townships and Covering an area > 50 ha| "All projects under Item
Area Development and or built up area| 8(b) shall be appraised as
projects. >1,50,000 sq .mtrs ++ Category B1

Note:-

General Condition (GC):

Any project or activity specified in Category ‘B’ will be treated as Category A, if located in
whole or in part within 10 km from the boundary of: (i) Protected Areas notified under the Wild
Life (Protection) Act, 1972, (ii) Critically Polluted areas as notified by the Central Pollution
Control Board from time to time, (iii) Notified Eco-sensitive areas, (iv) inter-State boundaries
and international boundaries.

Specific Condition (SC):

If any Industrial Estate/Complex / Export processing Zones /Special Economic Zones/Biotech
Parks / Leather Complex with homogeneous type of industries such as Items 4(d), 4(f), 5(e), 5(f),
or those Industrial estates with pre —defined set of activities (not necessarily homogeneous,
obtains prior environmental clearance, individual industries including proposed industrial
housing within such estates /complexes will not be required to take prior environmental
clearance, so long as the Terms and Conditions for the industrial estate/complex are complied
with (Such estates/complexes must have a clearly identified management with the legal
responsibility of ensuring adherence to the Terms and Conditions of prior environmental
clearance, who may be held responsible for violation of the same throughout the life of the
complex/estate).
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APPENDIX I

(See paragraph - 6)

FORM 1

@D Basic Information

Name of the Project:

Location / site alternatives under consideration:

Size of the Project: *
Expected cost of the project:
Contact Information:

Screening Category:

ANNEXURE-IX

® Capacity corresponding to sectoral activity (such as production capacity for
manufacturing, mining lease area and production capacity for mineral

production, area for mineral exploration,

length for linear transport

infrastructure, generation capacity for power generation etc.,)

D  Activity

1. Construction, operation or decommissioning of the Project involving actions,
which will cause physical changes in the locality (topography, land use, changes

in water bodies, etc.)

Details thereof (with
approximate quantities /rates,

S.No. Information/Checklist confirmation Yes/No wherever possible) with source
of information data
1.1 Permanent or temporary change in land use,
land cover or topography including increase
in  intensity of land use (with respect to
local land use plan)
1.2 Clearance of existing land, vegetation and
buildings?
1.3 Creation of new land uses?
1.4 Pre-construction investigations e.g. bore
houses, soil testing?
1.5 Construction works?

99




ANNEXURE-IX

1.6 Demolition works?

1.7 Temporary sites used for construction works
or

housing of construction workers?
1.8 Above ground buildings, structures or
earthworks including linear structures, cut
and
fill or excavations

1.9 Underground works including mining or
tunneling?

1.10 Reclamation works?

1.11 Dredging?

1.12 Offshore structures?

1.13 Production and manufacturing processes?

1.14 Facilities for storage of goods or materials?

1.15 Facilities for treatment or disposal of solid
waste or liquid effluents?

1.16 Facilities for long term housing of
operational workers?

1.17 New road, rail or sea traffic during
construction or operation?

1.18 New road, rail, air waterborne or other
transport infrastructure including new or
altered routes and stations, ports, airports etc?

1.19 Closure or diversion of existing transport
routes or infrastructure leading to changes in
traffic

movements?

1.20 New or diverted transmission lines or

pipelines?

1.21 [Impoundment, damming, culverting,
realignment or other changes to the
hydrology of watercourses or aquifers?

1.22 Stream crossings?

1.23 Abstraction or transfers of water form ground
or surface waters?

1.24 Changes in water bodies or the land surface

affecting drainage or run-off?
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1.25 Transport of personnel or materials for
construction, operation or decommissioning?

1.26 Long-term dismantling or decommissioning
or restoration works?

1.27 Ongoing activity during decommissioning
which could have an impact on the
environment?

1.28 Influx of people to an area in either
temporarily or permanently?

1.29 Introduction of alien species?

1.30 Loss of native species or genetic diversity?

1.31 Any other actions?

. Use of Natural resources for construction or operation of the Project (such as land,
water, materials or energy, especially any resources which are non-renewable or in
short supply):

Details thereof (with
approximate quantities /rates,

S.No. Information/checklist confirmation Yes/No wherever possible) with source

of information data

2.1 Land especially undeveloped or agricultural

land (ha)
2.2 Water (expected source & competing users)
unit: KLLD

2.3 Minerals (MT)

24 Construction material — stone, aggregates,
and / soil (expected source — MT)

2.5 Forests and timber (source — MT)

2.6 Energy including electricity and fuels

(source, competing users) Unit: fuel (MT),
energy (MW)
2.7 Any other natural resources (use appropriate

standard units)
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ANNEXURE-IX

or materials,

which could be harmful to human health or the environment or raise
concerns about actual or perceived risks to human health.

Details thereof (with
approximate
S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
information data
3.1 Use of substances or materials, which are
hazardous (as per MSIHC rules) to human health or
the environment (flora, fauna, and
water supplies)
3.2 Changes in occurrence of disease or affect disease
vectors (e.g. insect or water borne diseases)
33 Affect the welfare of people e.g. by changing living
conditions?
34 Vulnerable groups of people who could be affected
by the project e.g. hospital patients, children, the
elderly etc.,
3.5 /Any other causes
4. Production of solid wastes during construction or operation or
decommissioning (M'T/month)
Details thereof (with
approximate
S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
information data
4.1 Spoil, overburden or mine wastes
4.2 Municipal waste (domestic and or commercial
wastes)
4.3 Hazardous wastes (as per Hazardous Waste

Management Rules)
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4.4 Other industrial process wastes
4.5 Surplus product
4.6 Sewage sludge or other sludge from effluent
treatment
4.7 Construction or demolition wastes
4.8 Redundant machinery or equipment
4.9 Contaminated soils or other materials
4.10 Agricultural wastes
4.11 Other solid wastes
5. Release of pollutants or any hazardous, toxic or noxious substances to air
(Kg/hr)
Details thereof (with
approximate
S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
information data
5.1 Emissions from combustion of fossil fuels from
stationary or mobile sources
5.2 Emissions from production processes
5.3 Emissions from materials handling including
storage or transport
5.4 Emissions from construction activities including
plant and equipment
5.5 Dust or odours from handling of materials

including construction materials, sewage and
waste
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5.6 Emissions from incineration of waste
5.7 Emissions from burning of waste in open air (e.g.
slash materials, construction debris)
5.8 Emissions from any other sources
6. Generation of Noise and Vibration, and Emissions of Light and Heat:

Yes/No Details thereof (with
approximate
quantities/rates, wherever

S.No. Information/Checklist confirmation possible) with source of
information data with
source of information
data

6.1 From operation of equipment e.g. engines,

ventilation plant, crushers

6.2 From industrial or similar processes

6.3 From construction or demolition

6.4 From blasting or piling

6.5 From construction or operational traffic

6.6 From lighting or cooling systems

6.7 From any other sources

104



ANNEXURE-IX

7. Risks of contamination of land or water from releases of pollutants into the
ground or into sewers, surface waters, groundwater, coastal waters or the sea:

Details thereof (with
approximate

S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
information data

7.1 From handling, storage, use or spillage of
hazardous materials

7.2 From discharge of sewage or other effluents to
water or the land (expected mode and place of
discharge)
7.3 By deposition of pollutants emitted to air into the

land or into water

7.4 From any other sources

7.5 Is there a risk of long term build up of pollutants in
the environment from these  sources?

8. Risk of accidents during construction or operation of the Project, which could
affect human health or the environment

Details thereof (with
approximate

S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
information data

8.1 From explosions, spillages, fires etc from storage,
handling, use or production of hazardous
substances

8.2 From any other causes

8.3 Could the project be affected by natural disasters

causing environmental damage (e.g. floods,

earthquakes, landslides, cloudburst etc)?
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9. Factors which should be considered (such as consequential development) which
could lead to environmental effects or the potential for cumulative impacts with
other existing or planned activities in the locality

Details thereof (with
approximate

S. No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
information data

9.1 Lead to development of supporting.

lities, ancillary development or development
stimulated by the project which could have
impact on the environment e.g.:

* Supporting infrastructure (roads, power supply,
waste or waste water treatment, etc.)

*  housing development
e extractive industries

*  supply industries

*  other

9.2 Lead to after-use of the site, which could havean
impact on the environment

9.3 Set a precedent for later developments

9.4 Have cumulative effects due to proximity to other

existing or planned projects with similar effects

(IIT) Environmental Sensitivity

Aerial distance (within 15

S.No. Areas Name/ km.)
Identity Proposed project location
boundary
1 Areas protected under international conventions,

national or local legislation for their ecological,
landscape, cultural or other related value
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2 Areas which are important or sensitive for
ecological reasons - Wetlands, watercourses or
other water bodies, coastal zone, biospheres,
mountains, forests

3 Areas used by protected, important or sensitive
species of flora or fauna for breeding, nesting,
foraging, resting, over wintering, migration

4 Inland, coastal, marine or underground waters

5 State, National boundaries

6 Routes or facilities used by the public for access
to recreation or other tourist, pilgrim areas

7 Defence installations

8 Densely populated or built-up area

9 Areas occupied by sensitive man-made land uses

hospitals, schools, places of worship, community
facilities)

10 Areas containing important, high quality or scarce

resources
(ground water resources, surface resources,
forestry, agriculture, fisheries, tourism, minerals)

11 Areas already subjected to pollution or

environmental damage. (those where existing legal
environmental standards  are exceeded)

12 Areas susceptible to natural hazard which could

cause the project to present environmental
problems
(earthquakes, subsidence, landslides, erosion,
flooding

or extreme or adverse climatic conditions)

(IV). Proposed Terms of Reference for EIA studies
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(See paragraph 6)

FORM-1 A (only for construction projects listed under item 8 of the Schedule)
CHECK LIST OF ENVIRONMENTAL IMPACTS

(Project proponents are required to provide full information and wherever necessary
attach explanatory notes with the Form and submit along with proposed environmental
management plan & monitoring programme)

1. LAND ENVIRONMENT
(Attach panoramic view of the project site and the vicinity)

1.1. Will the existing landuse get significantly altered from the project that is not consistent
with the surroundings? (Proposed landuse must conform to the approved Master Plan /
Development Plan of the area. Change of landuse if any and the statutory approval from the
competent authority be submitted). Attach Maps of (i) site location, (ii) surrounding features
of the proposed site (within 500 meters) and (iii)the site (indicating levels & contours) to
appropriate scales. If not available attach only conceptual plans.

1.2. List out all the major project requirements in terms of the land area, built up area, water
consumption, power requirement, connectivity, community facilities, parking needs etc.

1.3. What are the likely impacts of the proposed activity on the existing facilities adjacent to
the proposed site? (Such as open spaces, community facilities, details of the existing landuse,
disturbance to the local ecology).

1.4. Will there be any significant land disturbance resulting in erosion, subsidence &
instability? (Details of soil type, slope analysis, vulnerability to subsidence, seismicity etc
may be given).

1.5. Will the proposal involve alteration of natural drainage systems? (Give details on a
contour map showing the natural drainage near the proposed project site)

1.6. What are the quantities of earthwork involved in the construction activity-cutting, filling,
reclamation etc. (Give details of the quantities of earthwork involved, transport of fill
materials from outside the site etc.)

1.7. Give details regarding water supply, waste handling etc during the construction period.

1.8. Will the low lying areas & wetlands get altered? (Provide details of how low lying and
wetlands are getting modified from the proposed activity)

1.9. Whether construction debris & waste during construction cause health hazard? (Give
quantities of various types of wastes generated during construction including the construction
labour and the means of disposal)

2. WATER ENVIRONMENT
2.1. Give the total quantity of water requirement for the proposed project with the breakup of

requirements for various uses. How will the water requirement met? State the sources &
quantities and furnish a water balance statement.
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2.2. What is the capacity (dependable flow or yield) of the proposed source of water?

2.3. What is the quality of water required, in case, the supply is not from a municipal source?
(Provide physical, chemical, biological characteristics with class of water quality)

2.4. How much of the water requirement can be met from the recycling of treated
wastewater? (Give the details of quantities, sources and usage)

2.5. Will there be diversion of water from other users? (Please assess the impacts of the
project on other existing uses and quantities of consumption)

2.6. What is the incremental pollution load from wastewater generated from the proposed
activity? (Give details of the quantities and composition of wastewater generated from the
proposed activity)

2.7. Give details of the water requirements met from water harvesting? Furnish details of the
facilities created.

2.8. What would be the impact of the land use changes occurring due to the proposed project
on the runoff characteristics (quantitative as well as qualitative) of the area in the post
construction phase on a long term basis? Would it aggravate the problems of flooding or
water logging in any way?

2.9. What are the impacts of the proposal on the ground water? (Will there be tapping of
ground water; give the details of ground water table, recharging capacity, and approvals
obtained from competent authority, if any)

2.10. What precautions/measures are taken to prevent the run-off from construction activities
polluting land & aquifers? (Give details of quantities and the measures taken to avoid the
adverse impacts)

2.11. How is the storm water from within the site managed?(State the provisions made to
avoid flooding of the area, details of the drainage facilities provided along with a site layout
indication contour levels)

2.12. Will the deployment of construction labourers particularly in the peak period lead to
unsanitary conditions around the project site (Justify with proper explanation)

2.13. What on-site facilities are provided for the collection, treatment & safe disposal of
sewage? (Give details of the quantities of wastewater generation, treatment capacities with
technology & facilities for recycling and disposal)

2.14. Give details of dual plumbing system if treated waste used is used for flushing of toilets
or any other use.

3. VEGETATION

3.1. Is there any threat of the project to the biodiversity? (Give a description of the local
ecosystem with it’s unique features, if any)
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3.2. Will the construction involve extensive clearing or modification of vegetation? (Provide
a detailed account of the trees & vegetation affected by the project)

3.3. What are the measures proposed to be taken to minimize the likely impacts on important
site features (Give details of proposal for tree plantation, landscaping, creation of water bodies
etc along with a layout plan to an appropriate scale)

4. FAUNA

4.1. Is there likely to be any displacement of fauna- both terrestrial and aquatic or creation of
barriers for their movement? Provide the details.

4.2. Any direct or indirect impacts on the avifauna of the area? Provide details.

4.3. Prescribe measures such as corridors, fish ladders etc to mitigate adverse impacts on fauna
5. AIR ENVIRONMENT

5.1. Will the project increase atmospheric concentration of gases & result in heat islands?
(Give details of background air quality levels with predicted values based on dispersion
models taking into account the increased traffic generation as a result of the proposed
constructions)

5.2. What are the impacts on generation of dust, smoke, odorous fumes or other hazardous
gases? Give details in relation to all the meteorological parameters.

5.3. Will the proposal create shortage of parking space for vehicles? Furnish details of the
present level of transport infrastructure and measures proposed for improvement including
the traffic management at the entry & exit to the project site.

5.4. Provide details of the movement patterns with internal roads, bicycle tracks, pedestrian
pathways, footpaths etc., with areas under each category.

5.5. Will there be significant increase in traffic noise & vibrations? Give details of the
sources and the measures proposed for mitigation of the above.

5.6. What will be the impact of DG sets & other equipment on noise levels & vibration in &
ambient air quality around the project site? Provide details.

6. AESTHETICS

6.1. Will the proposed constructions in any way result in the obstruction of a view, scenic
amenity or landscapes? Are these considerations taken into account by the proponents?

6.2. Will there be any adverse impacts from new constructions on the existing structures?
What are the considerations taken into account?

6.3. Whether there are any local considerations of urban form & urban design influencing the
design criteria? They may be explicitly spelt out.

6.4. Are there any anthropological or archaeological sites or artefacts nearby? State if any
other significant features in the vicinity of the proposed site have been considered.

7. SOCIO-ECONOMIC ASPECTS

7.1. Will the proposal result in any changes to the demographic structure of local
population? Provide the details.
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7.2. Give details of the existing social infrastructure around the proposed project.

7.3. Will the project cause adverse effects on local communities, disturbance to sacred sites or
other cultural values? What are the safeguards proposed?

8. BUILDING MATERIALS

8.1. May involve the use of building materials with high-embodied energy. Are the
construction  materials produced with energy efficient processes? (Give details of energy
conservation measures in the selection of building materials and their energy efficiency)

8.2. Transport and handling of materials during construction may result in pollution, noise &
public nuisance. What measures are taken to minimize the impacts?

8.3. Are recycled materials used in roads and structures? State the extent of savings achieved?

8.4. Give details of the methods of collection, segregation & disposal of the garbage generated
during the operation phases of the project.

9. ENERGY CONSERVATION

9.1. Give details of the power requirements, source of supply, backup source etc. What is the
energy consumption assumed per square foot of built-up area? How have you tried to minimize
energy consumption?

9.2. What type of, and capacity of, power back-up to you plan to provide?

9.3. What are the characteristics of the glass you plan to use? Provide specifications of its
characteristics related to both short wave and long wave radiation?

9.4. What passive solar architectural features are being used in the building? Illustrate the
applications made in the proposed project.

9.5. Does the layout of streets & buildings maximise the potential for solar energy devices?
Have you considered the use of street lighting, emergency lighting and solar hot water systems
for use in the building complex? Substantiate with details.

9.6. Is shading effectively used to reduce cooling/heating loads? What principles have been
used to maximize the shading of Walls on the East and the West and the Roof? How much
energy saving has been effected?

9.7. Do the structures use energy-efficient space conditioning, lighting and mechanical
systems? Provide technical details. Provide details of the transformers and motor efficiencies,
lighting intensity and air-conditioning load assumptions? Are you using CFC and HCFC free
chillers? Provide specifications.

9.8. What are the likely effects of the building activity in altering the micro-climates? Provide

a self assessment on the likely impacts of the proposed construction on creation of heat island
& inversion effects?
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9.9. What are the thermal characteristics of the building envelope? (a) roof; (b) external walls;
and (c) fenestration? Give details of the material used and the U-values or the R values of the
individual components.

9.10. What precautions & safety measures are proposed against fire hazards? Furnish details of
emergency plans.

9.11. If you are using glass as wall material provides details and specifications including
emissivity and thermal characteristics.

9.12. What is the rate of air infiltration into the building? Provide details of how you are
mitigating the effects of infiltration.

9.13. To what extent the non-conventional energy technologies are utilised in the overall
energy consumption? Provide details of the renewable energy technologies used.

10. Environment Management Plan

The Environment Management Plan would consist of all mitigation measures for each item
wise activity to be undertaken during the construction, operation and the entire life cycle to
minimize adverse environmental impacts as a result of the activities of the project. It would
also delineate the environmental monitoring plan for compliance of various environmental
regulations. It will state the steps to be taken in case of emergency such as accidents at the site
including fire.
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APPENDIX III

(See paragraph 7

GENERIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENT DOCUMENT

S.NO | EIA STRUCTURE CONTENTS
1. Introduction * Purpose of the report

* Identification of project & project proponent

* Brief description of nature, size, location of the project
and its importance to the country, region

* Scope of the study — details of regulatory scoping carried
out (As per Terms of Reference)

2. Project Description ¢ Condensed description of those aspects of the project
(based on project feasibility study), likely to cause
environmental effects. Details should be provided to give
clear picture of the following:

* Type of project
* Need for the project

. Location (maps showing general location, specific
location, project boundary & project site layout)

. Size or magnitude of operation (incl. Associated
activities required by or for the project

*  Proposed schedule for approval and implementation
e Technology and process description

* Project description. Including drawings showing project
layout, components of project etc. Schematic
representations of the feasibility drawings which give
information important for EIA purpose

. Description of mitigation measures incorporated into
the project to meet environmental standards, environmental
operating conditions, or other EIA requirements (as
required by the scope)

* Assessment of New & untested technology for the risk
of technological failure
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Description of  the|e  Study area, period, components & methodology
Environment

. Establishment of baseline for valued environmental

components, as identified in the scope

. Base maps of all environmental components
Anticipated . Details of Investigated Environmental impacts due to
Environmental Impacts | project location, possible accidents, project design, project
& construction, regular operations, final decommissioning or

Mitigation Measures

rehabilitation of a completed project

. Measures for minimizing and / or offsetting adverse
impacts identified

. Irreversible and Irretrievable commitments of
environmental components

* Assessment of significance of impacts (Criteria for
determining significance, Assigning significance)

e Mitigation measures

Analysis of Alternatives | ¢ In case, the scoping exercise results in need for
(Technology alternatives:
& Site)
e Description of each alternative
e Summary of adverse impacts of each alternative
e Mitigation measures proposed for each alternative and
*  Selection of alternative
Environmental . Technical aspects of monitoring the effectiveness of

Monitoring Program

mitigation measures (incl. Measurement methodologies,
frequency, location, data analysis, reporting schedules,
emergency procedures, detailed budget & procurement
schedules)

Additional Studies

Public Consultation

¢  Risk assessment

Social Impact Assessment. R&R Action Plans

Project Benefits

. Improvements in the physical infrastructure
Improvements in the social infrastructure

Employment potential —skilled; semi-skilled and
unskilled
Other tangible benefits
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9. Environmental Cost | If recommended at the Scoping stage
Benefit Analysis
10. EMP e Description of the administrative aspects of ensuring
that mitigative measures are implemented and their
effectiveness monitored, after approval of the EIA
11 Summary & Conclusion | ¢ Overall justification for implementation of the project
(This will constitute the
summary of the EIA|-e Explanation of how, adverse effects have been
Report ) mitigated
12. Disclosure of | e The names of the Consultants engaged with their

Consultants engaged

brief resume and nature of Consultancy rendered
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APPENDIX IIT A

(See paragraph 7)

CONTENTS OF SUMMARY ENVIRONMENTAL IMPACT ASSESSMENT

The Summary EIA shall be a summary of the full EIA Report condensed to ten A-4
size pages at the maximum. It should necessarily cover in brief the following Chapters of the
full EIA Report: -

. Project Description

Description of the Environment

Anticipated Environmental impacts and mitigation measures
Environmental Monitoring Programme

Additional Studies

Project Benefits

N o vk wN =

Environment Management Plan
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(See paragraph 7) ANNEXURE-IX

PROCEDURE FOR CONDUCT OF PUBLIC HEARING

1.0 The Public Hearing shall be arranged in a systematic, time bound and
transparent manner ensuring widest possible public participation at the project site(s) or in its
close proximity District -wise, by the concerned State Pollution Control Board (SPCB) or the
Union Territory Pollution Control Committee (UTPCC).

2.0 The Process:

2.1 The Applicant shall make a request through a simple letter to the Member
Secretary of the SPCB or Union Territory Pollution Control Committee, in whose
jurisdiction the project is located, to arrange the public hearing within the prescribed
statutory period. In case the project site is extending beyond a State or Union Territory, the
public hearing is mandated in each State or Union Territory in which the project is sited and
the Applicant shall make separate requests to each concerned SPCB or UTPCC for holding
the public hearing as per this procedure.

2.2 The Applicant shall enclose with the letter of request, at least 10 hard copies
and an equivalent number of soft (electronic) copies of the draft EIA Report with the generic
structure given in Appendix III including the Summary Environment Impact Assessment
report in English and in the local language, prepared strictly in accordance with the Terms of
Reference communicated after Scoping (Stage-2). Simultaneously the applicant shall arrange
to forward copies, one hard and one soft, of the above draft EIA Report along with the
Summary EIA report to the Ministry of Environment and Forests and to the following
authorities or offices, within whose jurisdiction the project will be located:

(a) District Magistrate/s

(b) Zila Parishad or Municipal Corporation

(©) District Industries Office

(d) Concerned Regional Office of the Ministry of Environment and Forests

2.3 On receiving the draft Environmental Impact Assessment report, the above-
mentioned authorities except the MoEF, shall arrange to widely publicize it within their
respective jurisdictions requesting the interested persons to send their comments to the
concerned regulatory authorities. They shall also make available the draft EIA Report for
inspection electronically or otherwise to the public during normal office hours till the Public
Hearing is over. The Ministry of Environment and Forests shall promptly display the
Summary of the draft Environmental Impact Assessment report on its website, and also make
the full draft EIA available for reference at a notified place during normal office hours in the
Ministry at Delhi.

24 The SPCB or UTPCC concerned shall also make similar arrangements for
giving publicity about the project within the State/Union Territory and make available the
Summary of the draft Environmental Impact Assessment report (Appendix III A) for
inspection in select offices or public libraries or panchayats etc. They shall also additionally
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make available a copy of the draft Environmental Impact Assessment report to the above
five authorities/offices viz, Ministry of Environment and Forests, District Magistrate etc.

3.0 Notice of Public Hearing:

3.1 The Member-Secretary of the concerned SPCB or UTPCC shall finalize the date,
time and exact venue for the conduct of public hearing within 7(seven) days of the date of
receipt of the draft Environmental Impact Assessment report from the project proponent, and
advertise the same in one major National Daily and one Regional vernacular Daily. A
minimum notice period of 30(thirty) days shall be provided to the public for furnishing their
responses;

3.2 The advertisement shall also inform the public about the places or offices where
the public could access the draft Environmental Impact Assessment report and the Summary
Environmental Impact Assessment report before the public hearing.

33 No postponement of the date, time, venue of the public hearing shall be undertaken,
unless some untoward emergency situation occurs and only on the recommendation of the
concerned District Magistrate the postponement shall be notified to the public through the
same National and Regional vernacular dailies and also prominently displayed at all the
identified offices by the concerned SPCB or Union Territory Pollution Control Committee;

34 In the above exceptional circumstances fresh date, time and venue for the public
consultation shall be decided by the Member —Secretary of the concerned SPCB or UTPCC
only in consultation with the District Magistrate and notified afresh as per procedure under
3.1 above.

4.0 The Panel

4+  The District Magistrate or his or her representative not below the rank of an
Additional District Magistrate assisted by a representative of SPCB or UTPCC, shall
supervise and preside over the entire public hearing process.

5.0 Videography

5.1 The SPCB or UTPCC shall arrange to video film the entire proceedings. A copy
of the videotape or a CD shall be enclosed with the public hearing proceedings while

forwarding it to the Regulatory Authority concerned.

6.0 Proceedings

6.1 The attendance of all those who are present at the venue shall be noted and
annexed with the final proceedings.

6.2 There shall be no quorum required for attendance for starting the proceedings.

6.3 A representative of the applicant shall initiate the proceedings with a presentation
on the project and the Summary EIA report.

6.4 Every person present at the venue shall be granted the opportunity to seek
information or clarifications on the project from the Applicant. The summary of the public
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hearing proceedings accurately reflecting all the views and concerns expressed shall be
recorded by the representative of the SPCB or UTPCC and read over to the audience at the
end of the proceedings explaining the contents in the vernacular language and the agreed
minutes shall be signed by the District Magistrate or his or her representative on the same
day and forwarded to the SPCB/UTPCC concerned.

6.5 A Statement of the issues raised by the public and the comments of the Applicant
shall also be prepared in the local language and in English and annexed to the proceedings:

6.6 The proceedings of the public hearing shall be conspicuously displayed at the
office of the Panchyats within whose jurisdiction the project is located, office of the
concerned Zila Parishad, District Magistrate ,and the SPCB or UTPCC . The SPCB or
UTPCC shall also display the proceedings on its website for general information. Comments,
if any, on the proceedings which may be sent directly to the concerned regulatory authorities
and the Applicant concerned.

7.0 Time period for completion of public hearing

7.1 The public hearing shall be completed within a period of 45 (forty five) days from
date of receipt of the request letter from the Applicant. Therefore the SPCB or UTPCC
concerned shall sent the public hearing proceedings to the concerned regulatory authority
within 8(eight) days of the completion of the public hearing .The applicant  may also
directly forward a copy of the approved public hearing proceedings to the regulatory
authority concerned along with the final Environmental Impact Assessment report or
supplementary report to the draft EIA report prepared after the public hearing and public
consultations.

7.2 If the SPCB or UTPCC fails to hold the public hearing within the stipulated
45(forty five) days, the Central Government in Ministry of Environment and Forests for
Category ‘A’ project or activity and the State Government or Union Territory Administration
for Category ‘B’ project or activity at the request of the SEIAA, shall engage any other
agency or authority to complete the process, as per procedure laid down in this notification.
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APPENDIX -V

(See paragraph 7)

PROCEDURE PRESCRIBED FOR APPRAISAL

1. The applicant shall apply to the concerned regulatory authority through a simple
communication enclosing the following documents where public consultations are
mandatory: -

¢ Final Environment Impact Assessment Report [20(twenty) hard copies and 1 (one)
soft copy)]

e A copy of the video tape or CD of the public hearing proceedings
+ A copy of final layout plan (20 copies)
+ A copy of the project feasibility report (1 copy)

2. The Final EIA Report and the other relevant documents submitted by the applicant
shall be scrutinized in office within 30 days from the date of its receipt by the concerned
Regulatory Authority strictly with reference to the TOR and the inadequacies noted shall
be communicated electronically or otherwise in a single set to the Members of the EAC
/SEAC enclosing a copy each of the Final EIA Report including the public hearing
proceedings and other public responses received along with a copy of Form -lor Form
1A and scheduled date of the EAC /SEAC meeting for considering the proposal .

3. Where a public consultation is not mandatory and therefore a formal EIA study is
not required, the appraisal shall be made on the basis of the prescribed application Form 1
and a pre-feasibility report in the case of all projects and activities other than Item 8 of
the Schedule .In the case of Item 8 of the Schedule, considering its unique project cycle ,
the EAC or SEAC concerned shall appraise all Category B projects or activities on the
basis of Form 1, Form 1A and the conceptual plan and stipulate the conditions for
environmental clearance . As and when the applicant submits the approved scheme
/building plans complying with the stipulated environmental clearance conditions with all
other necessary statutory approvals, the EAC /SEAC shall recommend the grant of
environmental clearance to the competent authority.

4. Every application shall be placed before the EAC /SEAC and its appraisal completed
within 60 days of its receipt with requisite documents / details in the prescribed manner.

5. The applicant shall be informed at least 15 (fifteen) days prior to the scheduled date of
the EAC /SEAC meeting for considering the project proposal.

6. The minutes of the EAC /SEAC meeting shall be finalised within 5 working days of
the meeting and displayed on the website of the concerned regulatory authority. In case
the project or activity is recommended for grant of EC, then the minutes shall clearly list
out the specific environmental safeguards and conditions. In case the recommendations
are for rejection, the reasons for the same shall also be explicitly stated.
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APPENDIX VI
(See paragraph 5)

COMPOSITION OF THE SECTOR/ PROJECT SPECIFIC EXPERT APPRAISAL
COMMITTEE (EAC) FOR CATEGORY A PROJECTS AND THE STATE/UT LEVEL
EXPERT APPRAISAL COMMITTEES (SEACs) FOR CATEGORY B PROJECTS TO
BE CONSTITUTED BY THE CENTRAL GOVERNMENT *

1. The Expert Appraisal Committees (EAC(s) and the State/UT Level Expert Appraisal
Committees (SEACs) shall consist of only professionals and experts fulfilling the following
eligibility criteria:

Professional: The person should have at least (i) 5 years of formal University training in the
concerned discipline leading to a MA/MSc Degree, or (ii) in case of Engineering
/Technology/Architecture disciplines, 4 years formal training in a professional training course
together with prescribed practical training in the field leading to a B.Tech/B.E./B.Arch. Degree,
or (iii) Other professional degree (e.g. Law) involving a total of 5 years of formal University
training and prescribed practical training, or (iv) Prescribed apprenticeship/article ship and pass
examinations conducted by the concerned professional association (e.g. Chartered Accountancy
);or (v) a University degree , followed by 2 years of formal training in a University or Service
Academy (e.g. MBA/IAS/IFS). In selecting the individual professionals, experience gained by
them in their respective fields will be taken note of.

Expert: A professional fulfilling the above eligibility criteria with at least 15 years of relevant
experience in the field, or with an advanced degree (e.g. Ph.D.) in a concerned field and at least
10 years of relevant experience.

Age: Below 70 years. However, in the event of the non-availability of /paucity of experts in a
given field, the maximum age of a member of the Expert Appraisal Committee may be allowed
up to 75 years

2. The Members of the EAC shall be Experts with the requisite expertise and experience in the
following fields /disciplines. In the event that persons fulfilling the criteria of “Experts” are not
available, Professionals in the same field with sufficient experience may be considered:

. Environment Quality Experts: Experts in measurement/monitoring, analysis and
interpretation of data in relation to environmental quality

. Sectoral Experts in Project Management: Experts in Project Management or
Management of Process/Operations/Facilities in the relevant sectors.

o Environmental Impact Assessment Process Experts: Experts in conducting and
carrying out Environmental Impact Assessments (EIAs) and preparation of Environmental
Management Plans (EMPs) and other Management plans and who have wide expertise and
knowledge of predictive techniques and tools used in the EIA process

. Risk Assessment Experts
. Life Science Experts in floral and faunal management
. Forestry and Wildlife Experts
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. Environmental Economics Expert with experience in project appraisal

3. The Membership of the EAC shall not exceed 15 (fifteen) regular Members. However
the Chairperson may co-opt an expert as a Member in a relevant field for a particular meeting
of the Committee.

4. The Chairperson shall be an outstanding and experienced environmental policy expert
or expert in management or public administration with wide experience in the relevant

development sector.

5. The Chairperson shall nominate one of the Members as the Vice Chairperson who shall
preside over the EAC in the absence of the Chairman /Chairperson.

6. A representative of the Ministry of Environment and Forests shall assist the Committee
as its Secretary.

7. The maximum tenure of a Member, including Chairperson, shall be for 2 (two) terms of 3
(three) years each.

8.  The Chairman / Members may not be removed prior to expiry of the tenure without cause
and proper enquiry.
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(xi) SIAES ; (xxxi) RIS A ook AU QIR ;
(xii) FTEE 31T IANHTES ;
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(ix) Corundum;

(x) Diaspore;

(xi) Dolomite;

(xii) Dunite or pyroxenite;

(xiii) Felsite;

(xxx) Slate; and

THE GAZETTE OF INDIA : EXTRAORDINARY [Part II—SEC. 3(ii)]
MINISTRY OF MINES (xiv) Felspar;
NOTIFICATION (xv) Fireclay;
New Delhi, the 10th February, 2015 (xvi) Fuschite Quartzite;
S.0. 423(E).—In exercise of the powers conferred (xvii) Gypsum;
by clause (e) of section 3' of the Mines and Minerals (xviii) Jasper;
(Development and Regulation) Act, 1957 (67 of 1957),
the Central Government hereby declares the following (xix) Kaolin;
minerals to be minor miner'ays in. addition Fo the rqinerals (xx) Laterite;
already declared by notification as minor minerals
hereinbefore under the said clause: (xx1) Limekankar;
(1) Agate; (xxii) Mica;
(i1) Ball Clay; (xxiii) Ochre;
(iii) Barytes; (xxiv) Pyrophyllite;
(iv) Calcareous Sand; (xxv) Quartz;
(v) Calcite; (xxvi) Quartzite;
(vi) Chalk; (xxvii) Sand (Others);
(vii) China Clay; (xxviii) Shale;
(viii) Clay (Others); (xxix) Silica Sand;

(xxxi) Steatite or Talc or Soapstone.

[F. No. 5/1/2015-M. VI]

R. SRIDHARAN, Addl. Secy.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054.
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GOVERNMENT OF ANDHRA PRADESH ANNEXURE-XI

ABSTRACT

Mines & Minerals - Government of India declared (31) Minerals as Minor
Minerals - Granting of Mining Leases for 31 major minerals declared as minor
minerals - Delegation of the Powers to the Director of Mines & Geology, A.P.,
Hyderabad - Orders — Issued.

INDUSTRIES & COMMERCE (M.II) DEPARTMENT

G.0.MS.No. 34 Dated: 14-03-2016
Read the following:

1. The Mines and Minerals (D&R) Amendment Act, 2015.

2. GSR No0.423 (E), dt:10.02.2015 from the Ministry of Mines,
Govt. of India, New Delhi.

--::000::--
ORDER:

In the reference 1% read above, the Government of India enacted Mines &
Minerals (D&R) Amendment Act 2015 and the same has come into force w.e.f.
12™ January, 2015. Accordingly, certain minerals are eligible for grant of mining
leases, under sub-section (2) of Section 10A, where a letter of intent has been
issued before commencement of the Mines & Minerals (Development and
Regulation) Amendment Act, 2015.

2. In the reference 2" read above, the Ministry of Mines, Government of
India, have issued a Notification in the Gazette of India, New Delhi declaring the
following (31) minerals as minor minerals, by exercising the powers conferred
under clause (e) of section 3 of the Mines & Minerals (Development and
Regulation) Act, 1957:

1. Agate, 2. Ball Clay, 3. Barytes, 4. Calcareous Sand, 5.
Calcite, 6. Chalk, 7. China Clay, 8. Clay (Others), 9.
Corundum, 10. Diaspore, 11. Dolomite, 12.
Dunite/Pyroxenite, 13. Felsite, 14. Felspar, 15. Fireclay,
16. Fuschite quartzite, 17. Gypsum, 18. Jasper, 19.
Kaolin, 20. Laterite, 21. Limekankar, 22. Mica, 23. Ochre,
24. Pyrophillite, 25. Quartz, 26. Quartzite, 27. Sand
(others), 28. Shale, 29. Silica Sand, 30. Slate, 31.
Steatite or Talc or Soap stone.

Accordingly, the State Government has got the powers to make rules for these
31 minerals to regulate the grant of leases under Section 15(2) of Mines &
Minerals (D&R) Amendment Act, 2015.

Contd...
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3. After careful examination of the matter, Government hereby delegate
the powers to the Director of Mines & Geology, A.P., Hyderabad to take further
action for granting of mining leases in respect of the proposals relate to the
newly declared (31) minor Minerals, in which letter of intent was issued as per
sub-section (2) of Section 10A of Mines & Minerals (D&R) Amendment Act, 2015
and any arising applications under the relevant provisions of A.P. Minor Mineral
Concession Rules, 1966.

4, The Director of Mines & Geology, A.P., Hyderabad shall take necessary
action accordingly.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

M. GIRIJA SHANKAR,
SECRETARY TO GOVERNMENT (MINES & FP) (FAC)

To

The Director of Mines & Geology, A.P., Hyderabad.
Copy to:

The VC & MD, M/s APMDC Ltd., Hyderabad.

The P.S to Secy. (M&G), Ind & Com Dept.,

The PS to Chief Secretary to Govt of A.P.

The PS to Hon’ble Minister (M&G).

The PS to Secretary to Hon’ble C.M.

SF/sC

//FORWARDED :: BY ORDER//

SECTION OFFICER
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GOVERNMENT OF ANDHRA PRADESH
ABSTRACT

MINES & MINERALS - Conservation and Development of Minor Minerals and
Regulation of 31 newly declared Minor Minerals — Orders - Issued.

INDUSTRIES & COMMERCE (M.II) DEPARTMENT

G.0.MS.No. 56 Dated: 30-04-2016
Read the following:

1. A.P. Minor Mineral Concession Rules, 1966.
2. GSR No0.423 (E), dt. 10-02-2015 from the Ministry of Mines, Govt. of
India, New Delhi.
3. G.0.Ms.No0.105, Industries & Commerce (M.II) Dept., dt. 13-11-2015.
4. MoEF, Gol, Notification No.141(E), dt.15-01-2016.
5. G.0.Ms.No0.18, Industries & Commerce (M.II) Dept., dt. 13-01-2016.
6. G.0.Ms.No.34, Industries & Commerce (M.II) Dept., dt. 14.03.2016.
7. G.0.Ms.No0.38, Industries & Commerce (M.II) Dept., dt. 17-03-2016.
8. From the Director of Mines and Geology, Lr.No.7836/P/2014,
dt.01.04.2016.
--::000::--
ORDER:

In the GSR 2" read above, Government of India have notified 31
Major Minerals as Minor Minerals in addition to the minerals already declared by
the notification under section 3 (e) of Mines & Minerals (Development &
Regulation) Act, 1957. Therefore, suitable provisions for granting of mineral
concessions and regulation of mining operations in respect of these 31 minerals
have to be created under Andhra Pradesh Minor Mineral Concession Rules, 1966.

2. In the G.0 3™ read above, Government have amended Rule 10 of
Andhra Pradesh Minor Mineral Concession Rules, 1966 thereby incorporating the
31 minerals in Schedule-I to rule 10.

3. In the reference 4" read above, the Government of India notified
guidelines for constitution of District Level Environmental Impact Assessment
Authorities and other guidelines for issue of Environmental Clearances for Minor
Mineral leases for an extent of less than 5.000 Hectares etc. Accordingly, Mining
Plan has become a pre-requisite for obtaining Environmental Clearance. Hence, a
provision to the effect that quarry operations for Minor Minerals shall be
conducted in accordance with the Approved Mining Plan has to be incorporated.

4. In the G.O. 5" read above, the Government while Rechristening of
DMRTUF Trust as MERIT, and ordered to collect 2% on seigniorage fee on all
Minor Minerals as contribution to MERIT. As such, Andhra Pradesh Minor Mineral
Concession Rules, 1966 has to be amended to enable the department to collect
2% on seigniorage fee from the Lease holders.

5. In the G.O. 6™ read above, orders were issued delegating the powers to
the Director of Mines and Geology, A.P., Hyderabad for grant of mining leases in
respect of newly declared (31) minor minerals.

6. In the G.0. 7" read above, the Government have announced the
Manufactured Sand Policy — 2016.

7. In the letter 8™ read above, the Director of Mines and Geology has
proposed certain amendments to the Andhra Pradesh Minor Mineral Concession
Rules, 1966 for providing for grant and regulation of mineral concession for 31
minerals and conduct of quarry operations of the all Minor Minerals other than
Granite and Marble in accordance with the Approved Mining Plan.

Contd....
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8. The Government after careful examination of the proposal have
decided to amend the Andhra Pradesh Minor Mineral Concession Rules, 1966.

9. Accordingly, the following notification will be published in an
Extra-ordinary issue of the Andhra Pradesh Gazette dated.30-04-2016.

NOTIFICATION

In exercise of the powers conferred by sub-section (1) of section 15 of
the Mines & Minerals (Development and Regulation) Act, 1957 (Central Act 67 of
1957), the Governor of Andhra Pradesh hereby makes the following amendments
to the Andhra Pradesh Minor Mineral Concession Rules, 1966 issued in
G.0.Ms.No0.1172, Industries and Commerce (M.I) Department, dated.04-09-1967
as subsequently amended from time to time.

AMENDMENTS

In the said rules, -

1. after sub-rule (f) of rule 4, the following shall be added, namely,-

“(g) ‘Mining Plan’ means a Mining Plan prepared under rule 7-A and
scrutinized by Deputy Director of Mines and Geology for the
development of mineral deposits in the area concerned.

(h) ‘Recognized Qualified Person’ means a person or an agency
granted recognition by the Director of Mines and Geology or Indian
Bureau of Mines (IBM) accredited person or consultancy to prepare
Mining Plan.”

2. for the words ‘Granite and Marble’ wherever occur, the words ‘Granite,
Marble and 31 Minerals mentioned at SI.Nos. 18 to 48 in Schedule - I
of rule 10,’ shall be substituted.

3. afterrule 5, the following shall be added namely,-

"5 A (i) All the Mining Leases granted for the 31 Major Minerals that
are declared as Minor Minerals and incorporated at Sl.Nos.
from 18 to 48 in Schedule-I of rule 10 shall be regulated in
accordance with the Andhra Pradesh Minor Mineral
Concession Rules, 1966.

(ii) The provisions of rule 9 (iii) and rule 12 (5) (a) (ii) shall not
be applicable in respect of 31 minerals mentioned at
SI.Nos. from 18 to 48 in Schedule-I of rule 10”.

4. after rule 7, the following rule shall be added namely, -

“7 A (i) For systematic and scientific development of minor mineral
deposits, quarry operations shall be under taken in
accordance with the Mining Plan approved by the
competent authority.

(ii) Mining Plan shall be prepared by a Recognized Qualified
Person (RQP) in accordance with in Form -T for Minor
Minerals other than Granite and Marble and submit to the
authority authorized in this behalf for approval duly paying
an amount of Rs.1,000/- towards processing fee.

Contd...
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(iii) Every Mining Plan duly approved under these rules shall be
valid for the entire duration of the lease. The lessee shall
review the mining plan and submit the scheme of mining
for the next five years of the lease, 120 days before the
expiry of the every five years period, for approval wherever
quarry lease is required beyond 5 years.

(iv) If the Approved Mining Plan requires modifications within
the lease period, the lessee shall carry out such
modifications and re-submit the modified mining plan to
the officer duly authorized in this behalf for approval”.

after sub-rule (5) of rule 10, the following shall be added, namely,-
(6) When the quarry lease is granted, the lessee shall pay an amount
equal to 2% on Seigniorage Fee towards contribution fund for Mineral

Exploration, Research and Innovation Trust (MERIT)".

inrule 12, -

(i) for sub-rule (3) of the following shall be substituted, namely, -

"(3) The quarry lease applications for minor minerals under [items at
SI.No.1 to 3(a)] of Schedule-I to rule 10 shall be disposed off by
the Deputy Director in order specified below:

(i) Application filed by Manufactured Sand Units (Existing units without
quarry and green field units).

(ii) Crusher owners who do not have quarries.

(iii) Applications of Societies of Professional/(local) Traditional stone
cutters (Waddaras).
(iv) Others.

Provided that the above priorities shall prevail if the subsequent
applications are received within 30 days of the receipt of the first
application, otherwise the applications shall be disposed off in the
order of their receipt.

Provided further that the Deputy Director may with the prior approval
of the Government grant a quarry lease overlooking the above
priorities for any special reasons to be recorded in writing.

Provided also that whenever more than one application falling under
category (1) above are received for grant of quarry lease and have to
be considered, the Deputy Director shall refer the matter to the
Government with his recommendations for a direction”.

(ii) sub-rule (4) shall be omitted.

(iii)

in item (a) of sub-rule (5) for sub item (i), the following shall be

substituted, namely,-

“(i) A Prospecting License or a quarry lease for Granite useful for
cutting and polishing, Marble and the 31 minerals mentioned at
SI.No.18 to 48 in schedule I of rule 10 shall be granted by the Director
on an application made to the Assistant Director of Mines and Geology
concerned in Form “N” or “P” and each application shall be
accompanied by a sketch drawn to the scale demarcating the
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boundaries duly signed by the applicant and by a qualified surveyor
and by a treasury challan for Rs.10,000/- (Rupees Ten Thousand)
towards non refundable application fee and deposit of Rs.25,000/-
(Rupees Twenty Five Thousand) for every hectare or part thereof in a
bank account notified by the Director for this purpose. The deposit
amount shall be refundable when the application is rejected on
technical grounds like non availability of area, rejection of No Objection
Certificate (NOC). The deposit amount shall be forfeited when the
applicant fails to attend survey and inspection, withdrawal of the
application by the applicant and non execution of the lease, and any
other lapse on the part of the applicant.

Provided that the Andhra Pradesh Mineral Development Corporation
Limited, (a wholly owned State Government Undertaking) is exempted
from payment of deposit”.

7. in sub-rule (2) of rule 13,

(a) for the words “at least ninety days before”, the words “before
ninety days” shall be substituted.

(b) after the words ".... it shall be disposed off before expiry of the
lease period”, the words “the Director of Mines & Geology may
condone the delay in filing the application for renewal of quarry
lease after the time limit prescribed and such application is
received before expiry of the lease period”.

8. in the Note available under Second renewal of Condition (xiv) of rule 31,
for item (3), the following shall be substituted, namely,-

"(3) In case of leases for Minor Minerals useful for Road Metal,
Ballast and Manufacture Sand serving as captive source for
crushing unit/Manufactured Sand unit, the renewal may be
granted as long as crushing/manufactured sand unit is in
operation”.

Encl: Model Form-T
(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

M. GIRIJA SHANKAR,
SECRETARY TO GOVERNMENT (MINES & FP) (FAC)

To

The Commissioner of Printing, Stationary (Ptg. Wing), A.P. Hyderabad. (He is
requested to publish the above Notification in an Extra-ordinary issue of Andhra
Pradesh, and arrange to send 1000 copies of the same to Government in
Industries & Commerce (M.II) Department).

The Director of Mines and Geology, Andhra Pradesh, B.R.K.R. Complex, Hyderabad.

All the Joint Director/Deputy Director/Asst. Director of Mines and Geology (through

the Director of Mines and Geology, Andhra Pradesh, Hyderabad)

Copy to:
The Secretary to Govt. Ministry of Mines, Govt. of India, Sashtri Bhavan, New Delhi.
The Law (H) Department. / The Finance Department.
The P.S. to Minister for Women Empowerment, Child Welfare and Disabled
& Senior Citizens Welfare and Mines & Geology.
The P.S. to Secretary to C.M.
SF/SC (C.No.14755/M.11(1)/2015)

//FORWARDED :: BY ORDER//
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YRR A YehTiyTa
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| 723 =3 faeell, WreraR, WTe 14, 2017 /FEA 23, 1938
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IITEL, A R TAG TRFdT FA
FrfergEeT
< fawelt, 14 @, 2017

AT, 804(3T).—TATa<0r (HXeAw) Fow 1986 & =\ 5 F IufMaw (3) FT AUATIHTE, TTALIT (FTLT)
ferfa=m 1986 (1986 & 29) Y &m=T 3 &t ITEMRT (1) AT ST (2) F @ (v) F A7 AT F TSI, SFHTLTI,
AT 11, G2 3, 3UEE (i) # AfSg=AT |, FA. 1705(3) I 10 HE, 2016, TATAoiiy srafed F fHer Feeat v
e FA & (o7 TRATSIATSA & qedTshd i AT T T F % (o, [DEd #9a 9 F71F ars #7337 g, 79iaweiT
sTafeq Y HAT T 9 Iered # FErEaw fRET g A1 awtawer surd Afeg=_r 2006 F efiw g wHtawor sEateq
srtHTe o AT 3o [ ® afedd BT 8, 31T 39 a4t SAReAT |, 59 399 warEd g 6 geradr ot 39

e | et 39 o= it wtaar, Sead 78 afeg=er dqfae g, Iuesd #37 &F A1y 8, 916 & i ety F faw
AT 37T AT AHAT X gU Uah TTRT STTeE=AT TR & 7% o ;

2. 3 I TS AT AiAAT SEar w10 6L, 2016 T IqAsT FAT o&F TS AT

3. ST q@TEq Atud ATET STegEaT 9 UTH THT AL AT AT T2 Ha 1T YR G T9I<h: (A= & fEr /@ g

4. gaETaver (Eeern) sfafae, 1986 F Sust F srexefd, srfafaaw Y ey 3 Fff SwamT (1) F swefiw Fw v
T UH T IUTT FA AT 9T §, ST a8 TATEL0T T FATCIET % HLEA i T TAT TG0 TgU0r 7 T, [t
A ST THTS FEA % TSI o [0 AF9TF 3T THH T T0=AdT 2

5.  9ATaTr (FveAvr) Afefaae, 1986 FT 91T 5 Fald AT &l (Aol & & oIy Ferrq #¥dt g, S 37 Y1 8 “FaiT
e BT s fafer § felt ara * g gu oft, g =9 afafaes % Suaet ¥ oefla d gy 30 dtaaw & o
AT oA & TART 3T o9 FoAl & Hagd § et sataq, sTiarr A1 rfeeneor & fofed =aer 3 il ofiv vEr
=3, erfereRrdt =T ferweer TF f=ert st st e F forg arag 2 ;

1372 Gl/2017 )
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6. TATAYE, A9 T FAATY TEadd HATAT F Ioerad & AHAT H TATALO0T SATI(cq SAqacd FeA & o0 THmar
T 3 o forT e 12.12.2012 3 aie 27.06.2013 T U Faierd [r9+ Sl a7 8 ;

7. TRegeam s forfies a9m w99 % 7w § 2014 i Rz af=er (Rfae) 90 2364 & AT amEs 3=
AT % AR 28 a9, 2014 F LT & AT H AT AT T T2 ArHi=eitea fwar & aria 12 fGEer,
2012 % AT S99 % Tefie 927 |0 5(i) e Gwr /0 5(ii) i orct e ¥ srwaenfAw off s F=rarery T a8 siw
afafratfia G B afvwta aftwaor i wars w=d FEaET i g sEarEr erft =i afer gmtawor samfa
F foro yeama 9 A= # F forg oS searad % ey FaTS s A T ST T8t Y S Fwdy | /e
ATATAT § g SAFeAT T &7 T aFiawor semafed & J&aqra 0 TEer THE O, a7 et & st
st & forw feft seaTfaa rears & qaFd e a7 it S AR

8. v wredr g srferseer & e = dis 7 2015 F g saed €0 37 47 2015 F A saed €0 213 § qg
7 TS, 2015 F T AT FIT g AT AT 3 qartawor (F2eqon) sferfe=s, 1986 a1 axfawer qarema fAgior
Aferg=AT, 2006 TAT T fAfATwe S srfarg=mT, 2011 % stfawaon arer fEer % FAegat a1 agtawor samfcg a7
T A=A S s & swarat 9 7= F s o arie 12 fTEaw, 2012 s 24 54, 2013 F F1Aed 3199
TATALI FHTET eieor srfesg=ar, 2006 F T w1 qRafad a1 Fofed T8t F7 T I 37T ST 7 37 oI9req
T e o ;

9. 3T TATA, A9 ¥ AAATY TEAT HATAT TAT T5T TATALI THTHATA LT ST T Ao weara, Faen

F et o wafaweiia samatcq F forg aatawer qarama Faior sfar=ar, 2006 # srefia vt afigrses & o
T B T8 8, Srai™ T8 9¥ F1F AW w7 (AT 8, TATEuiid Saraied il HHT § 9¥ Icq1a & faeqe a1 g a1 @
TTEeeit sETated 1 e R AT 3eare e § qfiede A g

10. TATEAL, A9 ¥ FTAGT TRAGT HATAT T TATALO 6T FATET F HXE 3T ITH AT F FATSA % [org ¥
IO TGO FT SULTHA FIA 6 (70 g A@eqT qo=A1 & ag Gt [, s q@tawor gura [aior s,

2006 F eI TaTawer fAfe= &7 SIquTe 981 #¥ ¥ 8, F aHi== Ofd 7 wxiawetry fEfeat i sruremT & oo @
AT AT AT ;

1. &Y 9ATEwy, a9 3T Foarq TRaaq §ares UHT a7 Gt i oftgaw aatawefr &t i
AAITAAT & SN AT AT TGHAAT & 7 T v ATAAAHT e foar Bt = F e, S aatawor & for siferew
THFATAETIF R TAT TH IZ9F FT SRET FIA % [oI0 AT AL THT Tqraqt &, ST AT F, AT a4 %
o aqfra Tt F ATy T=EeiT AATicd Y& AT AEeTE AT 8, TehAT UHT g1 AR 0, ST qarawr
TATET fAeTor sfaR=mT, 2006 F IUSUl F Soddd 9T U Y, SEH AATATAAT ST SAATATAAT F AT ATH
TATTT B TAT THTALIT o THAT & [0 FHT =T & JTaaHh av ;

12, S gTT I=9q9 “ITETT 9 249 FTSHA R TraTai-o el UFe a919 9 &9 (e e sienfies
TEUOT FT ATAAT) H 13 wea<y, 1996 #1 Ao 30 ww f&far % o+t qem suae &1 fresrr G siw a7 fFAeed T
& wafawor (") sfaf==m, 1986 & stefie qFaT=T #T agel &f ST Jhdl § (1996(3) TEHET 212) | "e+=T
=TT § 7g "ufera A & aatawer (w@veron) sfafRem, 1986 FY gy 3 T weaTe (A, FamlRafy, suw wfafate)
FTH AT ITT FIA, ST dg TGl FATCIEl F HLAT 3T U & YA (o0 qaeds® a1 o=
L3 = U " FTETEd T H FIFT FAT g | T 5 Fal T T (AT 3Tk T e) T ATAHAHW F Igeat
T UTed 3 % o fAer ST e i ofaFd 989 F2dt g | 9T 2(F), 9T 3 3% g 5 # “umiawr’ fi g
TRCATYT o STET Haid qYhIT HT UHT FHT AqOFqaT &, ST “TATEL0r T FaTeer & F2e07 ST h1T & TS & o

AELTF AT GHIAA & | FT AR, U FAT IUTT 0 7 TH a9t [aer S #33 % e qerq g, S0 w@iaa
TS % oI saes 21 | 30 7o § S gfF At F o e FiFE F g2, ST SUTT Fe ¥ IR
AT FIA T AT AT Jeerad FA AT IAN 9T 0T Fw2 it orfq oft & qom =0 7w agqa ft 1€ w6 =7,
AT IUTAT T FATead A o7 ITART FeAT T § | AT =TT § 78 & @ufera fBFar g & o=t
ITAT T HITIeAT Flel o TIT AT AW T I 9T 3 377 9T 5 | siqtted &, o sreatas foega o =+
ATOT & o AT TAT & | T (S2er) SATefaaw, 1986 it oM< 3 T 9T 5 e Si¥ AT AT % 37+ ITaet
F AT TeanTe &l vg g7 Faer w2 & forw o ve |9ft SuTT 2 & o |qered &3 g, S “9aiawor’ % 6 i
e F o sraegs a1 = 2, S afveataa wr qatawor (@wern) sferfaaa, 1986 &t e 2(F) # sweafas
Beqa i =T ereat § g R 19T 8 | 39 afd % stasia et e T e R e i afafus
FIA, STATE IUTAT T FTATvad F T A9 I T ST Fgl AT gl Ieerae FLd a7l I I ITATF I
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AT AT SATEITAT FLer hF AT AT § | TATIAT 6 ITATE STTAT 1 AT o0l FITAAT 3 JTTAA HT TT AL GO0
g oft T@r o1 7T g, S o@ "Eiiis =1 § 29 fgia & =7 § S R 19w 2, SF aguorhar g war g
FT Frgia | “wgurEat Sar At €, BEta fi a5 7 g B agur g w1 TEaT B T T ITEH STATT T A
et @R = F=aae, & ST Tgur F1RA FaT § AT UH /IS FT STEA F2dT 8, ST TG00 FA FdT 8, F a1
CRUEAE

13. (1) AT s, FEHT qeFE, wtEr (@) e, 1986 F MW 5 % sufaaw (3) ¥ @ (7) F A afvd
TATET (S ST, 1986 Ft aTeT 3 ¥ ITETT (1) ¥ ITART (2) F @2 (i) F ITET (F) #T G2 (v) TR IET
oTTRAT T TN e U Aaer aoft § fo s ar ey a7 e aiasmret &1 faea ar s ar
ey, o g7 Tatawr gera fHaieer stfesEeT, 2006 F ot & atawofty srfeq srferd & wmea & ey
T ®, FTiRefa, FeT gt g I sfafaaw i oy 3 v 37T (3) F srefiw e Fiw g AT O whT
Ttar Furd et i § 9 watavefe smmatey st fro e, Sad st ar senfef § ofiemds % anr
S HAT | AL IT AT T QTEH TR ST 8, 7 qrtaor sera eieor sfesg=aT, 2006 F Ieer=e FT AT T SO
s sar Ao O § Gt b F agem =i G s ;

(2) I T H, T TG FHTATT 0T ATTTAAT, 2006 F FeT Fataa DA F TrEFeor & 9@ qaEaoig
SATIT T STAT ATAT TRATSATS AT THATHRATT FTAATT T ST A F T9AT TATALONT SATTeq % [orT AT STt
g a1 Sl 0@ Taiaeoiiy serated & foAT fEaeam, sy oiiv Icare o & aRada BT §, S9 9 st &
ATAFAIT F ATHA o ®T H THAT JTUIT S U AMAT § Tl aF o6 T2 @ T qRFemme, ™eg qaiawor (§ee)
srferfaTe, 1986 #it &amer 3 FT ITLRT (3) F el Tioa T wAtaor Hard fReri=or srfgereor gy watawofiT smmafea
AT HT T, FT TAECOT sATfed Sqaed Fv & fory ferws geatda afufa g & geats A s s
TTALON SATI (T FEIT T I STAE 0l SATOAT |

(3) SoWHE F WIHAT H TATALOT (HeA0) Aferf==e, 1986 &t T 19 & ITaei & oefid Hafara o7 AT T TguT
=T a1 g aRESET SEaEE F fAeg AT i st #6369 it TR w aE@iEwr sAted daaaa
R0 ST T S=Tae F o o AT STfErs T Swrors S o S o for steeta At &7 Srus |

(4) TFTETOT (HTET) AT, 1986 FT aT 3 Ht ITUTT (3) F srefiw Aioa Hatara & forerasr qeaiaw atufa grer
IEAHT % HIHAT T AE ToATH 2 & oy ety fawar sro & afRarsET 1 o8 e o dfaator G @ g s
7 fafert % srefte s @ i e e mar 2, e ot watawefi grerarat & v gaiaeeii qreet
AITAAT o T AL T F FATAT ST THAT & ; AT 39 29T H &l (AT AT FIHIT T [ASHY THHT ¢,
EIREECIEERERCIFRIERICRIRIEp ko R e e icage e il

(5) 3H =TT | ST q@iad 37 97 (4) F favg wx fows gqeatea afffa & Fewd aheres €, o7 Ta & oA
TS T aAtEer Furd o #3 s mataeft yeea TeET Ta w3 F o agfa [ Feawat F arr
fafea o stmom | zwe srfafiea frerosr geatsa afafa oiRfEafadi T, e FisET i arHfas aor
AIETAT FETEA @ AT & FEior 9¥ qRaser & f&feree [ et & @RT w6 oiv 396 garag
TRTHLTETATSAT T TATE<0l HoTq ey RAre § U Taa feq7F & &9 # 47 a1 ST | qrfeafaehT 96,
AR TISET T FIA 3T A T9T AHETEF Sq1e9 Aadq TroET & Feieor & oo rer &1 §gw &7
oo, qateawer (F3e) Aterfaaw, 1986 & srefiT T¥ahar ATeEf=d TANTLTAT IT IISET ST ST ST TATAT
FTE ZIT TATAT TARTLTAT AT AT 37T TR ST TRug AT TAEG0T & &7 § F1d FT T TINATAT FIT
ERiESIal

(6) freros geatRT |fAfd, wataofi yaEaT TS, U ASET ST ITHRfdE a9 ATETaE g9 g

TISET | AT Fo= AT TATE0T Taed AT H SR FAT, ST o6 et By 0 aiaeois Gwam i
TATETT ATafed T 9T F Ieerae % FHTL I SAAF FAS T TEATHT g |

(7) ARATSET SEATEE U TISET ST ITHas JAT AEETAs Gare ada q1SHT 6 T6H & a0qed 9%
TATIT T T5F TGN AT 1S F ITE TEGA FLeA 00 STTAT FIAT 37 /AT T FBrprier Freras qeais afafa g
FT T S THeT At Tt g sifam = f&mr STua qo S yargia w1 aataweiia sEated e e

134



HP
Callout
ANNEXURE-XIII-8


> ANNEXURE-XIII-8 |
4 THE GAZETTE OF INDIA : EXTRAORDINARY [PART Il—SEC. 3(ii)]

H IF STHT 36T SO 377 38§31 % TSI FrAiad, e geaisd qiuta a1 Efama s arreeor # sqaed
AT FETLHT AT 3T TTHAF TAT ATRTAE HHTE AT ST F TRAATIa® Hawade & TaTq FHFT
ERuS sl

14, THT qRASETC ST BamEwaTT, ST =9 STfae=ET it aE F SeAaqail 8, TH ATIAAT & T qAraiy
ATITCd % {oIT ST 3 & TT5 g 37 TRATSHT SEaTa® 28 AfSg=T & A= qaiaeofiy st # o Fae za
ATEE=AT T TG | g ATH & S1a< gf ATaEd F7 TFd 3 |

[T &. 22-116/2015-3r50-111]
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION
New Delhi, the 14th March, 2017

S.0. 804(E).—Whereas, a draft notification under sub-section (1), and clause (v) of sub-section (2) of Section 3
of the Environment (Protection) Act, 1986 (29 of 1986) was published in the Gazette of India, Extraordinary, Part I,
Section 3, sub-section (ii), vide number S.0. 1705(E), dated the 10™ May, 2016, as required by sub-rule (3) of rule 5 of
the Environment (Protection) Rules, 1986, for finalising the process for appraisal of projects for grant of Terms of
Reference and Environmental Clearance, which have started the work on site, expanded the production beyond the limit
of environmental clearance or changed the product mix without obtaining prior environmenta clearance under the
Environment Impact Assessment Natification, 2006 inviting objections and suggestions from all persons likely to be
affected thereby within a period of sixty days from the date on which copies of Gazette containing the said notification
were made available to the public;
2. And whereas, copies of the said notification were made available to the public on the 10" May, 2016;
3. And wheress, al objections and suggestions received in response to the above mentioned draft notification have
been duly considered by the Central Government.
4.  Whereas, subject to the provisions of the Environment (Protection) Act, 1986, under sub-section (1) of section 3 of
the Act, the Centra Government has the power to take all such measures as it deems necessary or expedient for the
purpose of protecting and improving the quality of the environment and preventing, controlling, and abating environment
pollution;
5. Wheress, section 5 of the Environment (Protection) Act, 1986 empowers the Central Government to give directions
which reads as “Notwithstanding anything contained in any other law but subject to the provisions of this Act, the
Central Government may, in the exercise of its powers and performance of its functions under this Act, issue directions
in writing to any person, officer or any authority and such person, officer or authority shall be bound to comply with such
directions;
6.  Whereasthe Ministry of Environment, Forest and Climate Change issued Office Memoranda dated 12.12.2012 and
27.06.2013 to establish a process for grant of environmental clearance to cases of violation.
7. Whereas, the Hon'ble High Court of Jharkhand had passed an order dated the 28" November, 2014 in W.P. (C)
No. 2364 of 2014 in the matter of Hindustan Copper Limited Versus Union of Indiain which the High Court held that the
conditions laid down under Office Memorandum dated 12" December, 2012 in paragraph No. 5 (i) and 5 (ii) were illegal
and unconstitutional and had further held that action for aleged violation would be an independent and separate
proceeding and therefore, consideration of proposal for environment clearance could not await initiation of action against
the project proponent. The Hon' ble Court further ruled that the proposal for environment clearance must be examined on

its merits, independent of any proposed action for alleged violation of the environmental laws,
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8. And whereas, Hon'ble National Green Tribunal, Principal Bench vide its order dated 7" July, 2015 in Original

Jo deotadl

Application No. 37 of 2015 and Original Application No. 213 of 2015 had also held that the Office rl:A\NNEXURE XI-8 |

12" December, 2012 and 24™ June, 2013 on the subject of consideration of proposals for Term

Environment Clearance or Coastal Regulation Zone Clearance involving violations of the Environment (Protection) Act,
1986 or Environment Impact Assessment Notification, 2006 Coastal Regulation Zone Notification, 2011 could not alter
or amend the provisions of the Environment Impact Assessment notification, 2006 and had quashed the same;

9.  And whereas, the Ministry of Environment, Forest and Climate Change and State Environment |mpact Assessment
Authorities have been receiving certain proposals under the Environment Impact Assessment Notification, 2006 for grant
of Terms of References and Environmental Clearance for projects which have started the work on site, expanded the
production beyond the limit of environmental clearance or changed the product mix without obtaining prior
environmental clearance;

10. Whereas, the Ministry of Environment, Forest and Climate Change deems it necessary for the purpose of protecting
and improving the quality of the environment and abating environmental pollution that al entities not complying with
environmental regulation under Environment Impact Assessment Notification, 2006 be brought under compliance with in
the environmental lawsin expedient manner;

11.  And whereas, the Ministry of Environment, Forest and Climate Change deems it necessary to bring such projects
and activities in compliance with the environmental laws at the earliest point of time, rather than leaving them
unregulated and unchecked, which will be more damaging to the environment and in furtherance of this objective, the
Government of India deems it essentia to establish a process for appraisal of such cases of violation for prescribing
adequate environmental safeguards to entities and the process should be such that it deters violation of provisions of
Environment Impact Assessment Notification, 2006 and the pecuniary benefit of violation and damage to environment is
adequately compensated for;

12.  And whereas, Hon’ble Supreme Court in Indian Council for Enviro-Legal Action Vs. Union of India (the Bichhri
village industrial pollution case), while delivering its judgment on 13". February, 1996, analyzed al the relevant
provisions of law and concluded that damages may be recovered under the provisions of the Environment (Protection)
Act, 1986 (1996 [3] SCC 212). The Hon'ble Court observed that ...... section 3 of the Environment (Protection) Act,
1986 expressly empowers the Central Government [or its delegate, as the case may be] to "take al such measures as it
deems necessary or expedient for the purpose of protecting and improving the quality of environment......... ", Section 5
clothes the Central Government [or its delegate] with the power to issue directions for achieving the objects of the Act.
Read with the wide definition of "environment" in Section 2 (a), Sections 3 and 5 clothe the Central Government with all
such powers as are "necessary or expedient for the purpose of protecting and improving the quality of the environment".
The Central Government is empowered to take all measures and issue al such directions as are called for the above
purpose. In the present case, the said powers will include giving directions for the removal of sludge, for undertaking
remedial measures and a so the power to impose the cost of remedial measures on the offending industry and utilize the
amount so recovered for carrying out remedial measures........ Hon'ble Court has further observed that levy of costs
required for carrying out remedia measuresisimplicit in Sections 3 and 5 which are couched in very wide and expansive
language. Sections 3 and 5 of the Environment (Protection) Act, 1986, apart from other provisions of Water and Air
Acts, empower the Government to make all such directions and take all such measures as are necessary or expedient for
protecting and promoting the “environment', which expression has been defined in very wide and expansive terms in
Section 2 (&) of the Environment (Protection) Act. This power includes the power to prohibit an activity, close an
industry, direct to carry out remedial measures, and wherever necessary impose the cost of remedial measures upon the

offending industry. The question of liability of the respondents to defray the costs of remedial measures can aso be
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looked into from another angle, which has now come to be accepted universaly as a sound principle, viz., the "Polluter
Pays" Principle. "The polluter pays principle demands that the financia costs of preventing or remedying damage caused
by pollution should lie with the undertakings which cause the pollution, or produce the goods which cause the pollution”.
13 (1). Now, therefore, in exercise of the powers conferred by sub-section (1) and sub clause (a) of clause (i) and clause
(v) of sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause (d) of sub-rule (3) of rule
5 of the Environment (Protection) Rules, 1986; the Central Government hereby directs that the projects or activities or
the expansion or modernisation of existing projects or activities requiring prior environmenta clearance under the
Environment Impact Assessment Notification, 2006 entailing capacity addition with change in process or technology or
both undertaken in any part of India without obtaining prior environmental clearance from the Central Government or by
the State Level Environment Impact Assessment Authority, as the case may be, duly congtituted by the Central
Government under sub-section (3) of Section 3 of the said Act, shall be considered a case of violation of the Environment
Impact Assessment Notification, 2006 and will be dealt strictly as per the procedure specified in the following manner:-
(2) In case the projects or activities requiring prior environmenta clearance under Environment Impact Assessment
Notification, 2006 from the concerned Regulatory Authority are brought for environmental clearance after starting the
construction work, or have undertaken expansion, modernization, and change in product- mix without prior
environmental clearance, these projects shall be treated as cases of violations and in such cases, even Category B projects
which are granted environmental clearance by the State Environment Impact Assessment Authority constituted under
sub-section (3) Section 3 of the Environment (Protection) Act, 1986 shall be appraised for grant of environmental
clearance only by the Expert Appraisal Committee and environmental clearance will be granted at the Central level.

(3) In cases of violation, action will be taken against the project proponent by the respective State or State Pollution
Control Board under the provisions of section 19 of the Environment (Protection) Act, 1986 and further, no consent to
operate or occupancy certificate will be issued till the project is granted the environmental clearance.

(4) The cases of violation will be appraised by respective sector Expert Appraisal Committees constituted under sub-
section (3) of Section 3 of the Environment (Protection) Act, 1986 with a view to assess that the project has been
constructed at a site which under prevailing laws is permissible and expansion has been done which can be run
sustainably under compliance of environmental norms with adequate environmenta safeguards; and in case, where the
finding of the Expert Appraisal Committee is negative, closure of the project will be recommended along with other
actions under the law.

(5) In case, where the findings of the Expert Appraisal Committee on point at sub-para (4) above are affirmative, the
projects under this category will be prescribed the appropriate Terms of Reference for undertaking Environment |mpact
Assessment and preparation of Environment Management Plan. Further, the Expert Appraisal Committee will prescribe a
specific Terms of Reference for the project on assessment of ecological damage, remediation plan and natural and
community resource augmentation plan and it shall be prepared as an independent chapter in the environment impact
assessment report by the accredited consultants. The collection and analysis of data for assessment of ecological damage,
preparation of remediation plan and natural and community resource augmentation plan shall be done by an
environmental laboratory duly notified under Environment (Protection) Act, 1986, or a environmenta l|aboratory
accredited by National Accreditation Board for Testing and Calibration Laboratories, or a laboratory of a Council of
Scientific and Industrial Research institution working in the field of environment.

(6) The Expert Appraisd Committee shall stipulate the implementation of Environmental Management Plan,
comprising remediation plan and natural and community resource augmentation plan corresponding to the ecological

damage assessed and economic benefit derived due to violation as a condition of environmental clearance.
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(7) The project proponent will be required to submit a bank guarantee equivalent to the amount of remediation plan
and Natural and Community Resource Augmentation Plan with the State Pollution Control Board and the quantification
will be recommended by Expert Appraisd Committee and finalized by Regulatory Authority and the bank guarantee
shall be deposited prior to the grant of environmental clearance and will be released after successful implementation of
the remediation plan and Natura and Community Resource Augmentation Plan, and after the recommendation by
regional office of the Ministry, Expert Appraisal Committee and approval of the Regulatory Authority.
14. The projects or activities which are in violation as on date of this notification only will be €eligible to apply for
environmental clearance under this notification and the project proponents can apply for environmental clearance under
this notification only within six months from the date of this notification.
[F. No. 22-116/2015-IA-111]
MANOJKUMAR SINGH, Jt. Secy.
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EXTRAORDINARY
9T [I—EUS 3—3U-WUE (i)
PART II—Section 3—Sub-section (ii)

puicank-Reeaiiin
PUBLISHED BY AUTHORITY
€. 914] ¢ faoelt, IERAR, W= 9, 2018 /TR 18, 1939
No. 914] NEW DELHI, FRIDAY, MARCH 9, 2018/PHALGUNA 18, 1939

qgiaer, a9 S} ey IRadT #aeg

Ffer=AT
% feoelt, 8 ®TH, 2018

F1.9M.1030(37). — T2, a9 Y Teary TRadT 7T F FATeg==T &, FA 804(3), AT
14 w19, 2017 (518 38 THF TATq IF ATILAAT Fgl AT 8) FRT TGO sTared o Aaer et
T ST FA & o TRIISHTsH & qeaisd & forg whwrar stfegf=a 6t §, S# wra a agiawor garana
ATeg=AT 2006 [F1.3M. 1533(3), aia 14 f&&aw, 2006] F T TAT ATTF T TG AT
gfvrarea fFo faeT Tataofi samated & 9% Scares F7 e 91 Scareq e § gREdn #7 w 0 e Y
AT g

T T, a9 ST SeAarg aad (S8 388 380 T4 31 ATS=AT FT T47 2) I<6 ATqg==1
H, o aTai & AT, T 13 F ITRT (2) g e fTar 5 oow g9 #, 9 a"iaer qurara [yt
ATEE=AT, 2006 F Tef Hated Eamas I § 99 TAaoiia SATated 1 TIeAT Tt TrArs«rg ar
ForaTeraTT |TFHTOr T A FA % TeETq TEvui sTted & forg arft S € ar i @ mtEi
sTfed % AT fawame, syt siw 3care fsor § afvaas fBFar g, 3 afarsEret # sfawa &
AT % & § THAT AT 3f¥ U AT & 7gf 9% & q=9 g it ahasmm, S gatawr (@)
aferfaerm, 1986 &Y &y 3 &Y ITATT (3) F 7efi= fed =7 gata<or @ura Reiwor yrfeerr gy waawehiT
FATIed STEed T T &, FT TATELONT AT Aqacd F39 & forw forws qeaisa afafa g & geais
FRIT STTORTT ST 9 Ta <ol daT9icd FElT Fq< 92 STacd il STTus ;

ST AT Fl I ATILAT & AT H T ‘&' 3T Ta9 &' F Aaqeid e It Tt qedd § o=
FIA & o0 3T & Td ITH g0 & |

Y HATAT T oArn TiAAfEeat aar sh=nfis @ F srearaed 9T gu @ Sad #rd=rem gaet
FTLOTT AT TEATAT T AT TLT F o0 oot gaedt amaent &1 [uerr #29 F o q@«fea s # afear
T TATATST FIA HT AL AT AT ;5

1350 GI/2018 )]

139


HP
Callout
ANNEXURE-XIV


<ANNEXURE-XIV|
2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

3 % faoeht foora g e srfasreor F s adirg 27 9, 2017 % Saer g7 A9 sisTell TohT
BIBRERT U Uer o7 F918 919d 69 37 77 A9F qA AEad §, 570/2016 F 99 gF ATHA H, 799 g
GO FEFIE T U FF FATH AT T ST T qATHF A e |, 576/2016 F A | T {TAT 0907
TRMHE U9 U I a9 AT 99 3T o+ Ao § qA aaed §. 579/2016 F AHA § T ¥ 17
TS T2 fTE R S % o Maer o BT ¢ SR At % saEe 9aiEwer SR Y T w/E
TERTY A o "y § I areer arfia B g |

Y IULRE FI AT | @A gU, Hald S &l Ig a9dq® Tdiq gal g & a8 ddied §, 39
FRAT o, AT T8 T9Tad g 0 TATaT ¢, e A7 T AHT HEd 6 978§ TATEL0r (HTe)
7w, 1986 * =W 5 & 3ufHaw (3) % @< (F) § Mi<® AT &1 ATAT FT AWT Fh I ATSGAAT 4.
1.3, 804(37), AT 14 AT, 2017 FT HATET FY |

AT o, FErg TR, Taiaen (F2er) e, 1986 * =W 5 % sufagw (3) F @< (9) F a1
gfea gatawor (Fwegorn) srfafaam, 1986 &t & 3 it ITLTT (1) % ITUTT (2) F @< (i) F IUEE (F) A<
T (V) ZIET Y& «Rdl T TN F:3d g0, Alhigd | I a9 & F9w 5 % 3ufaaw (3) F @< (F) § [y
T GEAT AT ATAT & QT AT FIT I AtergEAr # Aafertad gerred Fwedr § |

I ATeg=AT H, 7T 13 H,-
(F) ITAT (2) F Far o2 MEferfErd 927 T S, a9id;-

"(2) 39 =M H, S TATALT FHTATT Agiwor srteeEeaT, 2006 F oreftw gatea AfAame st &
T TN SATATd T STTeAT ATAT TATSTATY AT Fohamshe T SIaTor #71d S 3 % 99971 Taraeig
FATITC % forT AT ST & AT Sieg i+ @ T dATTIed o o7 e, seffaehianon T Icare e
H qiEds BT €, 39 aRasArst T SATaRaoT & 9T 6 ®9 H JHET STOAT ST 9790l THTETd et
ATE=AT, 2006 F ATLAT F T F' F FaA9q AT ATl FrATSAren 1 Hharewerar &1, Sw e
ufasTet ar et &1 faeae i snyfAdmer ot g, dae § fRows gewise wfafa ogwr
wfaefty MRy Yee FA F o geatwd e STom sie qateeefi smmafty FT @ 9w ywe i
SO 3 Tt ' aRISTHTet o fory, SaeT Feaisd si¥ sTHTa" Taiawer (Hver) stafa=e, 1986 Fi amr
3 &1 ITETT (3) % AL rSq AT TAT 3T T TALAFN § T AT §F TASTEA T T AT oA
FIATAAT i T AT T AT AT TATEL0T FHTETT Feri2or srteeront § Afga g 1

(@) 37T (4) F T 97 Ao 3ot war s, sret;-

"(4) wATEer (&Teron) sfearfeew, 1986 #t ey 3 Fi IaET (3) F arefitw wiea i waw i fAorwsr
Tfafa a7 7 A7 99 ToAEs s qeaind qiuid g Ie0Ed & 2l w1 Ag EATHT L &
foro fRrefeor frar stroam & afiarsmr w1 o0& woer 9w |@Rmter G war g sy fBtet F s
AT B Y o BT @ 8, e 99 9@t eI & |91 G=iaoiid ATl 6l
AATAAT % AT IO €T F FATAT ST THAT g ; A 39 9T H @i Ja9 F' F d= =Feorws
AT AT AT TR T 6 AL TRATSAT 6 (70 5T AT §F AT Fq< 0l (A0 At
atafa 1 At awrTes g, e % adie ser wriarsai & aror afrsET v g5 we i e
=¥ ST

(1) ITAT (5) T X RAferiad ST =T S[TusT, 9T

"(5) I F9T § ST qATFT 3T IT (4) F fovg I A0S qedisne afaid 1= A1 §9 TsT &
s yeaiwa afafa & Aehd ahTen §, 39 T&9 # efid RS re il wia7or urd A
Tl ST TATAO TS AT ST [A9ras qediehd aiHid AT T AT §5 AsTA4T A0S ol
atafa Fame #w3a % fou aqiza [y Rt & arg G B s | zas afafe o
Tt atufa iRafadiT T, Eeart TSET 3T IThias a9 rETas 9 aade
ToAr & Ao o qfeer & fBfdre e Regat & @fte w6 st s gafaa
qERITETATSA g1 g0 qerd g Rure § uF F=oqe qewqmy F ®Y § 977 A S |
TR THAT, TR TISAT dAT FIA 3 TTHaH TAT TRETAS TqTed Arae« Jrsr
F o % forw eTer &1 Jrgr sfiY fEresrwur, axfewer (F¥eor) STy, 1986 & o7efi| avgehar
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srferg=rd STARTSITET AT T ST ST FLMTRA TATIT a1 GTT AT STt AT AT 37
ST ST ST TRUg Y TATaw % & H FTF FT ol THETATAT I 36T ST 1

(1) ST (6) F =T 9T FAerieriera T T&T SITuA, S

"(6) Tareras oAt A, FATEATT, 5T AT §9 e (s oaiwd qiuid Tarawois Saed
AT, TR JISET 3T TTHIaF AT AR S SA1E| AEadd Toer 8§ Hase aaqd areft
TTAONT TEET ST T ITRTAT H, ST T oAt (o0 0 qaia<ei i THar T qaiaiy
ST T &I % Ieera & FET ITYT AT FIAS T TEATHT g 1"

(F) STUT (7) 19 I FEferied STHT T@r S[Tusl, ;-

"(7) TRTSET TEATEE § TR AT ST ATHfad TA7 ATHET I S9TeR e AT fi T
F FHGA I AT T 5T TGO FIF0T A€ o I TG HIA I ATeT gRIT A T a1 §9
TSTE ATT AT AHTd G AT Yo '&F TRATSHT 6 o 7 i fAewrer e geaisa
AT T AT SATUIAT ST THHT AT Ieeor 1T sifaw &9 3F7 SITusm a1 S i &
AT SATITed STaEcd e § TF ST THAT ST 3% I8 HATAT % WTRfd wrata, f&aoms
qeawd afuta, Tarfeafa, s a1 99 Tsas Fews geaiwd afita gur Gfiamms srtewer
SATHIEA & TAT GUTTHILT AT AT TTH T TAT ATHETIS SHTEA A= AT 6 THATTIEF
FTATATT o T9AT (FHFT HAT ST 1"

[T, &, 12-11013/22/2017-3150-11(Tw)]
FTALT ATAT, HIHd qrad
feroqur: ot srferer=T .3, 804(=), AT 14 ATH, 2017 T TeRITAT T T2 off |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 8" March, 2018

S.0. 1030(E). —Whereas, the Ministry of Environment, Forest and Climate Change vide notification
number S.0.804(E), dated the 14™ March, 2017 (hereinafter referred to as the said notification) has notified
the process for appraisal of projects for grant of Terms of Reference and Environmental Clearance, which
have started the work on site, expanded the production beyond the limit of environmental clearance or
changed the product mix without obtaining prior environmental clearance as mandated under the Environment
Impact Assessment Notification, 2006 [S.0.1533 (E), dated the 140 September, 2006];

And whereas, the Ministry of Environment, Forest and Climate Change (hereinafter referred to as the
Ministry) in the said notification infer alia, directed vide sub-paragraph (2) of paragraph 13, that in case the
projects or activities requiring prior environmental clearance under Environment Impact Assessment
Notification, 2006 from the concerned Regulatory Authority, are brought for environmental clearance after
starting the construction work, or have undertaken expansion, modernization, and change in product- mix
without prior environmental clearance, these projects shall be treated as cases of violations and in such cases,
even Category B projects which are granted environmental clearance by the State Environment Impact
Assessment Authority constituted under sub-section (3) section 3 of the Environment (Protection) Act, 1986
shall be appraised for grant of environmental clearance only by the Expert Appraisal Committee and
environmental clearance will be granted at the Central level;

And whereas, the Ministry has received a number of proposals relating to all sectors covered under
category A and category B, for consideration in pursuance of the said notification;

And whereas, the Ministry is in receipt of representations from the public representatives and
Industrial Associations, requesting delegation of powers to the respective States to deal with the violation
cases for operational reasons and expediting the proposals;
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And whereas, the National Green Tribunal, Principal Bench at New Delhi vide their order dated the
27" November, 2017 in similar matters in OA No.570/2016 titled M/s Anjli Infra Housing LLP Vs Union of
India & othrs, OA No0.576/2016 in the matter of M/s Ankur Khusal Construction LLP Vs Union of India &
others and OA No0.579/2016 in the matter of Anjli Infra Housing LLP Vs Union of India & others, has passed
directions for consideration of the projects at the State level and pass appropriate orders in regard to
grant/refusal of the environmental clearance in accordance with law;

And whereas, in view of the above, the Central Government finds it necessary to amend the said
notification number S.0.804(E), dated the 14" March, 2017 by dispensing with the requirement of notice
referred to in clause (a) of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 regarding
inviting objections and suggestions from persons likely to be affected thereby, in public interest;

Now, therefore, in exercise of the powers conferred by sub-section (1), sub-clause (a) of clause (i) and
clause (v) of sub-section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with
sub-rule (4) of rule 5 of the Environment (Protection) Rules, 1986, the Central Government hereby makes the
following amendments in the said notification by dispensing with the requirement of notice referred to in
clause (a) of sub-rule (3) of rule 5 of the said rules, in public interest, namely:-

In the said notification, in paragraph 13, -
(a) for sub-paragraph (2), the following sub-paragraph shall be substituted, namely:-

“(2) In case the projects or activities requiring prior environmental clearance under the
Environment Impact Assessment Notification, 2006 from the concerned regulatory authority are
brought for environmental clearance after starting the construction work, or have undertaken
expansion, modernisation, and change in product-mix without prior environmental clearance, these
projects shall be treated as cases of violations and the projects or activities covered under category A
of the Schedule to the Environment Impact Assessment Notification, 2006, including expansion and
modernisation of existing projects or activities and change in product mix, shall be appraised for grant
of environmental clearance by the Expert Appraisal Committee in the Ministry and the environmental
clearance shall be granted at Central level, and for category B projects, the appraisal and approval
thereof shall vest with the State or Union territory level Expert Appraisal Committees and State or
Union territory Environment Impact Assessment Authorities in different States and Union territories,
constituted under sub-section (3) of section 3 of the Environment (Protection) Act, 1986.”;

(b) for sub-paragraph (4), the following sub-paragraph shall be substituted, namely:-

“(4) The cases of violations will be appraised by the Expert Appraisal Committee at the Central
level or State or Union territory level Expert Appraisal Committee constituted under sub-section (3)
of section 3 of the Environment (Protection) Act, 1986 with a view to assess that the project has been
constructed at a site which under prevailing laws is permissible and expansion has been done which
can run sustainably under compliance of environmental norms with adequate environmental
safeguards, and in case, where the findings of Expert Appraisal Committee for projects under
category A or State or Union territory level Expert Appraisal Committee for projects under category B
is negative, closure of the project will be recommended along with other actions under the law.”;

() for sub-paragraph (5), the following sub-paragraph shall be substituted, namely:-

“(5) In case, where the findings of the Expert Appraisal Committee or State or Union territory
level Expert Appraisal Committee on point at sub-paragraph (4) above are affirmative, the projects
will be granted the appropriate Terms of Reference for undertaking Environment Impact Assessment
and preparation of Environment Management Plan and the Expert Appraisal Committee or State or
Union territory level Expert Appraisal Committee, will prescribe specific Terms of Reference for the
project on assessment of ecological damage, remediation plan and natural and community resource
augmentation plan and it shall be prepared as an independent chapter in the environment impact
assessment report by the accredited consultants, and the collection and analysis of data for assessment
of ecological damage, preparation of remediation plan and natural and community resource
augmentation plan shall be done by an environmental laboratory duly notified under the Environment
(Protection) Act, 1986, or a environmental laboratory accredited by the National Accreditation Board
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for Testing and Calibration Laboratories, or a laboratory of the Council of Scientific and Industrial
Research institution working in the field of environment.”;

(d) for sub-paragraph (6), the following sub-paragraph shall be substituted, namely:-

“(6) The Expert Appraisal Committee or State or Union territory level Expert Appraisal
Committee, as the case may be, shall stipulate the implementation of Environmental Management
Plan, comprising remediation plan and natural and community resource augmentation plan
corresponding to the ecological damage assessed and economic benefit derived due to violation as a
condition of environmental clearance.”;

(e) for sub-paragraph (7), the following sub-paragraph shall be substituted, namely:-

“(7)  The project proponent will be required to submit a bank guarantee equivalent to the amount of

remediation plan and Natural and Community Resource Augmentation Plan with the State Pollution
Control Board and the quantification will be recommended by the Expert Appraisal Committee for
category A projects or by the State or Union territory level Expert Appraisal Committee for category
B projects, as the case may be, and finalised by the concerned Regulatory Authority, and the bank
guarantee shall be deposited prior to the grant of environmental clearance and released after
successful implementation of the remediation plan and Natural and Community Resource
Augmentation Plan, and after recommendation by regional office of the Ministry, Expert Appraisal
Committee or State or Union territory level Expert Appraisal Committee and approval of the
Regulatory Authority.”.

[F.No.Z-11013/22/2017-1A-11 (M)]
GYANESH BHARTI, Jt. Secy.
Note: The principal notification was published vide number S.0.804(E), dated the 14™ March, 2017.

M
7% faeeft, 8 T4, 2018

F1.3M. 1031(37).—Fe T TR 7 T (Eeeron) fHaw, 1986  f=w 5 % 39 77w (3) & 9= (9)
F AT atea aatavor (Feerr) srferfaae, 1986 (1986 =1 29) Y &mr 3 it ITL™T (1), STYT (2) F @< (i)
ITEE (F) ¥ @< (v) F F I A7 qEER B, TAawwr, a9 {7 FAarg mhadT /g § fggEer
HEAT F1.31.804(7) ar@ 14 AT, 2017 (BF =96 8% T9ATq SFd ATSHAAT FHgl TAT &) FRT 34
TS &1 fSrg i @ T31&<0 aTateq Sred 30 {897 1 s 2 @47 § i UH qHal &l Soaad
HTAT AT &, T AR F2A 6 (0 Jae Har g |

ST ITYFT ATSEAAT o 9T 13 % ITHT (1) 3T Haer f&ar a7 g & alRafa w607 awwn &
FAAT ITAFT ATAAH & AT Fea g G T AfEad &9 § T5d T T @0 q9raTa Heie
TTTErR &, 93 qaiavoi T&ipia ared o foEr 9 & Gy oft sor & afeear a1 et sear st §
ufiadd |fed sfava smar & o o= it 7 qaiaer garara Faior sfeee=ET, 2006 [F1.37.1533(30)
arE 14 fadae, 2006] F 9 @ wFiaweiia wieia T saer areit aRarse srerar et v
HIS[ET TRATSHTS sT2raT ramearal & faeare ar sweffaehiawer & aatawer gurq fReiwoer srfaeg=@r, 2006 %
FeeT o T HTHAT HIAT STUATT;

Y IUEFT ATIg=AT | A7 3w Svay ¢ T wuw Sfeafeq aRasmet siv Srarswarat & sogE
Srfere=aT 3 977 13 % 3T (2) 7 (7) § fafAtfae whram & same aedft & FAroer smos;

S gTaeer (Fee) srferfaae, 1986 it T 3 it ITLTT (3) T Waed erfaadt H TART F:d gU
ITAFT ATSGEAT & 937 13 % IT AT (4) F AT H A & H IooraA F WIHAT FT GeATwA FA 3T
FeAT TLCHTT T RIS e o forw 3t & 3 f3orasit & foerhe a9+ areft 9ed 9<ehTe, Ia1a<ur, 9+
AT ATy TRad HATAd, Hedia w1.eM.1805(3), A 6 S, 2017 & Afeg=AT gRT uE fFews
AT FIHT (STET) T T35 3T 3T 97 ;
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#fIY 39 TF Afoq & T F&A9s gegiwa atufa &, «f va.F. ey, a9rs € #1399 gietd 5
qaeg Af=a F T H TG0, a9 i TAarq TRads #Arad % Traiarer 9 § qarafaarrd & a1 o |

T JTEAF TAT T=TAT Heely FI00 T, ATAHHT ATHAT § FATE F2 F forw wisa ¥ 72 fFowss
Feataha aiafa % gaer gt=a & &9 § gorfeafa «f va.F sfawga, asfas € % aror g € a1 dsnfas
T IT SATIAS ST T ATHIR ST FeAT THI=T g9 €,

AT T A, FealT TCRTE qATaLr (Heeron) srfarfaaw, 1986 (1986 FT 29) Fr &y 3 #Fi 37T (3)
FTET Wacd ATt T AN 7 g0 37 Iad STTEeg=aT §0 F1.377.804(37) a¢r@ 14 714, 2017 F 47 13 %
ITALT (4) F ATHLOT H AT F TSI, FHTLTON, AT I, g2 3, IUEe (i), " 6 57, 2017 & TFHTia
AT G Al TATE0 a9 37 FTaarg TRadd HArad €T FT.377,1805(31), @ 6 A, 2017 F ofaer
FeferT Serred w3l &, Q-

IS AR T AR H, FH H0 11 F qre, w6 (2) § wiattedt F wum wy, Mwtorfeg yfafte wh
STTOAfY, Srerie--

"IFTAF € AT AATF TF AT F31 i, TefRafa, wafawo, 3= o7 Serary aheads, #§9rad, SeanT O,
TE faeet1-3 |

[1.5.52-11013/22/2017-3T20-1 | (TH)]
T AT, §Fd T
feroqur: et smaer &, #1.31.1805(31) AT 6 S, 2017 FTT WeRTier fHaT =T A |

ORDER
New Delhi, the 8" March, 2018

S.0. 1031(E).—Whereas, by the notification of the Government of India in the Ministry of
Environment, Forest and Climate Change number S.O. 804(E), dated the 14™ March, 2017, issued under sub-
section (1), sub-clause (a) of clause (i) and clause (v) of sub-section (2) of section (3) of the Environment
(Protection) Act, 1986 (29 of 1986), read with clause (d) of sub-rule (3) of rule 5 of the Environment
(Protection) Rules, 1986 (hereinafter referred to as the said notification), the Central Government has
established an arrangement to appraise the projects, which have started the work without obtaining prior
environmental clearance and such cases have been termed as cases of violation;

And whereas, vide sub-paragraph (1) of paragraph 13 of the said notification, it has been directed that
the projects or activities or the expansion or modernisation of existing projects or activities requiring prior
environmental clearance under the Environment Impact Assessment Notification, 2006 [S.0.1533(E), dated
the 14" September, 2006] entailing capacity addition with change in process or technology or both,
undertaken in any part of India without obtaining prior environmental clearance from the Central Government
or by the State Environment Impact Assessment Authority, as the case may be, duly constituted by the Central
Government under the said Act, shall be considered a case of violation of the Environment Impact Assessment
Notification, 2006;

And whereas, the said notification further provides that the projects and activities referred above, shall
be dealt strictly as per the procedure specified in sub-paragraph (2) to (7) of paragraph 13 of the said
notification;

And whereas, in exercise of the power conferred by sub-section (3) of section 3 of the Environment
(Protection) Act, 1986 and in pursuance of sub-paragraph (4) of paragraph 13 of the said notification, an
Expert Appraisal Committee (EAC) was constituted by notification of the Government of India in the
Ministry of Environment, Forest and Climate Change vide number S.0.1805(E), dated the 6™ June, 2017
comprising members with expertise in different sectors to appraise and make recommendations to the Central
Government as cases of violation in all the sectors;

And whereas, in this Expert Appraisal Committee so constituted, Shri S K Srivastava, Scientist E was
nominated as representative of the Ministry of Environment, Forest and Climate Change as Member Secretary

of the said Committee;
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And whereas, due to administrative and operating reasons, it has become expedient to replace the
nomination of Shri S. K. Srivastava, Scientist E with the Scientist E or Scientist F or Scientist G, as the case
may be, as Member Secretary of the Expert Appraisal Committee constituted to deal with violation cases;

And now, therefore, in exercise of the powers conferred by sub-section (3) of section 3 of the
Environment (Protection) Act, 1986 (29 of 1986) and in pursuance of sub-paragraph (4) of paragraph 13 of
the said notification number S.0.804(E), dated the 14™ March, 2017, the Central Government hereby makes
the following amendments in the order of the Government of India in the Ministry of Environment, Forest and
Climate Change number S.0.1805(E), dated the 6™ June, 2017, published in the Gazette of India,
Extraordinary, Part II, Section 3, Sub-section (ii), dated the 6™ June, 2017, namely:-

In the said order, in the Table, against serial number 11, for the entries in column (2), the following
entries shall be substituted, namely:-

“Scientist E or Scientist F or Scientist G, as the case may be, Ministry of Environment, Forest and
Climate Change, Jorbagh Road, New Delhi-3".

[F. No. Z-11013/22/2017-IA-11 (M)]
GYANESH BHARTI, Jt. Secy.
Note: The principal order was published vide number S.0.1805(E), dated the 6™ June, 2017.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. ALOK

KUMAR
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State Level Environment Impact Assessment Authority (SEIAA), Andhra
Pradesh
Government of India
Ministry of Environment Forests & Climate Change :
D.No. 33-25-14/D/2, Chalamavari Street, Near Sunrise Hospital,

Pushpa Hotel Centre, Kasturibaipeta, , Vijayawada - 520010

Lr.No.6/SEIAA/AP/EC/Mines/2015 ' Dt.}.19. 2018,
To
The Secretary to Govt. (Mines), i W Cﬁm m?\_
Govt of Andhra Pradesh, ,
2" Block, Ground Floor,
A.P.Secretariat, Velagapudi,
Amaravati.
Sir,
Sub:-  SEIAA, A.P — Mines - Mine Leases of major and minor minerals having
extent less than 5.0 Ha. — Clarification on requirement of prior

Environment Clearance — Reg.

Ref:- 1. The Ministry of Environment and Forest, Govt. of India, EIA
Notification No. 8.0.1533 ( E), dt. 14.09.2006.
2. The Ministry of Environment and Forest, Govt. of India, New Delhi:
Office Memorandum No. L-11011/47/201 1-IA-1I(M), dt.18.05.2012.

3. Letter No. 911/P/2014, dated 31.08.2018 from-the-DirectorofMines &
SeologrFEAET—& Secretary to ‘Govt. ( Mines), Ibrahimpatnam,
Vijayawada, A.P. ;

The Ministry of Environment and Forest, Govt. of India have issued Environment Impact
Assessment (EIA) Notification S.0.No. 1533 ( E) dated 14" September 2006 that the project
activity: Mining of minerals with mining lease area is greater than or equal to 5 Hectares (Ha.)
and less than 50 Hectares ( Ha.) , shall require prior environmental clearance under category ‘B’

from the State level Environment Impact Assessment Authority ( SEIAA), Andhra Pradesh,vide
reference 1 cited. i
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ak Kumar Vs State of Haryana and

case of Deep
No. 19628-19629 of 2009

2. The Hon'ble Supreme Court of India in the :
Ors in its judgment dt 27.02.2012 in LA.No. 12-13 of 2011 in SLP
directing inter-alia as under:

minor mineral including their renewal for an

“We in the meanwhile, order that leases of !
Iy after getting environmenta

area of less than 5 ha be granted by the States /UTs on

clearance from the MoEF.”
Office

3. The Ministry of Environment & Forests, Govt. of India, New Delhi in the

Memorandum dated 18" May 2012 , vide reference 2" cited,

“decided that all mining projects of minor minerals including their renewal, irrespective

of the size of the lease would henceforth require prior environnent clearance. Mining
rojects of minor mineral with

projects with lease area up to less than 50 ha including p.
lease area less than 5 ha would be treated as category 'B" as defined in the EIA
Notification, 2006 and will be considered by the respective SEIAAs notified by MoEF and

following the procedure prescribed under EIA Notification, 2006™
& Secretary to Govt. (Mines), Govt. of Andhra

4. The Diseetor-eiiviines &
Pradesh, vide reference 3" cited
ce is required for the 3938 leases of major and

wwwhether the environmental clearan
nted and

minor minerals with an extent of area less than 5.0 Hectares which were gra
existing prior (o 18" May 2012 i.e., issue of MoEF Office Memorandum, for continuing

the mining operation or not.”

5. It is to inform that on Major Minerals in respect of lease area less than 5 Ha., the
MoE&F, Gol, New Delhi have clarified that “the mining project of major minerals (
including Iron and Manganese) of the lease area 5 ha, will not be under the purview aof

the above referred order of the Hon 'ble Supreme Court dated 27.02.201 2 and O.M No.
he MoEF.” , in the letter

L-11011/47/2011-I4-1I(M), dated .18.05.2012 issued by !
addressed to M/s.Dalaphar Iron and Manganese Mines, Keonjhar Dist., Odisha State vide

Lr.No. J-11013/1 55/2012-1A.111(M), dated 23" July 2012.

Gol, New Delhi have clarified regarding applicability of EIA

leases of 5 hectare (major minerals) and mining leases of

6. Further, the MoE&F,
0.2006, in the Circular No.J-

Notification, 2006 on mining
minor minerals which have
No. J-15012/35/2007-1A.11(M)-.Par

been operating before 14.
t, dated 2™ July, 2007 that

J that all - such mining projects which did not require
under the EIA Notification, 1994 would continue (o
(il the mining lease falls

ntal clearance
in lease area and / or there is no

«“ft is clarifie
environmental clearance
ithout obtaining environme

operate W
[ if there is no increase

due for rermewd
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enhancement of production. In the »

production, such proie vent of any increase in lease area and or
Fiiiifian m'..!' i e i w‘f”‘fd need to obtain prior environmental clearance.

" e Proj f?c'f-"' which have been o perating without any environmental
clearance would obtain environmentq

p—— ' I clearance at the time of their lease renewal
en if there is no increase either in terms of lease area or production.”

Itis informed that the clarification given in the MoEF"s Circular dated 2™ July 2007, is
applicable to those said 3938 mine leases of major and minor minerals :

: ' with an extent of
area less than 5.0 Ha., which were granted and existing prior to 18" May 2012 i.e., issue

of MoEF Office Memorandum, for continuing the mining operation.

Yours faithfully,

= ;
ﬂ 6] Wm.o.n.,aa‘ﬂr\-t« %—.L..
Membcr'Sccrctar}?,
SEIAA, A.P.
Copy to:

1. The Chairman, SEIAA, A.P. for kind information.
2. The Chairman, SEAC, A.P. for kind information.
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ANDHRA PRADESH POLLUTION CONTROL BOARD

ﬁ% D. No. 33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre,
e Chalamalavari Street, K_asturibaipet, Vij_ayawada - 520010
whdhy Website: pcb.ap.gov.in
N
Circular No.APPCBICFE/Mining projects/HO/2022- 2510712022

Sub: APPCB - CFE - Applicability of EIA Notification, 2006 to the Mining units - orders
of Hon’ble NGT, Southern Zone, Chennai dt.30.06.2020 - Hon’ble High Court
Order dt.21.04.2022 in the W.P.N0.9087 of 2022 - Instructions for processing the
applications of mining units - Issued - Reg.

Ref: . OM dt. 02-07-2007 of MoEF & CC, Gol, New Delhi.

. OM dt. 18-05-2012 of MoEF & CC, Gol, New Delhi.

. Ir.dt. 01-11-2018 of SEIAA, AP.

. T.O. Ir. dt. 22-02-2022 to the Director, Mines and Geology Dept.,

. Mails dt.09-03-2022 from the Spl. Chief Secretary to Govt, EFS&T Dept.

. The Hon’ble NGT, (SZ), Chennai vide order dt.30.06.2020 in the O.A.N0.136 of

2017.

. The Hon’ble High Court of AP Order dt.21.04.2022 in the W.P.N0.9087 of 2022.

. JCEE, ZO: Visakhapatnam Ir. dt. 23.04.2022.

. JCEE, ZO: Kurnool Ir. dt. 12.05.2022 w.r.t M/s. SSS Stone Crushers,

Bhupalapuram, BK kandriga (M), Chittoor District.

ouhWNR

O 00

k%%

The MOEF, Gol, vide reference 15! cited, has clarified regarding applicability of EIA
Notification 2006 on mining leases of 5 Ha., (Major Minerals) and mining leases of minor
minerals which have been operating before 14.09.2006 as following:

“It is clarified that all such mining projects which did not require environmental
clearance under the EIA Notification, 1994 would continue to operate without
obtaining environmental clearance till the mining lease falls due for renewal, if
there is no increase in lease area and / or there is no enhancement of production.
In the event of any increase in lease area and or production, such projects would
need to obtain prior environmental clearance. Further, all such projects which have
been operating without any environmental clearance would obtain environmental
clearance at the time of their lease renewal even if there is no increase either in
terms of lease area or production”.

The MoEF, Gol, in the reference 2nd cited, informed that all mining projects of minor
minerals including their renewal, irrespective of the size of the lease would henceforth
require prior Environment Clearance as per the orders of Hon’ble Supreme Court orders.

The Member Secretary, SEIAA of AP, vide reference 3 cited informed to the Secretary to
the Government Mines, Industry & Commerce Department that the clarification given in
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MoEF'’s circular dt.02.07.2007 is applicable to those said 3938 mine leases of major and
minor minerals with an extent of area less than 5.0 Ha., which were granted and existing

prior to 181" May 2012 i.e., issue of MoEF Office Memorandum for continuing the mining
operation.

The Member Secretary addressed a letter, vide reference 41" cited, to the Director, Mines
and Geology Dept., regarding processing of applications of Mining Projects in Andhra
Pradesh keeping in view of the review meetings being conducted by the Chief Secretary to
Govt., on status of mining projects.

The Board was in receipt of mails vide reference 5t cited, from the Spl. Chief Secretary to
Govt, EFS&T Dept. communicating representation of Watch Dog and Whistleblowers
Association, (WAWA) Visakhapatnam. In the mails, the WAWA had raised certain
objections regarding issue of CFE and CFOs to the mine lease holders keeping in view of
latest orders of the NGT and latest OMs issued by the MoEF & CC, Gol, New Delhi.

The MoEF&CC, Gol, New Delhi vide Ir.dt.10.08.2017 has clarified that “no mining lease shall
operate without prior EC and all such mines (including less than 5 Ha) which were in
operation before 15.01.2016 are required to stop their mining activity and apply to MoEF&
CC at Central Level / State Environment Impact Assessment Agency at State Level/ District
Environment Impact Assessment Agency at District level for seeking EC. The mine leases
which continue to operate without obtaining EC after 15.01.2016 shall be considered as
violation cases and the same shall be dealt in accordance with the violation Policy under
Environmental Impact Assessment Notification, 2006 as amended. The Hon'ble NGT,
Southern Zone, Chennai vide order dt.30.06.2020 while disposing the O.A.No.136 of 2017
had issued the following directions:

i. The applications which are pending as on 31.03.2016 for Environment Clearance
have to be treated as normal applications and not violation applications and the
authorities are directed to dispose of those applications in accordance with law.

ii. The persons who have not filed applications on or before 31.03.2016 and filed
thereafter, can be treated as violation applications and the MOEF&CC / SEIAA is
directed to dispose of those applications as violation cases in accordance with law.

iii. It is also made clear that all mining leases, either major or minor, even less than 5
hectares area, has to apply and get Environment Clearance as per the amended EIA
Notification dated 15.01.2016. This will apply to the existing mining leases as well.
The points are answered accordingly.

iv.62. Point No.4:-

The application is disposed of as follows:

i. The applicant is not entitled to get a declaration to quash Circular dated 3.4.2017 as
prayed for but can be clarified as detailed as per direction No.(ij) onwards.

ii. The applications which are pending as on 31.03.2016 for Environment Clearance
have to be treated as normal applications and not violation applications and the
authorities are directed to dispose of those applications in accordance with law.

iii. The persons who have not filed applications on or before 31.03.2016 and filed
thereafter can be treated as violation applications and the MOEF&CC / SEIAA is
directed to dispose of those applications as violation cases in accordance with law.

iv.It is also made clear that all mining leases, either major or minor, even less
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than 5 hectares area, has to apply and get Environment Clearance as per the
amended EIA Notification dated 15.01.2016. This will apply to the existing
mining leases as well. Without obtaining necessary Environment Clearance
irrespective of area, no mining, both minor/major, shall be permitted to operate.

Considering the circumstances, there is no order as to costs.
The application is disposed of accordingly.

In view of the above, the SEIAA and SEAC were requested by the Chief Environmental
Engineer and Member Secretary, SEAC vide mails dt.16.03.2022 and 13.04.2022 to
examine the contents of the letter dt. 01-11-2018 addressed to A.P. Pollution Control Board
and objections raised by WAWA on the above subject and clarify the following:

® whether the contents of the letter dt. 01-11-2018 addressed to APPCB still holds
good even after the objections raised by the WAWA (OR) the letter needs to be
revised.

® If so, it is requested to send revised letter to APPCB at the earliest to process the
CFE / CFO applications of mining projects.

The copies of above mentioned mails addressed to SEIAA and SEAC were also marked to
the Zonal Officers and Regional Officers of APPCB.

The JCEE, ZO: Visakhapatham vide Ir.dt. 23.04.2022 had sought instructions on whether to
process the applications of CFE / CFO of mining projects or not till the clarifications is
received from SEIAA, AP.

In response to the mails, the SEIAA vide mail dt.27.5.2022 communicated a copy of the
Hon’ble High Court Order dt.21.04.2022 in the W.P.N0.9087 of 2022 between Sri. D.
Venkata Rao, Anakapalli Mandal, Visakhapatnam District and The Secretary, EFS&T
Department; Member Secretary, APPCB and EE,RO: Visakhapatnam.

The operational paragraphs Hon’ble High Court order are as following:

4. According to Sri G. Raja Babu, learned counsel for the petitioner, the impugned
letter is unsustainable to the extent of insistence on Environmental Clearance and the

same is beyond the jurisdiction of the 3" Y respondent. In order to demonstrate the
same, a letter bearing No.6/SEIAA/AP/EC/Mines/2015, dated 01.11.2018, of the
State Level Environment Impact Assessment Authority (SEIAA), Andhra Pradesh,
Government of India, addressed to the Secretary to Government (Mines),
Government of Andhra Pradesh, is placed on record along with the Writ Petition as
material paper. In the said letter, SEIAA referred to the order of the Hon’ble Supreme
Court dated 27.02.2012, in ILA.No.12-13 of 2011 in SLP No0.19628 of 2009 and the
said order read as follows:

“We in the meanwhile, order that leases of minor mineral
including their renewal for an area of less than 5 ha be granted by the
States/UTs only after getting environmental clearance from the
MoEF.”

5. While referring to the said order, learned counsel for the petitioner submits that,
since the petitioner herein is neither asking the grant of lease in his favour nor
requesting renewal of the same, at this stage insistence on Environmental Clearance
from the authority concerned is unsustainable.
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6. In the considered opinion of this Court, the said submission advanced by the
learned counsel is perfectly justified, having regard to the order passed by the
Hon’ble Supreme Court, which is referred to supra.

7. Learned counsel for the petitioner is not disputing anything with regard to the
production of CFE and CFO from the concerned authorities. In fact according to the
learned counsel for the petitioner, petitioner herein submitted an application to the
respondents-Board on 28.09.2021 and according to the learned counsel, the said
application is still pending for grant of CFE and CFO.

8. For the aforesaid reasons, while clarifying that the production of Environmental
Clearance is not necessary at this stage, the Writ Petition is disposed of, directing the
respondents-Board to verify the application dated 28.09.2021, said to have been
submitted by the petitioner herein and pass appropriate orders in accordance with
law, as expeditiously as possible, preferably within a period of two (2) months from
the date of receipt of a copy of this order. There shall be no order as to costs.

Consequently, Miscellaneous Petitions, if any, pending shall also stand
dismissed.

In the CFE Committee meeting held on 31.05.2022 while discussing about the agenda item
“M/s. SSS Stone Crushers, Bhupalapuram, BK kandriga (M), Chittoor District, the CFE
Committee had recommended to seek the opinon of Standing Counsel on the above issue to
take further necessary action in the matter.

In this connection it is to inform that the orders of the Hon’ble NGT dt.30.06.2020 and
the Hon’ble High Court order dt.21.04.2022 are contradictory with each other. However,
the Board is of the view that the Hon'ble High Court orders in W.P. N0.9087 of 2022 dt.21-
04-2022 is very recent than the Hon'ble NGT order in OA. No. 136 of 2017 (SZ) dt.30-06-
2020. Hence, the orders of the Hon'ble High Court dt. 21-04-2022 " For the aforesaid
reasons, while clarifying that the production of Environmental Clearance is not necessary at
this stage, the Writ Petition is disposed of, directing the respondents-Board to verify the
application dated 28.09.2021, said to have been submitted by the petitioner herein and pass
appropriate orders in accordance with law, as expeditiously as possible, preferably within a
period of two (2) months from the date of receipt of a copy of this order" shall be followed
in such similar cases.

It was also decided to submit the decision of the Board to the Hon'ble NGT through the
Standing Counsel of APPCB to the Hon’ble NGT.
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In view of the above, all the Zonal Officers and Regional Officers of APPCB are instructed to
follow the directions of Hon’ble High Court in W.P.No. 9087 of 2022 dt. 21-04-2022, in
processing such similar cases of mining units until further orders.

Encl: High court order
dt. 21-04-2022

VIJAY KUMAR GSRKR IAS, MEMBER
SECY(GSRKRVK), O/lo MEMBER SECRETARY-APPCB

To
All the Zonal Officers and Regional Officers.

Copy to JCEE, UH-1 and UH-4.
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Statement showing the details of dispatch permits obtained by the respondents 10th & 11th

sl As per Letter dt:10.07.2018 to process violation As per G.O.Ms. No.56,
. Total cases dt:30.04,2016
Name of the lease holder / Extent in permitted
Company ectaves quaé'l:::ly i permitted quantity | permitted quantity from Permitted Qty Permitted Qty
No. upto 15.01.2016 (in |15.01.2016 upto issuing of B
cum) stopping notice(in Cum) upto 29.04.2016 from 30.04.20156 to upto date
M/s Navayuga Engineering
Co. Ltd
1 (10th respandent) 1.000 44874 26920 17954 27256 17618
Lessee 1D:0321060392
M/s.Madhava Projects
2 (11th respondent) 5.000 53798 6996 46802 11826 41972
Lessee 1D0:0321120405
M/s.Madhava Projects
3 (11th respondent) 4.000 214614 151264 63350 154624 59990
Lessee ID:0321000386
M/s.Madhava Projects
4 (11th respondent) 2.000 136827 115477 21350 117717 19110
Lessee 1D:0321060377
M/s.Madhava Projects
5 {11th respondent) 2.000 138314 105964 32350 111731 26583
Lessee ID:0321070381
M/s.Madhava Projects
6 (11th respondent) 4,500 162248 84108 78140 86908 75340
Lessee ID:0321080402
M/s.Madhava Projects
7 {11th respondent) 3.000 533699 127599 406100 128999 404700
Lessee 1D:0321110379
M/s.Madhava Projects
8 (11th respondent) 3.000 90638 57038 33600 61938 28700
Lessee 1D:0321110378
M/s.Madhava Projects
9 (11th respondent) 3.000 197222 161076 36146 166676 30546
Lessee 1D:0321110380 £C/ CFE/ €FO
M/s.Madhava Projects .
10 (11th res;aondefnt) 4.650 522136 101812 323601 10277 415136 ltCEWE: andd%:tza
Cumn obtaned after
Lessee 1D:0321000385
Total 2094370 974675 1119695
(™ \ .Q.‘.% a
District Mines & Geolo cer(FAC),
Anakapalll
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES AND GEOLOGY:: IBRAHIMPATNAM

Memo No.6117604/D3-2/2022. Date.17-07-2022

Sub: Mines & Quarries - Representation of M/s. Madhava Projects,
Mgp: Sri Chinta Sridhar - Certain information - Requested -Regarding.

Ref: Endorsement No.409/Min(E,F,E,S&T,M&G)/22, dt.12.07.2022 from Dr.
Peddireddy Ramachandra Reddy, Minister for Energy, Forest
Environment Science & Technology, Mines & Geology, Govt. of A.P.
along with Ref.No.01/MP/2022-23, dt.27.04.2022 of M/s. Madhava
Projects, Mgp: Sri Chinta Sridhar
The attention of the Asst. Director of Mines and Geology, Anakaplli is drawn

to the subject and reference cited and inform that the Hon’ble Minister for Energy,

Forest Environment Science & Technology, Mines & Geology, Govt. of A.P. while

endorsed a copy of the representation of M/s. Madhava Projects, Mgp: Sri Chinta

Sridhar and directed to re-verify the Quarry Lease area and submit the report
immediately.

In this connection, it is to inform that the contention of the representation
that no prior notices were issued to attend the inspection and all the inspections
were carryout without their presence and pre determined manner. Finally, they are
requested to set aside the show cause notices issued by the ADM&G, Anakaplli.

Therefore, the ADM&G, Anakapalli is hereby directed to re-verify the Quarry
Lease area and submit the report immediately. A copy of the endorsement
representation No. Ref.No.01/MP/2022-23, dt.27.04.2022 of M/s. Madhava
Projects, Mgp: Sri Chinta Sridhar is enclosed.

Sd/- V.G.Venkata Reddy
Encl: (As above) Director of Mines and Geology

To
The Asst. Director of Mines and Geology, Anakapalli.
Copy to the Deputy Director of Mines and Geology, Visakhapatnam.
// Attested //
\ ‘Wi’)[‘) ('LU’/)/

Deputy Director of Mines and Geology

G
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Ref No.01/MP/20 1 oo {
e .. Matthava Projects
T cn\rE‘Q %ﬁb‘w 1 :

The Honble Minister fy \y: NGINEERS & CONTRACTORS
Amaravathi ‘

Sir,
Subject: Show causg

Gr O z:nd Geology, Anakapalli received by M/s
Madhava Projects

{1 IR EASTaY -' a y Limited on 11.04.2022.
Science & T |

echnology, Mines and
GovtofAP.-Secretariat, .,
e twm&%xamg ¢hefollowing few lines for your kind consideration
and favourable orders.

M/s Madhava Projects and M/s Navayuga Engineering Company Ltd were established in the year 1986,
within the first 6 operational years, the company established itself and was registered as a class-1 [Civil)
contractor with the Government of Andhra Pradesh and handled various Government and Private
Agencies’ projects, The company’s main objective is constructions which is ffot only a way to improve
infrastructure but also provides a huge employment opportunities to many people. '

We Navayuga Engineering Company have taken A Defence Project work at Rambilli and Naval Dockyard
work at Visakhapatnam. For these works we Madhava Projects are Supplying Boulders and crushed
Aggregates since two years. We are having ten quarry Leases with all permissionsfrom Department of

Mines and Geology. We have also paid an amount of Rs.5.50 Crores towards Seigniorage Fees forthis
Projects only.

All of sudden we have received a show cause notice from Mines and geology Department for discrepancy
in the quarries from which directed to show cause why action should not be taken on discrepancy noticed
in excavated and permitted quantities. Further we are requested reference for which allegations are made
so as to address the complaints charges against our company.

No prior notices were issued to attend the inspection and all the inspections were carried out without our
presence and pre determined manner. The quantities are highly imaginative and arbitrary. The Mines
Department also without verifying ground realties, explanations, without our presence directly issued the
show cause notices, which are against the principles of natural justice and against the law. Furtherly,the
Department generated the impugned show cause notice based on the inspections which is not accepted
and all the alleged inspection is also seriously disputed. It is understood from the content of the said show
Cause notice, that it is pre-motivated and pre-determined to gun down our company. Certain persons
have voluntarily raised mollified allegations so as to exploit their personal earnings.

In the said circumstances and facts, we request you to kindly set-a-side the show Cause notices issued by
Asst. Director of Mines & Geology,:as being responsible citizen we have already remitted the normal
seignioragefee to the Government to every ton of Boulders excavated at the Quarries. We kindly request
you to issue the favourable orders on further course of action so as to continue our operations to supply
the road metal and boulders to our Rambilli and Dock Yard works. Otherwise we will put to serious
prejudice and irretrievable loss.

Therefore, we respectfully request the Hon’ble Minister for Mines and Geology to consider our plea in the
interest of natural justice keeping in the interest of Government Projects.

Your act of kindness and favourable order in this regard will help us in a long way.

Thanking you sir e -
Yours Faithfuly : - Endt. Ntr/*lﬂ?q

Min(EFE,S&T, M&G)/22............ :
oute:. 1 2] 2[22..

For Madhava Projects

Chinta Sridhar
(Managing Partner)

& 42 0 17 4et Elnnr Nwarakananar Visakhapatnam - 530 018
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GOVERNMENT OF ANDHRA PRADESH

DEPARTMENT OF MINES AND GEOLOGY
rom To
T‘_Submra'f..:_{u, M.S,, M/s. Navayuga Engineering Co. Ltd
Asst, Gf-uror_: L& Rop. by S D Sombabu
Asst. Directer of Mines & Geoloay (FAC) 48-9-18/29/1, Ratnaven‘i Complex
Anakapali f

DLwaraka Nagar, Visakhapatnam.

- Lr. No. 3846/0Q/2016, dated:17.05.2022
ir,

Sub: Mines and Qu;.:jr'ies ~ Q/u Assl. Direclor of Mines & Geology, Anakapalli -
Quarry Legse for Road Meta' and Building Stone over an extent of 1.00
Hectare  in Sy.No.211  of Voodery Village,  Anakapalli Mandal,

Visakhapatnam District held by M/s. Navayuga Engineering Co. Ltd -
Requestad to installation of CCTV Cameras in your quarry lease area -
- Regarding.

Ref : 1. 1his atfice Letter N0.1430/Q/2005, dated:08.03.2022.
<. This oifice Matice Mo,

1846/0/2016, dated:17.05.2022 to the lessee.
3, Inspection of the C mmittee Members constituted by the National
Green Tribunal(NGT), Chennal,

L

Iinvite your altention to the subject and references cited and inform that vide
reference 1™ this office requested all thz faase holders in this office jurisdiction that
not to contlinue / stant any quarrying wperatiens wuntil oblain the slalutery provisions of
Environmental Clearance, CFE & valid CFO from MoEF & CC / SEIAA / APPCB as per
applicability of your quarry lease and submit the same to this office for taking further
necessary action in the matler. Further this office vide reference 2™ cited issued notice
and directed the lessee not to start afy quarrying operations until submission of
statutory cleararces from the concerred authorities, failing which necessary action will
be initiated in accordance 1o provisione of Andhra Pradesh Minor Mineral Concession
Rules, 166. Further it is to inform that this office has not issued any dispatch permits
to the lease holder to commence quarrying operations in the subject quarry lease.

Further, though the reference 2" cited, this office ance again requested the
Iesseé not to start ény quarrying operations until submission of statutory clearances
from the concerned oauthorities, failing which necessary action will be initiated in
accordance to provisions of Andhra Pradesh Minor Mineral Concession Rules, 1966.

Through the reference 2™ cited, during the inspection of Joint C.?mmittee of
the quarry lease held by you on 17.05.2022 keeping in view of the .inte.nm orders of
the National Green Tribunal (NGT) vide Order in Original Application No:40 of
2022(52), the Districr Coliector, Visakhapatnam has directed to the A%st. Director
of Mines and Geology, Anckapalli to take necessary steps for installation of C_CTV
cameras to monitor quarrying operations so as to curb the quarrying operations
without statutory permissions as alleged by the petitioner.

In this connection, the specification of the CCTV cameras to be installed is

specified by the Direclor of Mines and Genlogy, Ibrahimpatnam vide Circular Memo
NO.2/16860/P-1M/2029, dL.08.06.2021 i5 as follows:
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| & p 1Y ] 3 0  p 4 S
| Si.No Type of Camera Specifications !

— |

i » AMP (720p) 1P Bullet Cameras Lens 4r'nfi_1‘|

i CWhita ) R TEY ne. '

! -

i o Minimum resolytion @ 4Mp (720p)

[ 1. CCTV Cameras '
* hunctions: 3DONR, DWOR, BLC, Day /|

| lght (e

| : o P rating o POGH Minitmumn H range : Upto

L | J0m

-——— - 4

In view of the above, you are hereby directed to install CCTV carneras (at
least two cameras) to canture the entire leased area within (D7) days and submit
compliance report 10 this office, so as to take furthor action in the matter and
submit compliznce in this regard.

Yours faithfully,

AsSi, Dis'ecwr\)f 'gn'c& eology (FAC),

Anakapalli

Copy submitied to the Culiectur & District Magistrate, Anakapalli for favour of
information.

Copy submitied to the Cellcctor & District Magistrate, Visakhapatnam for favour of
informaton.

Copy submitted to the Dhector of Mines & Geology, brahimpatnam for favour of
informaticn.

Copy submitted to the Superintendent of Police, Anakapalli for favour of
informztion.

Copy submitted to the Dy. Superintendent of Police, Anakapalli for favour of
miormation.

Copy cubmirmed to the Revenue Divisional Officer, Anakapalli for favour of
informaticn.

Copy suomitled to the Deputy Director of Mines and Geology, Visakhapatnam for
favour cf infcrrmation.

Copy to the Tahsildar, Anakaplli for information.
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES AND GEOLOGY

From To

T. Subbarayudu, M.S.c., M/s. Madhava Projects,

Asst. Geologist & Prop: Sn C. Srnidhar,

Asst. Director of Mines & Geology (FAC), 48-9-18/29/1, Ratnaveni Complex,
Anakapalli Dwaraka Magar, Visakhapatnam.

Lr. No. 1102/Q/2011, dated:17.05.2022
Sir,

Sub: Mines and Quarries - O/o Ass:. Director of Mines & Geology, Anakapalli -
Quarry Lease for Road Metal and Building Stone over an extent of 3.00
Hectares in Sy.No.211 of Vooderu Village, Anakapalli Mandal,
Visakhapatnam District held by M/s Madhava Projects, Mg. Ptr:
Sri C.Sridhar - Requested to installation of CCTV Cameras in your
quarry lease area - Rey.

Ref: 1. This office Letter No.1430/Q/2005, dated:08.03.2022.
2. This office Notice No.1102/Q/2011, dated:17.05.2022 to the lessee.
3. Inspection of the Committee Members constituted by the National
Green Tribunal(NGT), Chennal.

* ok

I invite your attention to the subject and references cited and inform that vide
reference 1% this office requested all the lease holders in this office jurisdiction that
not to continue / start any quarrying operations unti obtain the statutory provisions of
Environmental Clearance, CFE & valic CFO from MoEF & CC / SEIAA / APPCB as per
applicability of your quarry lease anc submit the same to this office for taking further
necessary action in the matter. Furthar this office vide reference 2™ cited issued notice
and directed the lessee not to start any guarrying operations until submission of
statutory clearances from the concerned authorities, failing which necessary action will
be initiated in accordance to provisions cf Andhra Pradesh Minor Mineral Concession
Rules, 1966. Further it is to inform that this office has not issued any dispatch permits
to the lease holder to commence quarrying operations in the subject quarry lease.

Further, though the reference 2" cited, this office once again requested the
lessee not to start any quarrying operations until submissicn of statutory clearances
from the concerned authorities, falling which necessary action will be initiated in
accordance to provisions of Andhra Pradesh Minor Mineral Concession Rules, 1966.

Through the reference 3™ cited, during the inspection of Joint Committee of
the quarry lease held by you on 17.05.2022 keeping in view of the interim orders of
the National Green Tribunal (NGT) vide Order in Origiral Application No.40 of
2022(SZ), the District Collector, Visakhapatnam hes directed to the Asst. Director
of Mines and Geology, Anakapalli to take necessary steps for installation of CCTV
cameras to monitor quarrying operetions so as to curb the quarrying operations
without statutory permissions as alleged by the petitioner.

"In this connection, the specification of the CCTV cameras to be installed is
specified by the Director of Mines and Geology, Ibrahimpatnam vide Circular Memo
No.2/16860/P-RM/2019, dt.08.06.2C21 is &s follows:
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|
l.No. I Type of Camera Specifications

? S

. (N EE— ) :
| * 4MP (720p) IP Bullet Cameras Lens 4mm.
i. (White) - 2 Pieces,
* Minimum resolution : 4MP (720p)
88 CCTV Cameras

« Functions: 3DDNR, DWDR, BLC, Day /
Night (ICR) |

» IP rating : 1P66 Minimum IR range : Upto
30m

In view of the above, you are hereby directed to install CCTV cameras (at
least two cameras) to capture the entire leased area within (07) days and submit

cempliance report to this office, so as to take further action in the matter and
submit compliance in this regard.

Yours falthfully,

Asst. Dlrectt»S %Iﬂ s ang Geology (FAC),
Anakapalli

Copy submitted to the Collector & District Magistrate, Anakapalli for favour of
information.
Copy submitted to the Collector & District Magistrate, Visakhapatnam for favour of
information.
Copy submitted to the Director of Mines & Geology, Ibrahimpatnam for favour of
information.
Copy submitted to the Superintendent of Police, Anakapalli for favour of
information.
Copy submitted to the Dy. Superintendent of Police, Anakapalli for favour of
infermation. ‘ _ )

opy submitted to the Revenue Divisional Officer, Anakapalli for favour of
information.
Copy submitted to the Deputy Director of Mines and Geology, Visakhapatnam for
favour of information. _

Copy to the Tahsildar, Anakaplli for information.
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES AND GEOLOGY

From To
T. Subbarayudu, M8,
Asst. Geologist &

Asst. Director of Mines & Geology (FAC),
Anakapalli '

M/5. Madhava Projects,

Prop: Sri € Sridhar,
18-9-18/29/1, Patnaven Complex,
Dwaraka Nagar, Visakhapatnam,

- L. No. 1101/Q/2011, dated:17.0 5.2022
L

Sub: Mines and Quarries - O/0 Asst, Director of Mines & Geology, Anakapalli -
Quarw Lease for Road Metal and Building Stone over an estent of 3 00
h_ec:ares N Sy.No.211 of Vooderu Village, Anakapalli Mandal,
Visakhapatnam District held by M/s Madhava Projects, Mg. Ptr;
Sri C.Sridhar - Requested to installation of CCTV Cameras in your
quarry lease area - Regarding.

Ref: 1. Thi_s office Letter N0.1430/Q/2005, dated:08.03.2022.
2. This office Notice No0.1101/Q/2011, dated:17.05.2022 to the lessea,

3. Inspection of the Committee Members constituted by the National
Green Tribunal(NGT), Chennai.

* %

I invite your attention to the subject and references cited and inform that vide
reference 1% this office requested all the lease holders in this office jurisdiction that
not 1C continue / start any quarrying operations until obtain the statutory provisions of
Enviranmental Clearance, CFE & valid CFO from MOEF & CC / SEIAA / APPCB as per
gpplicebility of your quarry lease and submit the same to this office for taking rurther
necessary action in the matter. Further this office vide reference 2™ cited issued ~ati-a
ergd cirected tne lessee not to start any quarrying operations until submission of
statutory clearances from the concerned authorities, failing which necessary action will
be initizted in accordance to provisions of Andhra Pradesh Minor Mineral Concession
Rules, 1966. Further it is to inform that this office has not issued any dispatch permits
to the lezse relder to commence quarrying operations in the subject quarry lease.

Furthe-, though the reference 2™ cited, this office once again requested the
lessee not to start any quarrying operations until submission of statutory clearances
from the concerned authorities, failing which necessary action will be initiated in
ccordance to provisions of Andhra Pradesh Minor Mineral Concession Rules, 1966.

o

Through the reference 3™ cited, during the inspection of Joint Committee of
the querry lezse held by you on 17.05.2022 keeping in view of the interim orders of
the Netional Green Tribunal (NGT) vide Order in Qriginal Application No.-0 of
2022(SZ), the District Collector, Visakhapatnam has directed to the Asst, Director
of Mines end Geology, Anekapalli 10 take necessary steps for installation of CCTV
cameras to monitor quarrying operations o as to curb the quarrying operations
without statutory permissions as alleged by the petitioner.

In this connection, the specification of the CCTV cameras to be installed Is
specified by the Director of Mines and Geology 1brahimpatnam vide Circular Memo
Nec.2/16860/P-RM/2019, dt.08.06.2021 is as fallows:
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—

'_"'T"—"—-—-—-____‘ ' — = ——— e et i e e —————
] Sl.No. | Type of Camera ‘ Spccifications
) l‘ —

| | T (720p) 1P Bullet Camara
| 1 :' (WI”[’—‘} = 2 Piecos,
| |
I

——

5 Lens 4mm
!

! *  Minimum resolution : 4mp (720p)

1. ' CCTV Cameras

| * Functions: 3DDNR, DWDR, pLc, Day /

| Night (1CR)

i * IP rating ; IPG6 Minimum Ip range : Uptoll
| . R . 30m S

In view of the above, you are hereby directed to install CCTv cameras (at
least two cameras) to capture the entire leased area within (07) days ang submit
compliance report to thig office, so as to take further action in the matter angd

submit compliance in this regard,
(\ Yours faithfully,
Asst. Dfrectol of Min(gs%nd eology (FAC),

Anakapall
Copy submitted to the Collector & District Magistrate, Arakapalli for favour of
information.

Copy submitted to the Collector & District Magistrate, Visakhapatnam for favour of
information, i
Copy submitted to the Director of Mines & Geology, Ibrahimpatnam for favour of
information.

Copy submitted to the Superintendent of Police, Anakapalli for favour of
informaztion,

Copy cubmitted to the Dy. Superintendent of Police, Anakapalli for favour of

%orm::-t}on. . )
Copy =ubmitted to the Revenue Divisional Officer, Anakapalli for favour of
Information.

Copy submitted L0 the Deputy Director of Mines and Geology, Visakhapatnam for
favour of information.

Copy to the Tensildar, Anakaplli for information.
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GOVERNMENT OF ANDHRA PRADESH ANNEXURE-XIX

DEPARTMENT OF MINES AND GEOLOGY

From To

T. Subbarayudu, M.S.c., M/s. Madhava Projects,

Asst. Geologist & Prop: Sri C. Sridhar,

Asst. Director of Mines & Geology (FAC), 48-9-18/29/1, Ratnavani Complex,
Anakapalli Dwaraka Nagar, Visakhapatnam.

Lr. No. 603 2006, d :117.05.2022
Sir,

Sub: Mines and Quarries - O/o Asst. Director of Mines & Geology, Anakapalli -
Quarry Lease for Road Metal and Building Stone over an extent of 2.00
Hectares in Sy.No.211 of Vooderu Village, Anakapalli Mandal,
Visakhapatnam District held by M/s Madhava Projects, Mg. Ptr:
Sri C.Sridhar - Requested to installation of CCTV Cameras in your
quarry lease area -- Regarding.

Ref : 1. This office Letter No.1430/Q/2005, dated:08.03.2022.
2. This office Notice No.3846/Q/2016, dated:17.05.2022 to the lessee.
3. Inspection of the Committee Members constituted by the National
Green Tribunal(NGT), Chennai.

* % %

1 invite your attention to the subject and references cited and inform that vide
reference 1 this office requested all the lease holders in this office jurisdiction that
not to continue / start any quarrying operations until obtain the statutory provisions of
Environmental Clearance, CFE & valid CFO from MoEF & CC / SEIAA / APPCB as per
applicability of your quarry lease and submit the same to this office for taking further
necessary action in the matter. Further this office vide reference 2" cited issued notice
and directed the lessee not to start any quarrying operations until submission of
statutory clearances from the concerned authorities, failing which necessary action will
be initiated in accordance to provisions of Andhra Pradesh Mincr Mineral Cancession
Rules, 1966. Further it is to inform that this office has not issued any dispatch permits
to the lease holder to commence quarrying operations in the subject quarry lease.

_Further, though the reference 2™ cited, this office once again requested the
lessee not to start any quarrying operations until submission of statutory clearances
from the concerned authorities, failing which necessary action will be initiated in
accordance to provisions of Andhra Pradesh Minor Mineral Concession Rules, 1966.

Through the reference 3" cited, during the inspection of Joint Committee of
the quarry lease held by you on 17.05.2022 keeping in view of the interim orders of
the National Green Tribunal (NGT) vide Order in Original Application No.40 of
2022(SZ), the District Collector, Visakhapatnam has directed to the Asst, Director
of Mines and Geology, Anakapalli to take necessary steps for installation of CCTV
cameras to monitor quarrying operations S0 as to curb the cuarrying operations
without statutory permissions as alleged by the petitioner, ) -

In this connection, the specification of the CCT
. ¢ e PRI » CCTV cameras Lo be installed s
SDQCI[IL‘G{ by the Director of Mines and Gealogy, Ihrahlmpatnam vide (h: -“,‘|“tl-d“t.(| "
No.2/16860/P-FI4/2019, db,08,00,2071 14 o lollows: sl Hion
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ANNEXURE-XIX

! Si.No. t Type of Camera r Specifications —]
— —— e l |

! * AMP (720p) IP Bullet Carneras Lens 'imrﬂ
i (White) - 2 Pieces.

| f * Minimum resolution : 4MP (720p)

1. | CCTvcCam .

| S * Functions: 3DDNR, DWDR, BLC, Day /
Night (ICR)

| )

_] * [P rating : 1P66 Minimum IR range : Upto

1 l 30m |

In view of the above, you are hereby directed to install CCTV cameras (at
least two cameras) to capture the entire leased area within (07) days and submit
compliance report to this office, so &s to take further action in the matter and
submit compliance in this regard.

Yours faithfully,

Asst. Dlrectjr of M| es and Beoldgy (FAC),
Anakapalli

Copy submitted to the Collector & District Magistrate, Anakapalli for favour of
information.
Copy submitted to the Collector & District Magistrate, Visakhapatnam for favour of
information.
Copy submitted to the Director of Mines & Geology, Ibrahimpatnam for favour of
information,
Copy submitted to the Superintendsnt of Police, Anakapalli for favour of
informeztion.
Copy submitted to the Dy. Superintendent of Police, Anakapalli for favour of

nfo tion
%f suomitted to the Reverue Divisional Officer, Anakapalli for favour of
informztion.
Copy cubmitted to the Deputy Director of Mines and Geology, Visakhapatnam for
fevour of informetion.
Copy to the Tehsildar, Anakaplli for information.
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ANNEXURE-XIX
GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES AND GEOLOGY

From To

T. Subbaraygdu. MS.c., M/s. Madhava Projects,

Asst, G?o}oglst & . Prop: Sri C. Sridhar,

Asst, Dare;tor of Mines & Geology (FAC), 48-9-18/29/1, Ratnaveni Complex,
Anakapalli Dwaraka Nagar, Visakhapatnam.,

Lr. No. 6452/Q/2014, dated:17.05.2022

Sir,

Sub: Mines and Quarries - Q/0 Asst. Director of Mines & Geology, Anakapalli -
Quarry Lease for Road Metal and Building Stone over an extent of 4.00
Hectares in  Sy.N0.211 of Vooderu Village, Anakapalli Mandal,
Visakhapatnam District held by M/s Madhava Projects, Mg. Ptr:
Sri C.Sridhar - Requested to installation of CCTV Cameras in your
quarry lease area - Reg.

Ref: 1. This office Letter No0.1430/Q/2005, dated:08.03.2022,
2. This office Notice No0.6452/Q/2014, dated:17.05.2022 to the lessee.
3. Inspection of the Committee Members constituted by the National
Green Tribunal(NGT), Chennai.

L

Iinvite your attentior: to the subject and references cited and inform that vide
reference 1% this office requested all the lease holders in this office jurisdiction that
not to continue / start any quarrying operations until obtain the statutory provisions of
Environmental Clearance, CFE & valid CFO from MoEF & CC / SEIAA / APPCB as per
applicability of your quarry legse and submit the same to this office for taking further
necessary acticn in the matter. Further this office vide reference 2™ cited issued notice
and directed the lessee not to start any quarrying operations until submission of
statutory clearances from the concerned authorities, failing which necessary action will
be initiated in zccordance to provisions of Andhra Pradesh Minor Mineral Concession
Rules, 1866. Further it is to inform that this office has not issued any dispatch permits
to the lease holder to commence quarrying operations in the subject quarry lease.

Further, though the reference 2™ cited, Lhis office once again requested the
lessee not to start any quarrying operations until submission of statutory clearances
from the concerned authorities, failing which necessary action will be initiated in
accordance to provisions of Andhra Pradesh M nor Mineral Concession Rules, 1966.

Through the reference 3' cited, during the inspection of Joint Committee of
the quarry leasz held by you on 17.05.2027 keoping in view of the interim orders of
the National Green Tribunal (NGT) vide Order in Original Application No.40 of
2022(S2), the District Collector, Visakhapatnam has directed to the Asst. Director
of Mines and Geology, Anakapalli to take necessary steps for installation of CCTV
cameras to monitor quarrying operations so as to curb the quarrying operations
without statutory permissions as alleged by the petitioner.

In this connection, the specification of the CCTV cameras to be installed is
specified by the Director of Mines and Geology, Ibrahimpatnam vide Circular Memo
N0.2/16860/P-RM/2019, dt.08.06.2021 is as follows:
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ANNEXURE-XIX

SLNo. | Type of Camera Specifications
|

« 4MP (720p) IP Bullet Cameras Lens 4mm
(White) - 2 Pieces.

* Minimum resolution : 4MP (720p)
| [

b CeTVGameras | kinctions: 30DNR, DWOR, BLC, Day
| | Night (ICR)

J » IP rating : 1P66 Minimum IR range : Upto
30m

In view of the above, you are hereby directed to-install CCTY cameras (at
least two cameras) to capture the entire leased area within (07) days and submit
compliance report to this office, so as to take further acticn in the matter and
submit compliance in this regard.

Asst. DirectoP of Mi
Anakapalli

(\Yours faithfully,
S ng,‘%‘r?qﬁ%;?y (FAC),

Copy submitted to the Collector & District Magistrate, Anakapalli for favour of
information.
Copy submitted to the Collector & District Magistrate, Visakhapatnam for favour of
information.
Copy submitted to the Director of Mines & Geology, Ibrahimpatnam for favour of
information. '
Copy submitted to the Superintendent of Police, Anakapalli for favour of
information.
Copy submitted to the Dy. Superintendent of Police, Anakapalli for favour of
information.

Opy submitted to the Revenue Divisional Officer, Anakapalli for favour of
information.

Copy submitted to the Deputy Director of Mines and Geology, Visakhapatnam for
favour of information.

Copy to the Tahsildar, Anakaplli for information.
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ANNEXURE-XIX

GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES AND GEOLOGY

From To

T. Subbarayudu, MSit., M/s. Madhava Projacts,

Asst. Geologist & Prop: Sri C, Stidhar,

Asst. Director of Mines & Geology (FAC), 48 9-18/29/1, Ratnaveni Complax,
Anakapalli Dwaraka Nagar, Visakhapatnam,

L. No. 2621/Q/2004, dated;17.05.2022

Sir,

Sub: Mines and Quarries - 0/0 Asst. Diractor of Mines & Geology, Anakapallj -
Quarry Lease for Road Matal and Suilding Stone aver an extent of 4,50
Hectares in Sy.No.211 of Voadery Village, Anakapalli Mandal,
Visakhapatnam District held by M/s Madhave Projects, Mg. Pptr:
Sri C.Sridhar - Fequested to inctallation of CCTV Cameras in your
quarry lease area - Req.

Ref: . This office Letter No.1430/Q/2005, dated:08.03.2022.

- This office Notice N0.2621/Q/2004, dated:17.05.2022 to the lessee.

Inspection of the Committee Hempers constituted by the National
Green Tribuna]{NGT)_ Chennai

L py s

xx¥

I invite your attention tc the subject and references citec and inform that vide
reference 1™ this office requeszed all the lease 1olders in this Sffice jurisdiction that
not to centinue / start any gquarrving operations until obtain the statutory provisions of
Environmental Clearance, CFE & valid CFC from MoEF & CC / SEIAA / APPCB as per
applicability of your querry leas2 and submit the same to this office for taking further
Necessary action in the matter. =urther this office vide reference 2™ cited issued notice
and directed the lessee not to start any quarrying operations until submission of
stetutory clearaznces from the concerned authoritizs, failing whick necessary action will
be initiated in accerdance Lo provisions of Andhra Pradesh Minor Mineral Concession
Rules, 1966. Further it is to infcrm that this office has not issued any dispatch permirs
1o the lezce holder to commence quarrying aperatians in the subject quarry lease.

Further, though the refererce 2" cited, this office once again requested the
lessee not to start any gquarrying operations uni | submission of statutory clearances
rom Ihe concerned authorities, failing whici Fecessary action will be initiated In
ccordance to previsions of Andhira Pradesh Minor Mineral Concession Rules, 1966.

o~

o

Through the reference 37 cited, during tne Inspection o Joint Committee of
the quarry leace held by you or 17.05.2022 keeaing in view of the interim orders of
the Netional Green Tribunal (NGT) vide Order in Original Application No. 40 of
2022"52), the District Collecior, Visakhapatnam has directed to the Asst. Director
of Mines and Gealogy, Anakapali (o take nece sary steps Tor installation of CCTV
Cameras 10 monitor quarrying operations <o as 1o curb the quarrying operations

without statutory permissions as alleged by the petitioner,
In this cannection, the <gecification of tre CCTV Cameras to be installed is

specified by the Direclor of Mines and Seology [hrahimpatnam vide Circular Memo
I'\IO.ZIIGEGO{P—F’,I-'}!.?U]9, dt.08.06.2021 is as follows:
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ANNEXURE-XIX

! Sl.No. ! Type of Camera Specifications

| | TP (7305) 1F Baiist Comeres T A
i ' | (\L".”"Ii[(?) - 7 Plecog

; ¢ Minimumn resolution : 4MP (720p)

1. CCTV Cameras .
» Functions: 3DDNR, DWDR, BLC, Day /

Nicht (ICR)

« IP rating : 1P66 Minimum IR range : Upto
| 30m

In view of the above, you are hzreby directed to install CCTV cameras (at
least two cameras) to captLre the entire leased area within (07) days and submit
compliance report to this office, so as to take further action in the matter and
submit compliance in this ragard.

Yours faithfully,

Asst. Direct jof%ﬁn-s and\/Geology (FAC),
Anakapalli

Copy submitted to the Collector & District Magistrate, Anakapalli for favour of

information.
Copy submitted to the Collecter & District Magistrate, Visakhapatnam for favour of

information.
Copy submitted to the Director of Minzs & Geology, Ibrahimpatnam for favour of

information.
Copy submitted to the Superintencent of Police, Anakapalli for favour of

information.
Copy submitted to the Dvy. Superintendent of Police, Anakapalli for favour of

jriformation.
Copy submitted to the Revenue Divisional Officer, Anakapalli for favour of

inforrmztior. X
Copy subrritted to the Deputy Jirecte” o° Mincs and Geology, Visakhapatnam ftor

favour of irformation.
Copy to the Tahsildar, Anakaplli for information,
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ANNEXURE-XIX

GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES AND GEOLOGY

From To

T. Subbaravudu, M.S.c., M/s. Madhava Projects,

Asst. Geologist & Prop: Sri C, Sridhar,

Asst. Director of Mines & Geology (FAC), 48-9-18/29/1, Ratnaveni Complex,
Anakapalli Dwaraka Nagar, Visakhapatnarm,

Lr.No, 6561/Q/2015, dated:17,05,2022
Sir,

Sub: Mines and Quarries - O/0 Asst. Director of Mines & Geology, Anakapalli -
Quarry Lease for Road Metal and Building Stone over an extent of 5,00
Hectares in  Sy.No.211 of Vooderu Village, Anakapalli Mandal,
Visakhapatnam District held by M/s Madhava Projects, Mg. Ptr:
Sri C.Sridhar - Requested to installation of CCTV Cameras in your
cuarry lease area - Reg.

Ref: 1. This office Letter No.1430/Q/2005, dated:08.03.2022.

. This office Notice No.6561/Q/2Ul5, dated:17.05.2022 to the lessee,
Inspection of the Committee Members constituted by the National
Green Tribunal(NGT), Chennai.

% B S

PR S

1 invite your attention to the subject ard references cited and inform that vide
reference 1% this office reguested all the lease holders in this office jurisdiction that
not toc continue / start any quarrying operations until obtain the statutory provisions of
Envircnmental Clearance, CFE & valid CFO from MoEF & CC / SEIAA / APPCB as per
applicability of your quarry lcase and submit the same to this office for taking further
necessary action in the matter. Further this office vide reference 2" cited issued notice
gnd directed the lessee not to start any quarrying operations until submission of
statutory clearances from the concerned authorities, failing which necessary action will
be initizted ir accordance to provisions of Andhra Pradesh Minor Mineral Concession
Rules, 1866, Further it is to inform that this office has not issued any dispatch permits
to the lease holder to commence quarrying operations in the subject quarry lease.

Further, though the reference 2" cited, this office once again requested the

lessee not Lo start any quiirying operations ol submission o statutoly cledrances
from the concerned authenues, faiing which necessary action will be imtiated in
accordance to provisions of Andhra Pradesh Minor Mineral Concession Rules, 1900

Through the reference 3" cited, during the inspection of Joint Committee of
the quarry lease held by you on 17.05.2022 keeping in view of the interim orders of
the NRational Green Tribunal (NGT) vide Order in Original Application No.40 of
2022(57), the District Collectar, Visakhapatnam has directed to the Asst, Director
of Mines and Geolugy, Anakapalli to take necessary steps for installation of CCTV
camoras Lo monitor quatrying operations o as to curb the quarrying operations
without statutory permissions ay alleged by the petitioner,

In this connection, the speafication of the CCTV cameras to be installed is
specified by the Dircctor of Mines and Geology, Ibrahimpatnam vide Circular Memo
No.2/16860/P-RM/2019, d1.08.06.2021 is as follows:
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ANNEXURE-XIX

Sl.No. \ Type of Camera Specifications

1| « 4MP (720p) 1P Bullet Cameras Lens 4mm
!. (White) - 2 Pieces.
i
|

! ¢«  Minimum resolution @ 4MP (720p) |

1: CCTV Cameras .
« Functions: 3DDNR, DWDR, BLC, Day /

Night (ICR)

« IP rating : 1P66 Minimum IR range : Upto
30m |

- o = J

In view of the above, you are hereby directed to install CCTV cameras (2t
least two cameras) to capture the entire leased area within (07) days and submit
compliance report to this office, so as to take further action in the matter and
submit comptiance in this regard.

ours fdlthl’uliy,

Asst. Director of Mln SE eology (FAC),
Anakapall

Copy submitted to the Collector & District Magistrate, Anakapalli for favour of
information.
Copy submitted to the Collector & District Magistrate, Visakhapatnam for favour of

information.
Copy submitted to the Director of Mines & Geology, Ibrahimpatnam for favour of

information. - i
Copy submitted to the Superintendent  of Police, Anakapalli for favour of

LS
information.
Copy submitted to the Dy. Superintendent of Police, Anakapalli for favour of

information.

opy submitted to tae Revenue Divisional Officer, Anakapall for favour of
information.
Copy submitted to the Deputy Direc
favour of inforrnation.
Copy to the Tahsildar, Anakaplli for information.

ror of Mines and Geology, Visakhapatnam for
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